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 44,  288]  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr  SpEaAxer  wm  the  Chatr]

 ORAL  ANSWERS  TO  QUESTIONS

 Cemmittee  for  International  Economic
 Growth

 +
 (Shri  Harish  Chandra  Matbur.

 Shri  Ram  Krishan  Gupta:
 108.  <  Shri  Shree  Narayan  Das’

 Shri  Radha  Raman:
 Shri  §  A  Mehdi.

 Will  the  Minister  of  Finance  be
 Pleased  to  state

 (a)  whether  the  Government  of
 India’s  representatives  participated  in
 any  meeting  held  in  Washington  in
 May,  3959  by  the  Committee  for  In
 ternational  Economic  Growth,  and

 (b)  what  was  the  nature  of  the
 meetings  and  decisions  arrived  at?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat).  (a)  The  Com-
 mittee  for  International  Economic
 Growth,  which  is  an  American  Orga-
 nisation  established  in  ‘1958,  held  a
 two-day  Conference  on  the  4th  and
 Sth  May,  2959  to  discuss  problems
 eonnected  with  India’s  economic  deve-
 Sopment  The  Government  of  India
 were  not  officially  represented  at  the
 Conference  but  the  Indian  Ambassa-
 dor  in  the  United  States,  the  Com-
 spissioner  General  for  Economic
 Affairs  at  Washington  and  some  other

 442  (Ax)  LSD—I

 534
 Government  officials  participated  in  at
 on  invitations  received  from  the  Com
 mittee  direct

 (b)  There  were  addresses  by  some
 prominent  Americans  and  Indians,  and
 panel  discussions  37  which  American
 and  Indian  experts  took  part  The
 Government  of  India  are  not  aware
 of  any  decisions  reached  at  the  Con-
 ference,  and  as  they  were  not  officially
 represented  at  it,  no  formal  report  on
 the  Conference  was  received  by  them.
 Copies  of  the  speeches  delivered  at
 the  Conference,  which  have  been  re-
 ceived  by  Government  have  been  fur-
 nished  to  the  Lok  Sabha  Labrary.

 Shri  Harish  Chandra  Mathur:  May
 ]  know  what  difficulties  were  point-
 ed  out  at  this  meeting  which  stand  in
 the  way  of  capital  flow  from  that
 country  to  this  country  and  has  the
 Government  of  India  given  any  con-
 sideration  to  this”

 Shri  B  BR.  Bhagat:  If  the  hon.  Mem-
 ber  cares  to  go  through  the  speeches
 delivered  at  the  meeting,  copies  of
 which  are  in  the  hbrary,  he  will  get
 the  hang  of  the  whole  problem

 Shri  Harish  Chandra  Mather:  I  will
 find  out,  but  I  want  to  know  whether
 the  Government  of  India  have  applied
 their  mind  to  it  or  not  and  what  is
 their  reaction  to  the  problems  raised’

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  There  are  no  specific
 suggestions  made  for  the  Government
 and  therefore  the  Government  of
 Indaa  has  not  to  apply  its  mind  at  all.

 Shri  Harish  Chandra  Mathar:  Has
 this  meeting  served  any  purpose  what-
 soever  to  promote  the  development  of
 economic  growth  of  this  country?
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 Shri  Morar}i  Desai:  It  is  not  for  us
 to  say  that,  because  we  did  not  hold
 the  meeting.

 Mr,  Speaker:  What  is  the  meaning
 of  asking  about  some  meeting  some-
 where?  Are  we  to  react  to  every
 meeting  that  is  held  in  any  part  of  the
 world?

 Shri  Harish  Chandra  Mathur:  Our
 ambassador  attended  this  meeting.

 Mr.  Speaker;  I  am  sorry  I  allowed
 this  question.

 Shri  Goray:  May  I  know  whether
 the  views  expressed  in  this  Conference
 would  in  any  way  commit  the  Govern-
 ment?

 Shri  Morarji  Desai:  Government
 will  not  be  committed  at  all

 Sbri  Shree  Narayan  Das:  In  view
 of  the  fact  that  our  ambassador  and
 the  Commissioner  for  Economic
 Affairs  have  participated  in  this  Con-
 ference,  I  would  Irke  to  know  whe-
 ther,  before  our  officers  attend  such
 conferences  where  the  odjectives  are
 not  quite  known,  they  seek  the  per-
 mission  of  the  Government  of  India’

 Shri  Morarji  Desai:  No  such  per-
 mission  s  required.

 Compulsory  Social  Service

 +
 Shri  Ram  Krishan  Gupta:
 Shri  Barman:
 Shri  Subodh  Hansda:
 Shri  C.  Samanta:

 |  Shri  Harish  Chandra  Mathar:
 Shri  Shree  Narayan  Das:

 7105.

 |

 hri  Radha  Raman:
 Shri  0.  ९.  Sharma:
 Pandit  0.  N.  Tiwary:
 Shri  A.  K.  Gopalan:
 Shri  Damani:
 Shri  Padam  Dev:

 [  Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  468  on  the
 है...  February,  959  and  state:

 (a)  whether  various  aspects  and  im-
 plications  of  the  scheme  of  introdurc-

 AUGUST  5,  7859  Oral  Anewers  $36

 tion  of  compulsory  social  service  and
 disciplinary  training  in  camp  life  as
 conditions  precedent  to  conferment  of
 University’  degrees  have  been  exa-
 mined;

 b)  if  so,  whether  the  final  decision
 has  been  taken  in  this  regard:

 (c)  if  so,  nature  of  the  decision
 taken;  and

 (d)  what  steps  are  being  taken  to
 implement  it?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  The  various  aspects  and
 wmplications  of  the  scheme  87९  still
 under  examination

 (b)  No,  Sir

 (०)  and  (d).  Do  not  arise

 Shri  Ram  Krishan  Gupta:  May  43
 know  the  salient  features  of  this
 scheme?

 Dr.  K.  L.  Shrimali:  The  salient  fea-
 ture  of  this  scheme  ts  that  students
 should  participate  30  national  recons-
 truction§  activities  on  a  compulsory
 basis  As  I  said,  the  whole  scheme  ४5
 under  examination  and  it  wi:l  come
 before  the  next  Education  Ministers’
 Conference  before  the  Government
 take  any  final  decision  m  this  matter

 Shri  Shree  Narayan  Das:  May  i
 know  whether  the  opinions  of  the
 various  universities,  other  educational
 organisations  and  the  University
 Grants  Commission  have  been  ascer-
 tained?

 Dr.  K.  L.  Shrimali:  The  scheme  was
 discussed  at  the  34th  annual  meeting
 of  the  Inter-University  Board  and  the
 8th  quinquennial  Conference  of  Ual-
 versities.  Sume  discussion  has  also
 taken  place  with  the  Chairman  of  the
 University  Grants  Commission  and  the
 members  of  the  Commission  in  an
 informal  manner.  As  I  said,  we  shall
 have  a  full  discussion  on  this  matter.
 We  are  placing  it  before  the  next  Edu-
 cational  Ministers’  Conference  before
 formulating  the  scheme  in  its  final
 form.
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 Shri  Ram  Krishan  Gupta:  In  reply
 to  a  previous  question,  the  hon  Minis-
 tey  stated  that  the  views  of  the  States
 will  be  ascertained.  May  I  know
 whether  any  effort  has  been  made
 tewards  this  direction?

 Dr.  K.  L.  Shrimali:  I  have  already
 said  that  the  Manisters’  conference  1s.
 meeting  on  the  8th  and  9th  of  this
 month  and  the  scheme  will  be  discus-
 sed  there

 tt  पदम  देव:  जो  स्कीम  बनाई  जा  रही  है
 उसके  सम्बन्ध  में  क्या  कातज  के  पिंसिउल्स
 शर  दूसरे  प्रध्यापको  से  भी  सलाह  मध्विरा
 किया  जायेगा  कि  इस  बार  म  उन  की  क्‍या
 राय  है  ?

 डा०  Ho  सा०  श्रोमाली  :  जितने  लोग
 भी  सबवधित  है  उन  सब  से  सलाह  मश्विरा
 किया  जायेगा  |

 Shri  Barman:  Although  the  scheme
 has  not  yet  been  finalised,  may  I  know
 some  of  the  broad  features,  whether  it
 is  contemplated  that  there  should  be
 some  standard  of  examination  so  far
 as  this  social  service  and  disciplinary
 training  are  concerned,  and  whether
 there  will  be  some  qualfving  test
 which  the  students  must  pass  before
 the  degree  is  conferred  on  thei?

 Dr.  K.  L.  Shrimaliz  We  have  not
 visualised  any  test  or  examination;  I
 think  we  have  already  too  many
 examinations  The  idea  is  that  the
 student  should  participate  in  an  active
 manner  in  the  national  reconstruction
 activities

 Shri  Tangamani:  May  I  know
 whether  the  scheme  will  be  based
 upon  the  suggestions  which  were  made
 by  the  last  All-India  Education  Confe-
 rence  or  whether  there  is  going  to  be
 any  modification,  because  the  All-India
 Education  Conference  suggested  the
 period  as  305  months?

 Dr.  K.  L.  Shrimali:  Those  suggestions
 will  also  be  considered  by  the  Gov-
 ernment.

 Shri  Radha  Raman:  May  I  know
 whether  Government  has  reccived
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 Sttong  views  in  favour  of  thie  scheme
 some  organisations  and  other

 ®€encies  in  the  country  and  १  so,  what
 8Te  their  names?

 Dr.  K.  L.  Shrimali:  Views  have  been
 e€Xpressed  by  various  people,  organisa-
 tlans  and  the  Press,  both  in  favour  of
 the  scheme  as  well  as  against  it  I
 do  not  have  the  ‘ist  of  the  organisa-
 tians  which  have  expressed  opmuons

 Shri  M.  हे,  Krishna:  May  I  know
 Whether  this  scheme  will  in  any  way
 affect  the  development  of  NCCs  in
 the  universities?

 Dr,  K.  L.  Shrimali:
 eAturely  different

 Sia?  Maciel  Claendre  Malu’  Yow
 that  the  meeting  is  going  to  be  held
 On  the  8th  and  9th  of  this  month,  has
 NOt  the  Minister  sent  circulars  to  the
 State  Governments  detailing  the  issues
 tO  be  discussed?  If  so,  what  are  the
 broad  issues  which  have  been  formu-
 lateg?

 NCCs  are

 Dr.  K.  L.  Shrimalf:  The  main  ques-
 tiCn,  are  (:)  what  sbould  be  the
 Ob;ectives  of  the  scheme  should  the
 OBjectives  be  related  to  social  and
 €Conomic  planning  of  the  country  or
 ‘Nould  they  be  related  to  reforming
 the  education  system,  (४)  should  the
 “Cheme  be  voluntary  or  compulsory,
 Gy  what  should  be  the  stage  at  which
 SCryice  should  be  rendered,  (:v)  what
 ‘hould  be  the  duration  of  the  service,
 etc  All  these  questions  are  there  If
 NGn  Members  are  anxious,  I  shall  be
 Biad  to  place  this  note  on  the  Table

 Mr.  Speaker:  Let  him  do  so

 Delhi  Gurdwaras  Dispate

 + rr  Shri  Vajpayee:
 Shri  U.  L  Patil:

 "hee.
 Shri  Prakash  Vir  Shastri:
 Shri  Ajit  Singh  Sarhadi:
 Shri  Ram  Krishan  Gupta:

 {  Shri  Damar:

 Will  the  Minister  of  Home  Affaizs
 be  pleased  to  state:

 (a)  whether  Government  is  aware
 that  in  May,  959  a  controversy  over



 (b)  if  soa,  the  steps  taken  by  Gov-
 ernment  to  meet  the  situation?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  A  clash  took  place  on  the  23rd
 May  959  outside  Gurdwara  Sisganj
 between  two  rival  groups  of  Sikhs
 The  Police  arrived  on  the  scene  im-
 mediately  ang  brought  the  situation
 under  control.

 (b)  Government  have  taken  neces-
 sary  measures  to  maintain  law  and
 order.  In  this  connection  the  police
 instituted  two  criminal]  cases  which
 are  sub-judice

 Shri  Vajpayee:  Is  it  a  fact  that  both
 the  parties  imported  a  large  number
 of  followers  from  outside  Delhi  and
 if  so,  why  timely  action  was  not  taken
 to  restrict  their  arrival?

 Shri  Datar:  Some  people  from  out-
 side  had  come  and  Government  took
 all  necessary  steps  to  see  that  law
 and  order  was  perfectly  maintaimed.

 Shri  Vajpayee:  Is  the  hon.  Minister
 @ware  that  the  Akal:  leader,  Master
 Tara  Singh,  had  accused  the  Delhi
 Administration  of  adopting  a  partisan
 attitude  in  this  dispute  and,  if  so,  may
 I  know  whether  there  is  any  basis  for
 such  an  accusation?

 Shri  Datar:  As  I  have  pointed  out
 certain  persons  from  Punjab  had
 come  to  Delhi  and  Government  took
 all  precautionary  steps  in  this  direc-
 tion.

 Shri  Vajpayee:  That  is  not  my  ques-
 tion.  I  want  to  know  whether  the
 Minister's  attention  has  been  drawn
 to  the  accusation  made  by  the  Akali
 leader,  Master  Tara  Singh,  that  the
 Delhi  Administration  adopted  a  parti-
 san  attitude  in  this  dispute  and,  if  so,
 what  is  the  reaction  of  the  Govern-

 tration  is  concerned.

 Mr.  Speaker:  Shri  Ajit  Singh  शिकन
 hadi

 Shri  Ajit  Singh  Sarhadi:  Is  it  a
 fact.

 Shri  Nath  Pal:  The  question  is  very
 different.  There  is  a  charge  of  parti-
 sanship.  He  is  not  listening  to  the
 Question  or  alternatively  he  ig  not
 following  it.

 Mr.  Speaker:  Hon.  Members  can
 see  whether  :¢  is  partisanship  or  not
 and  draw  their  own  inferences.  Can
 they  ask  the  opinion  of  the  Govern~
 ment  on  every  issue,

 bri  Vajpayee:  Here  if  an  answer
 lg  not  given  an  impression  might  be
 created  that  Government  adopted  a
 partisan  attitude.  Why  not  the  Gov-
 ernment  give  a  clear  answer?

 Mr.  Speaker:  It  is  not  the  duty  of
 the  Government  to  interpret,  or  give
 an  opinion  on,  the  speech  of  every
 blessed  man  here  Hon  Iéembers
 must  constantly  bear  this  in  mind
 The  only  thing  that  you  can  ask  in
 the  Question  Hour  3s  about  a  parti-
 cular  fact,  not  opinions,  whether  hy-
 pothetical  or  present.  Hon  Members
 can  draw  their  own  conclusions  from
 what  he  says.

 Shri  Hem  Barua:  He  said  the  Akali
 leader  came  and  addressed  a  meeting.
 But  the  Minister  did  not  say  whether
 he  accussed  the  Dethi  Administration.

 Mr.  Speaker:  That  im  another  mat-
 ter.  Every  hon.  Member  has  got  ac-
 cess  to  the  newspapers.  It  is  not  am
 if  he  whispered  something  into  the
 ears  of  the  hon,  Minister.  What  he
 said,  he  said  openly.  Now  Shri  Ajit
 Singh  Sarhadi.

 Shri  Ajit  Singh  Sarhadi:  Is  it  a  fact
 that  the  dispute,  which  was  betweas
 two  sections  of  the  Sikhs  inter  sa,  was
 referred  to  arbitration  and  an  awend
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 was  given  in  which  condemnation  had
 been  made  of  a  party?  In  such  cir-
 cumstances,  does  the  Government
 propose  to  withdraw  the  criminal
 prosecution  so  that  cordiality  exists
 between  the  Sikhs  here?

 Shri  Datar:  That  is  correct.

 Shri  Braj  Eaj  Singh:  Are  the  Gov-
 ernment  going  to  withdraw  the
 cases?

 Shri  Datar:  May  I  make  :t  clear
 that  there  was  erbitration  in  the  dis-
 pute  between  the  two  parties  and
 only  very  recently  an  award  has  been
 given  I  desire  that  the  award  should
 be  put  into  effect  as  early  as  possi-
 dle  and  cordial  relations  established
 without  any  delay

 Shri  Ajit  Singh  Sarhadi:  In  view  of
 the  fact  that  the  intention  of  the  Gov-
 ernment  is  also  that  there  should  be
 cordial  relations  and  an  award  haa
 been  given  in  which  condemnation
 has  been  done  of  a  party,  does  the
 Government  propose  to  withdraw
 the  cases  that  are  pending?

 Shri  Datar:  So  far  as  the  one  case
 under  section  45  is  concerned,  it  has
 been  filed  by  a  private  party  There
 are  two  other  criminal  cases  and  Gov-
 ernment  would  consider  the  matter
 when  an  occasion  arises

 Gypsum  Deposits  in  Kashmir

 +

 (Shri  A.  M,  Tariq:
 .  ler

 Shri  D.  C.  Sharma:
 Shri  Raghunath  Singh:
 Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  reseivcs
 of  gypsum  deposits  were  found  in
 Kashmir  by  a  team  of  surveyors  of
 the  Geological  Survey  of  India

 (b)  if  so,  the  details  thereof,  and

 (९)  the  action
 matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Fuel

 proposed  in  this
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 (Shri  Gajendra  Prasad  Sinha):  (e)
 The  Geological  Survey  of  India,  as  a
 result  of  preliminary  work  done,  has
 been  able  to  locate  gypsum  deposits
 in  Baramula  District  of  Jammu  and
 Kashmir

 (b)  and  (०)  The  deposits  §  are
 located  between  Ijara  village  and
 Islamabad  village  in  Baramula  district
 It  35  reported  to  be  of  massive  form
 of  unaltered  phyllites  and  limestone.
 The  analysis  results  of  23  samples  in-
 dicate  that  the  gypsum  is  of  good
 quahty  with  an  average  calculated
 gypsum  percentage  of  9i.75  per  cent

 The  gross  reserves  for  every  00  ft.
 of  depth  for  these  deposits  are  esti-
 mated  at  25°5]  millon  tons.  The
 workable  reserves,  however,  for  the
 same  depth  are  reported  to  be  5.32
 million  tons  It  is  proposed  to  con-
 tinue  further  investigation  during  the
 current  year

 tt  Wo  मु०  तारिक  :  में  यह  जानना  चाहता

 हूं  कि  यह  जो  सर्व ेकिया  गया  है  इस  पर  काम
 कब  से  शुरू  हो  जायगा.  प्रास्पेक्टिंग  का  काम
 कब  से  शुरू  हो  आयेगा  ?

 S  ope  Gale  Wie  2  ye]

 &  दे  cw!  2  कई  LS  Cy) ad  g>  5४

 LL  pnlng  Kallen  १०  Sort  «  oS

 [  |  gm  89 *  «७  oS  #हैं  ४

 शमी  गजेन्द्र  प्रसाद  सिन्हा  :  दूसरा  प्रास्पक्टिग
 का  काम  सन  १६५६-६०  में  किया  जायगा  t
 अभी  थोडा  बहत  जिप्सम  निकल  कर  नजदीक
 के  बाजार में लाया  जाना  है  पर  भ्रभी  काफी

 बचा नही  जाता  है।  जब  पूरी  इनकेस्टिगेदान
 हो  जायगी  उसके  बाद  ही  काम  कछ  किया
 जायगा  |
 Shri  Ajit  Singh  Sarhadi:  In  view

 of  the  fact  that  there  is  possibihty
 for  commercia)  exploitation,  does  the
 Government  intend  to  give  a  private
 licence  or  do  it  itself  in  the  public
 sector?

 The  Minister  of  Mines  and  Ol}  (Shri
 है,  D.  Malaviya):  Prelminary  investi-
 gation  of  the  potentialities  ic  going
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 on  We  will  continue  the  investiga-
 thon  and  as  soon  as  we  know  some-
 thing  more  about  it,  we  will  pass  it
 on  to  our  sister  Ministries  for  con-
 sideration  whether  any  industry  could
 be  examined  in  the  private  or  the
 public  sector

 Shri  Raghunath  Singh:  Is  it  econo-
 mical  to  exploit  these  mines?

 Shri  Gajendra  Prasad  Sinha:  Yes,
 it  35  economical  to  exploit

 Shri  T.  B.  Vittal  Rao:  This  work
 has  so  far  been  carried  on  by  the
 Geological  Survey  of  India  May  I
 know  whether  the  Indian  Bureau  of
 Munes  wil)  be  entrusted  with  the  work
 of  proving  the  extent  of  the  deposit?

 Shri  Gajendra  Prasad  Sinha:  When
 the  preliminary  survey  is  completed
 this  matter  will  be  considered

 Shri  Goray:  Just  now  we  were  told
 that  some  gypsum  is  being  taken  to
 the  market  Who  is  doing  that  ex
 ploitation  just  now?

 Shri  Gajendra  Prasad  Sinha:  It  .
 mot  exploited  by  anyone  except  the
 local  people  there  They  take  out

 gypsum  and  send  it  to  the  nearest
 market  for  whitewashing  and  other
 things

 Shri  Joachim  Alvat  Has  any  syste
 matic  and  extensive  study  been  under
 taken  by  the  Geological  Survey  of
 India  of  the  wealth  of  Kashmir?  Is  it
 being  followed  up  by  forwarding  it  to
 the  State  Government  of  Kashmir’

 Mr.  Speaker’  It  is  a  larger  issue

 Prohibition  of  Ganja

 "108.  Shri  Sangavna  Wil)  the
 Minister  of  Fimance  be  pleased  to
 state

 (a)  whether  at  is  4  fuct  that  the
 prohibition  of  “Ganja”  has  been  en-
 forced  throughout  the  country,  and

 (b)  ४  not,  the  reasons  therefor?
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 The  Depaty  Minister  of  ह... ह
 (Shri  8.  8.  Bhagat):  (a)  No.  Sir;

 (9)  Non-medical  use  of  ganja  hes
 been  prohibited  in  all  the  States  in
 the  Indian  Union  except  West  Bengal,
 Bihar,  Orissa  and  Madhya  Pradesh.
 Conditions  vary  from  State  to  State
 and  it  has  not  been  considered  neces-
 sary  to  introduce  prohibition  of  ganja
 in  all  States  from  the  same  date
 Prohibition  will  be  enforced  in  the
 remaining  States  also  as  8090  as
 possible

 Shri  Sanganna:  What  is  the  revenue
 involved  in  the  prohibition  of  this
 commodity?

 Shri  B.  B.  Bhagat:  I  want  separate
 notice

 सेठ  अ्रणल  सिह  :  क्‍या  मंत्री  महोदय  यह
 बतलाने  की  कृपा  करेगे  कि  उन  जगहों  पर  जहा
 कि  गाजा  लाना  प्राहिबिटेड  है  वहा  पर  गाजा

 चोरी  11:18  लाया  जा  रहा  है  और  वहा  पर  बचा

 जा  रहा  है,  उसको  रोकते  क॑  वास्ते  क्‍या

 इतजाभ  किया  जा  रहा  है  ?

 श्री  qo  To  भगत  :  गाजे को  चो  री  छिपे
 लाने  को  रोकने  के  लिये  सभी  सभव  उपाय

 काम  म  लाय  जा  रहे  है।

 hri  द  P.  Nayar:  The  hon  Deputy
 Manister  has  stated  that  the  non-me-
 dical  use  of  ganja  has  been  prohibited
 I  want  to  know  the  extent  of  the  me-
 dical  use  of  ganja  or  its  plant,  which
 is  called  Cannabis  Sativa  or  Indica

 Mr.  Speaker,  We  cannot  have  a  dis-
 cussion  on  that

 ओमती  सहोदरा  बाई  म!य  प्रदश  के  कई

 जिलो  में  गाजा  प्रवेध  रूप  में  लाया  जाकर  भो  री
 छिपे  बेचा  जाता  है  ब्लैक  माकट  होता  है  और

 इसी  लिये  गूडागर्दी  ज्यादा  बढती  है  भौर  जो

 अष्टाचार  बढ़ता  है  में  जानना  चाहती  id  कि

 इसको  रोकतने  के  लिये  क्‍या  उपाय  काम  में  लाये

 जा  रहे हे?



 $45  Oral  Anewers  SRAVANA  i4,  88i  (SAKA)

 att  qe  Ue  वत  यह  मामता  राज्य
 सरकारों  के  अधीन  दूँ  भौर  सभी  सभव  उपाय
 इसको  रोकते  के  लिये  काम  मे  लाती  है  t

 Shri  8,  M.  Banerjee:  I  want  to
 know  whether  it  had  been  brought  to
 the  notice  of  the  hon  Munster  that
 m  some  places  in  Uttar  Pradesh  where
 ganja  had  been  prohibited  huge  quan-
 tates  of  ganja  are  sold  openly,  espe-
 mally  in  an  imdustrial  place  hke
 Kanpur  What  steps  had  been  taken
 to  stop  that?

 Shri  B.  R.  Bhagat:  This  relates  to
 the  State  Government  They  are  m
 charge  of  preventing  smuggling  and
 everything

 Shri  Surendranath  Dwivedy:  May  I
 know  why  in  West  Bengal,  Bihar,
 Orissa  and  Madhya  Pradesh  ganja  has
 not  been  prohibited  for  non-medical
 uses”

 Shri  B.  R.  Bhagat.  There  are  var-
 ous  reasons  for  the  State  Govern-
 ments  to  do  that—admuinistrative  rea-
 sons  or  geographical  reasons  or  reve-
 nue  considerations  Some  States  are
 bordering  Nepal  and  unless  some
 agreement  is  entered  into  with  Nepal
 there  38  hkelihood  of  large-scale
 amugegling  Then  there  is  the  revenue
 eonsideration  That  3१  one  of  the  rea-
 sons  why  the  State  Governments  re-
 quested  that  the  date  of  application
 of  this  promhbitory  order  should  be
 deferred

 Shri  Sanganna:  May  I  know  whe-
 ther  the  Government  of  India  have
 fixed  any  deadline  by  which  total
 prohibition  will  be  effected  in  the
 country”

 Sbri  B.  B  Bhagat:  The  original  date
 fixed  was  the  3lst  March,  +1959,  but
 on  the  request  of  sume  of  these  State
 Governments  this  maltex  was  con-
 sidered  in  the  All-India  Narcotics
 Conference  and  it  was  resolved  there
 that  total  prohibition  m  the  country
 abould  be  achieved  by  the  3ist  March
 98i  or  as  soon  as  possible  thereafter

 Oral  Answers  546

 State  Owned  Oi]  Distribution
 Company

 +

 |

 Shri  Shree  Narayan  Das:
 Shri  Radha  Raman:
 Shri  Harish  Chandra

 Mathor:
 Shri  Ram  Krishan  Gupte:
 Shri  D.  C.  Sharma:
 Shri  Narayanankutty

 Menon:
 ©4699.

 |
 Shri  Punnoose:
 Shri  Nagy  Reddy:
 Shrimati  Mafida  Ahmed:
 Pandit  Munishwar  Dutt

 Upadhyay:
 Shri  M.  L.  Dwivedi:
 Shri  Hem  Raj:
 Dr.  Ram  Subhag  Singh:
 Shri  Pahadia:

 shri  A.  Mehdi:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  the  scope  of  and  the  extent  to
 which  the  State  owned  ०]  distribution
 company  has  undertaken  the  work  of
 distribution  of  ol  and  petroleum  pro-
 ducts;

 (b)  the  number  of  branches  it  has
 started  in  various  parts  of  the  coun-
 try,  and

 (c)  the  number  of  persons  employ-
 ed  by  the  company”

 The  Minister  of  Mines  and  Oft  (Shri
 K.  D.  Malaviya);  (a)  to  (०).  The
 Indsan  oO  Company  Ltd  has  recently
 been  incorporated  at  Bombay  on  30th
 June,  959  with  an  authorised  share
 capital  of  Rs  i2  crores  Copies  of  the
 Memorandum  and  Articles  of  Asso-
 ciation  of  the  Company  have  already
 been  placed  in  the  Parhament
 Labrarv  It  will  take  some  time  be-
 fore  the  compan)  actually  starts  the
 distribution  of  petroleum  products,  or
 opens  branches  for  that  purpose,  staff
 has  first  to  be  built  up  and  detazls  of
 the  business  to  be  done  worked  out,
 before  necessary  distribution  arrange-
 ments  are  made  One  Admunistrative
 Officer  has  been  appointed  and  other
 staff  will  de  gradually  recruited
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 Siwi  Shree  Narayan  ीक:  May  I
 know  whether  it  has  been  decided  to
 work  in  co-ordination  with  the  exist-
 mg  companies  who  deal  in  such  sup-
 plies?

 Shri  K.  D.  Malaviya:  This  question
 of  co-ordination  and  co-operation  be-
 tween  the  existing  companies  and  the
 Indian  Onl  Company  38  very  much  be-
 fore  us  for  our  consideration

 Shri  Radha  Raman:  May  I  know
 whether  Government  has  given
 thonght  to  the  fixation  of  price  of
 oil  that  will  be  produced  by  these
 companies  and  whether  it  will  differ
 from  the  other  companies?

 Shri  K.  D.  Malaviya:  It  3  a  pre-
 mature  question  We  cannot  say  any-
 thing  about  the  fixation  of  price  of
 petroleum  products  that  wll  be  sold
 through  this  company

 Shri  Harish  Chandra  Mathur:  May
 I  know  whether  the  cost  structure
 Yor  distribution  has  been  worked  out?

 Shri  K.  D.  Malaviya:  No,  Sir

 Shri  Narayanankutty  Menon:  May  !
 know  whether  Government  has  taken
 a  decision  to  the  effect  that  the  dis
 tribution  of  0  by  this  company  would
 be  confined  to  that  oil  which  is  pro-
 duced  m  the  public  sector  or  which
 has  been  produced  by  other  refineries
 that  are  already  working  here?

 Shri  BE.  9.  Malaviya:  All  these  ques-
 tions  are  under  consideration  But  it
 is  the  intention  of  the  company,  as  I
 learn,  that  some  products  which  could
 be  imported  might  also  be  distnbuted
 through  this  company

 ॥ है  Nagi  Reddy:  May  I  know
 whether  Government  is  going  to  wait
 till  the  oil  छ  produced  in  our  own  re-
 fineries  to  begin  the  function  of  dis
 tribution  or  whether  it  ७  intended  te
 do  the  business  much  earlier  tham
 that?

 Shri  K.  D.  Malaviya:  At  present  I
 am  not  in  a  position  to  commit  the
 Government  to  any  of  the  schemes
 suggested  by  the  hon  Member
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 Shri  Bam  Krishan  Gupte:  May
 know  whether  there  is  any  proposal
 undertake  the  work  of  distribution
 oil  of  the  existing  oil  companies  alse?

 Shri  K.  D.  Malaviya:  No,  Sir.  We
 are  not  considering  the  question  of
 taking  over  the  distribution  of  any
 oll  companies  by  this  proposal,

 Shri  Radha  Raman:  The  hon.  Minis-
 ter  has  just  now  mentioned  that  the
 capital  of  the  company  will  be  Re.  i8
 crores.  May  I  know  whether  in  this
 capital  any  private  capital  is  also
 allowed?

 Shri  K.  D.  Malaviya:  No,  Sir

 Shrimati  Mafida  Ahmed:  May  i
 know  whether  Government  have  fixed
 or  are  contemplating  to  fix  any  dead-
 line  to  take  up  the  entire  oil  distri-
 buting  trade?

 Shri  K.  D.  Malaviya:  No,  Sir  We
 are  not  fixing  any  deadline  m  that
 connection

 Shri  A.  C.  Guha:  The  company  has
 been  floated  but  what  is  the  intention
 of  the  Government?  Will  this  com-
 pany  distribute  only  the  oi]  extracted
 m  India  or  also  the  on)  that  is  being
 refined  in  the  existing  refineries

 Shri  K.  D.  Malaviya:  I  will  refer
 the  hon  Member  to  the  articles  of
 association  of  the  company  as  also  to
 the  memorandum  All  these  pro-
 grammes  have  been  included  in  the
 proposals  It  is  only  a  question  of
 time  when  we  can  formulate  a  con-
 crete  picture  of  our  programme

 Shri  Hem  Barwa:  May  I  know  the
 reasons  for  the  decision  on  the  part
 of  the  Government  to  enter  the  dis-
 tribution  business  of  petroleum  pro-
 ducts  at  this  stage?  May  I  also  know
 whether  Government  anticipates  any
 keen  competition  from  the  private  dis-
 tnbuting  agencies  or  not  because  at
 present  there  is  a  good  deal  of  mono-
 poly”

 Shri  K.  D.  Malaviya:  It  is  a  fact
 that  there  is  a  monopoly  of  distribu-
 tion  at  present  by  a  few  companies
 which  are  helping  us  in  डी5  business



 349  एडी  Answers  SRAVANA  व,  1881  (gana)

 but  obvicusly  the  intention  is  to  take
 up  this  programme  of  distribution
 with  a  view  to  creating  better  condi-
 tions  for  our  consumers,

 Shri  Narayanankutty  Menon:  The
 hon.  Minister  has  just  now  said  that
 no  deadline  has  been  fixed  for  taking
 over  the  entire  distribution  May  If
 know  whether  Government  has  taken
 a  Gecision  that  the  entire  distribution
 im  the  country  will  be  taken  over
 gradually”

 Shri  K.  9.  Malaviya:  I  think  it  is  a
 premature  question  for  us  to  consider
 just  now

 Shri  Hem  Barua:  In  view  of  the
 fact  that  the  hon  Munster  was  pleas-
 0  tn  say  that  these  private  distmbut-
 ing  agencies  enjoy  the  monopoly  now,
 may  I  know  where  this  Government-
 sponsored  company  propose  to  get
 their  oil  from  for  distribution”

 Shri  K.  D  Malaviya:  The  ०)  that
 has  to  be  distributed  will  be  obtained
 from  these  two  refinenes  that  we  are
 going  to  set  up  in  the  public  sector
 Additionally  we  may  have  to  :mport
 some  oil  for  distribution  or  we  may
 make  some  sort  of  an  arrangement  for
 exchange  of  the  products  between  the
 existing  complaints  and  our  own
 selves

 Mr,  Speaker  The  next  question  Is
 postponed

 Degree  Course  in  Engineering  «nd
 Technology

 +
 f  Shri  Subodh  Hansda
 |  Shri  SC.  Samanta

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state

 (a)  whether  it  38  a  fact  that  the
 All  India  Council  for  Technical  Edu
 cation  has  recommended  for  re-orga-
 nusation  of  degree  courses  in  engineer
 ing  and  technology,

 (b)  if  so,  whether  the  details  of
 the  proposed  reorganised  course  in
 various  branches  of  technology  and
 engineering  have  been  worked  oat
 and

 "hi
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 (९)  when  the  re-organised  course
 will  be  introduced?

 Toe  Minister  of  Scientific  Research ami  Cultural  Affairs  (Shri  Humayon
 Kahir):  With  your  permission,  Sir,
 instead  of  laying  the  statement  on  the

 le,  I  will  answer  the  question
 (६४)  Yes,  Sur

 (७)  An  outhne  of  the  common
 COUrses  in  Civil  Engineering,  Mechani- cal  Engineering,  Electrical  Engineer-
 ING,  Chemical  Engineering,  Mining  and.
 Metallurgy  for  the  first  three  years of  the  Integrated  Course  has  been
 Prepared  by  the  Committee  of  the  All
 India  Board  of  Technical  Studies  in
 Engineermg  and  Metallurgy  The
 Chemical  Engineering  Board  and  tne
 Textile  Technology  Board  are  work-
 In€  out  the  details  in  their  respective
 branches

 (९)  According  to  available  informe-
 toh,  four  Universities  have  already
 INtroduced  the  re-orgamsed  3-year
 Integrated  Course  The  troduction
 of  courses  in  the  other  Univernties  is 8  matter  for  the  Universities  them-
 selves  to  decide

 Shri  Subodh  Hansda.  From  part
 (९)  of  the  answer  I  find  that  only
 four  universities  have  introduced  the
 Mtegrated  degree  course  May  I
 know  whether  the  other  universities
 have  disagreed  with  this  proposal?  If
 not  why  are  they  delaying  the  intro-
 duction  of  this  integrated  course?

 Shri  Humayun  Kabir:  A_  large
 Umber  of  universities  have  agreed  in
 Principle  and  are  working  out  tne
 details  hke,  the  universities  of
 Aligarh,  Andhra,  Bihar,  Delhi,
 Gujerat,  Rajasthan,  Nagpur  Madras
 बात  Mysore  The  only  universities
 Who  have  not  agreed  are  the  univer-
 Sites  of  Agra  Allahabad  and  Bombay

 Shri  S  C  Samanta  May  I  know
 Whether  this  All-India  Council  of
 Technical  Education  has  also  recom-
 Mended  the  reorganisation  of  the
 dipioma  courses*
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 Shri  Humayen  Kabir:  The  matter
 is  always  under  survey.  But  that

 does  not  arise  out  of  this  question
 Dr.  M.  8,  Aney:  May  I  ask  whe-

 ther  the  courses  are  to  be  regulated
 and  prescribed  by  anybody  other  than
 the  universities  or  by  the  un:versities
 themselves?

 Shri  Humayon  Kabir:  I  said  in  my
 reply  that  the  unsversities  will  them-
 selves  determine  the  time  and  the
 ‘way  in  which  the  courses  are  to  be
 introduced  but  the  All-India  Council
 hes  for  their  advantage  and  benefit
 prepared  a  model  course

 Shri  Tangamani:  May  I  know  whe-
 ther  the  Indian  Institute  of  Techno
 logy,  which  was  inaugurated  in
 Guindy  recentiy  with  the  colladora-
 tion  of  West  Germany,  has  accepted
 this  imtegrated  five-year  course  and
 whether  the  same  is  being  adopted  in
 the  various  engineering  colleges  of
 Madras  University?

 Shri  Humayun  Kabir:  So  far  as  the
 Indian  =  Institute  of  Technology,
 Madras,  is  concerned,  they  are  start-
 ing  with  a  five-year  integrated  course
 Madras  University  has  already  intro
 auced  it  from  1959-66

 Shri  Subodh  Hansda.  The  hon.
 Minister  has  stated  that  there  are
 certain  advantages  in  the  re-organis-
 ed  degree  course  May  I  know  the
 special  advantages  that  will  accrue
 from  the  reorganised  course’

 Shri  Humayun  Kabir.  That  wou.
 require  a  rather  long  answer  Briefly
 at  present  there  is  a  certain  lack  of
 uniformity  and  it  has  been  agreed  hv
 all  the  experts  in  the  field  that  a
 five-year  integrated  course  will  five
 better  training  At  present  it  is  threc
 or  four-year  course  with  some  practi
 cal  traning  In  future  m  the  five-
 year  integrated  course  there  =  wiil
 always  be  prectical  traimng  of  at
 Jeast  sx  months  and  this  uniformity
 will  give  better  adwantage  The  other
 yeason  is  the  reorganisation  of
 seeondary  education
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 Shri  Tangamani:  Im  view  of  the
 fact  that  the  pre-professiona)  course
 has  not  proved  useful  may  I  know
 whether  that  course  will  be  discon-
 tinued  in  the  various  universities
 which  have  not  so  far  introduced  this
 five-year  integrated  course?

 Shri  Humayun  Kabir:  The  univer-
 sities  will  decide  that  question  on
 merits  but  we  have  suggested  that  as
 soon  as  the  higher  secondary  education
 course  is  introduced  throughout  India
 that  may  not  be  necessary  The  five-
 year  integrated  course  will  be  ade-
 quate  but  till  such  time  :t  will  be
 necessary

 Pool  for  Scientists

 +
 Shri  Ram  Krishan  Gupts:
 Shri  D.  C.  Sharma:

 o222  Shri  A.  K.  Gopalan:
 Shri  Kunhan:

 {
 Shri  Damani:

 t  Shri  Assar:

 Will  the  Mimster  of  Home  Affairs
 be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  १936
 On  the  2Ist  April  959  and  state

 (a)  the  further  progress  made  in
 the  formation  of  a  Central  Pool  for
 the  foreign  qualified  scientssts,  and

 (bd)  the  number  of  applications
 received  for  inclusion  in  the  Pool  and
 the  number  out  of  them  rejected?

 The  Minister  of  State  in  the  Minis.
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Selections  for  the  Pool  have  been
 announced  end  offers  of  appointment
 sent  to  the  selected  persons

 (b)  Cases  of  nearly  2,400  persons
 were  considered  by  the  Special
 Recruitment  Board,  and  i23  persans
 selected

 Shri  Ram  Krishan  Gupta:  May  !
 know  whether  the  scientists  included
 m  the  Pool  have  been  placed  m  their
 Proper  places”

 Shri  Detar’  For  the  time  being
 they  will  remain  temporarily  in  the
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 Pool,  but  they  will  be  given  work,
 and  in  due  course—at  an  early  date—
 they  will  be  appointed  against  perma-
 nent  posts.

 Shri  Damant:  Is  there  any  scheme
 to  list  the  scientists  who  are  not
 fholding  foreign  qualifications?

 Shri  Datar:  In  this  we  have  con-
 sidered  also  those  who  had  Indian
 qualifications  of  a  high  order

 Shri  Damani;  Is  there  any  poi.i-
 tDihty  of  paying  subsistence  allowance
 to  foreign  qualified  scientists  during
 the  period  of  their  unemployment?

 Shri  Datar:  There  35  no  question  of
 unemployment  here  They  are  to  be
 annaintead  to  the  Ran}  .and  ar  mean
 as  they  are  appointed  they  will  start
 receiving  their  salaries

 Shri  S.  M.  Banerjee:  May!  know
 whether  the  attention  of  the  hon
 Minister  has  been  drawn  to  a  news
 item  that  more  than  three  thousand
 scientists  having  higher  technical
 qua)ifications  from  foreign  countr:es
 are  without  jobs,  whether  >t  35  a  fact,
 and  what  number  is  going  to  be  em-
 ployed  during  et  least  the  Second
 Five  Year  Plan  period?

 Shri  Datar:  In  order  to  find  out  what
 were  the  qualifications  and  who  we-e
 the  persons  who  had  not  received
 any  employment  at  all,  the  Council
 of  Scientific  and  Industrial  Research
 have  prepared  a  National  Regi>ter
 and  therein  information  has  beer
 included  of  all  those  who  are  qualified
 and  who  mught  be  offered  appoint-
 ments  So,  such  persons  were  2,400
 and  out  of  them  723  have  been
 chosen

 Shri  Asmar.  May  I  know  whether
 Government  have  invited  applications
 from  scientists  who  are  <erving
 abroad  and,  :f  so  how  manv  applic?-
 tions  have  come?

 Shri  Datar:  This  is  the  only  scheme
 so  far  as  the  Pool  35  concerned  We
 have  considered  the  names  not  onilv
 of  those  who  have  registered  but  also
 thoee  who  have  not  registered  their
 names.
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 Shri  B.  K.  Gaikwad:  May  I  know
 the  number  of  Scheduled  Caste  and
 Scheduled  Tribe  candidates  in  this?

 Shri  Datar:  At  present  I  am  not
 Aware  of  this

 Shri  B.  K.  Gaikwad:  May  I  know
 Whether  he  will  get  the  information
 8nd  supply  it?

 Shri  Datar:  I  shall  try  to  get  the
 Ihformation

 Shri  Joachim  Alva:  You  have
 Chosen  223  foreign  trained  scientists
 ly  the  Central  Pool  On  the  other
 hand  you  have  appointed  a  retired
 Railway  officer  on  the  Atomic  Ene-gy
 Commission  May  I  ask  what  sort
 S$  co-ordination  25  itkung  place  mde
 Why  a  retired  Railway  officer  should
 ५९  appointed  when  you  have  selected
 १23  scientists  for  the  Central  Pool?

 Shri  Datar:  Somet:mes  it  becomes
 hecessary  to  reappoint  retired  persons
 because  they  have  a  lot  of  experience,
 and  the  Government  of  India  con-
 Sider  that  they  should  take  full
 Gdvantage  of  their  experience

 indian  Delegation  to  Soviet  Union

 +
 Shri  Ram  Krishan  Gupta:

 {  Shrimati  Na  Palcheudhari:
 Shri  Harish  Chandra

 Mathor:
 Shri  Ajit  Singh  Sarhadi:
 Shri  Goray:
 Shri  Vidya  Charan  Shukla:
 Shri  Narayanankutty

 Menon:
 Shri  Punnoose:

 Us

 |

 Shri  Sarju  Pandey:
 Shri  Nath  Pai:
 Pandit  Munishwar  Dott

 Upadhyay:
 Shri  M.  L.  Dwivedi:
 Shri  Achar:
 Dr.  Ram  Subhag  Singh:
 Shri  Raghunath  Singh:

 hri  डग  C.  Borooah:
 Shri  Bishwanath  Roy:

 [Shri  S.  A.  Mebdi:
 Will  the  Minster  of  Steel,  Mines

 aad  Fuel  be  pleased  to  state  the
 achievements  of  the  Delegation  headed
 by  tum  which  recently  visrted  the
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 USS.R  and  other  Eastern  Buropean
 countries?

 The  Minister  of  Steel,  Mines  and
 Weel  (Sardar  Swaran  Singh):  A
 statement  is  laid  on  the  Table  of  the
 Rouse

 SraTeMENT

 In  June  1958,  the  Minster  of  Sveel,
 Mines  and  Fuel,  Sardar  Swaran
 Singh,  received  an  invitation  to  visit
 the  Soviet  Union  It  was  not  possible
 to  accept  the  invitation  in  that  year
 Early  in  May  ‘1959,  :t  was  decided
 that  the  Minster  of  Steel,  Mines  and
 Fuel  should  accept  the  invitation  and
 wint  the  Soviet  Union,  accompanied
 by  the  following

 (i)  Minister  of  Industry,
 (u)  Secretary,  Department  uf

 Mines  &  Fuel,
 (mi)  Additional  Secretary,  Munis

 try  of  Commerce  and  Indus
 try,  and

 (iv)  Deputy  Secretary,  Depart-
 ment  of  Iron  and  Steel

 2  The  Delegation  left  for  Moscow
 on  the  l4th  of  May  959  The  main
 Delegation  consisting  of  the  Munster
 of  Steel,  Mines  and  Fuel,  Secretary
 Department  of  Mines  and  Fuel  and
 Deputy  Secretary,  Department  ०
 Iron  &  Stee)  returned  to  India  on  the
 30th  of  May  959  Minister  of  Indus-
 try  and  the  Additional  Secretary,
 Ministry  of  Commerce  and  Industry
 left  the  USSR  on  the  30th  of  Wav
 for  Czechoslovakia  and  Japan

 3  The  Delegation  took  the  oppor
 tunity,  provided  by  the  visit  to  the
 USSR,  to  review  the  progress  of  oro
 jects  already  undertaken  m  collabo-
 ration  with  the  Soviet  Union  resolve
 difficulties,  if  any,  and  explore  in  a
 general  way  the  prospects  of  collabo-
 ration  with  the  Soviet  Union  in
 technical,  scientific  economic  and
 industrial  fields

 4  Significant  progress  was  made  in
 two  important  pending  matters  which
 were  discussed  at  length  during  the
 wiest  of  the  delegation  An  agree-

 AUGUST  6  3989  Oral  Anewers  g56

 ment  was  signed  on  the  29th  of  May
 3989  by  the  Minister  of  Industry
 representing  Indin  and  the  Charman
 of  the  State  Committee  for  Foreign
 Economic  Relations  USSR,  represent-
 ing  the  Soviet  Union,  for  copperation
 in  establishing  enterprises  for  the
 manufacture  of  drugs,  medicines  and
 surgical  instruments  in  India  As  8
 result  of  talks  towards  an  agreement
 for  the  O:]  Refinery  to  be  constructed
 m  Barauni,  a  Soviet  team  has  arrived
 in  India  for  technical  discussions  and
 negotiation  of  an  agreement

 5  In  exploring  prospects  of  further
 collaboration,  the  Delegation  discus-
 sed  in  general  terms  with  the  Soviet
 leaders  the  problems  of  development
 dumng  the  next  few  years  Members
 of  the  Delegation  visited  various
 industria]  centres  and  obtained  frst-
 hand  knowledge  of  a  number  of  these
 industries  in  the  Soviet  Union  The
 impression  which  the  Delegation  gain-
 ed  at  the  conclusion  of  the  visit  was
 that  India  could  count  on  Soviet
 assistance,  during  the  Third  Five  Year
 Plan,  particularly  in  certain  00१
 tries

 6  Following  the  visit  of  the  Delega
 tion,  the  Soviet  Union  has  made  sn
 initial  offer  of  fresh  credit  of  1,500
 milhon  roubles  (about  Rs  80  crores)
 to  be  utilised  towards  the  implemen-
 tation  of  the  Third  Five  Year  Plan
 This  welcome  offer  of  assistance  has
 been  accepted  Details  are  still  to
 be  discussed

 Shri  Ram  Krishan  Gupta.  May  !
 know  whether  the  Delegation  has
 submitted  any  detailed  report,  if  so,
 will  it  be  placed  on  the  table  of  the
 House?

 Sardar  Swaran  Singh  I!  think  the
 statement  that  I  have  laid  on  the  table
 of  the  House  covers  the  essential
 points  There  have  been  reports,  both
 formal  and  informal,  about  the  discus-
 sions  that  were  held  in  the  तलाशो
 Union,  but  it  is  not  the  intention  of
 Government  to  place  any  detailed
 report  on  the  Table  of  the  House
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 @hri  Ram  Krishan  ह"...  From  the
 statement  I  find  that  “the  Delegation
 discussed  in  general  terms  with  the
 Soviet  lesders  the  problems  of
 development”.  May  I  know  what  are
 those  problems?

 Sardar  Swaran  Singh:  I  think  that
 the  programmes  of  development  of
 the  country  have  been  discussed  from
 time  to  time  in  thig  House  and  out-
 mde,  and  it  would  require  really  a
 very  long  speech  to  elaborate  as  to
 what  are  our  development  pro-
 grammes

 Shri  Goray:  In  paragraph  5  of  the
 statement  it  is  stated:  “The  impres-
 sion  which  the  Delegation  gained  at
 the  conclusion  of  the  visit  was  that
 India  could  count  on  Soviet  assistance
 during  the  Third  Five  Year  Plan,
 particularly  in  certain  industries”.  It
 ड  very  vague  What  is  this  “parti-
 cularly  in  certain  mdustres"?  What
 are  those  industres’

 Sardar  Swaran  Singh:  It  is  vague,
 and  intentionally  vague,  because,  in
 the  course  of  discussion,  in  a  general
 way  it  was  discussed  as  to  what  are
 the  various  directions  in  which  Soviet
 collaboration  could  be  available,  and
 the  intention  was  not  to  discuss  any
 specific  projects.  That  has  yielded
 results,  because  we  have  more  or  less
 a  general  line  of  credst,  the  initial
 amount  of  which,  as  indicated,  is
 Rs.  i80  crores  It  will  be  for  us  now
 to  make  up  our  own  mind  as  to  what
 ws  the  best  way  of  utilsing  this  credit

 Shri  Goray:  The  hon.  Minister  has
 said  “particularly  tn  certain  indus-
 tries”.  I  am  aking  what  those  “cer-
 tain  industries”  are.

 An  Hon,  Member:  It  is  a  very  simple
 question

 Sardar  Swaran  Singh:  A  number
 of  basic  industries.

 Shri  Tyagi:  Did  the  hon  Minister
 heave  a  chance  of  talking  and  finding
 out  their  reactions  as  to  whether  they
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 Sardar  Swaran  Singh:  That  will  be
 a  matter  of  negotiation.  The  experi-
 ence  so  far  has  been  that  against  the
 purchases  that  we  have  made  so  far,
 the  Soviet  organisations  have  utilised
 their  earnings  in  the  form  of  rupee
 purchases  inside  the  country

 Shri  Joachim  Alva:  Are  we  right
 im  inferring  that  the  recent  announce-
 ment  of  the  Rs.  80  crore  assistance
 from  the  Soviet  Union  is  directly  due
 to  the  efforts  of  the  Delegation  led  by
 the  hon  Mhnuster?

 Sardar  Swaran  Singh:  No,  Sir,  I
 won't  say  so,  because  it  is  no  Delega-
 tion’s  individual  effort  but  the  general
 policy  adopted  by  the  Government
 and  spread  over  a  number  of  years
 It  is  a  matter  of  accident  as  to  who
 may  be  the  person  discussing  it  at  a
 particular  moment

 Shri  P  C  Boroeah:  In  peragraph  4
 of  the  statement  it  is  stated:  “As  a
 result  of  talks  towards  an  agreement
 for  the  Oil  Refinery  to  be  constructed
 9  Baraun),  a  Soviet  team  has  arrived
 in  India  for  technical  discussions  and
 negotiation  of  an  agreement”.  May  I
 know  of  the  agreement  has  been  signed
 and,  ३६  so.  whether  the  estimate  for
 the  establishment  cost  of  the  Refinery
 at  Baraunm:  has  also  been  included
 mm  ह

 Sardar  Swaran  Singh:  Negotiations
 are  ‘stil  going  on  and  the  agreement
 has  not  yet  been  finalised

 Shri  5.  के,  Banerjee:  May  I  know
 whether  this  welcome  offer  of  Rs  80
 crores  is  going  to  be  spent  only  on  ex~
 pansion  or  on  the  establishment  of
 the  public  sector  industry,  and  what
 are  the  terms  under  which  this  credit
 has  been  given?

 Sardar  Swaran  Singh:  So  far  as  the
 utilisation  of  this  Rs.  380  crore  credit
 is  concerned,  I  have  already  sub-
 mitted  that  it  wil)  be  a  matter  of
 further  discussion  inside  the  Govern-
 ment,  and  I  cannot  say  as  to  what  are
 the  various  projects  for  which  it  ts
 going  to  be  utilised.  With  regard  to



 $59  Oral  Answers

 Shri  8.  M.  Banerjee:  Will  it  be  in
 the  public  sector?  That  is  all  that  7
 want  to  know.

 Sardar  Swaran  Singh:  Most  probab-
 ly  it  wil]  be  public  sector,  but  I  wan't
 make  a  categorical  statement.

 Shri  S.M,  Banerjee:  You  may
 change  it.

 Sardar  Swaran  Singh:  I  have  no
 intention  of  changing  :t—-not  like  my
 hon,  friend.

 So  far  as  the  actual  terms  of  their
 offer  are  concerned,  they  will  be  nego-
 tiated  and  it  will  take  some  time
 before  the  final  terms  are  negotiated.

 Shri  Nagi  Reddy:  May  I  know  whe-
 ther  the  delegation  visited  any  other
 East  European  countries  and,  if  50,
 whether  any  negotiations  for  trade
 and  industrial  development  have
 taken  place?

 Sardar  Swaran  Singh:  Two  mem-
 bers  of  the  delegation,  namely,  the
 Mimsster  of  Industry  and  the  Secre-
 tary  of  the  Industry  Ministry,  went  to
 Czechoslovakia,  and  they  had  some
 discussions  with  regard  to  the  pro-
 ject;  that  are  already  in  hand,  and
 certain  other  exploratory  talks  were
 also  held

 Skri  Hem  Barua:  The  statement
 gays  that  there  was  a  review  of  the
 progress  of  the  projects  already  under-
 taken  in  this  country  with  Soviet
 collaboration.  May  I  know  whether
 in  the  course  of  this  review  the  dis-
 crepancies  in  these  projects  were  also
 pointed  out,  as  :t  was  said  once  that
 there  was  a  letter  from  Prime  Minis-
 ter  Khrushchev  to  Prime  Mumuster
 Nehru  pointing  out  certain  discrep-
 ancies—it  was  said  hke  that  in  the
 Mewspapers;  may  1  know  whether
 those  discrepancies  were  particularly
 discussed  in  the  course  of  that  review
 or  not?

 Sardar  Swaran  Singh:  I  do  not  know
 what  discrepancies  are  bothering  my
 hon.  friend.  I  do  not  remember  that
 there  were  any  discrepancies,  nor  was
 any  question  of  discrepancies  discus-
 sed.  I  must  say  I  am  at  a  loss  to

 AUGUST  5,  4989  Oral  जजाबफहाद  s60

 understand  ag  to  what  he  connotes  by
 using  the  expression  ‘discrepancies’.

 Shri  Hem  Barua:  The  ordinary
 dictionary  meaning.

 Sardar  Swaran  Singh:  There  have
 been  organisational  difficulties.  In  the
 progress  also  there  have  been  difficul-
 ties.  They  have  been  surmounted
 from  time  to  time.  There  was  no  dis-
 crepancy  or  points  of  difference  which
 were  discussed  in  any  specific  manner

 Some  Hon.  Members  gese—

 Mr.  Speaker:  We  are  going  to  have
 Rs  480  crores.  What  is  more  about
 it?

 Shrimati  Rena  Chakravartty:  Could
 I  know  what  i<  the  rate  of  interest?

 Sardar  Swaran  Singh:  I  will
 request  the  hon  Lady  Member  to
 wait  till  the  terms  arc  actually  settled

 Mr  Speaker:  Next  question

 Shri  Narayanankutty  Menon:  One
 question  regarding  details,  Sir  We
 are  conforming  to  your  ruling  that
 only  those  who  have  asked  the  ques-
 tion  should  ask  supplementuries

 Mr  Speaker:  I  never  said  so  Any
 way,  all  mght

 Shri  Narayanankutty  Menon:  From
 the  statement  laid  on  the  Table  of  the
 House,  it  75  seen  that  a  technical  team
 has  arrived  to  work  out  the  technica}
 details  May  I  know  whether  accept-
 ance  has  been  made  by  the  Govern-
 ment  of  the  offer  regarding  financial
 assistance  for  the  refineries  from  the
 Soviet  Union?

 Sardar  Swaran  Singh:  We  have
 proceeded  with  regard  to  the  refinery
 project  on  the  understanding  that  the
 foreign  exchange  part  of  it  will  be
 met  from  the  credit  that  has  already
 been  offered.  We  also  hope  that  the
 credit  for  the  rest  would  also  be
 available  from  one  or  the  other  head.
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 Central  Public  Health  Engineering
 Restarch  Institute,  Nagpur

 =
 Shri  है.  C.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleas-
 ed  to  refer  to  the  reply  given  to
 Starred  Question  No  ॥75  on  the  i2th
 February,  959  and  state

 (a)  whether  plans  and  estimates  for
 the  building  of  the  Central  Public
 Health  Engineering  Research  Institute
 at  Nagpur  have  been  prepared,

 (b)  3f  so,  when  the
 work  will  start,

 *i¢

 construction

 (c)  whether  the  necessary  equip-
 ment  and  materials  have  been  pro-
 cured,  and

 (d)  how  far  the  recruntment  of
 scientific  and  other  staff  has  proceed-
 ed?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  These  are  under  prepara-
 tion  and  are  expected  to  be  finalised
 shortly

 (b)  It  i8  expected  to  start  construc-
 tion  before  the  end  of  the  current
 year

 (०)  Equipment  sufficsent  to  enable
 research  work  being  started  has  been
 Procured  More  equipment  is  on
 order

 (d)  Nucleus  staff  for  the  Laboratory
 and  field  centres  has  been  recruited
 The  work  of  recruiting  additional  staff
 i3  mm  progress

 है... ज  S.  C.  Samanta:  What  s_  the
 reason  for  preparing  the  plan  and
 estimate—the  delay  in  that?

 Shri  Hamayun  Kabir:  The  reason
 for  preparing  the  plan  and  estimate  is
 to  execute  the  project

 Shri  Tangamani:  May  I  know
 whether  the  field  research  centres
 which  were  going  to  be  set  up  in  Delhi,
 Lucknow,  Poona  and  Hyderabad  have
 been  set  up  so  that  they  would  be  of
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 help  to  the  Central  Laboratory  which
 3s  going  to  be  started?

 Shri  Humayun  Kabir:  Research
 work  has  been  sturted  in  Bombay  and
 Delhi  Work  in  Rohtak,  Bonvh,
 Poona,  Hyderabad  and  Lucknow  will
 start  shortly

 Shri  B.  K.  Galkwad:  May  I  know
 how  many  students  this  Public  Health
 Engineering  Research  Institute  will
 accommodate?

 Shri  Humayun  Kabir:  There  is  no
 question  of  any  student  here  It  is  a
 National]  Laboratory

 Shri  S.  C.  Samanta:  What  wou'd  be
 the  estimated  expenditure  for  this?

 Shri  Humayun  Kabir:  The  estimated
 expenditure  will  be  about  Rs  30  lakhs
 during  the  second  plan  penod  We
 have  aircady  advused  the  Planning
 Commission  and  the  Finance  Ministry
 that  that  amount  might  be  exceeded

 Shri  Tyagi:  8  wonder,  tin  view  of
 the  fact  that  a  large  number  of  buuld-
 ings  are  lving  spare  in  Nagpur,  has  the
 Ministry  looked  into  the  possibility  of
 accormodaung  the  centre  m  the  old
 buildings  already  there?

 Shri  Humayun  Kabir:  Yes  It  is  at
 present  housed  temporarily  in  one  of
 those  buildings  For  this  National
 Laboratory,  we  have  found  from  ex-
 perience  that  in  the  end  it  is  perhaps
 more  economical  and  efficient  to  have
 its  own  building  than  to  take  an  old
 place  and  modify  it  at  very  great  ex-
 pense  and  find  it  not  fully  satisfactory

 Pipeline  for  Oil  Refineries  at  Gauhats
 and  Barauni

 न
 (  Shri  Assar:

 Shri  Shivananjappa:
 |  Shrimati  Mafida  Ahmed:

 "  Shri  Bibbuti  Mishra:
 Dr.  Ram  Subhag  Singh:

 {  Shri  Sadhan  Gupta:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state  the  pro-
 gress  achieved  so  far  regarding  ‘the
 agreement  with  the  Burmah  Oil  Com-
 pany  and  UK  Government  for  the

 WS
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 provision  of  finance  for  the  canstruc-
 tion  of  a  pipeline  to  carry  crude  oil
 from  oilfields  in  Assam  to  the  Govern-
 ment  Oil  Refineries  at  Gauhati  and
 Barauni?

 The  Minister  of  Mines  and  Oli
 «(Shri  K.  D.  Malaviya):  The  offers  of
 £20  millon  by  Burmah  O:]  Company

 and  23  million  by  HM.G  have  been
 accepted.  The  entire  amount  will  be
 utilised  to  meet  the  foreign  exchange
 «cost  of  the  pipeline  project  of  Ot)
 India  Private  Limited.

 Shri  Assar:  May  I  know  what  will
 be  the  estimated  cost  of  the  pipe  jine
 aod  how  much  our  Government  35
 going  to  spend?

 Shri  K  D  Malaviya:  These  estimates
 have  been  indicated  in  the  House
 from  time  to  time  The  entire  loan
 that  will  be  available  to  us,  £23
 mullion,  35  proposed  to  be  utilised  for
 the  pipe  line  and  accessories  Some
 more  money  which  will  be  needed  in
 rupees  wll  be  additionally  spent  by
 the  Government  of  India

 Shri  Hem  Barua:  May  |  know
 whether  the  foreign  exchange  content
 of  the  pipe  line  to  the  refineries  35
 proposed  to  be  shared  between  the
 Government  and  the  Burma  0  Co
 aand  :f  so,  what  is  the  allocation”

 Shri  K.  D.  Malaviya:  The  foreign
 exchange  part  has  been  lent  by  the
 Burma  rong  Co,  and  HMG  The  Indian
 rupee  part  will  be  spent  by  the
 Govermment  of  India

 झो  चिमूति मिथ  में  जानता  चाहता

 हैं  कि  गोह'टो  शोर वरौनी  म  जो  रिफाइनरी
 बन  रह  हैँ  उतमें  फारेन  एक्सचेंज  कितना
 बच  होगा  भौर  भारत  का  कितता  पैसा
 सच  होगा  ।

 थी के०  देन  मालवोप  इन  दोतों

 रिफाइनरीज  में  भौर  पाइपलाइन  में  जो
 रकम  लगेगी  उसका  झन्दाज  से  ही  कुछ
 सशर्म ना  दिया  जा  सकता  हैं  क्‍योंकि  जब

 ह ।  हो  जायेगा  1. |  ठोक  तरह  से  मासूम
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 हो  सहेगा,  से  फेस  सद  मिला  कर  मुमकिन
 हैं  कि  ७०-८०  करोंड  ू,  OW  पहुंच  जाय॑।

 Shrimati  Mafida  Ahmed:  May  I  know
 whether  any  assessment  was  made
 about  the  availability  of  indigenous
 manufactured  materials  before  eon-
 eluding  the  agreement?

 hri  K.  D.  Malaviya:  Yes.  Indigen-
 ous  manufactured  articles  will  be  used
 as  far  as  posmble  and  it  has  been
 laid  down  by  us  that  indigenous  manu-
 factured  pipe  lines  and  all  those
 articles  will  be  used  by  the  Oil  India
 Ltd

 Shri  ह  C.  Boroesh:  May  I  know
 whether  the  pipe  line  will  be  a  multi-
 product  pipe  line  or  :t  will  be  meant
 for  crude  oil  only?

 Shri  K.  D.  Malaviya:  This  pipe  line
 is  proposed  to  be  used  only  for  trans-
 porting  crude  oil

 Shrimati  Rena  Chakravartty:  Only
 recently  we  were  told  that  in  Rourkela,
 @  pipe  building  plant  is  being  set  up
 for  the  construction  of  these  pipe
 lines  May  we  know’  whether  this
 money  which  35  being  given  by  the
 Burma  0०  Co  and  the  UF  Govern-
 ment  will  be  used  for  financing  this
 particular  project  or  will  it  be  some-
 thing  which  will  be  financing  some
 rmports  made  from  Great  Britain  it-
 self?

 Shri  K.  D.  Malaviya:  The  project
 of  starting  pipe  making  in  Rourkela
 is  a  separate  one  This  money  is  not
 proposed  to  be  utilised  for  financing
 it  It  as  going  on  independently  One
 of  the  arrangements  which  has  been
 reached  between  us  is  that  whenever
 pipes  are  ready  from  our  own  Rour-
 kela  mill,  they  will  be  used  for  the
 transport  system

 Shrimat!  Mafda  Ahmed:  Will  the
 hon  Mhunister  be  pleased  to  inform
 the  House  the  terms  of  the  UE.
 Government  loan?

 Shri  K.  D.  Malaviya:  Very  soon  the
 document  will  be  placed  om  the  Table
 of  the  House
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 ft  चिमूति  निष्  :  में  जानना  चाहता

 हूं  कि  वया  स  कार  ने  उस  स्थान  का  निएचय

 कर  लिया  है  कि  बरीनी  r  यह  रिफाइनरी

 हां  पर  लगेगी  ?

 बो कन क०  ro  मालमोय  बरौनी  में  यहू
 रिफाइनरी  कहां  पर  लगेगी  इसे  विचारने

 के  लिये  इस  वक्‍त  कद  विशेषग  आये  हुए  हूं
 झौर  उन्हानों  तजवीज  मां  दी  है।  उस  पर

 अनुस पान  हो  रहा  है  ।  में  चाहता  न  कि  इस
 पर  बहुत  जल्द  फंसला  हा  जाय  |

 Coal  in  Kothagudam  and  Tandur

 Shri  Nagi  Reddy:
 "16  Shri  A.  K.  Gopalan:

 qy  Shr:  Vasudevan  Nair:
 l  Shri  Kanhan:

 Wiil  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleascd  to  state.

 (a)  the  steps  that  have  been  taken
 to  carry  out  deep  dr  ihng  in  Kotha-
 gudam  and  Tandur  areas,

 (b)  what  5  the  amount  proposed  to
 be  spent  during  the  current  year  on
 this,  and

 (ec)  whether  the  work  w.!}!  ctart  this
 year?

 The  Parliament.ry  Secretary  to  the
 Minister  of  Steel,  Mines  and  Fuel
 (Shri  Gajendra  Prasad  Sinha):  (a)
 The  Singeren:  Colheries  Company
 Ltd  have  reported  that  one  drill
 capable  of  going  down  ४०  2000"  has
 been  put  in  operation  at  Kothagudam
 Ay»  regards  Tandur,  an  order  is  hkely
 to  be  placed  for  a  similar  drill  within
 the  next  month  or  two

 (b)  The  cost  of  a  drill  capable  of
 drilling  up  to  2000",  with  accessories
 and  spares,  i5  est.mated  at  about  Rs
 2  lakhs  The  amount  that  34  hkely  to
 be  spent  in  the  current  year  on  deep
 drilling  is  estimated  at  about  Rs
 60,000

 (c)  Deep  drilling  at  Kothagudam  is
 already  in  hand  and  :t  will  commence
 at  Tandur  next  year.
 42  LSD-—2
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 Shri  Nagi  Reddy:  May  I  know
 whether,  m  view  of  the  fact  that  this
 is  the  only  coal  mine  that  s  existing
 in  the  whole  of  South  India,  the
 Government  would  take  it  to  explore
 it  much  faster  than  what  725  being
 done  now  before  the  Third  Five  Year
 Plan  begins  so  that  we  may  have  a
 bigger  plan  for  the  production  of  coal
 an  that  area?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  It  s  the
 intention  of  Government  to  give  every
 possible  facility  for  exploration,  dril-
 ling  or  exploitation  of  coal  in  the
 south  There  is  no  point  im  reassur-
 ing  becau-e  that  has  been  the  policy
 all  along

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether,  apart  from  what  the
 Singaren:  Collieries  Co  as  doing,  the
 Geological  Survey  or  the  Indian
 Bureau  of  Mes  will  independently
 carry  out  some  deep  drilhng  in  this
 area?

 Sardar  Swaran  Singh:  If  necessary,
 yes

 Shri  Venkatasubbaiah:  What  will
 be  the  artic‘pated  additiona)  produc-
 tion  of  coal  by  this  deep  drilling

 Sardar  Swaran  Singh:  Deep  dril-
 Ing  1  undertiken  to  estabish  coal
 dcpos.ts  Drilling  does  not  directly
 Proauce  any  coal  As  a  result  of  the
 valuable  data  collected  as  a  result  of
 drilling,  cuming  is  undertaken.

 Shri  Nagi  Reddy:  The  answer  ito  the
 previous  qu‘stion  was  that  if  neces-
 sary  it  would  be  under‘aken  May  I
 know  when  the  Government  will  find
 it  mecessarv,  and  what  are  the  objec-
 tive  conditions  necessary  for  the
 Government  to  go  directly  with  :ts
 own  department  to  find  out  the  amount
 of  coal  that  3५  available  in  that  area
 and  the  extent  to  which  we  will  be
 able  to  use  it  in  the  coming  Plan
 period?

 Sardar  Swaran  Singh:  The  Singareni
 Colliery  Co,  has  already  been  func-
 tioning  in  that  area,  and  if  I  may  say
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 ao,  they  have  made  a  good  job  of  it
 They  have  undertaken  their  own  dril-
 ling.  If  the  coal  company  finds  that
 any  collaboration  with  the  Geological
 Survey  or  the  Indian  Bureau  of  Mines
 is  necessary,  that  will  be  ungrudg- ingly  given.  .

 Shri  T.  B.  Vittal  Rao:  May  I  know
 if  tentatively  any  target  of  coal  pro-
 duction  for  this  area  has  been  worked
 out?

 Sardar  Swaran  Singh:  The  hon
 Member  is  quite  familiar  with  the
 targets  of  the  present  Plan  period.

 Shri  T.  B.  Vittal  Rao:  Not  for  this,
 but  for  the  third  Plan

 Sardar  Swaran  Singh:  That  is  just
 under  contemplation.

 Demand  for  Steel  by  Bombay
 U1,  Shri  Goray:  W:!]  the  Minister

 of  Steel,  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whether  the  Bombay  Corpora-
 tion  have  approached  the  Government
 of  India  with  a  request  to  make  more
 steel  available  to  them  so  as  to  enable
 them  to  undertake  a  more  extensive
 Housing  Programme;  and

 (b)  if  so,  what  has  been  the  Gov-
 ernment’s  reaction  to  at?

 The  Parilamentary  Secretary  to
 The  Minister  of  Steel,  Mines  and
 Fuel  (Shri  Gajendra  Prasad  Sinha):
 (a)  Yes,  Sir.

 (b)  Bombay  State's  quota  has  been
 increased  to  the  extent  possible,  to
 enable  them  to  meet  the  demands  to
 a  greater  extent  than  before.

 Shri  Goray:  What  is  the  amount
 sanctioned,  the  total  amount  of  steel?

 Shri  Gajendra  Prasad  Sinha:  The
 increase  in  the  Bombay  State  quota
 is  indicated  here.  If  you  like,  I  would
 give  the  figures:
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 Second  Period  t958-<9  12,660  tons
 Third  Period  198-59  36,520  Po Fourth  Period  t858-s9  23,450  re
 First  Period  1959-60.  29,890  ,,
 Second  Period  1959-60.  30,250  ह
 From  the  figures  it  is  quite  appa- rent  that  the  increase  is  quite  good.

 Shri  Heda:  Apart  from  population
 and  area,  even  in  terms  of  require-
 ments  States  hke  Andhra  Pradesh  and
 Mysore  are  getting  far  below  the
 quota  that  they  desire.  In  spite  of
 this  fact  persistently  remaining,  may I  know  the  reasons  which  prompted the  Government  to  allot  increased
 quota  to  Bombay  State  at  the  cost  of
 the  other  States?

 Shri  Gajendra  Prasad  Sinha:  It  is
 not  so,  but  at  the  same  time,  there  are
 certain  specific  types  of  steel  which
 are  not  distributed  according  to  the
 population

 The  Minster  of  Steel,  Mines  and
 Fue:  (Sardar  Swaran  Singh):  More-
 over,  the  quetay  for  Andhra  Pradesh
 and  Mysore  have  also  been  increased
 I  do  not  know  why  the  hon  Member
 has  this  fevling  that  Bombay  has  got
 this  increase  at  the  cost  of  Mysore  or
 Andhra  Pradesh  That  will  be  an  in-
 correct’  presumption

 Some  Hon  Members  rose—

 Mr.  Speaker:  We  have  not  finished
 even  43  questions.

 International  Development  Association
 118,  Shri  Raghunath  Singh:  Will

 the  Minister  of  Finance  be  pleased  to
 to  state  what  is  the  reaction  of  India
 on  U.S  proposal  for  organising  an
 International  Development  Associa-
 tion?

 The  Deputy  Minister  of  Finance
 (Shri  है,  B.  Bhagat):  The  object  of
 the  International  Development  Asse-
 ciation  is  to  promote  the  economic
 development  of  less-developed  mem.
 ber-countries  by  supplementing  the
 efforts  of  the  Internationel  Bank  far
 Reconstruction  and  Development  in
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 financing  development  in  such  coun-
 tries.  India  is  naturally  in  agreement
 with  this  broad  objective.  The  pro-
 posal  for  the  establishment  of  the
 International  Development  Association
 is  at  present  under  study  and  is  likely
 to  be  considered  at  the  next  annual
 meeting  of  the  Board  of  Governors  of
 the  International  Bank  scheduled  to
 be  held  in  Washington  from  Septem-
 ber,  28,  ‘1959,  to  October  2,  1959.

 श्री  रघुनाथ  सिह  प्रभी  सवाल  नम्बर

 १०४  में  हटरनेशनल  एकोनोमिक  ग्रोथ  करमंटी
 का  जिक्र  आया  और  मौजूदा  सवाल  में

 इंटरनेशनल  डर्वेलपमेंट  एसोसिउेशन  का,  तो
 इन  दोनों  के  को  में  क्या  कक  है  दोनों  का  नाम

 तो  एक  मालूम  पड ता  है  ?

 श्री  wo  ८०  भगत  पहला  कान्फस  क

 मुताल्लिक  था  लकिन  दूसर  म सस्था  बनाने  जा

 दे  है  इसलिये  जाहिर  है  कि  दोनों  में  बहुत  फर्क

 है।  कान्फ्ंस  और  सस्वा  लग  अलग  चीजे  ह

 बनारस  हिन्दू  विश्वविद्यालय  हारा  उत्तर
 प्रदेश  जमों दरो  उन्मू नन  न्य  पत्रों

 का  खरादा  जाना

 +

 *  द मी  खुशबक्त  राय:
 गो  सरयू  पाण्ड  :

 बया  शिक्षा  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि

 (क)  क्या  बनारस  हिन्दू  विश्वविद्यालय
 द्वारा  उत्तर  प्रदेश  जमीदारी  उन्मूलन  बन्ध  पं
 की  खरीद  के  बारे  मे  जाल,  जिसका  आशवासान

 उन्होंने  सभा  को  १७  मार्च,  १६५६  को  दिया
 था,  पूरी  हो  गई  हूं,  भौर

 (खि)  यदि  हा,  तो  क्या  उसकी  रिपोर्ट
 सभा  पटल  पर  रखी  जायेगी  ?

 सिला  मंत्री  (डा०  gto  ओोमालो)
 (क)  जाच  श्रभी  चल  रही  है

 (ख)  इस  जांच  के  परिणामों  का  विवरण
 थ्या  समय  समा-पटल  पर  रल  दिया  जायेगा  t
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 थी  खुशबक्त  राय  :  क्‍या  में  जान  सकता

 हैं  कि  इस  जांच  के  करने  या  कराने  में  इतनी  देरी
 पों  लग  रही  है  ?

 डा०  Bo  Aro  श्रीमाली  देरी  तो  कौई
 खास  नहीं  हो  गई  2  लेकिन  इस  तरह की
 जांच  में  कुछ  समय  लग  ही  जाता  है  ।

 शी  वुशयक्त  राय  क्‍या  में  जान  सकता  हूं
 कि  इस  जाच  पडताल  में  इतनी  द  री  क्यों  लग  रही
 है  जबकि  सारे  कागजात  हिंदू  विप्वविद्लय
 के  कार्यालय  में  मौजूद  है  ?

 Blo  Mo  लाग  शअ्रोसाली  में  ने  आपसे
 निरंेदद  किया  कि  आपकी  राय  हैँ
 कि  इस  में  देरी  लगी  लकिन  भरे
 खयाल  म  जप  सरह  की  जाच  पहताल  में
 समय  लग  ही  जाता  हैं  ।  जाच  १  सी  हो  जाने  के
 बाद  जो  कुछ  उसका  परिगाम  होगा  वह  समा-
 पटल  पर  रव  दिया  जायगा।

 ओ  सरभू  पाण्डे  कया  माननीय  मत्री  बत-
 साय  गे  कि  इसकी  जाच  कौन  लो  कर  रहे  है  ?

 Bo  क  ०  ला०  श्ोमानी  डिपार्टमेटल
 इन्क्वायरी  हो  रही  है  ।

 शा  प्र०  नाठ  सिह:  क्या  माननीप  मत्री

 यहु  बतलायें गे कि  इस  जाच  के  सिलसिले  में  इस
 बात  की  भी  जाच  होगी  कि  जो  जमींदारी
 एकोलिशन  के  बौंडस  रब  गये  हँ  बह  बौंडस
 किन  लोगो  के  हैं  और  क्‍या  वह  युनिवरसिटी  से
 सम्बन्धित  है  ?

 Sto  ह!  सा०  शक्रोमाली  जी  हा,
 सभी  सम्बंधित  प्रदनों  पर  जाच  की  जायेगी  t

 शो  वाजपेपी  क्‍या  पहुं  सच  है  कि  विश्व-
 विद्यालय  ने  जो  बौंडस  खरीर  हैं  उन  में  से  बहुत
 से  बौंडस  विश्वविद्यालय  के  कोआध्यक्ष  के  है  ?

 Blo  Po  Bo  ware  समी  सम्बधित
 प्रशनों  पर  जाच  की  जायेगी  1

 थो  सिहासन  सिह  :  चूंकि  1...  विध्दविधालय
 का  ब्रदन  है  इसलिये  में  जानता  चाहता  हुं  कि
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 आपने  पिछले  सत्र  में  जो  बिल  लाने  का  वाबदा
 किया  था  वह  बिल  आप  कब  तक  लाने  वाले  हैं?

 डा०  वाण  ला०  श्रीयाली  :  वह  तो  विश्व-
 विद्यालय  का  प्रश्न  है  और  वर्तमान  प्रश्न  तो  तौंडस
 के  सम्बन्ध  में  है  7  आप  तो  दूसरा  प्रद.  वुछ रहे हैं  t

 Dr.  Ram  Subhag  Singh:  During  the last  session  of  Parliament  you  had
 kindly  given  an  assurance  that  they will  have  the  matter  examined  through some  suitable  source.  May  I  know
 whether  an  investigation  has  been made  into  the  finances  of  the  Banaras Hindu  University  particularly  regard-
 ing  the  investment  in  the  Zamindari Abolition  Bonds,  especially  when  those
 Yonds  belonged  to  the  Treasurer  of
 that  University,  Shri  Jyoti  Bhushan
 Gupta,  and  if  so,  what  is  the  result
 of  that  investigation?

 Dr.  K.  L.  Shrimali:  I  have  already answered  that  question,

 Dr.  Ram  Subiaz  Singh:  May  I
 know  why  so  much  delay  is  being mado  in  making  that  investigation,
 particularly  when  the  students  who
 have  been  expelled  due  to  reasons
 which  also  include  this,  are  not  allow-
 ed  to  study  in  that  University?

 Dr.  K.  L.  Shrimali:  I  have  also
 answered  that  question  with  regard to  delay,

 Loo  ett  की  बौंड  ही  वीर  कर  कॉसियन  ए
 खपे  द गाने  दिया  यया  था  और  बनिवशसिटी
 ने  उनको  ४५  रुपये  में सरी  द  और  इस  तर्छ  के
 २  लाख  के  बौंड  खरीरे  गये  और  १  लाख  ८७
 हजार  के  बौंड  णऐवे  खरीदे  गये  थे  जिनका  कि
 कोडेगंग  था  ३६-८  रुपये  और  जिनको  ४२
 रुपय्रे  में  खरीद गया  n  इस  तरह  के  बहत  से
 बौंडस  हैं  जो  कि  वहां  के  खजान्ची  के  है  तो  क्या
 में  आशा  कस्  कि  इस  मामजे  की  निष्पक्ष
 जांच  करायी  जाये  ही  व्यवस्था  की  जायगी  ?
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 Sic  कण  लाठ  श्रीसाली  :  मैंने  आपसे  निवेदन
 कर  दिया  है  कि  इस  मामले  में  डिपार्टमेंटल  एन-
 क्वायरी  हो  रही  है  और  जांच  होते  के  बाद  अगर
 इस  में  किसी  के  पैलाफाईडस  हों  या  यूनीवरसिटी
 की  जुकसान  हसा  हो  तो  मैं  आपको  विश्वास
 दिलाता  चाहता  हूं  कि  उमको  फिसी  प्रकार  का रक्षण  सरकार  नहीं  देगी  और  जांच  होने  पर
 जो  भी  उस  जॉच  का  परिणाम  होगा  वह  सभा
 पटल  पर  रख  दिया  जायेगा  ।

 Shri  Braj  Raj  Singh:  Will  they give  some  indication  as  to  when  this
 enquiry  is  going  to  be  finished?

 Bolani  Iron  Ore  Mines
 *120,  Shri  Panigrahi:  Wil]  the  Min- ister  of  Steel,  Mines  and  Fuel  be

 pleased  to  state:

 (a)  whether  the  Bolani  iron  ore
 min?  in  Orissa  has  been  developed
 by  now;

 (b)  what  is  the  total  financial  in-
 vestment  that  the  Government  of
 India  had  made  so  far  in  Bolani  Ores
 (P)  Limited;  and

 (c)  whether  a  copy  of  the  agree- ment  of  Bolanj  Ores  (P)  Ltd.,  with
 Orissa  Mineral  Development  Company
 would  be  laid  on  the  Table?

 The  Minister  of  Steel,  Mipes  and
 Fuel  (Sardar  Swaran  Singh):  (a)  The
 work  of  developing  the  Bolani  ore
 mines  is  going  on.

 (b)  Rs.  35,35,000.
 =

 (c)  Presumably  tha  Honourable
 Member  refers  to  the  agreement  bet.
 ween  the  Government  of  India  and
 Orissa  Mincrals  Development  Com-
 pany  regarding  the  establishment  of
 M's  Bolani  Oves.  A  copy  of  the
 Memorandum  of  Association  of  Ms. Bolani  Ores  together  with  the  Articles
 of  Association  of  the  Company  is  al-
 ready  available  in  the  Parliament
 Library,

 Shri  Panigrahi:  When  the  Govern- ment  holds  50°5  per  cent  of  the  shares
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 im  this  cormpany,  why  is  it  thet  the
 appointed

 Sardar  Swaran  Gingh:  Government
 have  a  share  of  50°5  per  cent,  and  the
 balance  of  a5  per  cent  is  owned  by
 the  Orissa  Mineral  Development
 Company.  The  reason  for  this  capi-
 tal  participation  was  twofold.  One
 wes  that  this  Orissa  Mineral  Deve-~
 lopment  Company  had  leases  in  that
 area,  and  it  was  considered  that  it
 would  be  better  if  we  entered  into
 a  partnership,  as  difficulties  were
 anticipated  in  acquiring  the  lease
 rights;  secondly,  it  was  considered
 that  association  of  a  private  company
 is  Gis  wentuse  could  be  triad,  an  ५.
 has  been  tried  m  certain  other  fields
 also;  and  it  was  considered  that
 where  there  was  capital  participation,
 participation  in  management  also
 was  thought  proper,  and  this  was
 entered  into  in  956

 Shri  Panigrahi:;  My  question  was
 afferent

 Mr,  Speaker:  He  has  said,  parti-
 cipation  m  management  also,  and
 not  merely  in  ownership

 Shri  द  ड्,  Nayar:  We  want  to  know
 why  a  third  company  was  appointed
 Messrs  Bird  &  Co  was  not  either  of
 those  companies

 Mr.  Speaker:  He  says  that  parti-
 cipation  m  management  also  was
 considered  feasible  The  management
 is  by  Messrs  Bird  &  Co  He  has  ans-
 wered  the  question

 Shrimati  Renu  Chakravartty:  Nor-
 mally,  it  is  never  done.

 Mr  Speaker:  If  that  is  not  done,
 that  is  another  matter

 Shrimati  Renu  Chakravartty:  That
 was  why  we  wanted  to  know  it

 Sari  Panigrahi:  /  a  know  the
 remuneration  that  is  being  paid  to
 the  secretaries  and  treasurers  who
 have  been  appointed,  that  us,  to
 Mesers.  Bird  &  Co.
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 Sardar  Swaran  Singh:  I  would  re-
 wire  notice.  3  have  not  got  that

 figure  with  me  at  the  moment

 Shri  Panigrahi:  May  I  know  whe-
 ther  the  hon,  Minister  is  aware  that
 Gevernment  have  invested  their  own
 money  and  formed  a  Mining  Cor-
 poration  in  Orissa,  prior  to  their
 entering  into  an  agreement  with  the
 O/fissa  Mineral  Development  Co.  for
 develeping  this  iron  ore  area,  and  if
 so,  why  the  Orissa  Mining  Corpora-
 eon  was  not  associated  with  the
 Government  of  India  for  developing
 this  tron  ore  mine®

 Sardar  Swaran  Singh:  So  far  as  the
 avedmpnent  Ui  ae  ‘rrun  uit  TinRS  ह
 concerned,  it  38  a  fact  that  we  have
 got  all  these  three  types  of  working;
 we  have  got  completely  private-
 owned  mines;  we  have  got  Govern-
 ment-owned  mines;  and  we  have  also
 got  mines  in  which  there  is  capital
 participation  by  private  capital,  with
 Government,  and  this  comes  under
 the  third  category

 WRITTEN  ANSWERS  TO
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 yavestigations  against  high  Govern-
 ment  Officials

 Shrimati  Renu
 शर्ट  Chakravartty:

 Shri  S.  M.  Banerjee:

 Will  the  Minister  of  Home  Adairs
 pe  pleased  to  state.

 (a)  whether  Government  have
 decided  to  institute  investigations  by
 #  high  officer  into  allegations  made
 ggainst  the  behaviour  and  integrity
 of  Government  servants  in  high
 positions,  appearing  in  the  press  or
 otherwise,

 (b)  whether  this  investigating  offi-
 cer  will  have  powers  of  verification
 and  calling  of  evidence;
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 (c)  under  what  rules  these  inves-
 tigations  will  be  carried  on;  and

 (b)  the  procedure  envisaged?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):
 (a)  to  (b).  A  statement  explaining
 the  position  is  laid  on  the  Table  of
 the  House

 STATEMENT

 It  has  been  decided  that  when  alle-
 gations  are  made  in  the  Press  or  by
 individuals  against  a  Government  ser-
 vant  in  respect  of  his  conduct  in  the
 discharge  of  his  public  functions,  a
 preliminary  confidential  enquiry  by  a
 senior  officer  should  be  ordered  by
 Government.

 If  the  result  of  such  enquiry  is  that
 the  allegations  are  based  on  ignor-
 ance,  insufficient  information  or  even
 malice,  it  is  to  be  considered  whether
 any  action  in  a  Court  of  Law  is  neces-
 sary  to  vindicate  the  Government  ser-
 vant’s  conduct  and  whether  such  pro-
 ceedings  should  be  initiated  by  the
 Government  or  by  the  Government
 servant.

 If,  on  the  other  hand,  the  result  of
 the  enquiry  indicates  that  there  are
 grounds  to  doubt  the  propriety  and
 correctness  of  the  conduct  of  the  Gov-
 ernment  servant  or  if  the  enquiry  is
 not  conclusive,  Government  may  en-
 trust  the  case  to  the  Special  Police
 Establishment  for  investigation  or
 order  a  full  departmental  enquiry
 under  the  Central  Civil  Service  (Clas-
 sification,  Control  ang  Appeal)  Rules,
 or  require  the  officer  ta  vindicate  his
 conduct  by  resorting  to  a  Court  of
 Law

 In  cases  where  Government  decide
 to  initiate  criminal  proceedings
 themselves,  the  provisions  of  Section
 १398  B  of  the  Criminal  Procedure  Code
 are  to  be  made  use  of.  In  cases  where
 Government  decide  to  institute  civil
 proceedings,  the  usual  procedure  for
 this  purpose  is  to  be  followed.
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 ह्य  बाजियों  के  लिये  विदेशी  द

 re  ब्रकाशवीर  जास्वी  :

 +१२२.<  थी  भजित  सिह  शरहवी  :
 शोमती  मरोदा  शहनद  :

 ब्या  जिस  मंत्री  यह  बताने  की  $पा
 करगे  कि.

 (क)  इस  बर्ष हज  यात्रियों  को  अपने
 साथ  कितनी  विदेशी  मुद्रा  ले  आने  की  झनुमति
 दी  गई  है;

 (स)  यहू  चन  राशि  पिछने  बों
 को  तुलना  मे  उतनी ही  है  या  कभ-ज्यावा
 है; झार

 (7)  क्‍या  सरकार  इस  बात  का  पता

 लेगा  रही  है  कि  सुविधापूर्वक  भौर  भाराम

 के  साथ  यात्रा  करने  के  लिये  कम  से  कम
 कितनी  घन  राशि  आवश्यक  होती  है  ?

 विल  उपमंत्री  (क्रो  ब०  to  भगत)
 (क)  १६५६  में  हज  यात्री  अपने  साथ  ज्यादा

 में  ज्यादा  ये  रकम  ले  जा  मकत ेहे  —

 हयाई  जहाज  से  आने
 वाले  बालिंग

 समुद्र  के  रास्ते  जाने  वाले
 बालिंग  (पहला  दर्जा)  १  coo  रपये

 १७००  रुपये

 सनुयर  के  रास्ते  जाने  वाले  बालिग

 (डेकदर्जा)  १,२००  रुपये
 सो  झेल  मे  कम  और  नीर  साल  से
 ज्यादा  उम्र  के  बच्चे  इनकी  हार;  रकमें  ने
 जा  क़कने  है  परतोतन  साल  से  कम  उम्र
 के  बल्ख  कोई  विदेशी  मुद्रा  नहींले  जा
 पकने  |

 (ख)  जी  नहीं।  १६५६  की  प्रविकतसम
 कम्  कुछ  कम  हे।

 (ग)  सरकार  का  खथाल  हैं  कि  इस
 ग्रधिकतम  रकथों  से  प्रारर्भ  के  शाथ  यात्रा

 की  जा  सकती है  t
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 Asansel  Cosi  Mines

 गाइड,  Shri  Subiman  Ghose:  Will  the
 Minister  of  ‘Steel,  Mines  and  Fuel  be
 pleased  to  state:

 {a)  whether  there  is  any  appre-
 hension  of  subsidence  of  certain  coal
 bearing  areas  of  Asansol  sub-division
 in  West  Bengal  and  the  inhabitants
 have  been  asked  to  vacate  their  homes
 on  the  lands  there;

 (bo)  if  so,  the  steps  Government
 have  taken  in  the  matter;

 (c)  whether  compensation  has  been
 paid  by  the  Government  or  by  the
 owner  of  the  coal  mines  to  the  vil-
 lagers  who  have  left  ther  homes;
 and

 (a)  xf  not,  whether  Government
 Propose  to  give  claims  compen-
 sation?

 The  Minister  of  Steel,  Mines  and
 Feel  (Sardar  Swaran  Singh):  (a)  Yes,
 Mm  certain  portions  of  Barakar  Town
 and  the  Grand  Trunk  Road  in  Asansol
 sub-division  of  West  Bengal  The
 danger  was  brought  to  the  notice  of
 the  inhabitants  ang  they  were  re-
 quested  to  vacate  the  areas

 (b)  Government  have  decided  that,
 as  a  special  case,  and  without  pre-
 Judice  to  the  question  of  the  legal
 hablity  of  the  Central  and  the  State
 Governments  and  of  the  Coal  Board
 m  thig  matter,  measures  for  stabih-
 sation,  such  as  hydrauhc  stowing,
 should  be  undertaken  by  the  Coal
 Board  if  such  measures  are  techni-
 cally  feasible  Technical  investigations
 to  assess  the  feasihlty  of  stowing  are
 being  conducted  छप  the  Coal  Board

 (c)  and  (d)  The  question  of  =  re-
 habilitation  of  the  inhabitants  likely
 to  be  affected,  payment  of  compen-
 sation,  if  any,  to  them,  and  _  other
 allied  questions  are  matters  for  the
 Government  of  West  Bengal  to  deal
 with

 Stady  tour  of  Governor,  Reserve  Bank

 1%,  Shri  Trididb  Kamar  Chaudhari:
 Wil  the  Minister  of  Finance  be  pleased
 to  state:

 378

 (a)  whether  it  is  a  fact  that  the
 Governor  of  the  Reserve  Bank  was sent  on  a  study  tour  of  the
 systems  in  Mexico  and  Brazil  in  the month  of  May,  ‘1959;  and

 (b)  whether  he  has  submitted  any report  to  the  Government  about  the
 results  of  his  study  about  the  banking systems  of  these  two  Latin  American
 countries,

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
 No,  sir.  But  the  Governor  who  par-
 ticipated  recently  in  a  Conference  in
 Washington  on  problems  relating  to
 economic  development  in  India  took
 the  opportunity  to  visit  Mexico  and Brazil  on  the  invitation  of  the-Central
 Bank  of  Maxico  and  the  Government
 of  Brazil  respectively

 (b)  No,  Sir.

 Problems  of  Oi)  Industry
 *125,  Shri  Damani:  Will  the  Minus-

 ter  of  Steel,  Mines  and  Fuet  be  pleas-
 ed  to  state:

 (a)  whether  there  :s  any  proposal to  constitute  a  compact  and  High
 Power  Committee  to  go  mto  the
 major  problems  of  Oi!  Industry;  and

 (b)  ४  so,  how  long  it  will  take  to
 finahhse  3  and  what  shall  be  its  chief
 terms  of  reference?

 The  Minister  of  Mines  and  Ol)
 (Shei  हू.  0.  Malaviya):  (a)  The  Bur-
 mah-Shell,  Standard-Vacuum  and
 Caltex  Companies  have  jointly  sug-
 gested  that  a  Government-cum-Indus-
 try  Committee  should  be  set  up.—

 (7)  To  examine  the  pattern  which
 will  emerge,  and  recom-
 mend  necessary  transport
 atrangements,  for  the  mov-
 ment  of  refined  petroleum
 products  throughout  India
 following  the  commussioning
 of  the  Government  refineries
 at  Gauhat:  and  Baraun:  and

 53.)  To  examine  ways  and  means
 of  resolving  imbalance  bet-
 ween  production  of  refined
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 products  in  the  refineries  in
 India  (Including  Gauhati  and
 Barauni)  and  the  consump-
 tion  requirements  of  the
 country.

 (b)  The  likely  production  pattern
 of  the  Barauni  refinery  will  be  known
 only  after  the  discussions  currently  in
 progress  with  representatives  of  the
 U.S.S.R.  Government  are  concluded.  It
 would  then  be  possible  to  decide
 whether  it  will  be  necessary  to  have
 such  a  committee  and,  if  so,  what
 should  be  its  composition  and  terms  of
 reference.

 Common  Police  Reserve  Force  for
 Southern  Zone

 #126,  Shri  N.  R.  Munisamy:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  refer  to  the  reply  given  to  Star-
 red  Question  No.  89  on  the  24th
 November,  958  and  state:

 (a)  whether  the  scheme  to  consti-
 tute  a  pool  of  Common  Police  Reserve
 Force  for  the  Southern  Zone  has  since
 been  finalised;

 (b)  if  so,  the  details  thereof;

 (c)  whether  any  State  disagreed
 with  the  principle;

 (d)  if  so,  on  what  issue;.and

 (e)  where  the  Central  Police  Office
 is  to  be  located?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  (a)  Not  yet.  The
 details  of  the  scheme  are  still  being
 worked  out.

 (b)  and  (e).  Do  not  arise,  in  view  of
 the  answer  to  part  (a).

 (c)  As  already  stated  in  reply  to
 Starred  Question  No.  89  in  the  Lok
 Sabha  on  24th  November,  1958,  the
 Kerala  State  Government  did  not  wish
 to  join  the  scheme  for  the  time  being.

 (d)  Does  not  arise  as  the  participa-
 tion  of  the  State  Governments  in  such
 matters  is  on  a  voluntary  basis.
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 निर्वाचन  आयोग  की  रियोर्ट

 +१२७
 हि

 भक्त  दहन  :
 OO  श्री  पहाड़िया  :

 क्या  दिधि  मंत्री  १७  फरवरी,  १६५६
 के  तारांकित  प्रश्न  संख्या  ३४६  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  छुपा  करेगे  कि

 दूसरे  सामान्य  निर्वाचन  के  सम्बन्ध  में
 निर्वाचन  आयोग  की  सिफारिशों  पर  इस
 बीच  और  क्‍या  कार्यवाही  की  गई  है?

 विधि  उपमंत्री  (श्री  हजारनवीस)  :

 भारत  में  हुए  दूसरे  ग्राम  चुनावों  के  सम्बन्ध
 में  मुख्य  निर्वाचन  आयुक्त  हारा  अपनी
 रिपोर्ट  में  की  गई  कुछ  खास  खास

 सिफारिशों  को  कार्यान्वित  किया  जा  चुका
 है।  वे  निम्नलिखित  हैं:--

 (१)  लोक  प्रतिनिधित्व  अधिनियम,

 १६५१  की  धारा  ५५क  का  निकाल  दिया

 जाना  जिसमें  कि  चुनाव  लड़ने  वाले

 उम्मीदवारों  को  उमीदवारी  से  नाम  वापस  लेने

 की  आखिरी  तारीख  के  बाद  से  मतदान

 आरम्भ  होने  के  दस  दिन  पूर्व  तक  चुनाव
 से  हट  जाने  की  इजाजत  दी  गई  थी;

 (२)  किसी  चुनाव  को रद्द  घोषित
 करने  का  शश  देने  वाले  न्‍्यायाधिकरण  या

 स्यायालय  द्वारा  निर्वाचन  अयोग  को

 उसकी  तुरन्त  सूचना  देना;

 (३)  अपने  को  अन्य  व्यक्ति  के

 रूप  सें  प्रकट  करने  को  रोकना।  १६५१
 के  अधिनियम  कीधारा  ६१  में  संशोधन
 कर  दिया  गया  है  और  निर्वाचक  नामावलियों
 की  तैयारी  के  नियमों  में  नए  नियम  जोड़

 दिए  गए  हैं  जिनमें  यह  व्यवस्था  की  गई

 ह  कि  नगरपालीय  क्षेत्रों  के  उल्लिखित

 निर्वाचन  क्षेत्रों  में  होने  वाले  चुनावों  में

 मतशता  पीठासीन  पदाधिकारी  (प्रिजाइ--
 डिंग  आफिसर )  के  सामने  पहचानपत्र  पेश

 करेंगे  ।  मतदाताओं  के  अनिवार्य  रूप  से

 टीका  लगाये  जाने  का  जो  सुझाव  निर्वाचन
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 शायोम  ने  दिया  था  उसके  आरे  में  भ्रभी

 झौर  गम्भीरता  के  साथ  विदार  करना  होगा,
 और

 (४)  एकल  संक्रमणीय  मत  हारा

 आनुपातिक  प्रतिनिधित्व  की  पद़ति  के  भ्रनुसार
 किए  गए  चुनावों  में  उम्मीदवारों  हारा

 जमा  की  गई  रकमों  की  जब्ती  क॑  विषय  में

 १९४५१  के  अधिनियम  कीघारा  १५५
 के  उपबन्धों  को  स्प्ट  कर  दिया  गया  है।

 २.  आयोग  की  श्न्य  सिकारिशों  पर

 सरकार  निर्वाचन  आयोग  के  परामर्ज  से  विचार

 कर  रही  है

 Quantity  of  Iron  Ore  available  in
 Thirthamalai  Area

 7128,  Shri  Doraiswami  Gounder:
 Will  the  Munister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state:

 (a)  what  is  the  quantity  of  iren  ore
 available  in  Thirthamala:  arca  in
 Hosur  Taiuk,  Salem  District,  Madras
 State;  and

 (b)  whether  there  is  any  immediate
 proposal  to  exploit  the  minerals  avail-
 able  in  Thirthamala:  area”

 The  Minister  of  Mines  and  Oj)  (Shr:
 K.  D.  Malaviya):  (a)  The  quantity  of
 tron  ore  in  the  Thathamala:  alta  cf
 Balem  district  has  been  estimated  as
 47°5  million  tons  The  ore  3s  mostly
 found  as  Magnetite-Quartzite  rock
 with  average  iron  content  35—40  per
 cent

 (b)  The  exploitation  of  iron  ore  of
 this  locality  for  the  production  of  pig
 iron  on  large  scale  would  depend  on
 successful  completion  of  pilot  scale
 experiments.  Three  private  partes
 intend  producing  annually  15,000  tons
 of  pig  iron  each  from  these  ores.
 Otherwise  the  ore  from  this  region  35
 not  exportable.

 Resins  from  Cashew  Sheil  Liquer

 (  Shri  Tangamani:
 *i28.  <  Shri  A.  K.  Gopalan:

 ig  Shri  Bibhutt  Mishra:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  whether  the  National  Chemical
 Laboratory  at  Poona  have  worked
 out  a  process  for  the  manufacture  of
 cation  exchange  resins  for  water  puri-
 fication  from  cashew  shell  liquor:

 (b)  af  so,  what  are  the  possibilities
 of  commercial  utuisation  of  this  pro-
 cess;

 (c)  what  35  the  amount  spent  today
 on  import  of  water  softening  agents;
 and

 (day  what  steps  do  Government  pro-
 pose  to  take  to  expedite  the  commer-
 cial  utihsation  of  the  process*

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  to  (d)  Yes,  Sir  The  pro-
 cess  has  been  entrusted‘io  the  Nation-
 al  Research  Development  Corporation
 for  commercial  explo:tation  and  they
 are  taking  necessary  action  in  the
 matier  In  3956  water  softening
 material  valued  at  Rs  445  lakhs  was
 imported

 हिमाचल  प्रदेश  के  लिये  स ंखिवालय  भवन

 +१३०.  श्री  पदम  देव  :  क्‍या  गृह-कार्य
 शत्री  १६  अ्प्रैन,  १६५६  के  अताराकित  प्रश्न

 संख्या  ३१८३  क  सम्बध  में  यह  बताने  को

 क््गा  वरेगे  कि  हिमाचल  प्रदेश  के  सचिवालय

 a  लिये  छ्षिमला  में  ५  जाब  सरकार  के  सचिवालय

 भवन  को  कास  में  लात  के  सुझाव  के  सम्बन्ध

 में  क्‍या  निर्णय  बया  गया  है  *

 गृह-कार्य  संत्रालय  में  राज्य-संत्री

 (धो  दातार)  पंजाब  सरकार  नें  झभी  तक

 यह  नही  बताया  है  कि  इस  इमारत  में  कितनी
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 जगह  मिल  सकेगी  ।  इसलिए  यह  भागला

 झमी  विभाराधोन  है।

 Life  Insurance  Corporation
 *131,  Shri  Achar:  Will  the  Minister

 of  Finance  be  pleased  to  state:

 (a)  whether  it  is  true  that  the  Life
 Insurance  Corporation  has  offered  re-
 duction  in  rates  and  increase  in  agents
 commission  (as  compared  with  the
 rates  in  India)  to  attract  business  in

 East
 Africa,  Malaya  and  Singapore;

 (b)  if  so,  the  reasons  for  giving  such
 favourable  terms  in  foreign  countries?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
 and  (b).  A  statement  is  laid  on  the
 Table  of  the  House.

 STATEMENT

 (a)  The  Corporation  recently  effect-
 ed  a  reduction  in  Premium  rates  in
 East  Africa.  No  change  in  the  pre-
 mium  rates  has  been  effected  in
 Malaya  and  Singepore

 The  rates  of  Commissions  to  agents
 in  East  Africa,  Malaya  and  Singapore
 were  increased  recently

 (b)  As  regards  the  reduction  in  pre-
 mium  rates,  owing  to  the  high  average
 gum  assured  per  policy  in  East  Africa
 (Rs.  13,500  against  Rs.  3,500  in  India)
 expenses  are  lower.  This  enables  the
 Corporation  to  pass  on  the  benefit  to
 the  policyholders  m  the  form  of  a
 Jower  premium.  In  fact,  the  reduced
 rates  offered  by  the  Corporation  arc
 about  the  same  as  those  quoted  by  the
 Jeading  companies  operating  in  that
 country.

 As  regards  commussion  rates  the
 seale  of  commission  in  any  particular
 territory  would  depend  on  a  variety
 of  factors  like  the  pattern  of  orgam-
 sation,  the  nature  of  services  rendered
 by  the  agent  and  the  conditions  in  the
 market  Unlike  India  where  the  re-
 newal  commission  is  payable  to  an
 agent  throughout  the  currency  of  a
 policy  and  under  certain  conditions  to
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 the  heirs  of  the  agent  on  his  death,
 in  Bast  Africa,  Malaya  and  Singapore
 the  payment  of  renewal  commision  is
 restricted  to  only  the  first  few  years
 of  the  currency  of  a  policy.  Moreover,
 there  are  no  Field  Officers  between  the
 Branch  Officers  and  agents  in  these
 Countries  as  in  India  and  for  this  rea-
 son  also,  the  commission  rates  paid  to
 agents  by  all  insurance  companies  in
 these  countries  are  higher  than  in
 India.  The  Corporation’s  rates  of  com-
 Mission  payable  to  agents  in  these
 countries  are  not  higher  than  those
 paid  by  their  competitors.

 Calcutta  Stadium

 #132  f  Shei  H.  N.  Makerjee:
 ne  Shri  Aurobindo  Ghosal:

 Will  the  Minister.  of  Defence  he
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3674,  on  the
 28th  April,  958  and  state:

 (a)  whether  the  tentative  choice  of
 a  site  for  a  stadium  on  the  Calcutta
 ma:dan  has  since  been  finalised;  and

 (b)  if  so,  what  38  the  decision?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  The  matter  is
 under  discussion

 (b)  Does  not  arise

 Holidays  and  Hours  of  Work  in
 High  Courts

 °433,  Shri  Hem  Raj:  Will  the  Min-
 ister  of  Home  Affairs  be  pleased  to
 state’

 (a)  whether  it  is  a  fact  that  the
 Central  Government  have  issued  a
 circular  to  all  the  High  Courts  to  cur-
 tail  the  number  of  holidays  and  to
 increase  the  hours  of  work;

 (b)  if  so,  whether  Government  have
 received  reactions  of  the  High  Courts;
 and

 (०)  which  of  them  have  accepted  the
 suggestions  of  Government?
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 The  Minister  of  State  in  the  Ministry
 of  Home  A@atrs  (Shri  Datar):  (a)  to
 (ec).  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  I,  an-
 nexure  No.  $1)

 दिल्‍ली  के  काजेओं  में  प्रवेश

 ato  राम  सुभग  सिह  :
 भरी  हेम  राज  :
 श्यो  वाजपेयी  :

 |  जी  विभूति  निय  :

 (भी  पहाड़िया  :

 चह,

 क्या  शिक्षा  मंत्री  यह  बताने  की  छुपा
 करेंगे  कि

 (क)  इस  वर्ष  हाई  स्क्ल  या  हायर
 सेकंन्डरी  परीक्षा  पास  करने  के  बाद  कितने
 छात्रों  और  छात्राश्रों  ने  दिल्ली  के  विभिन्न
 कालेजो  में  प्रवेश  के  लिये  ावंदन-पत्र
 दिया,

 ्)  उनमें
 मिला,  और

 से  कितने  को  प्रवेश

 (ग)  दिल्‍ली  को  कालेजो  में  प्रवेश
 पाने  की  कठिनाइया  दूर  करने  के  लिये
 क्या  उपाय  किये  गये  हूं  ?

 शिक्षा  मत्री  Bo  का०  लाज  श्रीमालो  )  (क)
 से  (ग)  सूचना  एकत्र  की  जा  रही  हैं  प्रौर
 यया-समय  सभा-पटल  पर  रुत  दी  जायनी।

 Indian  School  of  Mines  and  Applied
 Geology,  Dhanbad

 135,  Shri  Jhulan  Sinha:  Wil!  the
 Minister  of  Scientific  Research  and
 Cultaral  Affairs  be  pleased  to  state:

 €a}  whether  the  Indian  School  ०
 Mines,  Dhanbad  has  been  properly
 staffed  in  respect  of  teaching  of  Petro-
 Jeum  Technclogy

 (b)  whether  the  inadequacy  and
 lack  of  properly  qualified  staff  has

 been  brought  to  the  notice  of  Govern-
 ment;  and

 (c)  if  80,  the  measures  taken  to
 remedy  the  shortcomings?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Hamayun
 Kabir):  (a)  to  (९),  Curriculum  for  the
 first  two  years  of  the  course  in  Petro-
 leum  Technology  is  common  with  that
 for  courses  in  Mining  and  Applied
 Geology  and  satisfactory  provision
 exists  at  the  Institute  for  covering  the
 subjects  of  study  during  this  period
 Curriculum  for  the  third  year  of  the
 course,  which  has  started  only  in  July
 this  year,  requires  specialists  in  Petro-
 leum  Technology.  The  following  mea-
 guree  have  heen  taken  te  secure  the
 necessary  specialists:-—

 q)  An  offer  of  appointment  as  Lec-
 turer  has  been  made  to  an  Indian  spe-
 cialist  in  Oil  Refining  Practice,  and
 Union  Public  Service  Commission  has
 been  asked  to  recruit  a  Professor  as
 soon  as  possible.

 (2)  Requests  have  also  been  made
 for  two  foreign  experts  under  the
 foyeign  aid  programmes.

 Jn  addition,  efforts  are  being  made
 to  secure  the  services  of  specialists  now
 working  in  the  Oil  and  Natural  Gas
 Cammission  and  other  organisations  on
 loan  to  the  Institute  for  specified
 periods

 Amendment  cf  Rules  4A  and  4B  of
 Government  Servants  Conducts  Rules

 9136  Shri  Easwara  lyer:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 (४)  whether  in  view  of  the  recent
 amendments  to  Rules  4A  and  4B  of
 the  Central  Civil  Services  (Conduct)
 Rujes  the  Government  of  India  have
 evolved  any  machinery  for  settling  the
 disputes  between  Government  and  its
 employees;  and
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 (b)  if  so,  the  nature  thereof?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  (a)  and
 (b).  No  amendment  has  been  made  to
 Rules  4A  and  4B  of  the  Central  Civil
 Services  (Conduct)  Rules,  1955.  The
 question  regarding  nature  of  the
 machinery  evolved  for  settling  the
 disputes  does  not,  therefore,  arise.

 New  Headquarters  of  Delhi  Munici-
 pat  Corporation

 #[37.,  Shri  Mohan  Swarup:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  new
 headquarters  of  the  Delhi  Municipal
 Corporation  will  be  buil;  near  the
 Ramlila  Ground;

 (b)  if  so,  how  much  land  and  funds
 will  be  required  for  the  purpose;

 (c)  whether  it  is  also  a  fact  that
 quarters  at  present  located  on  the  plot
 will  be  demolished;  and

 (d)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Ministry
 of  Home  Afairg  (Shri  Datar):  (a)  and
 (b).  A  piot  measuring  12-5  acres  has
 been  tentatively  selected  for  the  con-
 struction  of  the  Headquarters  building
 of  the  Delhi  Municipal  Corporation  at
 the  junction  of  the  Circular  Road  and
 the  Minto  Road.  Estimates  for  the  cost
 of  the  building  have  not  yet  been  pre-
 pared.

 (०)  and  (d).  If  the  proposed  plot  is
 finally  allotted  to  the  Municipal  Cor-
 poration,  it  will  involve  demolition  of
 4l6  Government  residential  quarters,
 6  N.D.M.C.  shops  and  0  public  latrines.
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 Free  and  Compulsory  Primary  Educa-
 tion

 f  Shrj  Ram  Krishan  Gupta:
 Shri  Shree  Narayan  Das:
 Shri  Radha  Raman:
 Shri  R.  0.  Majhi:
 Shri  Subodh  Hansda:

 #138,  <  Shri  S.  C.  Samanta:
 Shri  D.  C.  Sharma:
 Shri  Prakash  V.  Shastri:
 Pandit  Munishwar  Dutt

 Upadhayay:
 Shrj  M.  L.  Dwivedi:
 Shri  Pahadia:

 L  Shri  Siddiah:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  474  on  the  20th
 February,  959  and  state:

 (a)  whether  Government  have  fre-
 ceived  comments  and  suggestions  of
 all  the  State  Governments  and  Union
 Territory  Administrations  on  the  draft
 legislaticn  for  introduction  of  free  and
 compulsory  primary  Education:

 (9)  if  so,  the  steps  taken  for  neces-
 sary  Jegisiation  in  this  regard;

 (c)  whether  estimates  have  been
 received  from  ali  the  State  Govern-
 ments  and  Union  Territory  Adminis-
 trations;  and

 (d)  if  so,  the  financial  implications
 and  details  of  the  scheme?

 The  Minister  of  Education  (Dr.  K.  L,
 Shrimali}:  (a)  The  comments  and  sug-
 gestions  of  Jammu  and  Kashmir,
 Mysore  and  West  Bengal  have  not  yet
 been  received,

 (b)  Draft  of  the  model  legislation
 has  been  finalised  and  is  being  sent  to
 ihe  State  Governments  for  their
 suidance.

 (c)  The  estimates  have  not  yet  been
 received  from  Jammu  and  Kashmir
 ang  Laceadive,  Minicoy  and  Amindivi
 Islands.

 (d)  The  details  as  well  as  the  finan-
 cial  implications  are  being  worked  out.
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 Study  of  Yogic  Exercises

 139,  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  scientific  study  has
 been  made  of  Yogic  Practices  for
 Physical  attainments;

 (b)  whether  any  courses  have  been
 prepared  and  prescribed;  and

 (e)  what  schemes  have  been  worked
 out  for  taking  full  advantage  of  the
 Yogic  Science?

 The  Minister  of  Education  (Dr.  K.
 &  Shrimali):  (a)  to  (c).  The  informa-
 tion  ig  being  collected  and  will  be  laid
 on  the  Table  of  the  House

 Central  Sanskrit  Board

 Shri  Assar:
 Shri  Shree  Narayan  Das:
 Shri  Radha  Raman:
 Shri  Ram  Krishan  Gupta:

 |

 Shri  D  C.  Sharma:

 |

 Shri  Vajpayee:

 7140,

 Shri  Sadhan  Gupta:
 Shri  Sarju  Pandey:

 Will  the  Miniter  of  Education  be
 pleased  to  :efer  to  the  reply  given  to
 Starred  Question  No.  699  on  the  7th
 April,  959  and  state:

 (a)  the  composition  and  functions  of
 the  Central  Sanskrit  Board  proposed
 to  be  established  by  the  Government
 of  India;  and

 (b)  the  steps  hitherto  taken  in  this
 direction?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  A  statement  is  laid
 on  the  Table  of  the  House  [See
 Appendix  J,  annexure  No.  32.3

 (b)  The  Board  has  been  constituted
 by  Mimstry  of  Education  Resolution
 No,  ¥.  44-23/58-H  2  (SU.)  dated  the
 388  August,  1959.

 Re-organisation  of  administrative  set-
 up  in  Himachal  Pradesh

 Shri  Bg  C.  Majhi:
 Shri  Subodh  Haneda:
 Shri  5  C,  Samanta:

 *l4t,  4  Shei  Ram  Krishan  Gupta:
 Shri  Achar:
 Shri  Nardeo  Snatak:
 Shri  C.  K.  Bhattacharya:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  545  on  the
 30th  March,  959  and  state:

 (a)  whether  the  proposal  to  re-
 Organise  the  admumuistrative  set-up  in
 Une  Territory  of  Himachal  Pradesk
 has  been  finalised;  and

 (bh)  af  so,  whether  it  has  been  im-
 plemented?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  (a)  The
 Profio.al  has  not  been  finalsed  so  far

 (by  Does  not  arise.

 Re.organisation  of  Delhi  Police

 Shri  D.  C.  Sharma:

 f
 Shri  Shree  Narayan  Das:

 *l4y  Shri  Radha  Raman:

 4
 Shri  Ram  Krishan  Gupta:

 {  Shri  Warior:
 L  Shri  Sarja  Pandey:

 Will  the  Minister  of  Home  Affairs
 be  Pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  958  on  the
 2ist  April,  959  and  state  the  further
 Progress  made  so  far  in  re-organising
 the  Police  Department  in  Delhi?

 The  Minister  of  Home  Affairs  (Shri
 G.  &  Pant):  Government  have  consi-
 dered  the  recommendations  of  the
 Police  Re-organisation  Committee  and
 havo  passed  orders  sanctioning  the
 additional  strength  considered  neces-
 sary,
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 indian  Art  Exhibition  at  Essen

 Shri  8.  C.  Samanta:
 °248.  4  Shri  Subodh  Haneda:

 Shri  Wodeyar:
 Will  the  Minister  of  Scientific  Reve-

 arch  and  Cultural  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  3354  on  the  2ist
 April,  959  and  state:

 (a)  whether  a  catalogue  of  exhibits
 from  India  in  the  Art  Exhibition  at
 Essen  in  Germany  will  be  laid  on  the
 Table;

 (b)  how  long  the  Exhibition  lasted;

 (९)  whether  it  is  a  fact  that  the
 Governments  of  the  U.K,  U.S.A.,
 France,  Italy,  Czechoslovakia  and
 Holland  have  approached  the  Govern-
 ment  of  India  to  send  the  exhibits  to
 their  countnes  after  the  exhibition  is
 over  at  Essen;  and

 (d)  if  so,  the  action  taken  thereon”?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayan
 Kadir):  (a)  Two  copies  of  the  list  of
 objects  loaned  and  a  copy  of  the
 Catalogue  of  the  Exhibition,  brought
 out  by  the  German  Organisers,  have
 been  sent  to  the  Parliament  Library.

 (b)  The  Exhibition,  which  opened
 at  Essen  on  i4th  May,  i959,  will  close
 there  on  30th  September,  ‘1959.

 (c)  and  (a).  Requests  from  these
 and  other  countries  m  Europe  have
 been  received  either  from  their  Gov-
 ernments  or  from  our  Missions  or  from
 Cultural  organisations  and  are  under
 consideration.

 tadustrial  Management  Pool

 14,
 Shri  Muhammed  Elias.

 Will  the  Minister  of  Heme  Affairs
 be  pleased  to  state:

 (a)  whether  all  the  20  candidates
 selected  for  the  Industrial  Manage-
 ment  Poo]  have  been  absorbed;
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 (b)  if  so,  the  different  grades  in
 which  they  have  been  absorbed;  and

 (c)  whether  requisition  from  the
 Ministries  has  been  greater  than  the
 number  of  candidates  available?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  Out  of  2i2  canididates
 recommended  by  the  Union  Public
 Service  Commission,  offers  of  appoint-
 ment  have  been  issued  to  465  can-
 didates  in  the  following  grades:—

 Grade  It  3
 Grade  III  8
 Grade  IV  36
 Grade  दि  29
 Grade  VI  35
 Grade  VIT  54
 Jumior  Grade  2

 Tora  45

 (c)  No

 Grants  to  Educational  Institutions

 9145,  Shri  Tridib  Kumar  Chas-
 @huri:  will  the  Minister  of  Edacation
 be  pleased  to  state:

 (a)  whether  it  ४  a  fact  that  the
 Government  of  India  have  decided  to
 appoint  a  committec  of  eminent  edu-
 cationists  to  advise  them  in  the  matter
 of  giving  grants  to  institutions  which
 had  done  pioneering  work  in  the
 educational  field;

 (b)  whether  the  personnel  of  the
 committee  has  been  decided  upon;
 and

 (९)  in  what  way  the  functions  of
 this  committee  would  be  different
 from  the  work  of  University  Grants
 Commission  in  regard  to  helping  and
 encouraging  pioneering  work  and
 experimentations  in  the  educational
 filed  through  different  Universities?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  and  (b).  Yes,  Sir.

 (९)  The  Committee  which  will  be
 advisory  in  its  functions  will  mainly
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 be  concerned  with  non-University
 institutions  of  national  importance:
 whereas  the  University  Grants  Com-
 mussion  is  concerned  with  the  promo-
 tien  and  co-ordination  of  University
 education  and  for  the  determination
 and  maintenance  of  standards  of
 teaching,  examination  and  Research  in
 Universities  in  addition  to  its  advisory
 functions

 Basic  Education  Literature  Committee

 Bot y  Shri  N.  BR.  Munisamy:  Will  the
 Minister  of  Education  be  pleased  to
 state-

 (a)  what  are  the  scope  and  func-
 tions  of  Basic  Education  Literature
 Committee,  and

 (b)  whether  the  views  of  States
 Governments  were  taken  for  produc-
 thon  of  material  for  basic  education?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  and  (b)  A  Statement
 ig  laid  on  the  Table  of  the  House

 STATEMENT

 (a)  (L)  It  35  an  Advisory  Com-
 mittee

 (2)  It  will  advise  the  Government
 of  India  on

 (i)  how  to  accelerate  the  production
 of  suitable  literature  and  materials  on
 Basic  Education,

 (ii)  what  are  the  various  types  of
 materials  which  should  be  produced
 on  Basic  Education  for  the  use  of:

 (a)  Basic  school  teachers  at  diffe-
 rent  levels,

 (b)  Inspectors  and  other  administra-
 tive  officers  in  charge  of  Basic  Edu-
 cation;

 {c)  Basic  teacher  traming  anstitu-
 tions;  and

 (a)  fer  giving  due  publicity  to  the
 Proper  concept  of  basic  education;

 594

 (ni)  how  to  produce  such  material
 and  to  print,  publish  and  distribute
 it.

 (3)  5६  will  advise  the  Government
 of  India  on  any  other  topic  related  to
 the  production  of  su:table  literature
 and  material  on  Basic  Education.

 (b)  Yes,  as  and  when  considered
 necessary

 चोनी  में  हवाई  झड्डा

 मै3  श्रो  पदूम  देव  क्या  प्रतिरणा
 मत्री  यह  बताने  का  कया  करगे  कि  हिमाचल
 प्रदेश  के  महासु  जिलें  में  चोनी  अथवा
 सगता  मं  एक  हवाई  अडडा  बनाने  की
 योजना  कहो.  कार्पान्वित  करने  के  लियें
 कब  कार्यवाही  करने  का  सरकार  का  बिचार

 है
 ?

 प्रतिरक्षा  उपबंत्रो  (सरदार  मजीठिया)  :

 फिलहाल  हिमाचल  प्रदेश  के  महासु  जिले
 मे  जीती  या  सगताम,  हवाई  अड्डा
 बनाने  का  कोई  सुझाव,  सरकार  के
 विचाराधीन  नहीं  है

 Electro-logging
 "2148,  Shri  Hem  Eaj:  Will  the  Minis-~

 ter  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state"

 (a)  whether  any  electro-logging
 experiments  have  been  conducted  at
 Bathula  in  Hoshiarpur  Dnustrict  and
 Jawalamukhi  in  Kangra  District  at
 the  oil  drilling  sites;  and

 (b)  ४१  so,  the  resulte  thereof?

 The  Minister  of  Mines  and  OiI
 (Shri  K.  9.  Malaviya):  (a)  Yes,  Sir,
 both  wells  have  been  electro-logged

 (b)  A  number  a  porous  horizons
 which  may  have  oil  ang  gas,  were
 indicated  on  the  electrologs  m  Jawala-
 mukh:  well  No  l  The  well  is  being
 prepareg  for  testing  Electro-iogs  from
 Hoshiarpur  well  indicated  only  mode-
 rately  encouraging  horizons.  The
 well  countinues  to  be  under  tests.
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 facets  के  श्ध्यापत्त

 द 1  wo  रास  सुभग  सिह.  क्‍या

 दित्का  मंत्री  यह  बताते  की  कृपा  करेंगे  कि

 (क)  क्या  षटू  सब  है  कि  सरकार  का

 दिल्‍ली  राज्य  के  स्‍्कतों  प्रौर  कार्तेजों  के
 ध्रष्यापकों  द्वारा  अपनी  शिक्षा  संस्थानों  के

 ही  छात्रों  कीटपशन  करने  की  प्रथा  पर

 अतिबन्ध  लगाने  का  विचार  है  और

 (ख)  यादे  हा,  तो  यह  प्रतिबन्ध  किसे

 तारीज़  से  लगाया  जावेगा  ?

 शिक्षा  मंत्र!  (डा०  चह  ला०  श्ोभालों)

 (क)  जा  महों ।

 (जब)  प्रश्न  नहा  उठता

 Life  Insurance  Corporation

 +180.  JS  Shri  Ram
 Krishan  Gupta:

 L  Shri  Muhammed  Elias:

 Will  the  Minister  of  Finance  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  withdraw
 the  Free  Insurance  Scheme  and  intro-
 duce  the  cash  Bonus  Scheme  for  the
 employees  of  the  Life  Insurance  Cor-
 poration,

 (b)  uf  so,  the  reasons  thereof;  and

 (c)  the  mam  features  of  the  Sche-
 me?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)  to
 (c)  On  the  recommendation  of  the
 Lafe  Insurance  Corporation,  the  Gov-
 emment  withdrew  the  van  on  payment
 of  cash  Bonus  other  than  profit  shar-
 ing  bonus  to  the  supervisory,  clerical
 and  subordinate  staff  of  the  Corpora-
 tlon  drawing  a  basic  pay  of  less  than
 Rs.  500/-  pm  The  Life  Insurance
 Corporation  has  entered  into  an  agree-
 ment  with  the  employees  to  pay  3$
 ‘months’  basic  salary  as  annual  bonus
 to  the  above  staff  for  five  years  from
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 ३3957  to  96l,  in  leu  of  the  Free  Insu-
 rance  Scheme.  In  eddition  they  have
 decided  to  give  the  benefit  of  a  Term
 Assurance  Scheme.

 Reasons  for  the  LIC‘s  actions
 were:

 (i)  continuation  of  a  practice  com-
 mon  to  most  erstwhile  insurers;

 (it)  opposition  of  the  employees  to
 the  Free  Insurance  Scheme  in  lieu  of
 cash  bonus;

 (au)  their  insistence  on  payment  of
 cash  bonus;  and

 (iv)  need  for  the  maintenance  of
 cordial  relations  with  the  employees
 in  the  mterest  of  the  smooth  running
 of  the  Corporation

 Fall  in  Standards  of  Education

 S15)  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state.

 (a)  whether,  as  suggested  by  the
 Union  Public  Service  Commission,  the
 question  of  falling  standards  of  Edu-
 tution  and  general  knowledge  of
 cund.datcs  competing  for  the  Union
 Public  Service  Commission  examina-
 tions  has  been  discussed  with  the
 Minister  of  Education  and  conclusion
 arrived  at,  and

 (9)  if  so,  the  steps  proposed  to  be
 taken  in  the  matter?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Datar):  (a>
 and  (b)  This  matter  is  under  exami-
 natian  in  consultation  with  the  Minis-
 try  of  Education

 Central  Basic  School  ig  Delhi

 *.t  है,  ९,  Majhi:
 8  xi  Subodh  Haneda:

 152,  Shri  8.  C.  Samanta:
 Shri  0.  C,  Sharma:

 [  Shri  Ram  Krishan  Gupte:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
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 Starred  Question  No  ‘1693  on  the  7th
 April,  3989  and  state:

 (a)  whether  the  proposal  for  estab-
 Nahing  a  Central  Basie  Schoo!  in  Delhi
 has  been  finalised,

 (b)  ४१  so,  whether  the  site  has  been
 selected,

 (c)  whether  its  plan  and  estimates
 have  been  prepared,  and

 (d)  if  eo,  the  estimated  expenditure
 for  setting  up  the  School’

 The  Minister  of  Education  (Dr
 K  L  Shrimali):  No  Sir

 (b)  to  (d)  Do  not  arise

 Hindi  Encyclopaedia
 °458.  Shri  D.  C  Sharma:  Wil]  the

 Mbnister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  65l  on  the  25th  Feb-
 ruary,  959  and  state

 (a)  the  further  progress  since  made
 towards  the  compilation  and  puwbii-
 cation  of  Hindi  Encyclopaedia  by
 Kash:  Nagar:  Pracharim  Sabha,  and

 (b)  the  extent  of  further  assistance
 given  by  the  Government  in  this
 regard’

 The  Minister  of  Education  (Dr.
 K.  L,  Shrimali)-  (a)  to  (b)  A  state-
 ment  35  laid  on  the  Table  of  the
 House

 STATEMENT

 (a)  Since  the  Starred  Question  No
 65l  was  answered  on  the  25th  Feb-
 ruary,  1959,  the  Nagar:  Pracharan:
 Sabha  has  made  further  progress  with
 the  work  During  the  period  February
 968—June  1959,  it  has  received  945
 Articles  out  of  the  remaimng.§  ,0i4
 articles,  hkely  to  be  included  in  the
 first  volume  The  articles  ieceirved
 so  far  are  being  translated  (if  neces-
 sary)  and  edited,  about  359  articles
 have  already  been  edited  finally  and
 sent  to  the  press  for  printing  It  35
 expected  that  the  first  volume  will
 come  out  shortly

 (b)  Nil
 342  (Al)  LSD—3

 Hobby  Workshops  In  Universities

 *i54.  Shri  Vajpayee:  W:)]  the  Minus-
 ter  of  Education  be  pleased  to  state:

 (a)  whether  there  38  a  proposal  to
 establish  hobby  workshops  m  Unaver-
 sities  and  colleges;  and

 (b)  the  steps  taken  so  far  or  pro-
 posed  to  be  taken  to  implement  it?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimall).  (a)  The  University
 Grants  Commussion  has  a  proposal  te
 establish  hobby  workshops  in  Univer-
 sities  and  colleges

 (9)  A  statement  is  laid  on  the
 Table  of  the  Sabha

 STATEMENT

 ub)  The  University  Grants  Com-
 mussion  decided  that  the  scheme  be
 tried  in  the  undermentioned  ]  Uni-
 versities  m  the  first  instance

 (i)  Aligarh
 (n)  Baroda
 (aa)  Calcutta
 (iv)  Poona
 {v)  Dethi
 (vi)  Madras

 (vu)  Nagpur
 (vin)  Saugar
 ix}  Sri  Venkateswara
 (x)  Visva-Bharati
 (xi)  Roorkee

 The  Commission  has  so  far  छटाक
 the  schemes  of  the  following  Univer-
 sities  and  paid  grants  as  shown
 agamst  each

 1  Ahgarh  8,000
 2  Madras  8,000
 3  Nagpur  16,000
 4  Poona  8,000
 5  Saugar  42,000
 6  Sn  Venkateswara

 20,000

 2  The  Commuemon  also  decided  that
 the  scheme  may,  in  the  initial  etag®
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 be  tried  in  3200  selected  colleges  The
 Universities  have  bean  addressed  by
 the  University  Grants  Commisnon  to
 antimate  the  names  of  the  colleges
 which  are  willing  to  implement  the
 scheme  Final  selection  of  the  300
 colleges  will  be  made  by  the  Com-
 mission  on  the  basis  of  the  recommen-
 dations  of  the  Universities

 Teaching  of  Hindi  to  Central  Govern-
 ment  Employees

 358.  Shri  Ram  Krishan  Gupta:  W!!
 the  Minister  of  Home  Affairs  be
 pleased  to  state

 (a)  the  nature  of  steps  taken  to
 teach  Hind:  to  Central  Government
 employees  during  958  59

 (b)  the  number  of  empioy  ees  trained
 so  far  (State-wise)  and

 (c)  the  number  of  employees  to  be
 trained  during  1959-60?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  §  {Shri  Datar)
 (a)  The  Hind:  teaching  scheme  was
 continued  and  8i0  classes  were
 organised  at  53  centres

 (b)  A  statement  १५  laid  on  the
 Table  [See  Appendix  I  annexur
 No  33]

 (९)  9,903  employees  are  receiving
 training  at  present  and  10,000  emplo
 yees  are  expected  to  join  training  in
 August,  959

 Pending  Income-Tax  cases  In  Punjab

 ३89  Shri  Ram  Krishan  Gupta  will
 the  Minister  of  Finance  be  pleased  to
 state

 (a)  how  many  cases  of  Income  Tax
 are  pending  in  Punjab  for  more  than
 one  year,  and

 (b)  how  many  =  appeals  §  against
 cases  decided  by  Income  Tax  Officers
 are  still  pending  for  more  than  one
 year?

 The  Minister  of  Finance  (Shri
 Morarji  Desal):  (a)  The  Income  Tax
 cases  pending  in  Punjab  for  more  than
 one  year  (as  on  Ist  July  959)  were
 16,380
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 (b)  The  appenls  against  cases  decid-
 ed  by  Income  Tax  Officers  still  pend-
 ing  for  more  than  one  year  (as  on  ist
 July,  2958)  were  854

 Excavations  in  Punjab
 36i.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state

 (a)  whether  any  excavation  was
 carried  out  in  Punjab  during  ‘1958-59,
 and

 (b)  if  so  the  results  thereof?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr

 M  M  Das):  (a)  No,  Sir

 (b)  Does  not  arise

 Land  Revenue  of  Himachal  Pradesh

 i622,  Shri  D.  C  Sharma.  Will  the
 Ministsr  of  Home  Affairs  be  pleased  to
 state

 (a)  the  total  annual  land  revenue  of
 Himachal  Pradesh,  and

 4b)  the  total  amount  of  land
 revenue  likely  to  be  collected  after
 the  implementation  of  the  land  re-
 forms?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  The  land  revenue  demand  =  for
 3958  59  was  Rs  77  98,i4]  86

 (b)  There  w  no  likelihood  of  any
 appreciable  change  in  the  amount  of
 land  revenue  collection  as  a  result  of
 the  implementation  of  land  reforms

 National  Discipline  Scheme

 i68.  Shri  9  C  Sharma:  Will  the
 Minister  of  Education  be  pleased  ०
 state

 (a)  the  number  of  students  who
 were  trained  during  January-June,
 959  under  the  National  Discipline
 Scheme,  State-wise;
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 (>)  the  total  number  of  children
 trained  so  far  under  the  scheme;  and

 (c)  the  number  of  schools,  State-
 wise,  where  training  is  being  impart-
 ed  under  this  scheme?

 The  Minister  of  Education  (Dr.
 «.  L,  Shrimali):  (a)  The  number  cf
 students  on  rolls  of  the  scheme  in
 June,  3959  was  as  follows:

 Delhi  .  ‘18,208
 Punjab  :  हे  $2,208
 Madhya  Pradesh  .  1,630
 Uttar  Pradesh  नि  TyARZ
 Bombey  नि  198,930
 Jammu  &  Kashmir.  13,076.
 West  Bengal.  24,396

 Torat  2,§6,800

 0)  3,62,0¢00.

 fe)
 Deis  9
 Punjab  :  436
 Madhya  Pradesh  3
 Utrar  Pradesh  6
 Bombay  39
 Jummu  है  Kashmir  20
 West  Bengal  ss

 Totar  4

 Nvute—The  above  figures  pertain  to
 the  students  being  trained  by  the
 Central  Government  Physical  Train-
 mg  Instructors.  Besides,  the  State
 Governments  of  Bombay  and  Punjab
 also  have  their  own  arrangements,
 under  the  Education  Ministry’s  gene-
 ra)  supervision,  for  training  students
 under  the  Scheme.

 Foreign  Mine  Owners

 364  Shri  Nagi  Reddy:  Wl)  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  2647  on  the
 2nd  April,  ‘3980  and  state:

 {a}  the  number  of  foreign  mine

 owners  in  India  and  the  mining  areas
 leased  to  them  in  various  States
 (State-wise);

 (b)  what  is  the  percentage  of  total
 mine  owners  and  total  area  under
 their  hold  to  the  number  of  foreign
 mine  owners  and  areas  under  lease  to
 them,  and

 (c)  when  the  leases  of  the  foreign
 mine  owners  will  expire?

 The  Minister  of  Mines  and  Oil
 (Shri  हू,  D.  Malaviya):  (a)  and  (c).
 The  information  3  still  awaited  from
 a  number  of  State  Governments  and
 will  be  placed  on  the  Table  of  the
 House  as  soon  as  complete  infor-
 mation  ts  received  ang  compiled.

 (b)  The  labour  involved  in  collect-
 ing  the  statistics  for  calculating  the
 percentages  will  not  be  commensurate
 with  the  public  interest  likely  to  be
 served  by  the  information.

 Ancient  Monuments  in  Bombay

 165.  Shri  Pangarkar:  Will  the  Minis-
 ter  of  Scientific  Research  and  ह *. अ
 tural  Affairs  be  pleased  to  state  the
 amount  spent  for  protection  and  im-
 provement  of  each  monument  in
 Bombay  State  under  the  protection  of
 the  Central  Department  of  Archaeo-
 logy  during  1958-59  and  the  amount
 allocated  for  the  year  1959-607

 The  Deputy  Minister  of  Scientifie
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  A  statement  is  laid  on
 the  Table  of  the  House.
 {See  Appendix  I,  annexure  No  a)

 Chitorgarh  Fort

 166,  Shri  Pangarkar:  W2ll  the
 Minister  of  Scientific  Research  and
 Caltaral  Affairs  be  pleased  to  state:

 (a)  the  amount  spent  for  the
 maintenance  of  Chitorgarh  Fort
 dumng  ‘1958-59;  and

 (9)  the  amount  proposed  to  be
 spent  during  the  year  930-60°
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 The  कमारा  Minister  of  Selentific
 Gesearch  ang  Caitaral  Aten  (Br.  we  पद  का  सिंगाण  कियां  जागगां  og

 MM.  M.  Das):  (a)  Re.  62,291.  झाफिसर  पुन्ेंचठित
 क म  श तकतीफी  -  & ,.../  x

 0०)  Re.  58,200.  महांभक्त  यत्रिंक  (क्वाटेर  भास्टर  जेंगरण)
 जिलिटरी  इंशी  निर्धरिंग  सचितिण  के  प्रधीन  रहे,  तीनों  सेबायों  से  संबध

 रखने  वाले  कार्यों  के  बारे  में  उसके  तकनीकी

 १६७.  भो  खुशवक्त  राय  :  क्या  प्रतिरणा  सलाहकार  के  तौर  पर  काम  करेगा  t

 aie}  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सिलिटरी  इंजीनियरिय
 सॉबिसेज  का  पुनर्मदन  करने  का  सरकार  का

 (४)  कमान  मुख्य  कार्यालयों,  क्षेत्रों,
 डपकेत्रों  शौर  स्टेशनों  के  मंचठन  शमी

 है;  भौर
 तरह  रहेंगे,  जैसे  है  1

 (ख)  उपरोक्त  प्रस्थापता  को  क्या  (५)  प्रभु  झ्भियन्ता  (इजीनिबर
 कपरेखा  है  *  इन  चीफ)  प्रभियान्त्रिक  निक्षाय  (कोर

 शाफ  इजीनियतं)  का  झव्यन  रहेगा,  भौर
 प्रतिरका  उपबंगों  (भी  रवुरामवा)  :  (क)  तौनों  बलाधिकरणिकों  (चीफ  श्राफ  स्टाफ)

 थीहा।  के  लिए  उच्चाभियान्रिक  सलाहकार

 (ल)  एक  विवरणस  नीचे  दिया  यया  (सीनियर  इजोनियर  एड्वाईजर)  होगा  ।

 है।

 विदरण
 (६)  इस  पुन्मंपंडन  में  किसी  प्रकार

 का  अतिरिक्त  |, उ  नहीं  होगा  Hi

 सूझाव  कीसंक्षित  शपरेखा  इम

 ब्कार  है  are  Tobacco  Cultivation  in  Orissa

 (t)  प्रमुव  अ्भियन्ता  (इंजीनियर  168.  Shri  8.  0,  Mullick:  Will  the

 इन  चीफ)  शौर  सैनिक  अ्रभियान्त्रिक  सेवा-  Minister  of  Fimance  be  pleased  to

 दल  (मिलिट्री  इजोनियर  संविभेज)  के  state.

 कर्मचाला  संयालनालय  (बक्से  डाईरे-
 t  fa)

 the
 total,  area  brought  unter obacco  cu  ion  an

 pli  हुआ  क ेहे  (कहर
 मास्टर  during  ‘1958-59;  and

 the  income  accrued  xcise

 (२)  भपनी  अपनी  कर्मशालाझों  की  हि  कद"  nce
 me

 देखभाल
 के.  लिए,  नौसेना  भौर

 वायुसेना  he  «  _
 के  लिए  लग  अलग  कर्मशाला

 संचालक  Morarji  Desai):  (a)  4,223  acres;  and

 (wet  डाईरेक्टर)  होंगे  ।  नौसेना  में
 ७).  0)  Re.  6,00,000  (anticipated

 (बीफ
 मा  लक  न्

 basis  Central  Excise  duty).

 ware  अध्यक्ष  (डाईरेपटर  भ्राफ
 ted  Addi-

 न्य
 का  निष्पादन  एक  डी  श्रधोकारी  sat

 duty
 of

 ence  under  te  Asai '  tional  Duties  cise  (Goods
 करे

 (ह है|  कर्मशाला  पहासंचालक
 Special  Importance)  Act,  ‘19671.

 (डाईरेक्टर  जैनरल  प्राफ  बसें )  के  एक  Tora.  Rs
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 Training  ef  Steel  Engineers

 िधिशी  Damani:

 ३००
 Shri  B.  C.  Majhi: °  Shri  Sabodh  Hanada:
 Shri  Morarka:

 Wii  the  Minister  of  Steel,  Mines
 ané@  Fuel  be  pleased  to  state:

 (a)  whether  a  scheme  35  contem-
 plated  by  Hindustan  Steel  Ltd.  to

 gend  engineers  abroad  for  further
 training;  5

 (b)  ४  80,  the  details  of  the  scheme;

 (c)  the  number  of  engineers  that
 have  already  been  sent  abroad  for
 guch  training  and  how  many  of  them
 ave  returned  after  successful  train-
 Ing;

 (d)  how  many  foreign  operatives
 @fe  working  in  the  Plants;  and

 (९)  how  many  of  them  are  under
 contract  and  how  many  permanent?

 The  Minister  of  Steel,  Mines  and
 Fue]  (Sardar  Swaran  Singh):  (a)  Yes,
 Sir

 (b)  Hindustan  Steel  have  to  train
 about  2,000  engineers  for  the  opera-
 tion  of  the  three  steel  plants  Most  of
 these  engineers  are  to  be  trained  in
 the  steelworks  in  the  USSR,  UK,
 USA,  West  Germany,  Canada  and
 Australia,  but  some  of  them  will
 also  be  trained  m  our  own  steel  works
 which  have  gone  into  production
 Training  facilities  in  UK  Canada  and
 Australia  are  being  arranged  under
 the  Colombo  Plan  The  Ford  Foun-
 dation  and  the  TCM  are  financing
 the  trang  programme  in  the  USA
 The  Government  of  the  USSR  are  to
 be  paid  for  the  training  expenses  in
 42  annual  instalments  according  to  a

 protocol  entered  into  by  the  Govern-
 ment  of  India  and  the  Government  of
 the  USSR.
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 (c)  928  engineers  heave  been  deputed
 for  training  abroad  as  follows:

 USSR  se  32

 UK  F  or  181
 West  Germany  १09

 Canada  a  q  ५

 Australia  52

 923

 Of  these  636  have  returned  after  com-
 pletion  of  ther  traming.

 (d)  the  total  number  of  foreigners
 working  in  the  projects  is  2,382  This
 includes  foreigners  working  on  the
 construction  side

 (९)  Ail  foreign  experts  are  em-
 ployed  on  contract  basis  and  none  of
 them  is  permapent

 Disciplinary  action  against  Goverm-
 ment  Employees

 ih  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state’

 (a)  the  number  of  Class  II,  Class
 III  and  Class  क्य  employees  in  various
 Central  Government  establishments
 aga;nst  whom  disciplinary  action  has
 been  taken  under  Rules  4A  and  48
 of  the  Central  Civil  Services  (Con-
 duct)  Rules  during  4958  and  १988
 (upto  30th  June),  and

 (b)  the  nature  of  action  taken?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (8)  and  (b)  Information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House  as  soon  as  possi-
 ble

 Landiess  Zamias  in  Tripura

 172.  Shri  Dasaratha  Deb:  Will  the
 Minster  of  Heme  Affairs  be  pleased
 to  state

 (a)  the  number  of  landless  tribal
 Zumias  who  have  applied  for  reha-
 bilitation  aid  in  Tripura  so  fer;
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 {b)  the  number  of  Zumias  who
 have  been  granted  full  rehabilitation
 aid;

 (c)  the  number  of  Zumias  who  have
 been  paid  rehabilitation  aid  only
 partly;  and

 (d)  the  number  of  Zumias  who
 have  re-claimed  land  after  applying
 for  aid  but  have  not  been  granted  any
 aid?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  to  (a).
 The  information  is  being  collected  and
 will  be  Jaid  on  the  Table  of  the  House
 as  soon  as  it  35  received.

 Deserters  in  Zamia  colonies  in
 Tripura

 173,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  deserters  in  the
 following  Zumia  colonies  in  Tripura:

 Gi)  Banka  Ra:  Zumia_  colony,
 Amarpur,

 i)  Kathaha  Chhera  Zumis
 Colony,  Beloria,

 (ix)  Bisramguny  Zumia  Colony,
 Sadar,  and

 (iv)  Karam  Chhera
 Colony,  Kaila  Shah;

 (b)  the  causes  of  their  desertion;
 and

 (०)  the  steps  taken  to  prevent  such
 desertions?

 Zunua

 The  Minister  of  Home  Affairs  (Shri
 द.  B.  Pant):  (a)  to  (c)  Material  ts
 being  collected  and  will  be  laid  on
 the  table  of  the  House

 Junior  basic  schools  in  Delhi

 ry  _
 Shri  T.  8,  Vittal  Rao:

 i748.
 au  Shri  Ramam:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 {a)  the  number
 schools  in  Dethi;

 of  junior  basic
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 (b)  the  number  of  children  atudy-
 ing  in  these  schools;

 (९)  the  number  of  teachers  in  these
 schools;

 (a)  the  number  of  teachers  who  are
 confirmed;  and

 (९)  the  steps  being  taken  to  con~
 firm  the  remaining  teachers  who  have
 put  in  more  than  3  years’  service?

 The  Minister  of  Education  (Dr.
 K.  L  Shrimali):  (a)  There  are  253
 Junior  and  53  Semor  Basic  schools.

 (b)  41,471
 (ce)  1,322
 (d)  635

 (0)  These  schools  are  under  tne
 Delhi  Municipal  Corporation.  The
 Corporation  38  taking  steps  to  contiym
 ‘uch  of  the  teachers  as  have  com-
 pleted  three  years  of  service.

 Basic  Schools  in  Delhi

 175,  J  Shri  Raman:
 UShri  T.  B  Vittal  Rao:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (४)  whether  it  is  a  fact  that  non-
 basic  Schools  in  Delhi  will  be  con-
 verted  into  basic  schools:

 tb)  af  so,  the  number  of  schools  to
 be  so  converted  during  ‘1959-60;

 (6)  whether  teachers  of  these
 schools  will  be  given  proper  training
 for  teaching  in  these  basic  schools;

 (d)  the  number  of  teachers  so  far
 sent  from  these  schools  for  basic
 training;  and

 (९)  the  names  of  the  places  where
 they  have  been  sent?

 The  Minister  of  Education  (Dr.
 K  L.  Shrimali):  (a)  Yes,  Sir

 (b)  70.
 (c)  Yes,  sir.
 (d)  230.



 609  Written  Answers  SRAVANA  I4,  3887  (SAKA)  Written  Answers

 (e)  Teachers'  Training  Institute,
 Darya  Ganj,  Delhi.

 Police  Housing  Schemes

 176,  Shri  Ram  Krishan  Gupta:  W:!!
 the  Mimuster  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  total  amount  of  loans  ad-
 vanced  to  State  Governments  for
 Police  Housing  Schemes  (State-wise)
 during  1958-59,  and

 (b)  total  amount  of  loans  to  be
 given  during  1959-60  (State-wise)?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  (a)  A  statement
 containing  the  requisite  information  ts
 placed  on  the  Table  of  the  house
 [See  Appendix  I,  Annexure  No  35  }

 (b)  The  matter  3s  under  considera~
 tion.

 Living  Conditions  of  University
 Students

 (  Shri  R  C.  Majhi:
 77  }  Shri  Subodh  Hansda:

 ये  Shri  S  C.  Samanta:
 L  Shri  D.  C,  Sharma:

 Will  the  Monster  of  Education  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No,  490  on  the
 20th  February,  959  and  state:

 ta)  whether  the  Pilot  Survey  of
 lining  conditions  of  the  students  in
 the  universities  of  Lucknow  and
 Kerala  has  been  completed,  and

 (b)  whether  the  report  has  been
 submitted  to  the  Government’

 The  Minister  of  Education  ‘Dr.
 K  L.  Shrimall):  (a)  and  (b)  =  Yes.
 Sir

 Scholarships  for  Studies  Abroad

 118,  Sbri  Ram  Krishan  Gupta:  Wil
 the  Minister  of  Education  be  pleased
 to  state:

 (8)  how  many  _  students  were
 awarded  scholarships  by  the  Govern-
 ment  of  India  for  prosecuting  studies
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 in  foreign  countries  during  the  Jast
 eight  years;

 (b)  whether  any  bond  was  exe-
 cuted  by  the  recipients  of  these
 scholarships;

 (८)  the  nature  of  the  bond  execut-
 ed,  and

 (d)  the  number  of
 holders  who  failed  to
 terms  of  the  bond?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Forty-six

 (b)  Yes,  Sir
 (c)  A  statement  giving  the  requisite

 information  is  attached  [See  Appen-
 ते'र  I,  annexure  No  36)

 scholarship
 honour  the

 (6)  One  only,  the  entire  amount
 spent  on  him  was  recovered.

 Three-year  Degree  Course  in  Punjab

 79  Shri  Ram  Krishan  Gupta:  Will
 ine  Minster  of  Education  be  pleased
 to  state

 ta)  whether  three-year  Degree
 Course  1५  being  introduced  in  Punjab
 University,  and

 (bd)  if  so,  when  the  scheme  will  be
 implemented  and  Central  grants  sanc-
 tioned  for  the  purpose?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Yes,  Sir

 (b)  The  Panjab  University  has
 decided  to  introduce  the  Scheme  from
 the  academic  year  ‘1961-62.  The  Cen-
 tral  grants  would  be  released  after  the
 requirements  of  the  Colleges  of  the
 Panjab  University  have  been  assessed
 and  the  Punjab  Government  have
 agreed  to  provide  the  matching  con-
 tribution

 Claims  of  persons  migrated  from
 Pakistan

 180,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  gven  to
 Starred  Question  No  2276  on  the  7th
 May,  1959.  and  state:

 (a)  whether  Government  have  since
 receiveq  the  authenticated  copy  of  the
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 judgment  fram  the  U.P.  Government;
 ang

 fb)  @  so,  at  what  stage  stands
 the  question  of  setting  up  an  admi-
 nistrative  tribunal  for  the  purpose  of
 enquiring  into  the  claims  of
 who  had  migrated  to  Pakistan,  but
 had  subsequently  returned  and  desir-
 a  ta  stay  in  India?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  (a)  Yes.

 (bd)  It  is  considered  that  the  existing
 machinery  for  dealing  with  these
 cases  is  quite  adequate  and  that  the
 setting  up  of  administrative  tribunals
 will  not  serve  any  useful  purpose

 Indian  Students  Abroad

 181.  Shri  Ram  Krishan  Gupta:  W2))
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  ३६  38  a  fact  that  many
 students  who  were  sent  abroad  at
 Government  expenses  during  ‘1956-57
 to  1958-59,  under  schemes  adminis-
 tered  by  his  Ministry  have  not  re-
 turned  from  foreign  countries  even
 after  completion  of  their  studies;

 (b)  whether  :t  is  also  a  fact  that
 many  of  them  have  marned  and
 settled  there  permanently;

 (९)  if  so,  the  number  of  such  stud-
 ents  (country-wise),  and

 (d)  the  nature  of  action  §  taken
 against  them?

 The  Minister  of  Education  (Dr.

 i
 Shrimali):  (a)  and  (b)  No

 (c)  and  (d)  Do  not  arise

 Indian  High  Commissios,  U.K.
 Shri  Ram  Krishan  Gupta:

 ie.  Shri  Shivananjappa:
 {  Shri  Aurobindo  Ghosal:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  “Work  Study”  of
 the  entire  office  of  the  Indian  High
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 Qb)  if  so,  result  of  the  enquiry  held;
 and

 (c)  the
 thereof?

 The  Minister  of  Finance  (Shri
 Mararji  Desai):  (a)  Yes.

 (b)  and  (c).  The  Report  will  be
 issued  shortly.  It  has  been  prepared
 and  sent  to  the  High  Commissioner
 for  final  verification  of  facts.

 Committees  en  Onestoms  Frocedures
 and  Organisations

 2.  Shri  Ram  Mrishan  Gupta:  Will
 the  Minister  of  Finance  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  877  on  the  25th  Feb-
 ruary,  959  and  state:

 (a)  whether  the  ceport  of  the  Com-
 mittee  on  Customs  Procedures  and
 Organisations  has  been  considered  by
 Government;  and

 main  recommendations

 (b)  if  so,  the  nature  of  the  deci-
 ston  taken  in  this  respect?

 The  Minister  of  Finauce  (Shri
 Morarji  Desai):  (a)  and  (b)  The  con-
 aideration  of  the  Report  is  nearing
 completion  and  early  steps  are  being
 taken  to  lay  the  Report  on  the  table
 of  the  Sabha  and  implement  such  of
 the  decisions  as  are  accepted  by  the
 Government  with  or  without  modifi-
 cation

 Audit  of  Income-tax  Receipts

 1%.  Shri  Ram  Krishan  Gupta:  Will
 the  Manster  of  Finance  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  661  on  the  25th  February,
 959  and  state:

 (a)  whether  the  details  and  proce-
 dure  of  the  agreement  to  entrust
 the  work  relating  to  the  audit  of  in-
 come-tax  receipts  to  the  Comptroller
 and  Auditor  General  have  been  finalis-
 ed;  and

 (b)  if  2,  the  main  features  thereof?
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 a

 Pollan Penal):  (a)  The  ह: क

 ह...  to  entrust  the  work  relating
 to  the  audit  of  income-tax  receipts  to
 the  Coraptroller  and  Auditor  General
 hae  since  been  accorded  The  rules
 ef  procedure  are  being  framed  by  the
 Comptroller  and  Auditor  General  in
 consultation  with  the  Finance  Ministry

 (b)  Does  not  arise

 इरा  of  the  Social  Welfare  Projects
 Team

 Shri  Ram  Krishan  Gupta:
 Shri  Bhakt  Darshan:

 183.  4  Shri  Sanganna:
 Shri  Supakar.

 {  Shri  Pahadia:

 Wul  the  Minster  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  78]  on  the  llth
 April,  4959  and  state

 (a)  whether  Government  have  since
 received  the  report  of  the  Social  Wel-
 fare  Projects  Team  appointed  to  assess
 the  overall  upliftment  of  the  Scheduled
 Castes  and  Scheduled  Tribes

 (b)  if  so,  the  details  thereof,  and

 (c)  the  nature  of  decision  taken  by
 Government?

 The  Miuister  of  Finance  (Shri
 Morarji  Desai).  (a)  Yes

 (b)  The  report  is  under  print  and
 as  soon  as  sufficient  copies  are  received
 arrangements  will  be  made  to  have
 copies  distributed  to  the  Members  of
 the  Lok  Sabha

 (c)  The  recommendations  of  the
 Team  have  already  been  brought  by
 the  Team  to  the  notice  of  the  autho-
 rities  concerned  and  the  remarks  of
 some  of  them  are  awaited  As  soon
 as  they  are  received,  the  method  of
 implementing  agreed  recommendations
 and  discussion  on  suggestions,  on
 which  differences  of  opinion  persist,
 will  be  devised  in  consultation  with
 the  Ministries  and  Departments  deal-
 ing  with  the  various  subjects  covered
 by  the  Report

 India  Security  Press,  Nasik
 हैकल  Ram  Krishss  ्  $

 aes.  {  saci  A.  M.  Tariq:
 ““

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  @  fact  that  the
 construction  work  on  the  labour
 colony  and  staff  quarters  for  the
 India  Security  Press  at  Nasik  has  not
 started  as  yet,

 (b)  ४  so,  the  reasons  for  the  delay;
 and

 (c)  the  nature  of  the  steps  taken  or
 proposed  to  be  taken  to  start  work
 and  complete  it  within  the  period  of
 Second  Five  Year  Pian?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  to  (०)  The  cons-
 truction  work  for  these  residential
 buildings  has  not  been  started  so  far
 as  the  estimates  of  cost  have  not  been
 finally  approved  The  original  est-
 mates  prepared  on  the  basis  of  auster-
 ity  types  of  accommodation  are  under
 reconsideration  in  the  hight  of  the
 requests  received  from  the  employees’
 unions  for  certain  additional  amenities
 not  generally  provided  m  such  types
 of  quarters  Every  endeavour  is  beng
 made  to  complete  the  work  within  the
 plan  period

 Central  Committee  on  Probfbition

 (  Shri  Ram  Krishan  Gupte:
 387  <  Shri  D.  0.  Sharma:

 Shri  Sarju  Pandey:
 Will  the  Munster  of  Home  Affaire

 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  2284  on  the
 ith  May,  959  and  state

 (a)  at  what  stage  stands  the  ques-
 tion  of  setting  up  a  Central  Committee
 on  Prohibition,  and

 (b)  the  main  functions  of  this  Com-
 muttee®

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  and  (b)  Details
 regarding  composition  and  functions
 of  the  Committee  are  being  worked
 out  in  consultation  with  the  State
 Governments



 G5  Written  Anewers

 Water  ॥... अ  in  Dethi

 Shri  Ram  Krishan  थी
 ae:  {anc  ७.  6.  “—

 Will  the  Minister  of  सात  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  380  on  the
 8th  March,  959  and  state  the  nature

 of  the  final  decision  taken  for  consti-
 tuting  a  Special  Committee  consisting
 ef  the  Union,  Punjab  and  Uttar  Pra-
 desh  Ministers  and  the  Mayor  of
 Delhi  to  speedily  iron  out  problems
 in  connection  with  water  supply  and
 drainage  problems  of  the  Capital?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  It  has

 ince  been  decided  to  constitute  a  Co-
 ordinating  Committee  consisting  of
 Secretary  in  the  Ministry  of  Home
 Affairs  (convener),  Secretaries  of  the
 Ministries  of  Works,  Housing  and
 Supply,  Health,  Irmgation  and  Power,
 and  Finance,  Chief  Engineer,  Central
 Public  Works  Department,  and  repre-
 sentatives  of  the  Uttar  Pradesh  and
 Punjab  Governments  who  will  be
 invited  when  their  presence  on  the
 Committee  is  required

 Indian  Afr  Force  Accidents

 (
 Shri  Vajpayee.
 Shri  U.  L.  Patil:
 Shri  Goray:
 Shri  Raghanath  Singh:
 Shri  Sadhan  Gupta:
 Shri  Khushwagqt  Rat:
 Shri  8.  M.  Banerjee:

 i89.
 4

 Shri  Tangamani:
 .  Shri  Jagdish  Awasthi:

 Shri  A.  K.  Gopalan:
 Shri  Kanhan:
 Shrimati  Mafida  Ahmed:
 Shri  Ajit  Singh  Sarhadi:
 Shri  Tridib  Kumar  Chaudfurr

 |  Shri  Prakash  V.  Shastri:

 A  Shri  H.  N.  Mukerjee:
 Will  the  Minister  of  Defence  be

 pleased  to  state:
 (a)  whether  :t  is  ’  fact  that  four

 accidents  involving  LAF.  aircrafts
 occurred  near  Delhi,  Jorhat,  Jodhpur
 and  Midnapur  on  the  13th,  24th,  27th
 and  30th  May,  959  respectively;
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 th)  if  se,  the  details  thereof;
 4c)  whether  any  enquiries  were

 held  to  fin@  out  the  causes  leading  to
 these  accidents;

 (d)  if  so,  the  results  thereof;  and
 (e)  the  steps  taken  to  compensate

 the  families  of  the  victims  of  these
 accidents?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes,  Sir;  except
 that  the  accident  near  Delhi  occurred
 not  on  13th  but  on  24th  May,  1989.

 (0)  to  (d)  (:)  Accident  near  Delhi
 on  4-§-959.

 A  trainer  aircraft  was  involved  in
 tis  accident  which  occurred  due  to
 engine  failure.  The  occupants,  two
 Air  Force  Officers,  parachuted  to
 safety;  but  the  aircraft  was  totally
 destroyed  A  Court  of  Inquiry  has
 been  ordered;  but  the  proceedings
 have  not  yet  been  finalised

 (uu)  Aceident  near  Jorhat  on
 24-5-1959

 The  accident  occurred  when  a  trans-
 port  aircraft  was  returning  to  base
 after  dropping  supphes  There  were
 eight  persons  on  board  the  aircraft
 A  Court  of  Inquiry  was  ordered  to
 investigate  the  accident;  and  it  came
 to  the  conclusion  that  the  accident
 was  due  to  structural  failure  of  the
 wings  The  Court  also  concluded  that
 aljJ  the  eight  occupants  on  board  the
 aircraft  must  have  been  killed  in  the
 accident

 qu)  Acodent  near  Jodhpur  on
 27-5-1959°

 The  accident  occurred  when  a
 bomber  aircraft  was  on  a  training
 fight.  Both  the  occupants,  the  pilot
 and  the  navigator,  were  killed.  The
 aircraft  was  completely  destroyed.  A
 Court  of  Inquiry  has  been  ordered;
 but  the  proceedings  have  not  vet  been
 finalised.

 (iv)  Accident  near  Midnapore  on
 30-5-1989

 The  accident  occurred  when  a
 fighter  aircraft  was  on  training  fight.
 The  pilot,  who  was  the  sole  occupant,
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 wag  killed;  and  the  aircraft  was  com-
 pletely  destroyed.  A  Court  of  Inquiry
 was  ordered  to  investigate  the  cause
 of  the  accident;  and  it  came  to  the
 conclusion  that  the  pilot  had  lost
 control  of  the  a:rcrafé.

 (e)  A  statement  showing  the  re-
 quired  details  35  laid  on  the  Table.
 {See  Appendix  I,  annexure  No.  87.]

 Educational  Tours  of  Teachers

 f  Shri  Shree  Narayan  Das:
 190.  hri  Radha  Raman:

 Shri  B.  C.  Mullick:

 Will  the  Minister  of  Education  be
 pleased  to  state

 (a)  whether  proposals  for  educa-
 tional  tours  of  teachers  from  various
 States  have  been  invited  and  rece:ved
 for  the  vear  959-60,

 (b)  if  so,  the  precise  nature  of  such
 Proposals  received,  and

 (6९)  the  nature  and  number  of  tours
 Sanctioned  and  the  amount  of  assis-
 tance  invalved?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimah):  (a)  to  (c)  A  statements  is
 laid  on  the  Table  [See  Appendix  I,
 annecaure  No  Bt

 italian  Scholarships  to  Indian
 Students

 191  f  Shri  Shree  Narayan  Das:
 |  Shri  Radha  Raman:

 Will  the  Minister  of  Scientific
 Research  and  Cultural  Affairs  be
 pleased  to  state

 (a)  the  precise  nature  of  subjects
 for  post-graduate  research  for  which
 scholarships  have  been  offered  by  the
 Itahan  Government  to  Indian  students
 during  ‘1959-60,

 (b)  the  terms  and  conditions  of
 such  offer,

 ९०९)  whether  applications  for  this
 Purpose  have  been  [nvited.  received
 and  considered,  and

 (d)  af  so,  the  number  of  scholars  30
 far  sent  there”

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affaire  (Dr.
 का,  M.  Das):  (a)  Painting,  Restoration
 of  Works  of  Art,  Music,  Archaeology,
 Language  and  Literature,  Film  Direc-
 tion,  Economics  §  and  Commerce,
 Structural  Testing,  Tropical  Agricul-
 ture,  Land  Reform,  Rice  Cultivation,
 Town  Planning,  Agricultural  Engi-
 ering,  Electrotechnics,  Geology  and
 Mining,  Industrial  Chemistry,  Textile
 Industry,  Drilling  Technique,  Raul
 Transport,  Mbotorization,  Industrial
 Pharmacy,  Hygienics

 (b)  The  value  of  each  scholarship,
 tenable  for  eight  months,  will  be
 Lire  60°000  ¢approximately  Rs.  450-00)
 per  month,  exemption  from  tuition
 fees,  and  70%  discount  both  ways  in
 sea  passage  for  scholars  on  Lioyd
 Triestino  ships  Candidates  must  have
 a  University  degree  or  equivalent
 qualification

 (९)  Yes,  Sir  But  the  selections  have
 not  yet  been  finahsed

 (d)  None  so  far

 Military  Personnel  Functioning  ont-
 side  India

 392  J  Shri  Shree  Narayan  Das:
 ‘|  Shri  Radha  Raman:

 Will  the  Minister  of  Defence  be
 pleased  to  state.

 (a)  the  latest  position  regarding
 strength  and  categories  of  our  military
 personnel  who  are  functioning  outside
 India  m  connection  with  the  inter-
 national  obligations  that  India  has
 undertaken,

 cb)  the  amount  of  extra  annual
 expenditure  that  India  has  to  incur  in
 this  regard;  and

 ¢c)  for  what  part  of  such  expendi-
 ture  India  will  be  rezmbursed  by  any
 international  agency  or  any  other
 country?

 The  Minister  of  Defence  (Shri
 Krishna  Menon)  (a)  to  (c)  A  state-
 ment  is  laid  on  the  Table.  [See
 Appendix  I,  annexure  No  393
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 Badéhas  Parizirvana  Jayanti  Memorial

 1s.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 Noa.  206l  on  the  l0th  March,  959  and
 gtate  the  progress  made  so  far  in  lay-
 ing  out  a  park  around  the  site  of  the
 Monument  m  New  Delha  to  commemo-
 rate  Buddha  Parinirvana  Jayanti?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  Further  progress  since  the
 last  reply  is  that  the  sump-cum-pump
 house  has  been  completed  and  more
 unfiltered  water-pipes  laid.

 Admission  to  Engineering  Colleges

 Shri  D.  C.  Sharma:

 384  Shri  Subodh  Hansda:
 +  Shri  s.  C.  Samanta:

 Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Scientific

 Research  and  Cultural  Affairs  be
 pleased  to  state:

 (a)  whether  the  Government  of
 India  have  received  rephes  from  all
 the  States  with  regard  to  the  pro-
 posal  of  the  All  India  Counc)  for
 Technical  Education  to  hold  common
 tests  for  admission  to  various  engincer-
 ing  colleges  in  the  country,

 (b)  if  so,  the  names  of  the  States
 which  have  accepted  the  proposal,

 (९)  names  of  the  States  which  have
 not  accepted  the  proposal  along  with
 a  statement  showing  the  reasons
 thereof,  and

 (da)  the  final  decision  taken  by
 Government  of  India  in  tRis  regard?

 The  Deputy  Minister  for  Scientific
 Research  and  Cultural  Affairs  (Dr.
 Mf.  M.  Das):  (a)  Replies  have  been
 received  from  0  States.

 (b)  None  of  the  States  has  accepted
 the  proposal.

 AUGUST  5,  १998  Written  Anavers  620

 (९)  The  following  statement  gives
 the  names  of  the  States  which  have
 not  accepted  the  proposal,  together
 with  the  reasons  therefor:—

 (i)  Andhra  Pradesh:

 Achievements  of  candidates  seeking
 admission  will  be  known  from  the
 results  of  the  University  Examinations
 they  have  passed.  Holding  of  another
 test  will  mean  further  delay  in  mak-
 ing  the  selection  and  a  certain  amount
 of  confusion  is  also  likely  to  arise

 (n)  Assam:

 The  present  system  of  selecting
 students  by  admission  test  is  working
 quite  well

 (an)  Bombay:

 The  system  of  admissions  to  Gov-
 ernment  Engineering  Colleges  foilow-
 ed  by  this  Government  at  present  38
 quite  satisfactory

 (iv)  West  Bengal

 The  method  of  selection  of  candi-
 dates  for  admission  to  Engineering  and
 Technological  Institutions  should  be
 left  entirely  to  the  respective  Institu-
 tions

 (v)  Madras

 It  would  be  better  first  to  organiue  a
 common  selection  for  admission  for
 each  Stute  as  is  done  tn  the  Madras
 State  at  present  before  launching  an
 All  India  scheme

 (vi)  Mysore.
 No  test  is  held  for  admission  of

 candidates  into  the  Engineering  Col-
 leges  or  Technical  Institutions  The
 selection  of  candidates  is  based  on
 their  performance  in  the  Intermediate
 Examination

 (vir)  Orwssa:

 The  only  Engineering  College  in  the
 State  is  under  the  control  of  the  Utka!
 University  which  does  not  think  that
 any  test  other  than  the  passing  of
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 Intermediate  of  Science  Examunation
 $s  necessary  for  selection  of  candidates

 (vint)  Punjab:
 The  present  system  of  admission  on

 the  basis  of  the  Punjab  University
 results  is  considered  to  be  quite  satis-
 factory  The  University  results  ere
 very  dependable  basis  for  the  merit
 grading  of  candidates  seeking  admis-
 sion  to  Engineering  Colleges

 (ix)  Rajasthan:
 Reasons  not  stated

 (x)  Uttar  Pradesh:
 The  State  Government  are  generally

 satisfied  with  the  present  system  of
 admission

 (d)  The  matter  i5  under  considera-
 tion

 All  India  Council  of  Elementary
 Education

 195,  Shri  D.  C.  Sharma:  Wil!  the
 Minster  of  Education  be  pleased  to
 state:

 (a)  the  nature  of  decisions  taken,
 resolutions  passed  and  recommenda-
 tions  made  at  the  Meeting  of  the  All
 India  Council  for  Elementary  Educa-
 tion  held  recently  in  New  Delhi;  and

 (b)  the  steps  taken  or  proposed  to
 be  taken  to  implement  these  decisions,
 resolutions  and  recommendations”

 The  Minister  of  Bducation  (Dr.  K.  L.
 Shrimali):  (a)  and  (b)  A  statement  is
 laid  on  the  Table  [See  Appendix  i
 annexure  No  40)

 Oil  Drilling  near  Cambay  and  Baroda

 र

 D.  C.  Sharma:
 Shri  Ram  Krishan  Gupts:
 Dr.  Ram  Subhag  Singh:
 Shri  Hem  Raj:

 ‘196.  4  Shri  A.  K.  Gopaisn:
 Shri  Tangamani:
 Shri  Biswanath  Roy:
 Shri  Supakar:

 (Shri  Ajit  Singh  Sarhadi:
 Will  the  Minister  of  Steel,  Mines

 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No

 छ  on  the  32th  February,  959  and  lay
 a  statement  showing.

 (a)  the  further  progress  made  so
 far  in  testing  the  various  layers  of
 sands  having  potential  ०  wells  dril-
 led  so  far  in  the  neighbourhood  of
 Cambay  and  Baroda  and  in  estimating

 bd
 quantity  of  oi]  and  gas  found  so

 |
 (b)  whether  it  is  sufficient  for  the

 purpose  of  commercial  exploitation;
 and

 (९)  the  expenditure  incurred  on  the
 project  so  far  and  the  countries  that
 are  coflaborating?

 The  Minister  of  Mines  and  Oil  (Shri
 K  D.  Malaviya):  (a)  After  attamng
 the  projected  depth  of  290  metres,
 prospective  layers  of  sands  were  per-
 forated  and  systematic  production
 tests  were  carried  out.  The  production
 tests  were  suspended  on  8th  March,
 959

 Cambay  Well  No  II
 The  2nd  well  at  Cambay  was  spud-

 ded  in  on  the  20th  April,  959  and  a
 depth  of  2146  metres  was  reached  by
 9th  July,  959  Production  tests  ere
 to  be  started  shortly

 Baroda
 Production  tests  were  carried  out  2n

 Baroda  in  holes  Nos  10,  il,  33  and  i5
 (b)  No  estimate  of  the  quantity  of

 oil  or  gas  in  Cambay  or  Baroda  areas
 has  so  far  been  made  Considerable
 further  data  from  additional  new  wells
 wil]  be  required  to  assess  the  com-
 mercial  possibility  of  the  ares

 (c)  Some  Russian  experts  have  been
 employed  in  the  execution  of  the  pro-
 ject  which  is  being  operated  by  the
 (जा  &  Natural  Gas  Commussion.  In-
 formation  regarding  the  expenditure
 on  the  projects  so  far  is  being  col-
 tected

 Corruption  Cases

 19,  Shri  D.  0.  Sharma:  Will  the
 Mimister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  cases  of  corrup-
 tion  of  different  categories  brought  to
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 book  in  the  Central  Government  es-
 tablishments  during  2959  so  far;

 (b)  the  number  of  cases  proceeded
 with  in  the  Jaw  courts  and  the  num-
 ber  of  cases  in  which  departmental
 enquiries  were  started;

 (c)  the  number  of  officers  class-
 wise  proceeded  against;  and

 (a)  the  number  of  cases  decided  and
 the  number  of  officers  (class-w)se)
 penalised?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  to  (d).  ्  statement  regarding
 cases  dealt  with  by  the  Special  Police
 Establishment  during  the  period  from
 ist  January,  959  to  30th  June,  959  is
 placed  on  the  Table  of  the  House
 [See  Appendix  l,  annexure  No  4]
 Information  regarding  such  cases
 dealt  with  without  the  help  of  the
 Special  Police  Establishment  will  be
 furnished  as  soon  as  possible

 Prisons  in  Himaéhal  Pradesh

 198,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  net  income  from  trade  and
 crafts  facilities  in  prisons  an  Himachal
 Pradesh  during  1958-59;  and

 (b)  the  details  of  the  scheme  de-
 vised  by  Government  to  rehabiltate
 such  prisoners  on  release”

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (8)  Rs.  3550-20,

 (b)It  38  «proposed  to  set  up  Dis
 charged  Prisoners’  Aid  Societies  to
 help  in  the  rehabihtation  of  prisoners
 on  their  release  These  Societies  will
 be  closely  related  to  Probation  Ser-
 vices  and  Probation  Hostels  that  are
 proposed  to  be  started

 Engineering  Services  Examinations

 19.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  lay  a  statement  on  the  Table  show-
 ing:
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 (a)  the  number  of  candidates  ap-
 peared  and  selected  for  the  Electrical,
 Civ  and  Mechanical  Departments,
 Department-wise,  on  the  basis  of  the
 Engineering  Services  Examinations
 held  during  ‘1986,  957  and  988  by
 the  Union  Public  Service  Commission:

 (b)  whether  it  ig  a  fact  that  the
 demand  for  Electrical,  Civil  and
 Mechanical  Engineers  has  decreased
 considerably  during  the  above-men-
 tioned  period;

 (९)  sf  so,  the  reasons  therefor;
 (d)  the  steps  Government  have

 taken  to  ensure  that  the  candidates
 appearing  in  a  particular  year  do  not
 have  any  advantage  over  the  candi-
 dates  appearing  in  subsequent  years,
 so  fay  as  the  number  of  vacancies  is
 concerned;  and

 (९)  whether  Government  propose
 to  bring  this  examination  at  par  with
 the  Indian  Admunustrative  Service
 Fxamination  in  so  far  as  the  determi-
 nation  of  number  of  vacancies  s
 concerned?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  A  statement  is  laid  on  the  Table
 {See  Appendix  I,  annexure  No.  42.)

 (b)  to  (e).  The  matter  ws  being  in-
 vestigated  and  a  further  statement
 will  be  laid  on  the  Table  of  the  House
 on  due  course.

 Retired  Officials  in  Private  Firms

 Shri  0  C.  Sharma:
 Shri  Ram  Krishan  Gupta:

 200.  <  Shri  A,  M.  Tariq:
 |  Shri  8  C.  Samanta:
 |  Shri  Snbodh  Hansda:

 Will  the  Minister  of  Heme  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  2026  on  the
 24th  April,  959  and  state:

 (a)  whether  Government  have
 since  reviewed  the  policy  of  allowing
 retired  officials  to  join  Private  firms;
 and
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 (b)  if  so,  the  nature  of  the  decision
 taken?

 The  Minister  of  State  in  the  Mints-
 tey  of  Home  Affairs  (Shri  Datar)
 (a)  Yes

 (b)  A  statement  35  laid  on  the
 Table  of  the  House  [See  Appendix
 I,  annexure  No  43)

 Legal  Terminology  in  Hindi

 206  Shri  D.  C  Sharma:  Wil!  the
 Minister  of  Education  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  3354  on  the  36  Apri},
 3959  and  state  the  further  progress
 made  by  the  Expert  Commitiee  set
 vp  for  evolving  Legal  Terminology  in
 Hind)?

 The  Minister  of  Education  (Dr.  K.
 %  Shrimali):  Since  the  Unstarred
 Question  No  3154  was  answered  on
 I6th  April,  ‘1959,  the  Expert  Commit-
 tee  on  Legal  Terms  has  evolved  409
 more  terms

 Grants  to  Punjab  Umversity

 202.  Shri  D.  C.  Sharma.  Wil!  th
 Minister  of  Education  be  pleased  to
 lay  a  statement  on  the  Table  showing

 (a)  the  total  amount  of  grant>  given
 to  the  Punjab  University  since  944
 year-wise;

 (b)  whether  there  has  been  any
 irregularity  in  the  utilization  of  these
 grants  by  the  university,  vear-wixc,
 and

 (ec)  if  so,  the  details  thereof  and
 action  taken  thereon”

 The  Minister  of  Education  (Dr.  K  L.
 hrimali):  va)  A  statement  is  laid

 on  the  Table  [See  Appendix  I,  an-
 nexure  No  44)

 (b)  and  (c)  No  irregularities  in  the
 utilzation  of  these  grants  by  the  Un)-
 versity  have  so  far  come  to  the  notice
 of  Government.

 Elimination  of  contract  system  in
 MES.

 203.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  to  refer

 to  the  reply  given  to  Starred  Question

 ae
 on  the  28th  April,  i959  and

 State:

 (a)  the  nature  of  further  steps  that
 are  being  taken  to  eliminate  or  mini-
 mise  contract  system  in  MES,  and

 (b)  the  value  of  work  done  through
 contract  system  and  departmental
 labour  separately  in  1958-59  in  MES?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia)-  (a)  The  matter  is
 under  consideration

 (b)  Information  i,  being  collected
 and  will  be  laid  on  the  Table  of  the
 Lok  Sabha  as  early  as  possible

 Oil  Industry

 204  Shri  D  C  Sharma:  Will  the
 Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state

 {a}  the  amount  of  foreign  invest-
 ment  in  the  ९»!  Industry  as  on  the  1९1
 Julv,  ‘1959,

 (bd)  the  extent  of  Indian  capital  in-
 vested  in  the  Industry  at  present.  and

 (९५)  the  Steps  taken  to  increase  the
 Indian  capitat  investment  m  the  above
 andustrv?

 The  Manist-r  of  Mines  and  Oi)  (Shri
 K  D  Malaviya).  a)  and  (b)  Infor-
 mation  on  th.  amount  of  Indian  and
 foreign  investment  in  the  09  Indus-
 try  as  on  नप  959  is  not  yet  available.
 The  latest  information  available  ४४  m
 *espect  of  iuivestment  as  on  !-I-958
 The  reason  is  that  this  information  ts
 compiled  with  reference  to  che
 Baiance-Sheets  of  the  companies  con-
 cerned  as  passed  at  the  Annual  Gene-
 *al  Meetings  According  to  section  466
 of  the  Compames  Act,  956  (No.  l  of
 956)  the  Annual  General  Meeting
 snould  be  held  by  the  Companies  with-
 ११  nine  months  after  the  expiry  of  each
 financial  years,  in  other  words,  the
 accounts  of  the  Companies  in  question
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 for  4888  will  become  available  not  be-
 fore  September,  8950,  as  these  Compe
 nies  their  accounts  by  calen
 @ar  year.  The  investment  in  Comb
 nies  distributing  major  petroleum  pro-
 d@ucts  and  the  refineries  in  the  country
 (including  the  Assam  Oi)  Company
 which  has  exploration  and  production
 activities  also  and  the  investment  of
 The  Standard  Vacuum  Oi)  Co.  in  the
 participetory  scheme  for  exploration
 in  West  Bengal)  as  on  ‘1-1-1988  te  as
 follows  :—

 (Figures  in  crores  of  Ra.)
 Indian  Indian  Forzi  Porej

 Investment  Loans  Investreent  Lost
 16.  32  28  78  135.96  9  64

 Tota)—383  70

 In  reply  to  a  similer  question  (Star-
 red  Question  No  653)  sy  Shri  D.  C
 Sharma  answered  on  ‘5-12-1958,  it  had
 been  stated  ion  the  basis  of  the  in-
 formation  furnished  by  the  Oi!  Compa-
 nies  themselves)  that  the  total  invest-
 ment  in  the  Oi]  Industry  as  on  i--3958
 was  Rs.  244  crores,  representing  Rs  24
 crores  as  foreign  investment  and  Rs.  80
 crores  ag  Indian  investment.  Those
 figures  have  since  been  re-checked  in
 consultation  with  the  Reserve  Rank  of
 India  and  th:  amount  of  Rs.  83°70
 crores,  stated  above,  represents  the
 correct  position.

 (o>  Government  have  alreadv  gone
 in  for  investment  themselves  in  the
 petroleum  industry.  They  are  taking
 action  to  set  up  two  new  refincries  in
 the  public  se-tor.  Further,  they  have
 made  considerable  investment  in  the
 oll  exploration  programme  :n  the  pub-
 lie  sector  through  the  Oil  &  Natural
 Gag  Commission,  and  that  programme
 ig  being  intensified.  Government  have
 also  a  25%  share  with  the  Standard.
 Vacuum  Oil  Company  in  the  partici-
 patory  scheme  for  oil  exploration  in
 West  Bengal.  Government  is  aisu
 having  33  I/8%  share  in  the  Rupee
 Company  ted

 Nathorkatiya  oilfields  in  Assam.  Re-
 cently,  a  new  company,  ‘Indian  Oil

 205.  1  D.  C.  Gharma:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  te  state:

 (a)  whether  there  has  been  any
 decline  in  the  production  of  silver
 in  India  during  the  last  four  yesrs;

 (b)  if  so,  the  reasons  therefor;  and

 (ce)  the  stepg  taken  to  improve  the
 silver  production?

 The  Minister  of  Mines  ang  OM!
 (Shri  K.  9.  Malaviya):  (a)  Yes,  Sir.

 (b)  (i)  Low  percentage  of  silver
 content  in  the  lead-zinc-silver  ores
 mined  by  the  Metal  Corporation  of
 India  at  Zawar  and  treated  for  metals
 and

 (a)  drop  in  the  production  of  gold,
 as  a  result  of  poorer  ore,  mined  at
 Kolar  which  has  resulted  in  the  re-
 duction  of  silver  produced  Silver  is
 recovered  during  the  process  of  re-
 fining  gold

 (०)  The  Metal  Corporation  of  India
 has  embarked  on  a  scheme  of  raising
 mining  and  milling  capacity  of  their
 maine  When  this  scheme  ig  fully  im-
 plemented  the  production  of  silver  's
 likely  to  register  a  rise

 Reorganisation  of  Commercial  Bdu-
 cation

 Shrt  Sabedh  Haneda:
 Shri  s.  C.  Samanta:

 {  Sari  Pangarkar:

 Will  the  Minister  of  Sclentifie  Re-

 Shri  D.  C.  Sharma:

 ms  |
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 af  re-organisation  of  Commercial  Edu-
 cation  by  a  Joint  Committee  of  the
 Inter-University  Board,  the  All  India
 Council  for  Technical  Education  and
 the  University  Grants  Commission?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M4.
 M  Das):  The  Committee  held  ttc
 second  meeting  on  the  I8th  and  the
 19th  June,  1959  and  considered  the  re
 ples  to  the  Questionnaires  received
 from  over  350  organisations  and  insti-
 tutions  Seven  papers  prepared  on
 the  basis  of  information  received
 covering  the  following  aspects  of
 Commerce  Education  were  discussed

 (3)  Aims  and  objectives  of  Com
 merce  Education,

 (ua)  Commerce  Courses,

 (au)  Employment  ०१
 Graduates,

 (av)  Staff,
 (v)  Finance,
 (v1)  Teaching  methods,  and

 Commerce

 (vii)  Management  Education

 The  Committee  has  analysed  the  in-
 formation  50  far  received  and  will
 make  a  fuller  study  on  receipt  of  fur-
 ther  rephes  Two  sub-committees
 have  been  appointed  for  enquiring  ir-
 to  the  details  04  Commerce  Education?
 at  the  Secondary  level  ang  the  que3-
 tion  of  practical  traming  for  Com
 rrerce  students

 Expenditure  Tax  Act

 207  Shri  0.  C  Sharma:
 Shri  Ram  Krishan  Gnapta:

 Will  the  Mimster  of  Finance  be
 Pleased  to  state.

 (a)  the  total  number  of  assessees
 eegistered  during  1958-59  under  the
 Expenditure-tax  Act,  and

 (b)  the  amount  of  tax  levied  dur-
 wng  the  same  period?

 The  Minister  of  Finance  (Shr
 Morarji  Desai):  (a)  7774

 (b)  Rs.  60°04  lakhs
 42  LSD—4

 630

 Fire  in  Ranikhet  Cantonment
 208  Shri  Khushwaqt  Rai:  Will  the Minster  of  Defence  be

 state
 pleased  9  4e

 (a)  whether  st  is  a  fact  that  a  fire broke  out  recently  in  the  Ranikhet Cantonment  market  in  Uttar  Pradesh;
 {b)  the  extent  of  the  damage  caus-

 ed  by  the  fire,  and

 (c)  the  reasons  for  the  fire?
 The  Deputy  Minister  of  Defence

 (Sardar  Majithia):  (a)  Yes  Sir,  on
 zénd  May  3959

 (b)  Approximately  2  tenements
 69  of  which  were  being  used  for  rem-
 dential  purposes  and  43  for  business

 “rpo-cs,  were  completely  burnt
 i0wn  In  addition,  portions  of  6

 buildings  had  to  be  demolished  in
 order  to  arrest  the  spread  of  fire

 (c)  The  mattcr  is  under  :nvestiga-
 tion  by  the  Eastern  Command  and  a
 report  5  awa.ted

 White  Cement

 209.  Shri  Ram  Krishan  Gupta:  Wul
 the  Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer
 to  the  replv  given  to  Starred  Quea-
 tion  No  १333  on  the  48४  March,  4958
 end  state

 (a)  whether  the  suitability  from
 commercial  point  of  view  of  the  pro-
 cess  developed  for  production  of  white
 cement  has  been  ascertamed,  and

 (b)  if  so,  with  what  result?

 The  Deputy  Minister  of  Scientific
 Research  ang  Cultural  Affairs  (Dr.  ML
 का  Das):  (a)  Not  yet,  Sir

 (b)  Does  not  arise

 Training  Abroad

 Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:
 चार.

 (a)  whether  it  35  a  fact  that  many
 persons  who  were  sent  for  higher
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 training  abroad  at  Government  ex-

 penses  during  1956-87  to  ‘1968-69  un
 der  schemes  administered  by  hes
 Ministry  have  not  returned  from  thosr
 countries  even  after  completion  of

 their  studies;

 (b)  whether  at  ४8  also  a  fact  that

 many  of  them  have  married  and  s«t-

 tled  there  permanently;

 {e)  af  so,  the  number  of  such  pez
 gons  (country-wise);  and

 (a)  the  nature  of  action  taker:
 against  them?

 The  Depsty  Minister  of  Scientific

 Research  and  Cultural  Affairs  (Dr  Wi.
 MM.  Das):  (a)  No,  Sir,

 (७)  to  (ad)  Do  not  arise.

 Museums  in  Punjab

 Shri  Ram  Krishan  Gupta:

 wa  £  Shri  D  Cc  Sharma:

 Will  the  Minister  of  Scientific  Re-

 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  whether  the  Government  oi

 Punjab  have  submitted  any  scheme
 for  development  of  museums,

 (४)  ४  so,  the  details  thereof;  and

 (c)  the  nature  of  help  to  be  given
 by  the  Central  Government?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M.
 M.  Das):  (a)  द...  Sir.

 (b)  The  scheme  envisages  financial
 assistance  for  the  followmg  items  of
 development  in  respect  of  the  State
 Museum  at  Patiala:

 roy  Purchase  of  equipment.

 (४)  Setting  up  a  Laboratory  and
 Photographic  Section

 (iti)  Setting  up  a  Reference  Lib
 rary.

 (iv)  Acquisition  of  art  objects.
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 (०)  The  State  Government  is  being
 authorised,  to  incur  expenditure  to  the
 extent  of  Rs.  80,000}  ह...  1980-69
 on  the  Government  of  India’s  Account

 Polytechnics  in  Punjab
 22,  Shri  Ram  Krishan  Gupta:  Will

 the  Minster  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  the  Punjab  Govern-
 ment  has  sent  any  scheme  for  open-
 ing  of  new  Polytechnics  in  Punjab
 during  1959-60  and  the  remaining
 period  of  2nd  Five  Year  Plan;

 (b)  if  so,  whether  the  scheme  hag
 been  approved;

 (९)  77  so,  the  number  of  such  Poly-
 technis  to  be  opened  during  1959-6)
 and  the  remaining  period  of  2nd  Five
 Year  Plan  (with  names  of  places);
 and

 (d)  the  nature  of  help  given  by  the
 Central  Government?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultura,  Affairs  (Dr.
 M  M.  Das):  (a)  and  (b)  Yes,  Sur.

 (c)  In  all  §  Polytechmecs  are  pro-
 posed  to  be  opened  during  the  2nd
 Five  Year  Plan,  two  as  a  part  of  the
 State  Plan  and  three  as  a  part  of
 Centrally  sponsored  scheme.

 Location  of  only  one  Polytechnic
 under  the  State  Plan,  which  will  be
 opened  in  1959-60  has  been  decided  by
 the  Government  of  Punjab,  namely
 Chandigarh  The  Second  Polytechnic
 is  proposed  to  be  established  in  Hari-
 ana  Prant  and  will  start  later  at  a
 place  to  be  decided  by  the  State
 Government,

 Proposals  regarding  the  location  of
 the  three  Polytechnics  under  the  Cen-
 trally  sponsored  scheme  are  aweited
 from  the  State  Government.

 (d)  Government  gives  help  for  the
 establishment  of  new  polytechnics  as
 foliows:-—

 (i)  Non-recurring—50%  of  the
 approved  expenditure.
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 a  Recurring—§0%  of  the  net

 expenditure  upto  the  end  of  the
 Pian  period  in  the  case  of  polytech-
 nics  established  under  the  State  Plan
 and  for  a  period  of  five  years  from
 commencement  in  the  case  of  poly
 technics  established  under  the  Cen-
 trally  sponsored  scheme

 Aid  to  Educational  Institutions  in
 Punjab

 ‘213.  Shri  Ajit  Singh  Sarhadi.  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  total  financial  assistance
 allotted  to  educational  institutions  in
 the  Punjab  during  1959-60;  and

 (b)  the  purpose  for  which  the
 atnounts  are  being  allotted?

 The  Minister  of  Education  (Dr  K.  L
 Shrimali):  (a)  and  (b)  A  sum  if
 Rs.  1,28,983}-  has  been  sanctioned  ५७०
 far  to  educational  institutions  other
 than  the  Punjab  University  for  con-
 ducting  educationa)  tours,  construction
 of  buildings  of  Khalsa  Basic  Train:ne
 College,  Muktsar,  and  Post  Graduatc
 Basic  Training  College,  Dharmsala,
 financing  a  research  project  on  pro-
 duction  of  improvised  and  hom*-
 made  science  apparatus  for  teaching
 of  science  upto  Senior  Basic  stage  and
 development  of  rural]  higher  education
 at  the  Kasturba  Rural  Institution,
 Rajpura

 2.  A  Budget  provision  of  Rs  3,55,000
 has  been  made  for  maintenance  of
 Basic,  Post-Basic  and  High  Schools  at
 Rajpura  and  Fandabad.

 3.  A  sum  not  exceeding  Rs  40,00,000
 38  proposed  to  be  given  to  the  Punjab
 University  as  rehabilitation  grant
 and/or  loan,  In  addition,  the  Univer-
 sity  Grants  Commission  proposes  to
 sanction  a  sum  of  Rs.  17,91,233  ४०
 this  University  for  books,  staff  quart-
 ers,  improvement  of  pay-scale  of
 teachers,  hostels  and  strengthening  of
 Science  Departments.  The  assistance
 to  be  made  available  will  depend  on
 actual]  requirements.

 Mining  Institutes  at  Kothagudam  and
 Gader

 Shri  T.  B.  Vittal  Rae:
 Will  the  Minster  of  Scientific  Re-

 starch  and  Cultural  Affairs  be  pleased to  state.

 (a)  the  amount  of  expenditure  in-
 curred  by  the  Central  Government  m
 the  yea:  1958-59  for  mining  institutes
 at  Kothagudam  and  Gudur  m  Andhra
 Pradesh,  and

 (b)  the  amount  sanctioned  for  the
 year  1959-607,

 The  Deputy  Minister  of  Scientific
 Research  ang  Cultural  Affairs  (Dr.  M.
 M  Das}:  (a}  Grants  of  Rs.  ‘2,87,3900
 fo.  Kothagudam  Institute  and
 Rs  3,00,000  for  Gudur  Institute  were
 made  by  the  Centra}  Government  dur-
 ing  1958-59.  The  State  Government
 have  reported  that  an  additional  ex-
 Penditure  of  Rs.  57,878  for  Kotha-
 gudam  Institute  and  Rs  116,422  for
 Gudur  Institute  was  mcurred  during
 that  year  and  this  amount  will  be
 reimbursed  to  them  during.  the
 curTent  financial  year

 (b)  No  grants  have  yet  been
 -anctioned  for  1959-60.  According  to
 the  revised  procedure,  sanctions  for
 Central  assistance  for  Plan  Schemes
 are  issued  towards  the  end  of  ‘the
 financial  year  and  in  the  meanwhile
 the  State  Governments  received  auto-
 matically  ways  and  means  advances
 from  the  Centre  of  a  sum  equivalent
 to  374  of  the  approved  provision  made
 for  assistance  to  the  respective  States,
 Im  Nine  monthly  instalments  beginning
 with  the  month  of  May.

 Educateq  Unemployment  in  Bombay

 215,  Shri  Pangarkar:  Will  the
 Minister  of  Education  be  pleased  to
 State:

 (a)  the  financial  assistance  given  te
 the  Government  of  Bombay  for  imple-
 menting  the  scheme  of  relieving  edu-

 Ed
 unemployment  during  ‘1958-59;

 ani
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 (b)  the  extent  to  which  the  scheme
 in  relieving  educated  un-

 employment  in  Bombay  during  the
 same  period?

 The  Minister  of  Education  (Dr.  K.
 LL,  Shrimali):  (a)  Rs.  5,00,000

 (bh)  363  persons  were  given  em.
 ployment.

 Sultanganj  Finds

 2u6.
 Shri  Raghunath  Singh:
 Shri  Nardeo  Snatak:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state  whether  it  is  a  fact  that  at
 Sultangan})  m  Bhagalpur  (Bihar:
 while  digging  a  well,  some  Gupta

 period  finds  were  recovered  and  it  is
 claimed  that  the  places  unlocated
 site  of  Vikramashila  University?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M.
 M.  Das):  The  finds  cannot  be  held  to
 prove  identity  with  Vikramashila  Uni-
 versity.

 योगा  अवों  को  सहायता

 २१७.  थी  रघुनाथ  सिह  क्‍या  शिक्षा
 मंत्री  यह  अनान  का कपा करग क  वोग शमों
 को  योगिक  1कयामों  की  प्रशिमग  के  लिये
 कितनी  वितीय  सहायता  दोगई  हूँ  या
 दीजाने  वालो  हूँ  ?

 शिक्षा  मंत्रों  (डा०  बंसानो)  <
 सभा  पटज  पर  रख  दिया  गया  2  [बिस्वे
 परिक्िष्ट  १,  अनुबन्तर  समया  ४५]

 दिल्‍ली  में  एक  महिला  को  रहत्यपुर्ण  म्यू

 र्श्व,  भो  बाजपेरो  क्‍या  गुह-कय
 मंत्री  यह  बताने  का  कुगा  करेगे  कि

 (क)  क्‍या  यह  सच  हूँ  कि  २२  भ्रप्रैल,

 १६५६  को  दिल्‍ली  स्थित  चूडीवालान  में
 एच  यक्‍तों  को  सं  ह  पूर्ण  परिस्थितियों  में

 मय  हुई  ;
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 (स)  क्यो  यह  1... ह  है  कि  किसी
 भुसनाम  ष्यक्ति  से  जानकारी  सिलने  पर
 पुलिस  मे  साल  किले  के  पास  उसकी
 चीच-यतत्रा  को  रोक  दिया  और  उसका
 शेव  परीक्षण  के  लिये  भेज  दिया।

 (ग)  यदि  हा,  तो  उस  शव-परीक्षण
 के!  क्या  परिणाम  निकला;  और

 (घ)  क्या  इस  मामले  में  श्रव  तक
 कोई  कार्यवाही  की  गई  है?

 गहनकाएं  मंत्रों  (भ्रीगो०  qo  पन्त)  :

 (क)  जा  हा।

 (ख)  जी  ह्ा।

 (ग)  उसका  शव  जाच  के  लिये

 भेजा  गया  किन्तु  जब  निश्चत  रूय  से

 कुछ  पता  न  चलातो  पेंट  के  पदार्थों  को

 स्कयतिक  जांचे  के  लिये  भेज  दिया,

 जिसमे  मानृम  हुआ  कि  उनमें  साइए-

 नाइड  जहूर  मौजूद  था।

 (घ)  जाच-पशत्ताल  से  पता  चला

 कि  युवती  ने  आआत्म-हृत्या  कीयी।

 पुरावत्वीय  संग्रहालय,  लोयल

 २१६.  श्र।  वाजपेंडो  क्‍या  वेहानिक

 भेनु  vata  ओर  सॉ'कृतिक-हार्य  मत्रा  यह
 बतान  को  छू  करने  के

 (क)  क्या  लावल  में  एक  पुरानलोय

 सेश्रहालय  स्वापित  किया  गया  है;

 (व)  यदि  हा,  तो  इसका  क्य।  ब्पोय

 ;  और

 (ग)  क्या  लोवल  में  छुदाई  के  फल-
 स्वरूप  ऑर ४  कोई  महत्व  वस्तुएं
 प्राप्त  हुई  हे!

 बेह।निक  आनुसंघान  ह! अ  सौस्कृतिक-
 ाद  मंत्री  (ली  हुताबन  कबिर)  :  (क)
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 बौर  (स).  सम्रहालय  की  इमारत  का
 शिलान्यास  इसी  साल  मई  को  महीने  में

 हुआ  है  भौर  सी०  पी०  डब्ल्यु०  do  द्वारा
 लैयार  किये  गये  नकदी  पर  विचार  हो  रहा
 gi

 (ग)  पिछलें  सौसम में  एक  श्रौर कब कब
 की  खुदाई  की  गई  झौर  एक  मिट्टी  का

 पुता  हुआ  चढ़ा,  दो  मुहरें  शौर  एक
 टेरा  कोटा  सीलिंग  मिली  है।

 Viste  of  U.S  National  War  College
 Officers

 220  Shri  Mahanty:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state’

 (a)  whether  a  team  of  officers  and
 students  from  the  US.  National  War
 College  under  the  leadership  of
 Lieut  -Genl.  T  L  Harrold  had  visited
 India;  and

 (b)  if  so,  the  purpose  of  the  visit?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes,  Sir

 (b)  As  part  of  the  College  course,
 m  order  to  acquaint  the  students  of
 the  college  with  foreign  countries,  the
 Government  of  the  USA  every  year
 arranges  visits  outside  their  country
 Their  visit  to  India  was  in  pursuance
 of  this  normal  practice
 Grants  for  Educational  Institutions,

 Orissa

 221  Shri  Panigrahi.  Will  the  Min-
 ister  of  Education  be  pleased  to  state

 (a)  the  total  amount  of  financial
 assistance  given  to  educational  insti-
 tutions  in  Orissa  m  1957-58  and  1958-
 59;  and

 (b)  the  purposes  for
 amounts  were  given?

 The  Minister  of  Education  (Dr.
 K  L.  Sbrimali):

 a)  7
 7-38

 Rs  815,408 .
 a  28:59  Rs.  339  8420

 (b)  The  grants  were  given  for  vari-
 @us  purposes.  During  1957-58  grants
 were  given  to  the  Utkal  University

 which  _  the

 for  research,  purchase  of  library
 books,  science  laboratory,  Department
 of  Sanskrit  and  Philosophy  and  for
 the  establishment  of  a  college  of
 Engineering  Apart  from  this  grants
 were  also  given  to  other  educational
 institutions  for  labour  and  soc.al  ser-
 vice  camps,  conducting  educational
 tours  and  construction  of  recreation
 hals  and  a  swimming  pool

 During  1958-59  the  Utkal  University
 received  grants  for  improvement  of
 salary  scales  of  teachers,  extension
 work  by  teachers,  research  work,  pur-
 chase  of  books  and  equipment,  Inter
 collegiate  youth  festival,  introduction
 of  three  year  degree  course,  extcnsion
 of  the  Engineering  college  at  Burla
 and  construction  of  a  new  Block  Other
 institutions  were  given  grants  for  edu-
 cational  tours  ang  purchase  of  snorts
 equipment

 इस्पात  पुनर्वेतन  (रोरोलिंग)  कारखाने

 २२२.  ्रो  प्रकाश  बोर  शास्जो  क्या
 इस्पात,  खान  और  ईंधन  मत्री  यह  बतान  की
 कृपा  करेगे  कि

 (क)  &  अगस्त,  १६४८  और  १  श्रगस्त,
 १६५८  को  भारत  मे  इस्पात  रीरोलिग  कार-

 स्वानों  की  सख्या  क्रश  कितनी  थी

 (4)  उन  मे  से  किन-किन  कारखानों
 को  अगस्त,  १६४८  से  अ्रगस्त,  १६५८  तक
 प्रतिवर्ष  लोहे  की  छड़े  शौर  रही  लोहा  सीरोलिंग
 के  लिये  दिया  गया  और  कितनी  मात्रा  में  ,
 शौर

 (7)  यह  मात्रा  उनकी  अधिष्टापिल
 कमता  की  तुलना  में  कितनी  थी  ?

 इस्पात,
 खान  और  ईचत  मत्री  (सरदार

 स्वर्ण  सिह)  (क)  क्रश  3  और  १४४

 (ख)  शौर  (ग)  १६४८  से  लेकर
 प्रतिवर्ष  किये  गय  कुल  एलोटमेट  का
 वक्‍तव्य  सदन  की  मेज  पर  रख  दिया  गया  है  |
 दिलिये  परिशिष्ट  १,  प्रनुबन्ध  मल्या  जे]
 १६४८  से  प्रत्येक  मिल  को  एलोट  किये  गये
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 लोहे  के  झांकडे  उपलब्ध  नहीं  है  ।  १६४८
 में  ८७  रीशोलिय  मिलों  की  एक  पाती  के
 झाभार  पर  स्वीकृत  कार्यक्षमता  लगभग

 १,८६,०००  टन  प्रतिवर्ष  थी  भौर  १६५८
 में  १४४  रीरोलिंग  मिलों  की  स्वीकृत  कार्य-
 समता  लगभग  २,३६,०००  टन  थी।  तथापि

 यह  शात  हुआ  है  कि  बहुत  से  रीरोलिय  मिल
 बालों  ने  अपने  कारखानों  में  सुधार  करके

 शौर  कुछो  ने  पुरानी  इकाइयों  की  जगह  नई

 इकाइया  लगाकर  अपनी  कार्येक्षमता  को

 बढ़ा  लिया  है।  यह  अनुमान  लगाया  जाता

 है  कि  इस  प्रकार  के  सूवारों  के  पश्चात्‌
 कार्येक्षमता  लगभग  ६,००,०००  टन  बढ़
 गई  हैं)

 हिस्दी  शौर  श्प्रेजी  स्टेनोग्राफर

 २२३.  करी  प्रकाश  बोर  शारत्रो  क्या

 शुह-कार्म  मत्री  यह  बताने  को  छुपा  करेंगे
 कि.

 (क)  भारत  सरवार  के  विभिन्न
 कार्यालयों  में  काम  करने  वाले  हिन्दी
 झौर  भप्रेजी  शीक्रलिपिको  (स्टनोग्राफस  )
 की  क्रमश  सकय।  कितनी  है

 (4)  क्या  आगामी  पाच  वर्षो  मे
 और  हिन्दी  झ्ीक्रलिपकों  (स्ट्रेनोग्रफर्स  )
 की  आवश्यकता  पढेंगी  शीर

 (ग)  यदि  हा,  तो  कया  शभ्रश्रजी
 झीघप्रलिपिको  (स्टेनोप्राफस)  को  भी  हिन्दी
 शार हद  क।  प्राशनण  दिया  जायगा  श्रथवा
 इस  भ्रावव्यकता  की  पूर्ति  के  लिये  कोई  शौर
 शभ्रननय  किया  जायेगा  ?

 सुहकाय  मंत्रालय  में  राज्य-मंत्री  (श्री
 बातार)  :  (क)  पूरी  सूचना  घाप्त  नही  है  ।
 भारत  सरकार  के  दिल्‍ली  स्थित  कार्यालवों
 में  oS C3  को  २५  डिन्दो  स्टेनोग्राफर
 के।  मंत्रालयों  और  सनगन  कार्वालयों  में
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 ditt  के  करीब  १७०  स्टेनोप्राफर  है
 जिनमें  से  कुछ  हिन्दी  कौ  स्टेगी्राफी  भी
 जानते  है  ।  इस  संध्या  में  परराष्दर  मंत्रालय  और
 रेलबे  मंत्रालय  में  काम  करने  बालि  स्टेनो-

 ग्राफर  शामिल  नहीं  हे  ।

 (ख)  और  (ग).  इस  विषय  मे
 प्रावव्यक  निर्गेय  ससंद  में  राजवाषा  को
 समदीय  समिति  की  रिकोर्ड  पर  बिज्रार

 हो  जाने  के  बाद  किये  जायेगे  !

 Contraband  Goods

 224  Shri  Vajpayee:  Will  the  Min-
 ister  of  Finance  be  pleased  to  state.

 (a)  whether  it  3s  a  fact  that  number
 of  cases  in  which  contraband  goods
 have  been  seized  from  ships  plying  on
 the  India-Africa  line,  have  registered
 an  increase,

 (b)  if  so,  the  reasons  thereof,

 (९)  whether  it  is  a  fact  that  on  the
 22nd  May,  3959  a  big  consignment  of
 contraband  gold,  wrist  watches  and
 cigarette  lighters  was  seized  from  “the
 State  of  Bombay”  by  the  Customs,
 and

 (d)  if  so,  the  details  thereof?

 The  Minister  of  Finance  (Sbri
 Morarji  Desai)  (a)  and  (b)  There
 has  been  no  appreciable  increase  in
 the  number  of  cases  of  contraband
 goods  seized  from  ships  plying  on  the
 India-Africa  lane

 (९)  and  (d)  Yes,  Sir  On  rumm-
 aging  the  ss  “State  of  Bombay”  on
 22nd  May,  32959  the  Bombay  Customs
 authorities  found  the  follow.ng  items
 of  contraband  concealed  in  various
 parts  of  the  ship

 Gold  bullion,  40  tolas,  valued  at
 Rs,  5,000.

 Wrist  watches,  7  valued  at  Rs  420
 Cigarette  Lghters,  36.  valued  at

 Rs  54.

 The  ownership  of  these  articles
 could  not  be  established
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 Famine  Conditions  in  Tripura

 225.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state.

 (a)  whether  the  attention  of  Gov-
 ernment  was  drawn  to  the  news  ap-
 pearing  in  “Tripura  Katha"  a  weekly
 published  at  Agartala,  Tripura,  where-
 an  Shri  Lax:  Ram  Deb  Barma  of
 South  Ramchandraghat,  Khowal  has
 been  reported  to  have  sold  his  son
 due  to  continued  starvation;

 (b)  the  steps  taken  by  Government
 to  protect  the  starving  families  of
 Khowa:  mm  Tripura  State,  and

 (९)  whether  Government  propose  to
 provide  gratuitous  rehef  in  that  famine
 affected  area?

 The  Minister  of  State  in  the  Ministry
 ef  Home  Affairs  (Shri  Datar):  (a)  Yes
 Investigations  made  by  the  Adminis-
 tration  revealed  however  that  Shri
 Lax:  Ram  Deb  Barma  gave  his  third
 son  in  adoption  to  one  Shr:  Surendra
 Deb  Barma  of  Durgabar:  an  Sadar
 Sub-Division  Shri  Surendra  Deb
 Barma  totally  denied  the  alleged  pur-
 chase  of  the  baby

 (b)  Test  rehef  works  have  been
 started  at  six  different  places  em-
 ploying  about  2400  persons  daily
 Ration  shops  have  been  opened  wher-
 ever  necessary  In  fact,  the  pnce  of
 rice  in  Khowa  is  lower  than  last
 year  The  Administration  is  keeping
 a  close  watch  on  the  conditions  of  the
 people  Agricultural  Joans  have  been
 given  where  necessary  Adequate
 medical  arrangements  have  been
 made

 tc)  No  Both  work  and  food  =  are
 available  easily  The  question  of  pro-
 viding  gratuitous  relief  in  the  area
 does  not  arise  It  is  not  correct  thal
 the  area  is  famine  affected

 Mica

 226  Shri  Subiman  Ghose:  Wil  the
 Minister  of  Steel,  Mines  and  Fuel  br
 pleased  to  state

 (a)  for  what  purpose,  Mica  ts  used
 in  India,

 (b)  what  was  the  amount  received
 by  sale  of  Mica  in  India  by  the  owners
 of  Mica  Mines  in  ‘1958,

 (c)  what  are  the  foreign  countr‘es
 that  import  Mica  from  India,

 (d)  the  foreign  exchange  earned  by
 export  in  1958,  and

 (e)  whether  Government  have  re-
 ceived  any  representation  for  the
 stoppage  of  import  by  consignment
 system?

 The  Minister  of  Mines  and  Oil
 (Shri  K  D.  Malaviya)  (a)  In  the
 manufacture  of,—

 (3)  Dry  ground  mica,
 (ny  Micanite  insulating  materials,
 (m)  Mica  insulating  bricks,  and

 (av)  Condenser  films

 (b)  No  information  is  available
 Indian  Mica  35  largely  exported  and
 the  internal  consumption  ts  estimated
 to  be  roughly  10,000  Ibs  a  year
 which  accounts  for  a  very  small  pro-
 portion  of  the  trade

 {c)  The  more  important  countnes
 wmporting  Mica  from  India  are-—

 United  States  of  America,  United
 Kingdom,  West  Germany,  France,
 Japan,  China,  Belgium,  Nethertands.
 Italy  and  Poland

 Some  of  the  other  countmes  which
 take  Mica  from  India  are

 Australia,  Canada,  USSR,  Sweden,
 Switzerland  and  Gzechoslovakia

 (8)  Rs  10,20,38,055

 (९)  There  is  no  :mport  of  mica  into
 India  on  consignment  basis

 Northern  Mineral  Zonal  Conncil

 227,  Shri  Mahammed  Elias:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state-

 (a)  whether  :t  is  a  fact  that  the
 Northern  Mineral  Zonal  Counc}  met
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 at  Chandigarh  in  the  month  of  मैकश,
 1089;  and

 (b)  if  so,  who  were  the  Labour  re-
 presentatives  invited  and  which  labour
 organisations  they  represented?

 The  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malaviya):  (a)  A  meeting
 af  the  Zonal  Council,  Northern  Re-
 gion,  was  held  at  Chandigarh  on  the
 5th  May,  1959,

 (b)  No  Labour  =  representatives
 were  invited

 झमीर  छुरों  की  १  ियां

 ररद.  श्री  बाजपेपी  वबया  वंजामिक

 झामुसंधान  झौर  सांस्कृ.तक्क-कार्य  मत्री  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  दया  अमीर  न्युसरों  की  कृतियों
 को  उनके  मूल  रूप  में  भ्रथवा  मल  प्यों  वे

 के  फोटो  चित्रों  के  रूप  में.  विदेशों  मे  प्राप्त

 करके  देश  में  उनका  सप्रह  करने  के  प्रयत्न

 किए  जा  रहे  हैं

 (4)  यदि  हा.  तो  इस  दिया  प  ग्र्ब

 रक्ष  क्या  प्रगति  की  गई  है.  और

 (ग)  यह  कार्य  कोन  सो  संस्था  कर  रही

 है
 ?

 बेलानिक  अनुसंधान  ौर  सांरकृनिक-
 कार्य  मंगी  (६ 1  हुमरयून  कबरि)  (क)  से

 (ग)  सरकार  ऐसी  कियी  पौोजना  का
 विचार  नहीं  कर  “ही  है  ।

 Government  Servants  ander  Manipur
 Administration

 229.  लिलि  L.  Achaw  Singh:  Will  the
 Minster  of  Home  Affairs  he  pleased
 to  state:

 (a)  the  number  of  Government  set-
 vants  under  the  Manipur  Adminustra-
 tion  as  on  the  3lst  July,  1959;

 (9)  the  number  of  Class  I,  गा  and
 गा  Officers  respectively,  and

 *
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 fe)  the  number  of  grade  ा  and
 respectively? IV  officers

 The  Minister  of  Home  Aiairs  (Shri
 G.  8,  Pant):  (a)  4,875,

 (b)  Clase  I  31
 Class  If  -  6
 Class  IX  (Gazetted)  34

 (c)  Grade  III  (Ciass  IY  Non-  2,688
 Gazetted).
 Grade  IV  (Class  79)  2,482

 Government  Officiale  Going  Abroad

 Shri  Morarka
 Dr.  Ram  Subhag  Singh
 Shri  Pahadia

 (  Shri  Hem  Raj:

 Will  the  Minister  of  Finance  he
 pleased  to  state:

 (a)  the  total  number  of  Govern-
 ment  officials  who  went  out  of  India
 during  the  years  ‘1956,  957  and  1958,

 (b)  the  purpose  for  which  they
 went:

 (९)  the  total  amount  of  expenditure
 incurred  on  them;  and

 (d)  the  amount  of  foreign  exchange
 released?

 The  Minister  ef  Finance  (Shri
 Morarji  Desai):  Requisite  informa-
 tion  35  being  collected  from  the  vari
 ous  Ministries,Departments  and  =  will
 be  laid  on  the  Table  of  the  House
 when  ready

 Small  Savings

 231.  Shri  ्,  RB.  Munisamy:  Will  the
 Minister  of  Finance  be  pleased  tv
 state:

 (a)  whether  there  has  been  any
 disparity  in  Small  Savings  gross  col-
 fections  and  net  collections  in  ‘1958-
 59,

 (9)  if  30,  the  reasons  therefor,

 (c)  whether  the  terget  for  1058-59
 in  small  savings  was  reeched;  and

 (d)  if  not,  the  amount  of  shortfall”
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 The  Minister  of  Finance  (Shri
 है...  Dealt):  (a)  and  (b).  The
 difference  between  the  gross  and  net
 adiiections  is  inevitable  and  is  due  to
 the  discharge  ef  Savings  Certificates
 which  are  encashable  any  time  after
 one  year  and  withdrawals  from  Post
 Office  Savings  Bank,  which  are  pay-
 able  at  call.

 (९)  and  (d).  No  target  for  collec-
 tions  was  fixed  for  1958-59.  Against
 the  revised  estimate  of  Rs.  75  crores,
 the  actual  net  collections  amounted  to
 Rs  76-95  crores  approximately

 जिला  इ  फोम  ह  थघिकारी,  मध्य  प्रवेश

 २३२.  श्री  डामर  :  बया  बित  मत्री  थह

 बताने  की  ड्पा  करेंगे  कि

 (क)  मघ्य  प्रदेश  के  कित-किन  जिलों
 में  जिला  अफीम  अधिकारी  नियुक्त  किये  जा

 चुके  हे,  भौर

 (ख)  किव-किस  जिला  में  जिला
 झफीम  भ्रविकारी  त्रोरी  छिपे  ्रफीम  ले  जान
 के  मामले  पकड़ने  में  लगे  हुए  है  ?

 वित्त  मंत्रों  (श्रीसोरारजी  देसाई)
 (क)  जिला  अ्रफीम  अधिकारियों  को  अभ्रफीम

 डिवीजनों  का  कार्पभार  सौंपा  जाता  है.  भ्ौर

 यह  जरूरी  नहीं  है  कि  झ्फीम  डिवीजन  का

 कतर  शौर  जिले  का  क्षेत्र  एक  हो  हो  ।  मध्य

 प्रदेश  में  ५  अफीम  डिवीजन  है  जिनमे  मे

 हर  एक  एक- रक  जिला  अफीम  अधिकारी  के

 भषीन  है  ।  इन  डिवीजनों  में  मंदसौर

 रतलाम  शरीर  थाजापुर  जिलों  का  सारा

 क्षेत्र  ह. 18  जाता  है  tv

 (a)  जिला  अफीम  प्रधिकारियों  के
 जिसमे  जो-जो  बाम है  उन  में  से  एक  यह  भी

 है  कि  वें  भ्रपने  क्षेत्र  म  चोरी-छिपे  अफीम

 खाने  या  ले  जाने  के  मामले  पकड़े  t  इस  काम

 के  लिये  कोई  ष्बाम  अधिकारी  नहीं  रा

 खाता  i

 Volantary  Force  for  Delhi

 238.  Pandit  D.  N.  Tiwary:  Will  the
 Minister  of  Home  Affaira  be  pleased
 to  state:

 (a)  whether  a  “voluntary  forcs”
 to  help  Government  in  emergencies
 luke  fire,  floods  ang  epidemics  has  been
 organised  according  to  the  decision  of
 the  Delhi  Advisory  Council  taken  at
 its  meeting  held  on  the  23rd  Febru-
 ary,  ‘1958;  and

 (b)  if  so,  the  strength  of  the  volun-
 tary  force  and  its  financial  obligations?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  Yes

 4b)  It  is  proposed  to  recruit  800
 Home  Guards  during  the  current
 financial  year  1959-60.  An  expendi-
 ture  of  Rs.  1:50  lakhs  (Rs.  86,000:-
 non-recurring  and  Rs.  64,000}-  recur-
 ring)  has  been  sanctioned  for  the  pur-
 pose

 हिसाशल  प्रदेश  का  लनिज  सयन

 २३४.  वो पदम  देव  :  क्‍या  इस्पात,
 खान  और  इंचन  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  इस  वर्ष  अप्रैल  और  मई  के

 महीनों  में  हिमाचल  प्रदेश  में  जो  खनिज
 सर्वेक्षण  किया  गया  था  उसका  क्‍या  परिणाम
 निकला,  झौर

 (ख)  क्‍या  इस  काम  के  लिये  हिमाचल
 प्रदेश  में  कोई  विशेष  किभाग  है  ?

 स्वात  दौर  सेन  मंत्री  (श्री  के०  बे

 मालवोय )  (क)  इस  वर्ष  अप्रैल  भौर  मई
 के  महीनों  मे  हिमायल  प्रदेश  में  भारतीय

 मूगर्भीय  सर्वेक्षण  विभाग  ह्वारा  जो  खनिज
 सर्वेक्षण  किया  गया  वा,  उसका  परिणाम
 निम्न  प्रकार  है  .--

 (१)  चियोट  तहसील,  जिला  मण्डो  मे

 कच्चे  लोटे  के  अनुसंघान  का  काम  पूरा  हो  पाप
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 था।  इस  क्षेत्र  में  मुड  लोह  स्फट

 (magnetite  crystals)  को  साता  कम

 मिली  ।  जो  भी  खमिज  वहां  है  उसका
 धार्थिक  दृष्टि  से  कोई  महत्व  नहीं  है  ।

 (२)  जिला  महासू  की  सियोनी

 तहसील  के  जियोरा  मामक  स्थान  के  समीप
 पता  पानी  के  गर्म  सोतो  में  गन्धक  (सलफर )
 पाये  जाने  की  सूचना  के  झाधार  पर  उसका
 निरीक्षण  किया  गया।  इस  स्थान  से  गन्धक
 निकालने  का  काम  भाथिक  दृष्टि  से  मूल्यवान
 नहीं  समझा  गया  |

 (३)  सिरमूर  जिला  में  भ्रमबोआ  के
 वास  मिट्टी  की  छान-बीन की  गई  t  इस

 मिट्टी  में  सिवालिक  रेत  पत्थर

 (Siwalik  Sand  stones)  aur  शल्ज

 {  Shales)  मिला  हा  है
 तलागत  (outcrop)  लगभग  ८५  फूट
 लम्बा  तथा  xo  फट  चौडा  है।  भूतल
 संकेतो  से  यह  निश्चित  किया  गया  है  कि

 निक्षेप  (deposit)  की  गहराई  १०

 फूट  से  लेकर  १५  फूट  तक  होगी  ।  अ्रागामी
 परीक्षण  के  लिये  नमने  इकट्टे  किये  गये  है  ।

 ख)  जी  नही  ।

 हिमाचल  प्रदेंज़  में  झौदी चिप:  ऋण

 २३५.  भी  पदुम  देव:  क्या  गृह-कार्य
 जंत्री  यह  बताने  की  कपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  हं  1:  इस  कारण
 कि  हिमाचल  प्रदेश  में  दिये  गये  स्‍ौद्योगिक

 ऋणों  के  बन्धपत्र  हिमाचल  प्रदेश  अग्नि
 काड़  में  जल  गये  थे,  कुछ  लोगो  ने  यह  मानने
 से  इन्कार  कर  दिया  हैँ  कि  उन्हें  ऋण  मिला

 था;  झौर

 ष)  यदि  हा,  तो  उन  बन्धपंत्रो  के
 नवीनीकरण  के  लिये  और  उन  ऋणों  की
 किप्तें  वसूल  करने  के  लिये  क्या  कार्यवाही  की

 जा  रहीहं?
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 मूहनबयन  since  में  रफज्य-बंत्री  (थी
 इातार)  :  (क)  शौर  खि).  प्राथियों  को
 कर्ज  देसे  से  पहले  सारे  आड  (रहन  नामें)
 डिस्ट्रिक्ट.  रजिस्ट्रेलन  भ्रयारिटी  के  पास
 रजिस्टर करा  लिये  गये  थे  ।  मूल  बांड्स के
 भाग  से  नष्ट  हो  जाने  पर  भी  लेग-देग

 कानूनी  तौर पर  वैध  है  और  यह  कोई भी
 नहीं  कह  सकता  कि  उसने  कर्ज  नहीं  लिया है  ।

 हिमाचल  प्रदेश  प्रशासन  ऐसे  कर्जों.  को
 रैकार्ड  दुबारा  तैयार  कर  रहा  है  भर  वसूली
 करने  के  लिये  उचित  कार्यवाही भी  की  जा
 रही है  t

 Open  Cast  Mining  of  Lignite  at
 Palana  in  Bikaner

 236.
 Shri  Kurhan: *

 |  Shri  T.  8  Vittal  Rao:

 Will  the  Minister  of  Steel,  Mines
 ahq  Fuel  be  pleased  to  refer  to  his
 answer  to  Unstarred  Question  No.  9371
 On  the  2lst  April.  959  and  state:

 (a)  whether  the  Experts  Committee
 &bpointed  to  study  the  possibilities  of
 Chen  cast  mining  of  lignite  deposits
 at  Palana  in  Bikaner,  Rajasthan  State
 has  since  submitted  its  report;

 (b)  af  so,  what  are  the  main  fea-
 tures  of  the  report.

 (९)  whether  the  Government  have
 exammed  the  report,  and

 (d)  uf  so,  the  nature  of  decision
 atrived  at?

 The  Minister  of  Steel,  Mines  &
 Fuel  (Sardar  Swaran  Singh):  (a)
 No,  but  it  is  expected  to  be  received
 shortly

 (b)  to  (ad)  Do  not  arise

 Deposits  of  Iron  Ore  in  Andhra
 Pradesh

 237.  Shri  Rami  Reddy:  Will  the
 Minister  of  Steel,  Mines  and  Fae]  be
 Pleased  to  state:

 (a)  whether  the  Geological  Survey
 of  India  in  Andhra  Pradesh  has  sur-
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 veyed  the  deposits  of  iron  ore  in
 Andhre;

 (b)  the  estimated  quantity  of  the
 deposits,

 (९)  the  places  where  the  iron  ore
 deposits  are  available,

 (d)  the  steps  taken  by  the  Govern-
 ment  for  mining  this  tron  ore,

 (e)  the  Railway  Stations  from
 which  this  iron  ore  is  booked  to  the
 Sea  Ports  and  the  Sea  Ports  from
 where  the  iron  ore  is  exported  and

 {f)  the  value  of  the  exports  of  iron
 ore  from  Andhra  Pradesh  during  th:
 last  3  years  of  the  Sccond  Five  Yeai
 Plan  Period?

 The  Minister  of  Mines  and  Oi
 (Shri  K  D  Malaviya)  (a)  Yes  Sir

 (b)  and  (c)  The  estimated  quantity
 of  the  deposits  33  of  the  order  of  430
 million  tons  The  district-wise  break
 up  is  follows

 nstricz

 Guntur  296
 Nellore  93
 Hyderabad  37
 Kurnool  37

 a
 429  7

 say
 430

 million  tons
 (da)  Certain  areas  are  being  work

 ed  by  private  mine  owners  The  609
 ernment  is  considering  which  area
 should  be  reserved  for  explostation  ad
 the  public  sector  The  question  of
 exploitation  will  be  considered  on]
 subsequently,  keeping  in  view  the  re
 quirement  of  the  country

 (e)  the  important  loading  stations
 are  Vijaywada  Guntakal  Veldurt:
 and  Ulukunda  The  ore  is  exported from  the  following  ports

 Vishakhapatnam  Coconada
 Masulipatnam  and  Madras
 (f)  No  specific  data  regarding  the

 quantity  and  value  of  the  iron  ore exported  from  Andhra  Pradesh  are
 available

 Land  Acquisition  for  Oi!  Drilling  in
 Punjab

 238  «Shri  Daljit  Singh  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state  the  area  and  location
 of  land  that  has  been  acquired  for
 deep  drilling  and  structural)  drilling
 in  Punjab?

 The  Minister  for  Mines  and  Oil
 (Shri  K  D  Mialaviya):  An  area  of
 63  153  acres  has  been  acquireg  for
 deep  drilling  at  Jawalamukh:  m  the
 District  of  Kangra  The  details  there
 of  indicating  the  location  and  area
 are  given  below

 Tccation  Area  m
 Acres

 »  Village  Gataran  Had
 Bast  No  76  9  967

 2  Ttka  Bhat  Matza
 Bohan  Tehsi!  Dera
 Gopipur  District
 Kang  i  67

 3  Tika  Kalidhar  Mauza  3  77
 Dharang

 4  Tika  Gatarn  Village
 Bohan  44

 ६  Tia  Umer  =  Village
 Gumbar  6  25

 6  Vika  Rakar  Mauza
 Dharang  266

 Tika  Bhat  Village
 Bohan  47

 &  ‘Toha  Kahdhar  Mauza
 Darang  9

 9  Tika  Gataran  Village
 Bohan  9

 iy  Tika  Umer  Village
 Gummar  7  738

 tt  Trka  Kahdhar  Village
 Bohan  «6r

 t2  Tika  Kahdhar  Mauza
 Dharang  7  8

 33  Near  Jawalamukh:  R)s
 Station  87

 63  I$
 Aeron

 In  addition  to  this,  an  area  of  27  42
 acres  has  been  taken  on  rental  basi.
 for  deep  drilling  and  073  acres  fo:
 structural  drilling  8४  Jawalamukhi
 District  Kangra

 2  No  land  has  been  acquired  at
 Bathula  or  Janaur:  in  District  Hoshiar
 pur  for  deep  drilling  However,  an
 area  of  !  3  acres  of  evacuee  land  has

 ,  been  purchased  at  Bathula  and  4  acres
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 has  been  taken  on  rental  basis  at  each
 of  the  piace  ie,  Bathula  and  Janauri
 for  that  purpose  Deep  drilling  at
 Janaur:  has  not  yet  been  started

 $,  No  land  for  structural  drilling
 has  been  acquired  either  at  Bathula  or
 at  Janauri  in  District  Hoshiarpur

 Judges  of  Punjab  High  Court

 289,  Shri  Daljit  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state’

 (a)  the  number  of  judges  in  the
 Punjab  High  Court  at  present,  and

 (b)  how  many  of  them  began  the:
 career  as  session  Judges”

 The  Minister  of  State  in  the  Minis
 try  of  Home  Affairs  (Shri  Datar)
 (a)  7—(ll  permanent  and  6  addi-
 tional  Judges)

 (b)  3

 Hostel  for  Tribal  Girls  in  Imphal
 240  Shri  Warior:  Will  the  Mimste:

 of  Education  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  there
 38  no  hostel  in  Imphal!  for  tribal  girls
 studying  there,  and

 (b)  if  so,  whether  steps  are  beirg
 taken  to  build  a  hostel  for  girls  there”

 The  Minister  of  Education  (Dr  K.
 L  Shrimail)  (a)  No  Sir

 (b)  Does  not  arise

 Wealth  Tax

 Al.  Shri  Daljit  Singh:  Will  the
 Minister  of  Finance  be  pleased  to
 state  the  collection  of  wealth-tax  dur-
 ing  1958-59  under  the  heads

 (1)  individuals,  and

 (n)  companies?
 The  Minister  of  Finance  (Shri

 Morarji  Desai)  The  collection  of
 Wealth-tax  during  1988-59  is  as  fol-
 lows’

 ay  Individuals
 ery)  Companies

 Rs  3,7i,3,400
 Rs  5,61,95,900
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 Report  of  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes

 2.  Shri  Daljit  Singh:  Will  the
 Minister  of  Heme  Affairs be  pleased
 to  state’

 (a)  whether  the  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes  has  submutted  his  report  for
 the  year  ‘1958-59;  and

 (b)  if  so,  when  &  copy  of  it  will  be
 laid  on  the  Table?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva)  (a)  Not  yet.

 (b)  Does  not  arise

 IAS  ang  IPS  Officers  in  Panjab

 243  «Shri  Daljit  Singh  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  the  number  of  IAS  and  IPS
 officers  appointed  in  Punjab  by  direct
 recruitment  during  ‘1958-59,  and

 (b)  the  number  among  them  be-
 longing  to  Scheduled  Castes?

 The  Minister  of  Home  Affairs  (Shri
 G  B  Pant)  (a)  and  (b)

 Service  No
 bi

 No  belon-
 vant  ging  to

 i  Punyab  Schr  duled
 hy  direct  Castes

 recruit-
 ment  du-

 ring
 1958-59.

 IAS  8  I

 IPS,  .  zs  2

 शजपत्रित  छुट्टियां

 रेड  सेंठ  झचस  सिह  क्या  गृह-कार्य
 मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  बुद्ध  भगवान  का,  जन्म  दिवल

 क््ट्टी  का  दिन  मान  लिया  गया  हैँ,

 ल)  क्‍या  यह  सच  है  कि  भारत  के
 जैन  पिछले  कई  वर्षों  से सरकार  से  इस
 बात  की  प्रार्थना  “कर  रहे  हैं  कि  महाभीर
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 भेसवान  के  जन्म-दिवस  को  एक  सरकारी

 ष्््ी  आचित  किया  जाये;  भौर

 (3)  यदि  हा,  तो  उस  दिन  छ्ट्टी
 घोषित  न  करने  के  कया  कारण  हैं?

 गृह-कार्य  सत्रो  (ी  थो०  Bo  पम्त)  :

 (क)  जी  हा  ।

 (ख)  जी हां।

 (4)  भ्ौर  देशो  के  मुकाबल  में  हमारे

 यहां  छट्टियो  की  सख्या  बहुत  भ्रधिक  है  श्रौर

 इस  लिस्ट  को  बढ़ाने  की  गृजाइश  नहीं  है  ।
 भगवान  महावीर  के  जन्म  दिवस  पर  जैन

 कर्मचारियों  को  पूरे  दिन  की  ट्री  दी  जाती

 ह।

 Extensions  and  re-employments  of
 Central  Government  Officers

 *245.  Shri  Sinhasan  Singh:  Will  the
 Monster  of  Home  Affairs  be  pleased
 to  state

 (a)  the  number  of  Central  Govern-
 ment  Class  I  ang  Class  II  officers  who
 have  been  given  extension  or  re-er-
 ployment,  after  superannuation  in  the
 years  1957-58,  and  ‘1958-59,  (Munistry/
 Department-wise),  and

 (b)  the  main  reasons  for  these  ex-
 tensions  and  re-employments?

 The  Mup'ster  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Informat.vn  in  respect  of  the  Munis-
 tries;|Departments,  fiom  whom  it  has
 been  received  is  given  in  the  state
 ment  laid  on  the  Table  [See  Appen-
 dix  I,  annexure  No  47]  Informa-
 tion  in  respect  of  other  Ministnes}De
 partments  will  be  placed  on  the  Table
 of  the  House  as  soon  as  it  is  received
 from  them.

 (b)  The  policy  of  the  Governmeat
 ह. 4  India  is  generally  not  to  continue
 superannuated  persons,  either  on  ex-
 tension  of  service  or  on  re-employ-
 ment  basis,  except  where  the  pub‘ic
 interest  so  requires  In  the  case  of
 scientific  and  technical  personnel,  of
 whom  there  i  at  present  an  overall
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 shortage  in  the  country,  extensions  of
 service  are  granted  liberally.

 Reserve  Bank  of  India
 246.  Shri  Kalika  Singh:  Will  the

 Mimuster  of  Finance  be  pleased  to
 state-

 fa)  the  total  amounts  of  loan  grant- ed  by  the  Reserve  Bank  of  India
 during  1958-59  to  State  Co-operative
 Banks  and  other  Banks  and  bodies
 (State-wise)  for  the  purpose  of  pro-
 viding  credit  facilities  through  various
 mediums  to  agricultunsts;

 (b)  how  much  of  the  total  amounts
 so  sanctioned  for  loan  to  agnicul-
 turists  is  for  short  term  and  how  much
 is  for  long  term,

 (०)  whether  the  Reserve  Bank  of
 India  has  undertaken  to  assist  the
 agriculturists  in  any  way  other  than
 by  granting  the  loans  as  aforesaid;  and

 (d)  uf  so  the  details  of  those
 measures?

 The  Minister  of  Finance  (Shri
 Morarjl  Desai):  (a)  and  (b)  Two
 statements  giving  the  required  infor-
 mat.on  are  placed  on  the  Table  of  the
 House  [See  Appendix  I,  annexure
 No  48)

 ae)  and  (d)  Besides  providing
 short,  medium  and  long-term  loans  for
 agricultural  operations  and  the  pro-
 cessing  or  marketing  of  crops,  the
 Reserve  Bank  of  India  also  assists
 land  mortgage  banks  by  subscribing  to
 the  ordinary  and  spetial  debentures
 issued  by  them

 Vacancies  for  Upper  Division  Clerks’
 Poste  under  the  Central  Secretariat

 Clerical  Scheme

 247.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  Upper  Dhivision
 Clerks’  posts  lying  vacant  under  the
 Central  Secretariat  Clerical  Scheme
 at  present;  and

 (b)  the  number  likely  to  be  filled
 during  19597
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 ‘The  Minteter  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 av.

 (b)  The  number  of  such  vacancies
 that  will  be  Alled  during  3959  will
 depend  on  the  staff  requirements  of
 the  various  Ministries  and  Attached
 Offices  during  the  next  few  months.

 Defence  Services  Organiaation

 ms.  Shri  8,  M.  Banerjee:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  Whether  it  is  &  fact  that  4
 advance  increments  have  been  sanc-
 tioned  im  favour  of  Lower  Division
 Clerks  working  in  Defence  Services
 Organisation;

 (b)  Whether  these  increments  will
 also  be  sanctioned  in  favour  of  other
 Lower  Diviston  Clerks  who  are  also
 working,  lhke  Defence  Services  em-
 ployees,  in  Offices  not  covered  by  the
 Central  Secretariat  Scheme;  and

 (९)  if  not,  the  reasons  therefor?
 The  Minister  of  Finance  (Shri

 Morarji  Desai):  (a)  The  Lower
 Division  Clerks  of  the  Armed  Forces
 Headquarters  and  the  Office  of  the
 Director  General  of  Ordnance
 Factories  are  eligible  for  advance
 increments  as  follows:

 (3)  Two  advance  increments  to
 Lower  Division  Clerks  who  pass either  confirmed  m  the  Lower  Divi-
 sion  Clerks'  grade  or  who  are  tem-
 porary  but  have  completed  three
 years’  continuous  service  in  that
 atade  and  are  considered  suitable
 for  confirmation.

 (a)  Two  additional  increments  to
 Lower  Division  Clerks  who  pass the  typewriting  test  (at  40  words
 per  minute)  held  by  the  Union  Pub-
 He  Service  Commission.
 (b)  and  (०),  13  has  been  decided  that

 the  Question  of  giving  similar  advance
 increments  to  lower  Division  Clerks
 serving  in  other  Offices  not  partici. pating  in  the  Central  Secretariat  Cle-
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 Repealing  of  Old  Laws  in  Tripura

 (a)  whether  it  is  a  fact  that  a  num- ber  of  old  laws  relating  to  various
 subjects  and  enacted  auring  the  time of  Maharajas  sre  stil!  in  force  in  चुभन
 Pura,

 (b)  whether  it  is  also  a  fact  that mast  of  the  old  laws  mentioned  above are  out  of  print;  and
 (c)  af  80,  when  those  old  laws  will be  repealed  and  new  jaws  enacted  or the  old  laws  reprinted?

 The  Minister  of  State  in  the  Minis-

 od
 of  Home  Affairs  (Shri  Datar):  (a)

 (b)  and  (c)  It  is  true  that  a  num- ber  of  old  laws  enacted  by  the  Maha-
 rajas  are  now  out  of  print  Some  of them  are  expected  to  be  repealed when  the  proposed  land  reforms mea  ures  for  Tripura  are  enacted.
 Steps  are  being  taken  to  have  the other  laws  printed

 Shamia  Rehabilitation

 251  Shri  Bangshi  Thakur:  Will the  Minster  of  Howe  Affairs  be
 Pleased  to  state:

 (a)  the  progress  made  so  far  with regard  to  Jhumia  rehabihtation  In
 Sabroom,  Dharmanagar,  Kaalasahar, Kamalpur,  Sardar  and  Amarpur  in
 Tripura;

 (9)  the  number  of  families  that
 have  been  rehabilitated  so  far;  and

 (९)  the  number  of  those  that  are yet  to  be  rehabilitated?

 The  Deputy  Minister  of  Home Affairs  (Shrimati  Alva):  {a}  to  (ec). The  information  is  being  collected  end will  be  laid  on  the  Table  of  the  House
 &8  soon  as  it  is  received.
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 Suginesriug  College,  Gulbarga

 252.  Shri  E.  Ma@husadan  Rae:  Will
 the  Minister  of  Sclenfific  । ्य
 and  Cultural  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  382  on  the  i6th  April,
 959  and  state  whether  the  Govern-
 ment  have  taken  any  decision  on  the
 recommendation  made  by  the  South-
 ern  Regional  Committee  of  the  All
 India  Council  for  Technical  Education
 to  give  loan  of  6  lakhs  rupees  to  the
 Engineering  College,  Gulburgae  in
 Mysore  State  for  construction  of
 hostels?

 The  Deputy  Minister  for  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M,  Das):  Government  has  accept-
 ed  in  principle  the  recommendation
 to  give  a  loan  to  Gulburga  Engineer-
 ing  College  for  the  construction  of
 students’  hostels  The  exact  amount
 will  be  settled  on  receipt  of  detailed
 plans  and  estimates

 Limestone  Quarries  in  Purunapani
 253.  Shri  Morarka:  Will  the  Minis-

 ter  of  Steel,  Mines  and  Fuel  be
 pleased  to  state  the  monthly  output
 of  limestone  m  the  Purnapani  quar-
 mes  from  January  to  June,  959
 monthwise”

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D  Malaviya):  The  monthly  out-
 put  of  lmestone  at  the  Purnapani
 qQuarnes  of  the  Hindustan  Steel  Ltd
 for  the  pernod  January  to  June,  7959
 was  as  follows:  -¢

 Quannty
 4  ons)

 January  .  4,708
 February  4,048
 March  we  3,194
 April  2,352

 May  2,902
 June  3,735

 Ponsiens

 m™  Shri  Easwara  lyer:  Will  the
 Minister  of  Finance  be  pleased  to  state

 whether  it  ३35  a  fact  that  the  familes
 of  the  temporary  Government  em-
 ployees  who  die  while  they  are  m
 service  are  not  entitled  to  any  pen-
 Sionary  benefite?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  existing  rules
 and  orders  governing  the  grant  of
 pensionary  benefits  to  the  famibes  of
 Government  employees  do  not  pro-
 vide  for  an  ordinary  family  pension/
 gratuity  to  the  fambhes  of  temporary
 Government  servants  who  die  while
 they  are  m  service  Where,  however,
 the  death  of  the  employee  is  due  to
 risk  of  office  or  special  risk  of  office,
 the  family  gets  family  pension/gra-
 tunity  under  the  Extraordinary  Pen-
 sion  Rules

 Talkad  Temples

 255  Shri  Siddiah:  W:ll  the  Minister
 of  Scientific  Research  and  Cultaral
 Affairs  be  pleased  to  state

 (a)  whether  Government  are  aware
 that  Panchalinga  Darshan”  will  take
 place  in  Talkad,  Mysore  Dhustrict,
 Mysore  State  in  the  month  of  Novem-
 ber,  1959,  and

 (b)  of  so,  whether  the  Government
 proposes  to  provide  additional
 amounts  for  the  special  repairs  of  the
 ancient  temples  of  national  import-
 ance  in  that  place?

 The  Deputy  Minister  of  Scientific
 Research  and  Caltural  Affairs  (Dr.
 M  M  Das):  (a)  Yes,  Sir

 (b)  No,  Sir  The  temples  are  in  a
 sound  state  of  preservation  and  do  not
 require  any  unmediate  repairs

 लप  ह. 6 ट  पोजना

 २५६.  शी  मोहन  स्थरूप  क्या  जिस
 मची  यह  बताते की  कपा  करेगे  कि

 (क)  चालू  दिर्तय  वर्ष  में  प्रत्येक
 राज्य में  झल्प  बचत  योजना  के  अन्त्यत

 कितनी  धनराशि  इकट्ठी  की  गई  है;  शौर
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 (ग)  पिछले  वर्ष
 इकटठी  की  गई  भी  ?

 Written  Answera

 कितनी  भन-राशि

 विस  मंत्रो  (थो  मोरारणो दे  पाई)  :  (क)
 और  (ख).  पूछी  गयी  आतों  का  ब्योरा
 are  दिया  जा  रहा  है  :

 वास्तविक  सग्रह
 (लाख  रुपयों  में)

 अप्रैल

 143 अ
 राज्य  संघीय  क्षेत्र  का नाम  १६५८-  से  जून

 ५६  ९५६
 तक

 १.  झान्ध्र  प्रदेश  दे,पोर्ड  देर

 5  असम  २,७४  ४०

 ३.  बिहार  ६,०४  ऐ

 ४.  बम्बई  २१६३.  ४८३

 ५.  दिल्‍ली  २,४०  खश

 ६.  हिमाचल  प्रदेश  १३  अ

 ७.  जम्मू औौर  काइमीर  ३१  5
 ४.  कैरल  १३३.  र४

 €.  मद्रास  २,६६  (—)s

 ज,  मध्य  प्रदेश  २,१३  २५

 ११.  मनीपुर  ड  २

 १२  मैसूर  १,८५१  देर

 ३३  उड़ीसा  है. पेरे  २७

 १४.  पंजाब  ५४,२४(--)  Ke

 १४.  राजस्थान  १,६४  हेक

 १६.  त्रिपुरा  द क  दे

 छ.  उत्तर  प्रदेस  ७,७७  (+)  १,१५६

 १८.  पण्चिम  बंगाल  ८,६९३  दर

 १६  बेस  पोस्ट  भ्ाफिस  रे  t

 जोड़े  190,03  19,98
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 हिष्वलियां  :--(क)  पिछले  वर्ष  के
 संग्रह में  डाकहाना  बचत  क  में  जमा  रकमों
 के  व्याज  का  लगभग  -६,६२  लाल  रुपया
 झामिल  नहीं  है  जिसका  राज्यवार  ब्योरा
 भी  तक  मिल  नहीं  सका  |

 (ख)  आकडे  भ्म्दाजिया  हैं  ।

 दिल्ली  में  प्रनुशुचित  जातियों  के  लिये
 मकानों  का  निर्माण

 २५७.  भी  प्झा  लाल  बारूुपााल  :  कया

 बुह-कार्य  मत्री  यह  बलाने  की  कृपा  करेंगे

 कि  :

 (क)  १६५४  झौर  १६५८  के  बीच
 दिल्ली  के  ग्रामीण  शौर  शहरी  क्षेत्रों  में  प्रतु-
 सूचित  जातियो  के  लिये  कितने  मकान  बनाये

 गये,  और

 (ख)  इन  में  भ्रनुसृचित  जातियों  की
 कौन  सी  विभिन्न  जातिया  रहती  हूँ  ?

 गृह  उपमद्री  (शरमती  श्ाह्वा )  (क)
 प्रनुसूचित  जातियो  के  कल्याण  को  योजना
 के  मातहत  १६५४-५४  से  १६५८-५६
 के  दौरान  दिल्‍ली  के  ग्रामीणों  इलाकों  में
 ८०६  मकान  बनाने  के  लिये  शभ्राथिक

 सहायता  दी  गई  1  इन  में  से  ७४  मकान  बन

 रहे है श्रौर  बाकी  बन  चुके  हैं।

 (ख)  बाल्मीकी,

 जलाहा,  धोबी  शभ्रादि  ।
 चमार,  धनक,

 ee  —

 32  402  hrs.

 Ri:  MOTION  FOR  ADJOURNMENT

 Mr.  Speaker:  Now,  Papers  to  be
 Laid  on  the  Table.

 Shri  S.  M.  Banerjee  (Kanpur):
 Sir,  I  have  a  submission  to  make....

 Shri  A.  K.  Gopalan  (Kasergod):  I
 want  to  know  about  the  adjournment
 motion  which  J  had  given
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 Mr.  Speaker:  I  have  disallowed  it.

 Shri  A.  K.  Gopalan:  I  want  to  know
 the  reason  why  you  have  disallowed
 it.

 Mr,  Speaker:  I  have  communica-
 ed  it  to  him  already.  It  is  open  to
 me  to  bring  up  an  adjournment  mo-
 thon  here  and  then  give  the  reason,  or
 communicate  it  to  the  hon.  Member
 I  shall  send  it  to  hum.

 Shri  A.  K.  Gopalan:  I  want  to  know
 why  I  should  not  know  the  reason
 why  you  have  disallowed  my  adjourn-
 ment  motion.

 Mr,  Speaker:  I  am  sending  it  on  to
 him  9  =  have  already  told  him.

 Shri  A.  K.  Gopalan:  You  have  not
 told  me  the  reason  What  you  have
 fold  me  3६  that  you  have  not  allowed
 the  adjournment  motion,  because  you
 said  that  I  had  not  sent  it  to  the
 Home  Minister  That  is  not  a  reason
 for  disallowing  the  adjournment
 motion  As  far  as  the  adjournment
 motion  is  concerned,  there  is  no  ques~-
 tion  of  sending  it  to  the  Hlome  Munis-
 ter

 Mr,  Speaker:  It  75  for  me  I  do  not
 allow.  As  for  the  reasons  why  I  dis-
 allow,  it  is  for  me  to  find  out  if  it
 Ys  an  adjournment  motion  that  has
 to  be  allowed  to  be  talked  over  here;
 or  even,  at  the  preliminary  stage,  if
 I  have  a  doubt,  I  may  ask  the  hon.
 Member  to  explain  certain  matters  to
 me  to  enable  me  to  decide  whether  I
 should  give  my  consent  or  not.  In
 other  cases,  where  I  am  clear  that
 consent  ought  not  to  be  given,  I  do
 not  give  any  reasons,  and  I  disallow
 them.

 It  is  not  open  to  the  hon.  Members
 to  scan  those  things.  Hon  Members
 are  not  allowed  to  scan  as  to  why  I
 have  disaliowed;  that  will  be  entering
 into  an  argument.

 There  are  three  categories.  I  do  not
 allow  in  some  cases,  where  I  am
 thoroughly  satisfied;  in  some  other
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 cases  where  I  am  not  satisfied,  I  bring
 them  up  here  for  the  purpose  of
 finding  out  whether  I  should  give  con-
 sent  or  not.  The  third  category  is
 where  when  I  give  consent,  I  ask  some
 hon.  Members  to  rise  in  their  seats,
 to  find  out  if  the  motion  is  supported
 by  fifty  Members.

 So,  these  are  the  three  categories  I
 have  adopted  the  procedure  for  the
 first  category  here,  and  I  have  dis-
 allowed  it.  I  did  not  give  my  consent.
 It  is  not  open  to  any  hon  Member
 here  to  ask  me  on  what  grounds
 I  have  done  so,  or  to  enter  into  a  dis-
 cussion  regarding  this  I  have  dis-
 allowed  this.

 Shri  A.  K.  Gopalan:  According  to
 the  rules,  you  have  to  give  the
 reasons  here,  and  state  whether  it  is
 out  of  order,  or  whether  there  are
 any  other  reasons

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  After’  the  Proclamation,  every-
 thing  about  Kerala  can  come  up  in
 this  House

 Shri  A.  छू,  Gopalan:  And  it  is  not
 only  that  The  Legislative  Assembly
 of  the  State  is  not  there,  and,  that  is
 the  reason  why  it  should  be  taken  up
 here

 Shri  Tyagi  (Dehra  Dun):  What  is
 the  wording  of  the  rule?

 Mr.  Speaker:  Which  is  the  rule?  Is
 it  rule  56?

 Shri  Vasudevan  Nair  (Thiruvella):
 Now,  where  are  we  to  go  for  relief?

 Shrimati  Renu  Chakravartty:  You
 have  taken  it  upon  yourself  to  dis-
 cuss  everything  about  Kerala  here,
 and  every  day,  you  are  going  to  allow
 a  discussion  about  Kerala  here,  but
 we  cannot  bring  up  anything  here.
 People  are  being  raped,  and  you  ssy
 that  everything  cannot  be  discussed.
 (Interruptions)

 hri  A.  K.  Gopalan:  I  do  not  know
 why  you  have  disallowed  it.  Even
 yesterday,  I  sent  you  all  the  material.
 I  sent  them  to  the  Home  Minister
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 also.  I  do  not  know  why  you  do  not
 allow  it.  The  Legislative  Aszembly
 is  not  there.  So,  where  will  the
 people  of  Kerala  represent,  if  there
 are  certain  matters  of  arson,  loot,
 murder  and  other  things?  You  say
 that  I  should  not  raise  them  here  ...

 Mir.  Speaker:  Order,  order  The
 hon  Member  said  that  I  must  give
 the  reasons  for  disallowing  it.  I  do
 not  find  anything  to  that  effect  in  the
 ftules  Rule  56  reads  thus

 “Subject  to  the  provisions  of
 these  rules,  a  motion  for  adjourn-
 ment  of  the  business  of  the  House
 tor  tie  पा फ्र  ह  chew  we
 defisute  matter  of  urgent  public
 importance  may  be  made  with  the
 consent  of  the  Speaker”

 I  have  refused  my  consent
 Shot  A.  K.  Gegulan:  I  want  to

 know  the  reason  for  st

 Shri  द  P.  Nayar  (Quilon):  On  a
 point  of  order

 Shri  A.  K.  Gepalan:  I  want  to  raise
 another  point.  You  have  said  that  you
 heave  refused  consent  I  want  to  know
 what  can  be  done,  when  the  Assembly
 is  not  there,  when  the  Assembly  has
 been  dissolved,  if  you  simply  say
 like  this?  ‘You  have,  of  course,  got
 the  mght  to  say  everything;  that  is
 correct,  But  what  can  be  done  when
 the  Assembly  35  not  there?  You  sium-
 ply  say  that  you  have  disallowed  :t,
 without  giving  any  reason.  What  is
 the  reason?  Is  it  not  a  matter  of
 urgent  public  importance?  Or  35  it
 @  matter  which  is  out  of  order?  ‘You
 simply  say  that  you  have  disallowed
 %  I  want  to  know  why  you  say
 Hhe  that,  without  gving  any  reason.

 Shri  ह  P.  Nayar:  I  want  to  raise  a
 point  of  order  on  this.  My  point  of
 order  is  this,  that  the  scope  of  admis-
 sibility  of  an  adjournment  motion  on
 any  matter  pertaming  to  Kerala,  in
 this  context,  has  to  be  determined  not
 on  the  basis  of  the  rules  of  procedure
 ef  this  House,  but  on  the  basis  of  the
 rttles  of  procedure  of  the  erstwhile
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 Legisiative  Assembly  of  Kerala,  My
 argument  is  this.  (Laughter)  why
 should  hon.  Members  laugh  Let
 them  hear  me.  If  they  patiently  hear
 me,  they  will  be  educated.  Why  do
 they  deny  themselves  a  care  oppor-
 tunity  of  getting  educated?  I  am
 Posing  this  question  to  you.  (Inter-
 ruptions)

 Mr.  Speaker:  The  hon.  Members  is
 raising  a  point  of  order  Let  me  hear

 1... ह  V.  P.  Neyer:  I  have  stated  the
 pont  We  have  now  assumed  the

 functions  of  the  Legislative  Assembly
 of  Kerala,  because  it  has  been  dissolv-
 ed  by  the  Proclamation  of  the  Presi-
 dent.  What  does  the  President  say  in
 jus  Proclamation?  If  you  will  please
 ह... ट  para  V  of  that  Proclamation,  you
 will  see  that  :t  runs  thus:

 “Any  reference  in  the  Consti-
 tution  to  the  Governor  shall  m
 felation  to  the  said  State  be
 construed  as  a  reference  to  the
 President,  and  any  reference
 therein  to  the  legislature  or
 Legislative  Assembly  of  the  State
 shall,  m  so  far  as  it  relates  to
 the  functions  and  powers  thereof,
 be  construed  as  a  reference  to
 Parhament,  and  in  particular,  the
 references  m  article  23  to  the
 Governor  and  to  the  Legislature
 or  Legislative  Assembly  of  the
 State  shall  be  construed  as  refe-
 Tences  to  the  President  and  to
 Parliament  respectively:”

 May  I  ask  what  are  the  references
 there?  There  is  reference  to  certain
 articles  of  the  Constatution  in  the
 proviso  following  it,  none  of  which
 eurtails  the  powers  of  the  Legislative
 Assembly,

 The  point  which  I  want  to  impress
 upon  you  is  that  in  this  context,
 every  subject  which  could  have  been
 \Tiowed  for  discussion  in  the  Legisia-
 tive  Assembly  of  Kerala,  becomes,  by
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 virtue  of  this  Proclamation,  admis-
 die  for  such  discussion  in  the
 Parliament  also,  so  that  the  rules
 which  you  have  epplied  for  not  giving
 consent  to  our  adjournment  motion
 cannot  be  applied;  and  you  will  have
 to  sea  whether  this  matter,  if  raised
 in  the  Legislative  Assembly  of  Kerala,
 would  have  been  admisssbie  there.  If
 it  was  admissible  there,  then,  merely
 by  virtue  of  the  President’s  Procla-
 mation,  we  mn  this  House  are  entitled
 to  discuss  it.

 Mr.  Speaker:  So  far  as  that  is  con-
 cerned,  the  Proclamation  was  issued
 under  article  356  of  the  Constitution,
 and  clause  l(b)  of  that  article  reads
 thus:

 “declare  that  the  powers  of  the
 Legislature  of  the  State  shall  be
 exercisable  by  or  under  the  autho-
 mty  of  Parlrament”.

 Hon  Members  are  aware  that  under
 the  Constitutzon,  there  are  subjects
 which  have  been  absolutely  given  to
 the  States,  there  are  other  subjects
 given  to  the  Centre,  and  there  are
 some  other  subjects  which  are
 common  to  both  the  Centre  and  the
 States.

 Now,  we  have  taken  over,  or  this
 Parhament  has  taken  over  jurisdic-
 tion  over  those  subjects,  which,  but
 for  the  Proclamation,  the  State
 Legislature  alone  will  be  competent
 to  discuss  That  is  the  substantive
 portion  of  it.

 But  so  far  ag  the  procedure  38  con-
 cerned,  it  is  the  procedure  of  this
 House  that  will  rule,  not  the  proce-
 dure  of  that  Assembly.

 Shri  द  1.  Nayar:  I  do  not  say.
 Mr.  Speaker:  No,  no  Therefore,  it

 is  not  competent  for  the  hon  Mem-
 ber  to  ask  me  to  look  into  those  rules
 and  be  governed  by  the  rules  of
 peocedure  of  the  Legislative  Assem-
 bly.  That  House  has  been  superseded.
 All  the  powers  under  List  TT  have
 been  taken  over  here.  We  are  exer-
 eising  those  rights.  We  are  governed
 by  the  Rules  of  Procedure  of  this
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 House.  7  have  acted  in  accordance
 with  the  Rules  of  Procedure  of  this
 House,  Faerefore,  there  is  no  point  of
 order

 Shrimati  Rene  Chakravartty:  May
 I  say  a  few  words?

 ा  ा,  40 Nayar:  May  I  seek  a
 clarification?  In  that  case,  38  it  your
 rvuhng  that  although  Parliament  has
 assumed  the  functions  of  the  Legis
 lative  Assembly  of  Kerala,  we  shall
 mot  discuss  here  any  subject  which
 is  referred  to  in  the  State  List?
 (Interruption)

 Me.  Speaker:  No,  no  It  ss  the
 very  negation  of  what!  said.  Ail
 the  subjects  m  the  State  List  which
 that  Legislature  could  discuss  will  be
 discussed  here  But  we  are  not  bound
 by  the  Rules  of  Procedure  of  that
 Legislature  that  has  been  superseded.
 The  Rules  of  Procedure  of  this  House
 will  govern  us.  As  regards  the
 subject-matter,  we  will  look  into  that.

 Shri  द  है  Nayar:  You  have  not
 understood  me  properly.

 Shri  A.  K.  Gopalan:  In  this  parti-
 cular  case,  you  did  not  even  hear  me.
 Stull  you  thnk  yeu  are  thoroughly
 satisfied.  In  the  Chamber,  you  told
 me  something  else.  Here  you  say
 something  different

 Mr.  Speaker:  I  am  sorry;  I  do  not
 know  how  he  misunderstood  me.  I
 never  said  I  will  allew  this  discussion
 here  I  said,  I  disallowed  it  even  m
 the  Chamber  I  do  not  know  how
 he  understood  me  wrongly.

 Shri  A.  KE.  Gopalam:  What  are  the
 reasons  for  it?

 Shriaati  Reno  Chakravartty:  This
 ३8  a  serious  situation.

 Shri  A  K.  Gopalan:  I  want  to
 know  why  you  did  not



 667  Re:  Motion

 (Shri  A.  K.  Gopalan]

 why  you  have  done  it  today?  That  is
 what  I  want  to  know.

 Shrimati  Renn  Chakravartty:  Wo-
 ™men  are  being  raped.  You  are  not
 even  allowing  thie  matter  to  be  raised
 here.  It  is  not  Communists  alone
 who  have  sent  telegrams.  The  Exhava
 Association,  SNDP  people,  have
 sent  telegrams.  You  are  not  allowing
 it  to  be  raised  here,  but  you  will  allow
 people  like  Dr.  K.  B.  Menon  to  raise
 all  sorts  of  things  here.

 Shri  Tyagi:  On  a  point  of  order.

 Mr.  Speaker:  What  is  the  point  of
 order?  There  is  no  point  of  order.

 It  was  only  day  before  yesterday
 that  Shri  A.  K.  Gopalan  brought  for-
 ‘ward  a  similar  motion  here  I  made
 my  observations  then  and  then  he  also
 agreed  that  these  matters  must  be
 brought  before,  or  intimated  to,  the
 hon.  the  Home  Minster.  The  Home
 Minister  said  that  he  would  always
 look  mto  them.  That  35  number  one.
 Secondly,  every  ordinary  matter  of
 law  and  order  even  in  the  Union  Ter-
 ritones  does  not  come  up  immediately
 before  Parliament.  If  so,  we  will  be
 just  flooded  only  with  those  matters
 (Interruptions).  Should  whatever  may
 be  happening  7  Kerala,  according  to
 them  be  repeated  on  the  floor  of  the
 House  here?  (Interruptions)

 है. . ह  Nagi  Reddy  (Anantapur):  We
 would  like  to  know  what  we  should
 do.

 Mr.  Speaker:  All  that  Iam  saying
 is  this,  that  it  was  only  day  before
 yesterday  that  a  similar  matter  was
 brought  up  here.

 Shri  A.  हैं.  Gopalan:  You  had  not
 the  patience  to  hear  why  ्  brought
 it  today.  You  have  not  given  me  an
 opportunity  to  explain  my  reasons

 Mr.  Speaker:  Papers  to  be  laid  on
 the  Table.  Shri  Morarji  Desai.

 Shri  A.  K.  Gopalan:  When  I  brou-
 ght  in  an  adjournment  motion,  you
 did  not  even  allow  me  to  explain  why

 I  brought  it  here.  It  is  my  right  to
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 explain  that.  But  you  dp  not  allow
 me  two  minutes  to  do  so,  Still  you
 talk  like  that.

 Shri  V.  P.  Nayar:  The  Aesembly  in
 Kerala  is  not  functioning.  Where
 are  we  to  go  to  discuss  this  matter?

 Shri  Muhammed  Bllas  (Howrah):
 When  the  Kerala  Assembly  was  func-
 tioning,  you  allowed  an  adjournment
 motion  to  be  brought  before  the
 House  by  some  other  party.  Now  we
 are  not  allowed  that  right.  Women
 are  being  raped.  We  cannot  hear  this
 argument  being  raised  when  adjourn-
 ment  motions  of  other  parties  are  al-
 lowed  to  be  brought  in.  This  House
 should  be  adjourned  this  time  (Inter-
 rupteons).  We  shall  force  you  to  allow
 this  motion

 Mr  Speaker:  No.
 Shri  S.  M.  Banerjee:  Women  have

 been  raped  (Interruptions)

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  May  I  say  a  word?  It  is  not
 for  me,  Sir,  to  say  anything  about
 your  ruhng

 That  is  for  you  to  give  Bu‘  I  would
 like  to  ask  the  Leader  or  the  Deputy
 Leader  of  the  Communist  Group  who
 tabled  this  motion  whether  he  thinks
 that  this  type  of  behaviour  is  condu-
 cive  to  carry  on  work  in  this  House
 (Interruptions)

 Shri  Sadhan  Gupta  (Calcutta-East):
 Is  rape  conducive  to  democracy?

 An  Hon  Member:  You  are  telling
 us  about  conduct  and  behaviour.

 9
 hri  Jawaharlal  Nehru:  I  should

 like  a  quiet,  not  a  noisy  but  a  quiet,
 answer  from  the  Deputy  Leader  of  the
 Communist  Group  ४  this  is  his  idea
 of  Parliamentary  behaviour  (Inter-
 ruptions).

 Shri  Muhammed  Elias:  You  are
 speaking  of  parliamentary  demo-
 cracy!  You  are  the  man  who  is  des-
 troying  democracy  in  this  country.

 Mr.  Speaker:  Hafiz  Mohammad
 Ibrahim.
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 1  A.  K,  Gopaisn:  The  Prime  Mi-
 nister  has  asked  me  a  question.

 You  also  said  something  and  asked
 me  why  के  brought  it  now  I  must  be
 given  a  chance  to  say  why  I  brought
 this  adjournment  motion.

 Mr.  Speaker:  I  did  not  ask  him

 Shri  A,  K.  Gopalas:  You  did  not
 allow  me  to  talk

 Mr.  Speaker:  I  did  not  ask  him  any
 reasons  I  said  I  disallowed  it

 Shri  A.  K.  Gopalan:  You  said  that
 only  two  days  back  the  matter  was
 brought  up  here  and  asked  why  I  was
 bringing  up  the  matter  agamn

 Mr,  Speaker:  I  did  not  ask  him

 Shri  A.  K.  Gopaian:  I  sent  a  letter  to
 Dr  Ramakrishna  Rao  I  sent  a_  copy
 thereof  to  you  yesterday  I  forwarded
 a  copy  yesterday  to  the  Home  Munus-
 ter  also  Is  this  a  behaviour  which
 is  against  parliamentary  democracy’
 Nobody  does  all  these  things  before
 bringing  in  an  adjournment  motion
 But  I  had  been  careful  enough  to  do
 all  these  things,  I  had  been  careful
 enough  to  write  to  the  Governor,  I
 had  been  careful  enough  to  write  to

 the  Speaker  even  yesterday  saving
 that  certain  thmgs  have  happened
 after  that  That  25  what  I  have  done
 I  did  not  bring  forward  the  adjo  rn-
 ment  motion  before  domg  ail  those
 things  But  what  ढ  the  reason  why  I
 have  not  been  given  even  two  minutes
 to  explain  my  case?  This  is  not  the
 procedure  that  35  followed  eversday
 here  The  Speaker  wull  at  least  hear,
 he  will  ask  ‘What  have  you  to  say?’
 and  then  he  will  say  ‘I  disallow  ह क
 But  in  this  particular  case,  why  है  3t
 said  that  nothing  should  be  said  here”
 That  is  what  I  want  to  know

 I  know  that  the  adjournment  mot'on
 will  not  be  allowed  here,  I  also  know
 that  when  one  telegram  was  brought
 here,  for  ten  minutes  speeches  were
 made  saying  that  there  was  insecurity
 in  Kerala,  that  life  and  property  were
 not  safe  etc  Here  it  is  not  hke  that
 I  wanted  to  press  the  matter  and  say
 why  I  had  brought  it  here  That  was
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 not  allowed  I  want  to  know  the  rea-
 son  for  that  The  Prime  Mumuster  asks:
 is  this  parliamentary  democracy’  I  ¢o
 not  know  how  to  answer  that.

 Shri  Jawaharlal  Nehra:  I  was  not
 saying  anything  about  the  adjyourn-
 ment  motion  That  is  for  you  to  de-
 cide  I  was  merely  venturing,  in  all
 humulty,  to  ask  the  Deputy  Leader  cf
 the  Communist  Group  xf  the  various
 gestures  and  noises  that  were  made  on
 the  other  side  were  parliamentary
 (Interruptions)

 Shri  A.  K.  Gopalan:  I  want  to  ask
 the  Prime  Minister  whether  he  has  not
 heard  the  noises  from  the  other  side
 when  the  Speaker  had  to  intervene

 Shri  Nagi  Reddy:  Bigger  noises  were
 made  from  the  other  side,  he  was  not
 here  that  day  (Interruptions)

 Mr  Speaker:  Order,  order

 Shri  V.  P  Nayar:  You  ask  your
 own  people  Even  when  I  raised
 point  of  order,  they  shouted  at  me

 Mr  Speaker:  I  never  wanted  to
 make  any  discmmination§  regardmg
 this  matter  This  is,  no  doubt,  a  serious
 matter  The  other  day  I  asked  Shri
 A  K  Gopalan  to  read  out  a  statement
 I  did  not  stop  nm  during  the  course
 of  his  statement  He  referred  to  all
 those  matters  and  showed  a  bunch  of
 telegrams

 Shri  A  K  Gopalan:  |  did  not  refer
 to  them  There  are  other  other  things
 that  have  happened  afterwards  I  did
 not  want  to  refer  to  matters  which
 have  already  been  referred  to  But  you
 did  not  even  hear  me

 Mr  Speaker:  If  I  allowed  the  ad-
 journment  motion,  pos  ibly,  he  mght
 have  referred  to  all  those  items  tn  ez-
 tenso  but  I  rmmediately  requested  the
 hon  Home  Mhmnister  to  say  what  he
 had  to  say  He  sad  that  from  a  dis-
 tance  it  was  not  possible  to  go  into
 those  matters  Therefore,  he  imme-
 diately  engaged  himself  in  corres-
 pondence  with  the  Governor  of  the

 tate  who  33  7  charge  of  the  Adminis-
 tration,  to  look  into  those  matters;  be
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 even  aivised  that  Shri  A.  K.  Gopalan
 should,  in  the  first  instance,  go  to  the
 Governor.  All  this  took  place  only  a
 couple  of  days  ago,  Some  other  inci-
 dents  might  have  occurred  after
 that.  But  now  we  have  fixed
 up  a  discussion  of  this  matter,
 deciding  as  to  how  best  it  ought  to  be
 regulated.  This  was  done  when  the
 matter  was  brought  up  here.

 Secondly,  so  far  I  have  ruled  from
 time  to  time  that  wherever  even  in  a
 Union  Territory  there  are  matters
 which  are  to  be  regulated  by  way  of
 law  and  order  locally,  we  do  not  bring
 them  up  here.  That  is  number  two.
 Then,  it  is  a  cantmuing  matter.  That
 is  number  8.  In  the  circumstances,
 even  accepting  all  the  statements  to
 be  true,  it  is  for  me  to  decide  whether
 any  discussion  here  of  this  matter
 which  has  been  continuing  for  some
 time  soon  after  the  Proclamation,
 would  serve  any  useful  purpose  or
 whether  it  will  only  create  further
 disturbances  there  instead  of  bring-
 ing  about  order.  For  all  these  rea-
 sons  I  said  I  was  not  going  to  give
 my  consent.  I  do  not  feel  that  any
 discussion  at  this  stage  will  in  any
 way  be  helpful  in  removing  some  of
 the  difficulties  that  might  have  arisen
 goon,  after  the  Proclamation  was  is-
 sued.  I  feel  that  these  matters  will  be
 settled  ere  long  and  we  will  have  to
 Gecide  the  details  later  on.  Therefore,
 I  would  appeal  to  all  hon.  Members
 to  wait  for  a  day  or  two  and  bring  up
 all  matters.

 In  the  meanwhile,  I  am  sure,  the
 hon.  Home  Minister  will  once  again
 write  to  the  Governor  to  see—irres-
 pective  of  any  discussion  here—that
 no  such  incident  takes  place  there.  I
 would  request  Shri  Gopalan  to  hand
 over  ell  these  telegrams,  and  whatever
 papers  have  been  sent  to  me  so  that
 I  shali  pass  them  on  to  the  hon.  Home
 Minister.  I  shail  also  be  watching  this
 matter  from  time  to  time.

 I  atm  sure  every  hon,  Member  here
 is  intefestediin  this  because  once  4
 Proclamation  ig  issued,  it  is  this  House
 Gat  is  responsible.  I  ami  aware  of
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 responsibility.

 Pago
 है क  say

 that  30  soon  after  ह*... ड  yester-
 day  this  7९66  not  be  taken  up.  Let  us
 wait  and  see.  Under  these  circums-
 tances  I  once  again  request  the
 Leader  of  the  Communist  Party  to  be
 a  little  patient.  If  anything  happens,
 I  am  always  here.  I  do  not  make  any
 discrimination  between......

 Shri  A.  K.  Gopalan:  Sir,  I  have  al-
 ways  been  patient;  for  the  last  7  years
 I  nave  been  patient;  I  will  also  be  pa-
 tient  hereafter.  I  would  only  say  that
 if  you  had  allowed  me  at  least  one-
 forth  of  the  time  that  you  have  taken,
 I  would  have  explained  that  it  is  not
 only  an  instance  of  murder  (Interrup-
 trans).  Tt  is  not  only  one  instance  af
 murder.  There  is  a  policy  of  annihi-
 Jation  of  the  communist  party  mem-
 befs  and  sympathisers  to  see  that  the
 elections  are  not  conducted.  So,  it  is
 a  deliberate  policy.  It  is  not  a  ques-
 tion  of  one  murder.  It  is  the  duty
 of  Parliament  to  see  whether  peace
 can  be  restored  and  what  are  the  ways
 in  which  peace  can  be  restored.  You
 did  not  even  hear  me  and  said  that  it
 is  only  a  matter  of  law  and  order.  I
 am  not  taking  this  as  only  a  question
 of  law  and  order;  I  am  not  taking  it
 that  way.  Violence  has  been  let  loose.
 ११  you  had  allowed  me  a  minute  or
 two  you  would  have  understood  what
 the  leaders  of  the  Vimochan  Samara
 Samiti  are  saying.  They  ‘say  the  com-
 munist  government  must  go;  the  party
 must  be  annihilated  and  that  is  being
 foliowed  here  (Interruptions).

 80,  I  want  to  ask  the  Central  Gov-
 ernment  whether  they  are  allowing
 the  policy  of  annihilation  of  the  com-
 munist  party  or  whether  they  want  a
 policy  of  peace.  If  they  want  peace,
 the  communist  party  is  ready  to  help
 them.  Let  us  understand  why  this  is
 happening  Letters  and  telegrams
 haye  come  in.  That  is  why  I  wanted
 two  minutes  to  explain.  That  is  why
 १  wanted  a  discussion  and  you  did  not
 allow  me  even  two  minutes  to  ex-
 plajn.

 Mr.  Speaker:  I  will  allew  him
 = opportunity.  कु0  days  have  been

 this  discussion.  Therefore,



 amatier  of  the  Proclamation.  What
 steps  are  going  to  be  taken  to  see  that
 lew  and  order  meintained?

 Mr,  Speaker:  Along  with  the  Pro-
 clamation  you  may  discuss  what  stepz
 are  to  be  taken  to  maintain  law  and
 order.  No  particular  party  shall  be
 annihilated  which  is  entitled  to  func-
 tion  as  any  other  party  in  this
 country.  |

 Now,  let  us  go  the  next  item.

 Shri  s.  M.  Banerjee:  Suir,  what
 about  the  other  adjournment  motion?
 Three  people  have  died.  It  is  not
 Kerala  and  law  and  order.  Three
 people  have  died  in  that  area

 Shri  T.  B.  Vittal  Rao  (Khammam):
 Sir,  let  us  have  it  tomorrow.

 Mr.  Speaker:  It  is  fixed  for  the  l7th.

 Shri  T.  B.  Vittal  Rao:  Seventeenth
 will  be  too  late.  Conditions  are
 deteriorating.  Let  us  have  it
 tomorrow.  (Interruptions).

 Shri  Vasudevan  Nair  (Thiruvella):
 Sir,  people  have  begun  to  evacuate
 trom  a  particular  area.  They  cannot
 live  there  upto  the  17th.  Two  women
 have  been  raped  in  Ambalapuzha.

 Mr.  Speaker:  Papers  to  be  laid  an
 the  Table.

 PAPERS  LAID  ON  THE  TABLE

 Acruary’s  Rerort  on  Lire  Insurance
 CORPORATION  OF  INDIA

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  lay  on  the
 Table,  under  Section  29  of  the  Life
 Insurance  Corporation  Act,  1086,  a
 copy  of  the  Actuary’s  Report  on  the
 financial  condition  of  the  business  of
 the  Life  Insurance  Corporation  -of
 India  including  a  valuation  of  the
 liabilities  of  the-Gopperation  .a8  on
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 3ist  December,  1987,  {Placed  is
 Library,  See  No.  LT-473/89].

 FiLoep  Cowrnot  Procramoun

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):  I
 beg  to  lay  on  the  Table  a  copy  of  a
 Statement  regarding  the  Flood  con-
 trol  programme  and  the  flood  situation
 in  the  country.  [Placed  wm  Library.
 See  No.  LT-474/59).

 NormiricaTIONS  UNDER  MINES  AND
 Moverats  (RecuLaTion  anp  DEvELoP-

 went)  Act

 Zhe  Minister  of  Mines  and  Oil
 (Shri  K.  D.  Malaviya):  Sir,  I  beg  to
 lay  on  the  Table,  under  sub-section
 (l)  of  section  28  of  the  Mines  and
 Minerals  (Regulation  and  Develop-
 ment)  Act,  1957,  a  copy  of  each  of  the
 following  Notifications:

 (a)  G.S.R.  No.  887  dated  the  4th
 April,  3959  making  certain
 amendments  to  the  Minerals
 Conservation  and  Deévelop~
 ment  Rules,  1958.

 (h)  G.8.R.  No.  388  dated  the  4th
 April,  1959.

 (iii)  G.S.R.  No.  729  dated  the  27th
 June,  1959.

 div)  G.S.R.  No.  862  dated  the  25th
 July,  959  making  certain
 amendment  to  the  Mineral
 Conservation  and  Develop-
 ment  Rules,  1958.

 [Placed  in  Library,  See  No.  LT-475/
 59].

 NovirrcaTrons  uxper  At:  Lrnra
 vices  Act

 The  Minister  of  State  .in  the  Min-
 fatry  of  Hame  Affairs:  (Shri  Datar):
 Sir,  I  beg  to  lay  on  the  Table,  under
 sub-section  (2)  of  section  of  the
 All-India  Services  Act,  95l,  a  copy
 of  each  of  the  following  notifications:

 (i)  G.S.R.  No.  652  dated  the  6th
 June,  4959  making  certain
 amendments  to  the  All  Ioaia
 Services  (Providest  Fynd)
 Rules,  ‘1055,
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 [Shri  Datar}

 (2)  G.S.R.  No.  653  dated  the  6th
 June,  2959  making  certain
 amendments  to  the  Indian
 Civil  Service  Provident  Fund
 Rules,  1942,

 (3)  G.S.R.  No.  654  dated  the  6th
 June,  1959  making  certain
 emendments  to  the  Indian
 Civil  Service  (Non-European
 Members)  Provident  Fund
 Rules,  1948,

 (4)  G.S.R.  No.  655  dated  the  6th
 June,  959  making  certain
 amendments  to  the  Secretary
 of  State  Services  (General ,  Provident  Fund)  Rules,  943

 (5)  GS&S.R.  No.  845  dated  the  25th
 July,  4959  making  certain
 amendments  to  the  Indan
 Administrative  Service  (Pay)
 Rules,  1954,

 (6)  GS.R.  No  846  dated  the  25th
 July,  959  making  certain
 amendments  to  the  Indian
 Police  Service  (Pay)  Rules,
 1954.

 (7)  GSR  No  850  dated  the  25th
 July,  3959  making  certain
 further  amendments  to  the
 All-India  Services  (Provident
 Fund)  Rules,  955

 (8)  GSR  No.  851  dated  the  23th
 July,  959  making  certain
 further  amendments  to  tne
 Indian  Civil  Service  Provi-
 dent  Fund  Rules,  942

 (9)  G.S.R  No  852  dated  the  25th
 July,  1959  making  certain
 amendments  to  the  Secretary
 of  State  Services  (General
 Provident  Fund)  Rules,  2945

 [Placed  in  Library,  See  No  LT-476/
 59).

 AMENDMENT  TO  Deum  Muntcrrat  Cor-
 PORATION  (ELECTION  OF  COUNCILLORS)

 Russ

 Shri  Datar:  Sir,  I  beg  to  lay  on  the
 Table,  under  sub-section  (2)  of  sec-
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 tion  479  of  the  Delhi  Municipal  Cor-
 Poration  Act,  1987,  a  copy  of  Notifica-
 tion  No.  22/2/50-Delhi  duted  the  १6५७
 July,  959  making  certain  amendment
 ५0  the  Delhi  Municipal  Corporation
 (Election  of  Councillors)  Rules,  1958,
 Published  in  Delhi  Gezette.  [Placed
 in  Library,  See  No.  LT-477/59).

 AMENDMENTs  TO  Muasrers  (ALLOW-
 Ances,  Mrprcat.  TREATMENT  AND  OTHER

 PRIVILEGES)  RuLes

 Shri  Datar:  Sir,  I  beg  to  lay  on  the
 Tabie,  under  sub-section  (2)  of  section
 ll  of  the  Salaries  and  allowances  of
 Ministers  Act,  1952,  a  copy  of  Notifi-
 cation  No.  G.S.R.  592  dated  the  l6th
 May,  4959  making  certain  further
 amendments  to  the  Ministers  (Allow-
 ances,  Medical  Treatment  and  other
 Privileges)  Rules,  1957.  [Placed  iw
 Library,  See  No  LT-478/89}.

 AMENDMFNTS  TO  MEDICINAL  AND  TOILFT
 PREPARATIONS  (Excise  Duties)  RULES

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  Sir,  I  beg  to  lay
 On  the  Table,  under  sub  section  (4)
 of  section  39  of  the  Medicinal  and
 Toilet  Preparations  (Excise  Duties)
 Act,  ‘1955,  a  copy  of  each  of  the  fol-
 lowing  Notifications,  making  certain
 further  amendments  to  the  Medicmal
 and  Toilet  Preparations  (Excise
 Duties)  Rules,  2956

 (3)  GSR  No  6077  dated  the  30th
 May,  1959

 (n)  GSR  No  754  dated  the  4th
 July,  959

 [Placed  in  Library,  See  No  LT-3479/
 59]

 NotiricaTIONS  UNDER  Sra  Customs
 Act

 hri  B.  R.  Bhagat:  Sir,  I  beg  to  lay
 on  the  Table,  under  sub-section  4)
 of  section  438  of  the  Sea  Customs  Act,
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 1878,  -  copy  of  each  of  the  following
 Notifications:

 G)  G.S.R.  No.  59  dated  the  2nd
 May,  1959.

 (ii)  G.S.R.  No.  520  dated  the  2nd
 May,  959  making  certain
 further  amendment  to  the
 Customs  Duties  Drawback
 (Brand  Rates)  Rules,  1958.

 (iii)  G.S.R.  No.  540  dated  the  Sth
 May,  7959  making  certain
 further  amendment  to  the
 Customs  Duties  Drawback
 (Fixed  Rates)  Rules,  ‘1958.

 (iv)  G.S.R.  No.  543  dated  the  9th
 May,  1O8.

 (v)  G.SR.  No  566  dated  the  ३60
 May,  3959

 (vi)  GS.R.  No  567  dated  the  १60
 May,  959  making  certain
 further  amendment  to  the
 Customs  Duties  Drawback
 (Fixed  Rates)  Rules,  958

 (vn)  GSR  No  568  dated  the  16th
 May,  1959,

 (vii)  GSR  No  569  dated  the  360
 May,  959  making  certain
 amendment  to  the  Customs
 duties  Drawback  (Fixed
 Rates)  Rules,  ‘1958.

 (x)  GSR  No  570  dated  the  760७
 May,  959  making  certain
 amendment  to  the  Customs
 Duties  Drawback  (Fixed
 Rates)  Rules,  1958,

 (x)  GSR.  No  62  dated  the  30th
 May,  959  making  certain
 further  amendment  to  the
 Customs  Duties  Drawback
 (Gold  Jewellery)  Rules,  957

 (mi)  GS.R.  No.  622  dated  the  30th
 May,  959  making  certain
 further  amendment  to  the
 Customs  Duties  Drawback
 (Brand  Rates)  Rules,  4958
 and  Customs  Duties  Drawback
 (Fixed  Rates)  Rules,  1958.
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 (xii)  G.S.R.  No.  626  datéd  the  30th
 May,  1959.

 (xhi)  6  8.8.  No.  627  dated  the  307
 May,  4999  making  certain
 further  amendment  to  the-
 Customs  Duties  Drawback
 (Fixed  Rates)  Rules,  4958

 [Placed  tn  Library,  See  No.  LT-2480/’
 501.

 NOTIFICATIONS  UNDER  Sea  Cusrome
 Act  aNd  CentTRAL  Excrses  AND  Sat?

 Act

 Shri  B.  BR.  Bhagat:  Sir,  I  beg  to  lay
 on  the  Table,  under  sub-section  (4)
 of  sectuen  432  vi  the  Sea  Covtoms  Act,
 3878  and  section  38  of  the  Central
 Excises  and  Salt  Act,  1944,  a  copy  of
 esch  of  the  following  Notzfications: —

 qa)  GSR  No  57  dated  the  16th
 May,  959  making  certain  fur-
 ther  amendment  to  the  Cus-
 toms  and  Central  Excise
 Duties  Refund  (Fixed  Rates}
 Rules,  1958.

 (n)  GSR  No.  572  dated  the  l6th
 May,  959  making  certain  fur-
 ther  amendment  to  the  Cus-
 toms  and  Central  Excise
 Duties  Refund  (Fixed  Rates)
 Rules,  1958.

 Qu)  GSR  No  629  dated  the  30th
 May,  959  making  certain  fur-
 ther  amendment  to  the  Cur-
 toms  and  Central  Excise
 Dut  es  Refund  (Brand  Rates)
 Rules,  958  and  Customs  and
 Central  Excise  Duties  Refund
 (Fixed  Rates)  Rules,  1958.

 av)  GSR  No.  630  dated  the  30th
 May,  १959  making  certain  fur-
 ther  amendment  to  the  Cus-
 toms  and  Central  Excise
 Duties  Refund  (Fixed  Rates)
 Rules,  2958

 (Placed  in  Library,  See  No.  LT-48i/"
 §9).
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 Amznpmerts  09  Rxrexeentarion  oF
 zee  Propte:  (PREPARAEION  Or  ELEcCTO~

 RAL  Rowis)  Ruces

 ‘The  Deputy  Minister  of  Law  (Shri
 ‘Hajarnavis):  Sir,  I  beg  to  lay  on  the
 fable,  under  sub-section  (3)  of  sec-
 ‘tion  28  of  the  Representation  of  the
 People  Act,  1950,  a  copy  of  Notifica-
 tion  No.  G.S.R.  875  dated  the  24th
 July,  3959  making  certain  further
 amendments  to  the  Representation  of
 the  People  (Preparation  of  Electoral
 Rolls)  Rules,  956  {Placed  ४४  Lebrary,
 See  No.  LT-482/59}.

 Report  or  REHABILITATION  FINANCE
 ADMINISTRATION

 The  Deputy  Minister  of  Finance
 AShrimati  Tarkeshwari  Sinha):  Sur,
 I  beg  to  lay  on  the  Table,  under  sub-
 section  (2)  of  section  I8  of  the  Reha-
 bilitation  Finance  Admunistration  Act,
 1948,  a  copy  of  the  Report  of  the
 Rehabilitation  Finance  Administration
 for  the  half  year  ended  3lst  December,
 ‘1958,  [Placed  in  Library,  See  No.  LT-
 1483/59].

 ANNUAL  REPORT  OF  THE  TriruRA  STaTz
 Banx  Limrrep

 Shrimati  Tarkeshwari  Sinha:  Sir,  |
 beg  to  lay  on  the  Table,  under  sub-
 section  (l)  of  section  639  of  the  Com-
 panies  Act,  ‘1956,  a  copy  of  each  of  the
 following  papers:  —~

 q@  Report  on  the  working  of  the
 Tripura  State  Bank  Limited
 during  the  year  ended  the  3ist
 December,  1957.

 (2)  Directors’  Report  with  Acco-
 unts  of  the  Tripura  State
 Benk  Limited  and  the  Audi-
 tor’s  Report  for  the  year  end-
 ed  the  SlIst  December,  1957.

 (3)  Letter  No.  -Rep.  I-35/58
 dated  the  Sth  January,  959
 from  the  Director  of  Commer-
 cial  Audit,  New  Delhi  to  the
 General  Manager,  Tripura
 State  Bank  Limited,  Agartala.

 [Placed  in  Library,  See  No.  LT-484/
 89].

 AUGUGT  5,  1959  Statement  re:  Cresh  of  Glo
 Dakota  of  Kalinga  Airliner

 OPRNONS  QN  BU
 Sardar  A.  8.  Saigal  (Jenjgir):  Sir,

 Z  lay  on  the  Table  Paper  No.  lI  to  the
 Bull  to  provide  for  the  bétter  adminis-
 tration  of  Sikh  Gurdwaras  situated  in
 different  States  of  Indian  Union  and
 for  inquimes  into  matters  connected
 therewith  which  was  circulated  for
 the  purpose  of  eliciting  opinion  there-
 on  by  the  direction  of  the  House  on
 the  2th  December,  1958.

 eee

 2.27  hrs.

 STATEMENT  RE:  CRASH  OF
 DAKOTA  OF  KALINGA  AIRLINES

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8,  K.  Patil):  Sir,  I
 regret  to  inform  the  House....

 Shri  S  M.  Banerjee  (Kanpur):  7
 am  told  thet  this  is  a  non-scheduled
 operator  and  in  this  particular  line
 Shri  Patnask  was  running.  About  the
 non-scheduled  operators  Many  a  time
 quest'ons  have  been  asked  and  letters
 have  been  written  We  were  told  that
 everything  75  good  I  want  to  know
 what  action  has  been  taken  against
 this  non-scheduled  operator  .ho  is
 playing  with  the  lives  of  the  passen-
 gers.

 Shri  Tangamani  (Madurai):  I  want
 to  know  what  they  are  going  to  do
 with  the  Dakota  planes  and  whether
 they  are  going  to  be  replaced  also?

 Mr.  Speaker:  They  want  to  know
 something  about  this  non-scheduled
 operator  against  whom  sO  many  com-
 plaints  have  been  according  to  them;
 whether  they  are  going  to  use  Dakota
 planes  or  going  to  give  them  up.

 Shri  S.  K.  Patil:  I  regret  to  inform
 the  House  that  Dekota  aircraft  VT-
 DGP  operated  by  the  Kalinga  Airlines,
 which  took  off  from  Mohanbari  for
 along  (47  miles  North-North-West  of
 Mohanbari)  at  70.77  hrs.  IST  on  the
 8rd  August,  2959  failed  to  reach  its
 destination.  The  last  contact  made
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 by  Mohanbari  with  the  aircreft  was
 at  0.28  hrs.  IST.

 The  aircraft  was  on  a  non-schedyled
 flight  carrying  8260  Ibs  of  freight  and
 had  on  board  the  following  crew  and
 other  staff:

 One  Pilot,
 One  co-Pilot,
 One  Radio  Officer,
 One  Attendant  and
 Two  members  of  Assam  Travels.

 Two  IAF  Dakota  were  sent  in  search
 of  the  missing  aircraft  One  of  them
 took  off  from  Jorhat  at  45  hrs  IST
 and  the  other  one  at  24  26  hrs  IST  on
 3rd  August,  959  Both  returned  to
 Jorhat  at  700  hrs  without  locating
 the  missing  anrcraft

 A  wireless  message  from  a  Political
 Officer  in  the  North  Eastern  Frontier
 Agency  relayed  from  Jorhat  on  the
 4th  August  stated  that  the  completely
 charred  wreckage  of  the  aircraft  had
 Deen  located  25  miles  south  of  Along
 near  Sagong  village  According  to
 unconfirmed  reports  from  villagers
 from  the  scene  of  the  accident,  three
 persons  were  killed,  one  seriously
 injured  and  two  shghtly  injured
 Because  of  the  difficult  track,  the
 rescue  party  which  had  left  for  the
 scene  of  accident  is  not  expected  to
 reach  Along  before  this  evening.

 Shr  A.  M  N  Shastri,  Inspector  of
 Accidents,  left  Delhi  by  air  on  the
 morning  of  the  4th  August,  to  investi-
 gate  the  accident.

 t  shall  place  on  the  Table  a  detailed
 statement  about  this  accident  after
 further  details  are  available

 A  question  has  been  asked  about  the
 non-scheduled  lines.  So  long  as  this
 matter  is  under  investigation,  3६  28  not
 proper  for  me  to  say  something  relat-
 ing  to  this  issue.  That  is  a  general
 question.  This  question  iy  under
 investigation  and  I  believe,  in  about
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 another  week's  time  we  shall  have  a
 report  as  to  what  ctly  has  happen-
 ed  The  other  fs  a  big  question  about
 which  I  shall  make  a  detailed  state-
 ment  later  on  after  this  report  of  the
 investigation  comes  into  our  posses-
 sion—as  to  what  our  attitude  is  going
 to  be  so  far  as  these  non-scheduled
 fights  are  concerned  and  particularly
 the  parties  and  persons  mentioned  It
 is  not  proper  for  me,  without  any
 investigation  to  say  anythmg  on  that
 pout  Therefore,  I  would  ask  the  hon.
 Members  to  wait  sometime  before  the
 details  are  gathered  (Interruptions).

 Mr.  Speaker:  And  also  about  the
 use  of  the  Dakota  Hon  Members
 want  information  and  investigation  cn
 that  point  also

 Shri  S.  K.  Patil:  I  have  made  a
 statement  iI  would  make  a  statement
 particularly  on  this  pomt  whether  the
 turbulence  of  the  weather  is  very
 great  in  the  NEFA  area.  I  would  also
 refer  to  that

 Shri  Joachim  Alva  (Kanara):  The
 hon  Muimuster  is  aware  that  this  area
 as  the  most  vulnerable  area  and  many
 accidents  have  occurred  there.  We
 should  lke  the  hon.  Minister  to  pay
 more  attention  to  this  area  where
 several  accidents  had  occurred  and
 pilots  had  to  be  paid  extra  to  go  on
 that  lhne  We  do  hope  that  there
 would  be  some  long-term  and  short-
 term  programme  for  that  area  so  that
 improved  planes  with  better  and  more
 engmes  may  be  put  m  operation  so
 that  everything  there  may  be  safer.

 Shri  8.  K  Patil:  It  is  a  freight  car-
 mer  with  which  we  are  concerned
 here  But  so  far  as  passenger-hfting
 as  concerned,  I  would  assure  this
 House  that  we  are  thinking  of  having
 very  soon  planes  which  can  fly  in  such
 weather  and  we  shall  avoid  all  these
 difficulties.
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 2.33  hrs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  BILLS  AND  RESOLUTIONS

 Forry-srxtn  Rerort

 Sardar  Hukam  Singh  (Bhatinda):  I
 beg  to  present  the  Forty-sixth  Report
 of  the  Committee  on  Private  Members
 Bills  and  Resolutions,

 CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION  NO  1193

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  In
 reply  to  supplementartes  on  Starred
 Question  No.  93  answered  in  the  Lok
 Sabha  on  the  33th  March,  1959,  I  stated
 among  other  things  that  “a  Depart-
 mental  enquiry  was  held  after  this
 thing  was  pointed  out  by  the  Public
 Accounts  Committee”  I  understand
 that  a  Departmental  enquiry  in  the
 formal  sense  of  the  term  was  not  held
 but  that  the  matter  had  been  examin-
 ed  in  the  Department  after  it  was  rai-
 ed  by  the  Pubhe  Accounts  Committee
 As  my  original  reply  is  likely  to  create
 an  incorrect  impression,  I  request  that
 it  may  be  suitably  corrected

 3284  hrs.

 INDIAN  ELECTRICITY  (AMEND-
 MENT)  BILL—contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Hafiz
 Mohammad  Ibrahim  on  the  ह
 August,  ‘1959,  namely—

 “That  the  Bull  further  to  amena
 the  Indian  Electricity  Act,  ‘1910,  as
 reported  by  the  Joint  Committee
 be  taken  into  consideration”

 I  understand  thst  out  of  five  hours
 that  have  been  allotted  for  all  the
 stages  of  the  Bill,  2  hours  and  45
 minutes  have  already  been  taken  up.

 2  hours  and  6  minutes  remain,  I  fur-
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 ther  understand  that  the  hon.  Minister
 would  like  to  take  half  an  hour  for
 reply.  May  I  know  the  wishes  of  the

 tion  stage  now  and  proceed  with  the
 clause-by-clause  consideration?

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  We  may  have  four  hours
 for  the  consideration  stage  and  one
 hour  for  the  other  stages.

 Mr,  Speaker:  Very  well.  So,  we
 shall  conclude  this  stage  at  °45  and
 I  shall  call  upon  the  Minister  at  115s
 I  am  told  that  no  hon.  Member  was  in
 possession  of  the  House  when  it  rose
 yesterday,

 Some  Hon.  Members  rose—

 Mr.  Speaker:  Hon  Members  will
 take  five  minutes  each

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  You  may  extend  the  time  by
 one  hour;  it  3प  2n  your  discretzon

 Mr.  Speaker:  At  the  end  of  the  day,
 I  do  extend  but  not  durmg  the  middle
 of  the  dav,  normally  Very  well  I
 will  allow  an  agricultumst  to  speak
 now  Ch  Ranbir  Singh

 wo  रणाबोर  सिह  (रोहतक)  :  श्रध्यक्ष

 महोदय,  सिलेक्ट  कमेटी  की  रिपोर्ट  का  समर्थन

 करते  हुये  में  यह  कहे  बगैर  नहीं  रह  सकता  कि

 अभी  तक  देश  में  जो  बिजली  का  फैलाब  हुभा
 है,  उसमें  देहात  का  बहुत  कम  हिस्सा  है  et

 इस  सम्बन्ध  में  जो  कौंसिल  बनने  जा  रही  है,
 उममे  हिन्दुस्तान  की  सरकार  ने  पात्र  नुमायदे
 तामीनेट  करने  है  ।

 Mr  Speaker:  May  I  know  the  hon.
 Members  who  want  to  speak?

 Some  Hon.  Members  rose—

 Mr.  Speaker:  I  find  that  Shri  Braj
 Raj  Singh,  Shri  P.  R.  Assar,  Shri
 Jadhav  and  Shri  Harish  Chandre
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 Mathur  want  to  speak.  The  hon.
 Members  may  be  as  brief  88  possible.

 who  रगवीर  सिह  :  इन  हालात  को
 देखते  हुये  मे  चाहुंगा  कि  जब  तक  हिन्दुस्तान
 का  श्स्सी  फी  सदी  हिस्सा  बिजली  के  बारे  में
 पीछे  है,  तब  तक  इस  कौंसिल  के  पांचो  के  पांच
 मेम्बर  देहाती  हों  भौर  खास  तौर  पर  काव्त-
 कार  हो  ।  आप  जानने  है  कि  श्राज  अजीब
 हालत  है  ।  बिजली  की  लाइन  का  खंभा  मेरे
 खेत  में  है,  लेकिन  झगर  मैं  लाह  कि  अपने  खेत
 की  पैदावार  को  बढ़ाने  के  लिये  एक  परम्पिग  सैट
 का  कनेक्शन  ले  ल--जाने  दीजिये  बिजली
 के  पे  को  और  दूसरे  ऐशो-आरराम  के  सामान
 को,  लेकिन  देश  की  ध्नाज  की  समस्‍या  को
 हल  करने  के  लिये  और  देश  की  पैदावार  को
 अढाने  के  लिये  भ्रमर  में  कनेक्शन  लेना  चाह
 तो  वह  मने  नहीं  मिल  सकता  है  ।  हालाकि
 मैक  फाइव  यीथ्र  प्लान  में  दस  बात  को
 माना  गया  है  कि  देहात  में  विजली  फैलाने  के
 सिलसिले  में  फाइनेशियल  ऐस्पेक्ट  के  ऊपर

 शथहत  ज्यादा  जोर  नहीं  दिया  जा  सकता  और
 उसको  व्यान  में  नद्दी  रखना  चाहिये,  लेक्ति

 हम  देखते  है  कि  श्रगर  जहा  से  बिजली  जानी  है,
 बहा  से  मेरा  सेन  दो  मील  हो,  तो  कई  स्टेट्स

 में  चालीस  हजार  रपये  पम्पिग  सैट  के  कनेक्शन
 के  लिये  मागे  जाते  है  और  कई  स्टेट्स  मे  बीस

 हज़ार  स्पये  7  इन  हालात  को  देखते  हुये
 शर  जिस  नरह  से  देश  को  आगे  जाना  है,
 उसे  सामने  रखते  हये,  मे ंसमझता  हू  कि  यह
 जरूरी  है  कि  कौसिल  के  मेम्बरों  को  नामीनेट
 करते  हुये  इस  बात  का  खास  तौर  पर  ध्यान
 रखा  जाये  |

 जहां  सरकारी  कारखाने  और  सरकारी

 इन्ट्रेस्ट  हों,  उसको  प्रायर्टी  देने  के  बारे  में
 जो  क्लाज़  को  डिलीट  किया  गया  है,  उस  की
 कई  इन्टरप्रैटेशन्त्  की  जा  सकती  है  ।  वह
 ज़रा  वेग  है  a  अगर  उसका  मतलब  यह  ले
 लिया  जाय  कि  सरकार  जिसको  जरूरतमन्द
 समझती  है,  चाहे  वह  किसी  एक  आादमी की
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 जरूरियात  हों--मिसाल  के  तौर  पर  एक
 काएतकार  की  अरूरियात  हों  शौर  वह  एक
 पस्पिंग  सैट  के  लिये  कनेक्शन  चाहता  हो--
 तो  उसको  भी  प्रायर्टी  दी  जाये,  झगर  इसलिये
 उसको  डिलीट  किया  गया  है  कि  सिर्फ  सरकारी
 कारखाने  ही  उसमे  आते  थे,  तो  मैं  उसका
 स्वागत  करूगा  |  लेकिन  इस  क्लाज़  को
 अगर  इसलिये  डिलीट  किया  गया  है  कि
 सरकारी  कारखाना  को  साहकारों  के  कार-
 खाने  के  बराबर  रख  दिया  जाये,  तो  वह
 गलत  बात  होंगी  ।

 जहा  तक  कपम्पेन्मेशन  का  ताबलूक  है,
 मैं  यह  कहे  बगेर  नहीं  रह  सकता  कि  जब  एक
 छोटे  से  काइतकार  की  जमीन  ली  जाती  है,
 तो  दस  साल  की  कीमत  की  एवरेज  लगाई
 जाती  है  और  बह  दी  जाती  है,  च  हे  वह  एक
 एकद  का  मालिक  हो  और  चाह  पाच  एकड़
 का  ।  जब  हम  कम्पेन्सेशन  देते  है,  तो  उसमें
 डिस्क्रिमिनेशन  क्यों  ?  जा  एक  कारखाने-
 दार  को,  विजली  के  कारखाने  के  मालिक  को,
 जिसने  काफी  लोगों  को  परेशान  किया,  काफी
 स्पया  कमाया  और  कोटी  बनवाई,  कम्पेन्सेशन
 देने  का  सवाल  झाता  है.  तो  मार्केट  वैल्यू  से  भी
 बीस  परसेट  ज्यादा  देना  पड़ता  है  और  दूसरी
 तरफ  हालत  यह  है  कि  झगर  कोई  एक  एकड़
 ज़मीन  का  मालिक  है,  उस  को  भी  जब
 कम्पेन्सेद्न  देते  हैं  तो दस  साल  की  ऐवरेज  देखते
 है।  में  समझता  ह  कि  यह  कोई  बहुत  अच्छा
 तरीका  नहीं  है  ।  यह  ठीक  है  कि  गायद

 कुछ  दिन  के  लिये  हम  उन  कारवानों  को
 उनके  जरिये  चलाना  चाहे,  लेकिन  असल  में
 हमारा  जो  नकता-ए-निगाह  होता  चाहिये,
 यह  यह  कि  अ्रगर  बिजली  को  देश  की  तरइकी
 के  लिये  इस्तेमाल  करना  है,  तो  बिजली  वैदा
 करने  का  काम  सरकार  के  हाथ  में  होना
 चाहिये,  चाहे  वह  हिन्दुस्तान  की  सरकार  हो
 झर  चाहे  सूबाई  सरकार  को  ।  कुछ  दिन  के
 लिये  इसको  वर्दास्त  किया  जा  सकता  है  झौर
 बहू  भी  इस  दाते  पर  कि  जब  यह  बिल  एक्ट
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 er  जायेगा,  तो  मौजूदा  हालत  में  सुधर  हो
 सकता  है  ।  लेकिन  फिर  भी  यह  देखा  गया

 है  कि  स्टेट  इसक्ट्रिसिटी  बो  में  जो  कौसिल
 बनती  है,  उसमें  झाल  तौर पर  ऐसे  शादमी
 ज्यादा  का  जाते  हैं,  जिनका  सीधा  या  टेढ़ा
 बास्ता  हलेक्ट्रिसिटी  ध्ंडरटेकिंग  से  होता  हैं  ।
 उसमें  ये  झपनी  बातें  मनवाने  की  कोशिश
 करते  हैं।  हम  देखते  हैं  कि  जब  हाइड्ो-

 इलैविट्क  स्कीम  की  बिजली  को  डिस्ट्रिन्दूट
 करने  का  काम  किसी  कम्पनी  को  दिया  जाता

 है,  तो  जिस  रेट  पर  वह  बिजली  सरकार  से
 सेती  है  झौर  दाद  में  जिस  रेट  पर  लोगों  को
 देती  है,  उनमें  रात-दिन  का  अन्तर  होता  है  ।

 उस  चीज़  को  टीक  करने  के  लिये  भी  यह
 विधेयक  साया  गया  है,  लेकिन  वह  तभी  हो
 सकता  है  जब  कि  कॉसिल  में  हल॑बिट्रसिटी
 झंडरटेकिंग  का  एक  भी  रिप्रेजेंटिटिव  न  हो,
 क्योंकि  एक  भी  रिप्रेजेंटेटिव  बहुत  भ्रच्छा

 बुरा  कर  सकता  है|  जो  देश  के  मफ़ाद  को

 सबसे  पहले  रखते  है,  उनकी  ही  जगह  कौंसिल

 में  होनी  चाहिये  |  में  चाहूंगा  कि  यह  जो

 व्यवस्था  की  गई  है  कि  कौंसिल  में  इलेजिट्रसिटी
 झंडरटेकिंग  का  भी--मालिकों  का  भी
 रिप्रेजेंटेटिव  होगा,  वह  भी  हटा  दिया
 जाये  |

 Shri  Supakar  (Sambalpur):  Sir,
 yesterday,  the  hon.  Minister  while
 speaking  of  the  development  of  elec-
 tricity  between  the  year  1910  and  the
 year  ३957  probably  forgot  how  the
 Government  machinery  has  not  been
 keeping  pace  with  the  development  of
 the  electrical  undertaking.  I  will
 illustrate  this  by  showing  how  the
 legislation  itself  has  been  wanting  in
 keeping  pace  with  it.

 You  will  see,  Sir,  that  in  the  year
 3848  the  Electric  Supply  Act  was  pass-
 ed  and  in  the  year  32953  an  advisory
 Board  was  set  up  to  look  into  the
 necessity  of  remodelling  the  Electri-
 city  Act  with  a  view  to  meet  the  deve-
 loping  needs  of  electrical  energy.  This
 Board  submitted  its  report  in  the
 year  4954  and  made  some  valuable
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 suggesting  about  the  way  the  Else-
 tricity  Act  should  be  amended.  It  sug-
 gested  that  a  ive  Act  to
 cover  both  the  7970  Act  and  the  M6
 Act  should  be  formulated.  But  we
 see  that  even  that  recommendation
 has  not  been  implemented  as  yet  and
 certain  suggestions  that  are  made  in
 that  have  not  been  incorporated
 far  as  the  amendment  of  the  39i0  Act
 is  concerned.

 Therefore,  I  feel  that  this  amending
 Bill,  though  a  high  claim  ig  made  by
 the  hon.  Minister  that  it  fulfils  the
 needs  of  the  developing  tempo  of  elec-
 trical  development,  does  not  go  far
 enough.

 Then,  the  948  Act  envisaged  the
 setting  up  of  Electricity  Boards  in  the
 States  and  in  the  Union  Territories.
 The  hon,  Minister  said  that  some  of
 the  Union  Territories  are  so  under-
 developed  that  Electricity  Boards  have
 not  been  set  up  for  the  Union  Terri-
 tomes.  Similarly,  in  some  of  the
 States  State  Electricity  Boards  have
 not  been  set  up.  This  failure  to  set  up
 State  Electricity  Boards  takes  away
 much  of  the  validity  and  effectiveness
 of  the  948  Act,  and  it  therefore  ham-
 pers  the  reasonable  growth  of  electri-
 cal  development  in  the  country.

 You  will  see,  Sur,  for  example,  that
 one  of  the  amendments  suggested  and
 on  which  I  have  appended  a  note  of
 dissent  is  about  the  doing  away  with
 the  clause  regarding  maximum  rates.
 Explaining  this  yesterday,  the  hon.
 Minister  said  that  since  section  57  of
 the  948  Act  and  also  the  schedules
 attached  to  it  fixed  with  more  meticul-
 ous  care  the  basis  on  which  the  elec-
 trical  rates  have  to  be  decided  it  is  not
 necessary  to  retain  any  longer  the
 maximum  charge  that  was  fixed  under
 the  90  Act,  and  therefore  clauses  %
 and  XIA  should  be  deleted.  But  in
 those  States  where  Electricity  Boards
 have  not  been  formed  and  in  those
 States  where  the  State  Governments
 as  such  have  no  time  to  look  into  the
 complaints  of  the  consumers  regard-
 ing  the  reasonable  rate  at  which  elec-
 tricity  should  be  supplied,  the  people
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 are  without  any  remedy  whatsoever.
 In  this  connection,  the  reasons  that
 were  pot  forward  by  the  hon,  Minister
 regarding  the  non-functioning  of  State
 Electricity  Beards  apply  not  only  to
 the  Union  Territories  but  also  to  the
 States  where  they  have  not  been  form-
 ed:  In  those  States  where  they  have
 not  been  formed,  it  is  suggested  that
 as  soon  as  State  Electricity  Boards  will
 be  formed  they  will  be  subject  to  many
 restrictions  and  taxations  whereby  it
 will  not  be  profitable  for  the  State
 Electricity  Boards  to  function  and  that
 is  why  they  have  not  been  formed.

 When  the  948  Act  was  in  the  Select
 Committee  stage,  the  Select  Committee
 suggested  that  the  State  Electricity
 Boards,  which  function  mainly  through
 some  of  the  officials  who  have  other
 duties  te  perform,  should  be  exempted
 at  least  from  the  central  income-tax.
 But  that  suggestion  of  the  Select  Com-
 mittee  on  the  Bill  relating  to  the  948
 Act  was  not  accepted  by  the  House.
 Therefore,  the  State  Electricity  Boards
 are  subject  to  all  such  regulations.
 That  is  why  the  State  Governments  in
 some  of  the  States  have  not  formed
 such  Boards.

 Since  in  many  of  the  States  section
 57  of  the  948  Act  and  also  the  Sche-
 dule  VI  attached  to  it  which  fix  the
 rates  at  which  the  electric  supply  com-
 panies  should  claim  the  rate  per  unit
 are  practically  defunct,  it  is  alJ  the
 more  necessary  why  these  clauses  X
 and  XI  which  fix  the  maximum  rates
 and  also  section  3  which  provide  that
 the  maximum  and  minimum  electricity
 charge  should  form  part  of  the  licence
 itself  should  be  retained.  There  should
 be  no  inconsistency  whatsoever
 between  the  maximum  and  the  mini-
 mum,  or  at  any  rate,  at  least  in  rela-
 tion  to  the  maximum,  and  also  there
 should  be  no  inconsistency  in  respect
 of  this  maximum  and  the  detailed  way
 of  calculating  the  reasonable  rate  as
 provided  by  section  57  as  well  ag  Sche-
 dule  VI  of  the  948  Act.

 Now,  I  will  show  some  inconsisten-
 cies  between  the  948  Act  and  this  new
 Act.  Apart  from  the  amendments

 (Amendment)  Bill
 brought  forward  to  this:  Bill,  there  are
 certain  amendments  which  have  been
 proposed  by  our  Communist  friend
 Shyi  Panigrahi.  He  has  suggested  that.
 so  far  as  the  taking  over  of  electric
 supply  companies  is  concerned,  the
 basis  of  acquisition  should  be  the  dep-
 reciated  book  value.  But  the  930  Act
 provided  that  the  acquisition  should  be
 at  the  fair  market  value.  So  far  as  the
 amendment  of  sections  5,  6  and  7  is
 concemed,  for  the  acquisition  of  a  pri-
 vate  company  by  the  Government,  we
 find  that  the  market  value  should  be
 taken.  This  constitutes  an  inconsist-
 ency  and  this  has  been  emphasized  by
 the  report  of  the  Advisory  Board  for
 the  Indian  Electricity  Act  constituted
 in  the  year  1953,  It  has  made  pointed.
 reference  to  this.  At  page  9  of  the
 report,  while  suggesting  an  amendment.
 to  the  Act,  the  Board  said:

 “When  a  generating  station,
 main  transmission  line  or  an
 undertaking  ig  to  be  acquired  by
 the  Board  either  under  the  First
 Schedule  or  under  the  Third  Sche-
 dule  to  the  Electricity  (Supply)
 Act,  1948,  the  price  to  ba  paid  for
 such  acquisition  is  to  be  the  “dep~
 reciated  book  cost”  as  laid  down
 in  the  Fourth  Schedule.  On  the
 other  hand  if  an  undertaking  is
 to  be  acquired  by  the  Board  under
 sections  5  and  7  of  the  Indian  Elec-
 tricity  Act,  90  in  pursuance  of
 the  provisions  of  section  7  of  the
 Electricity  (Supply)  Act,  1948,  the
 purchase  price  is  to  be  the  fair
 market  value.”

 This  provision  of  the  1910  Act  is.
 sought  to  be  amended  by  this  new
 clause.  The  same  standard  of  market.
 value  is  retained  whereas  the  948  Act
 retains  the  depreciated  book  value.
 There  is  thus  some  justification  for  the
 amendment  sought  to  be  moved  by  our
 Communist  friend  that  the  depreciat-
 ed  book  value  should  be  the  proper
 standard  so  far  as  the  acquisition  of
 the  electric  supply  companies  is  con-
 cerned,

 Of  course,  the  Board  itself  has  हफ्
 gested  that  the  2946  Act  should  be
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 amended  to  bring  it  in  line  and  to
 amake  both  the  Acts,  the  90  and  the
 1948  Acts  tally  In  the  948  Act  also,
 at  is  said  that  the  depreciated  book
 value  should  be  the  proper  standard
 for  acquisition  But  as  it  3s,  so  far  as
 the  7948  Act  is  concerned,  it  is  not
 contemplated  that  there  should  be  an
 amendment  I  think  that  this  amend-
 ament  should  be  accepted

 Another  thing  to  which  I  may  draw
 the  attention  of  the  hon  Munster  is
 the  official  amendment  that  he  pro-
 poses  to  move  regarding  section  5  He
 proposes  to  do  awav  practically,  with
 the  different  categories  in  clause  7  of

 the  amending  Bill  In  clause  7,  he
 wishes  to  delete  practically  lines  to
 6  at  page  6,  thereby  perhaps  over-
 simplifving  the  Jegisiation  on  this
 point  But  here  also  probablv  the
 hon  Minister  has  failed  to  take  into
 consideration  the  distinction  between
 the  case  when  an  undertaking  is  sought
 to  be  acquired  after  3६  has  worked  for
 a  certain  time  and  the  case  wheie  it  is
 sought  to  be  acquired  ab  mttio  before
 the  security  is  deposited

 In  this  connection  I  may  refcr  again
 to  page  !7  of  the  report  of  the  Advi-
 sor,  Board  where  the  reason  for  this
 distinction  Is  elitboruted  It  35  said

 “The  provision  for  revocation
 on  the  grounds  set  out  in  existing
 section  4()  (९),  has  been  separat-
 ed  and  put  in  this  new.  sub-
 section  The  procedure  prescmb-
 ed  in  existing  section  5  for  find-
 ing  a  new  hcensee  on  revocation
 had  to  be  followed  in  all  cases  of
 compulsory  revocation  including
 revocation  for  failure  to  deposit
 security  or  to  satisfy  Government
 that  the  licensee  was  m  a  position
 to  discharge  his  duties  and  obliga-
 tions  Clause  l  of  the  Schedule
 makes  it  clear  that  the  hcensee  has
 to  fulfil  these  two  conditzons
 before  he  is  permitted  to  exercise
 any  of  his  powers  in  relation  to
 the  execution  of  works  Where  he
 fails  to  fulfil  them,  there  would
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 Normally  be  no  works  to  value  and
 Sell  and  no  necessity  to  follow  the
 Special  procedure  laid  down  m
 €xisting  section  5  All  that  is
 Tequired,  therefore,  is  a  provision
 to  enable  the  Provincial  Govern-
 Tents  to  cancel  the  licence  when
 these  two  initial  conditions  have
 Not  been  fulfilled”

 So,  the  consequence  of  the  over-
 SIMplification  as  suggested  by  the  pro-
 POXed  amendment  of  the  hon  Minister
 WOuld  perhaps  result  in  complications
 M  cases  where  the  proposed  hcensee
 hay  not  undertaken  any  work  and  his
 licence  could  be  terminated  without

 any  detriment  either  to  himself  or  to
 thn  Government  I  hope  in  moving
 the  amendments  the  hon  Minister  will
 tak.  these  pomts  also  into  considera-~
 toy

 शो धासर  (रनागिरि)  उस  बिल  पर

 पिले  अजिवशन  म  भी  चर्चा  हा  न्बुवी  है
 अर  कब  से  इस  वार  भा  चर्चा  हा  रही  है  ।

 इसम  एक  बात  बट  भी  बततार्द  गई  है  कि

 यह  बिन  जिस  रूप  में  आवा  है  उससे  भी

 झतविव  विस्तुत  और  एकत्रित  रूप  में  बिल  लाया

 जा  सकता  था  जिसस  उपभोक्लाग्ों  को

 आसानी  से  ग्ौर  सस्ती  बिजली  मिल  सके  ।

 इसमे  एक  बात  और  कही  गई  है  कि  कुछ
 विशिष्ट  स्थानों  में  ६  के  बदले  २  झ्लादमियों

 की  माग  पर  भी  बिजली  दी  जारेगी।  यह  बात

 दीक  है  पर-तु  जब  हम  खेती  को  बढावा  देना

 चाहते  है  तो  भी  धंगर  किसी  स्थान  पर  दो

 भ्रादमी  भी  न  मिले  तो  एक  झ्रादमी  की  भाग

 पर  इस  नियम  के  अनुसार  उसको  बिजली

 बही  मिलेगी  ।  इस  बारे  में  मेरा  यह  सुनाव

 है  कि  जब  खती  के  लिये  बिजली  देनी  हो
 वो  एक  की  माग  पर  ही  झापको  उसे  बिजली

 देती  चाहिये  ।  लेकिन  इस  सुविधा  के  होने
 के  बाद  भी  दूसरी  दिक्कत  यह  है  कि  यदि

 कही  पर  स्पेशल  लाइन  बिछानी  हो  तो  उसके

 लिये  १५  परसेट  चार्ज  क॒णज्यूमर  को  देता
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 पढ़ेगा  ।  इस  चीड़  को  कम  करना  चाहिये  1

 जब  हम  एक  तरक  लुद  दुषबरेल  बना  कर
 लेती  को  प्रग्न  स्थान  देना  चाहते  हैं  तो  काइत-
 कारों  की  आज  ६ 16  स्थिति  को  देते  हुये
 १५  परलेंट  बहुत  ज्यादा  है  भौर  इसको

 कम  करता  चाहिये  ।

 स्ट्रेट  एलेक्ट्रिक  बोर्ड  बनायें  गये  छेकिन

 कमी  कभो  स्टेट  एलेक्ट्रिक  बोर्ड  खुद  भी  काला
 बाजार  करते  हे  ।  इस  काले  बाजार  को

 रोकने  के  लिपे  कोई  इलाज  नहीं  किया  गया

 है  1  में  एक  उदाहरण  देना  चाहता  ्  |

 हमारे  यहा  कोयना  प्रोजेक्ट  का  काम  चल

 रहा  है,  उसके  नजदोक  चिपवून  नाम  का  शहर
 है।  पहले  वहा  एलेक्ट्रिक  प्रिड  का  पावर-

 हाउस  था,  लेकिन  ग्रिड  पावरहाउस  को
 बन्द  करके  उस  शहर  को  कोयना  श्रोजेक्ट

 पावरहाउस  से  बिजनी  दी  जाती  है  1  लेकिन

 जिपलून  दाहर  में  बिजदो  के  दाम  अब  तक
 कम  नटों  किये  गये  1  कोयना  में  बिजली

 ६  श्रा०  यूनिट  के  हिसाब  से  दी  जाती  है  शर

 यहा  से  दस  मील  दूर  शहर  में ८11
 झा०  यूनिट  के  हिसाब  से  दी  जाती  है  1  मुझे
 पता  लगा  है  कि  बाम  एलेबिट्रक  नोर्ड  ने  कोयना
 प्रोजेक्ट  से  र  झा०  यूनिट  के  हिसाब  से
 बिजली  ली  है  और  इस  का  कई्ूक्ट  हुआ  है  ।
 क्या  मत्री  जी  बतलाने  को  कया  करेंगे
 कि  २॥  झा०  यूनिट  से  बिजलो  लेना  और
 ह. 1६6  ान  बनिट  के  हिसाब  से  बेचना  काला
 बाजार  नही  है  तो  भर  क्‍या  है  ?  भ्गर  यह
 काला  आजार  है  तो  आखिर  इसके  बारे  में

 कहा  शिकायत  करनी  चाहिये,  इसके  बारे  में
 इस  बिल  में  कोई  स्पष्ट  सुत्ाव  नहीं  है  जो
 कि  होना  भाहिये

 33  hra.

 मंत्री  जी  मे  बताया  है  कि  बिजली  पिछड़  हुए
 लोगों  को,  छोटे  उधोगों  व  लेती  शर  फलों  के
 बागानों  को  बढ़ाने  के  लिये  दी  जायेगी  ।
 केकिन  यह  तो  मंत्री  जी का  मौलिक  प्रादवासन
 M2  LS.—6,
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 है।  इस  बिल  में  इसके  लिये  कौन  सी  धारा

 है।  इसे  पूछने  का  कारण  यह  है  कि  हमारे
 यहां  कोयना  प्रोजेक्ट  का  काम  चल  रहा  है,
 जो  कि  भारतवर्ष  में  सब  से  बढ़ा  प्रोजेक्ट  है,
 लेकिन  इस  प्रोजक्ट  की  बिजली  दुर्भाग्य  से

 हमारे  जिले  को  मिलने  वाली  नहीं  है  ।  जैसे
 कल  एक  भाई  ने  कहा  था  कि  बिजली  है,
 वह  हमारे  स्थान  पर  से  जाती  है,  हमारे  अपर
 से  लाइने  के  जाई  गई  है,  लेकिन  हमारे  जिले
 के  लिये  बिजली  नहीं  है  जो  भी  कुछ  इस

 तरह  से  हो  रहा  है  वह  टीक  नही  है  इसलिये
 इस  पर  ध्यान  दिया  जाना  चाहिये  ॥

 (Interruption)  I  am  speaking  of  Rat-

 nagiri  District.  रत्नागरि  डिस्ट्रिक्ट  के

 बारे  में  मेने  पता  लगाया,  तलाश  करने
 के  बाद  मालूम  हुआ  कि  हमारा  बिजली
 केवल  चिपनून  छाहर  को  मिलने  वाली
 है,  रत्नागिरि  के  अन्य  भागों  को  मिलने  वाली
 नटी  है  |  हमारा  जिला  पिछड़ा  हुँधा  है  ।

 हम  बिजली  मबेकवरई  एरियाज  को  देना  चाहते
 हे  तो  रत्नागिरि  डिस्ट्रिकट  बहुत  पिछुदा  हुआ
 लेक  है,  वह  दुम  प्रदेश  माना  जाता  है  ॥
 थाज  वहा  छोटे  छोटे  उद्योगों  ढी  प्रावरयकता

 है  लेकिन  छोटे  छोट  उद्योगों  को  खोलने  की
 झावश्यकता  होते  हुये  भी  हमारे  पास  बिजली

 नहीं  है  |  थोडे  दिन  पहले  मैने  झपने  उद्योग
 मंत्री  के  साथ  बातचीत  की  थी  शौर  बताया
 था  कि  हमारे  यहा  उद्योगों  को  लोलने  की
 झावश्यकता  है  ।  उन्होंने  कहा  कि  उद्योग
 तो  खुल  सकते  हू  लेकिन  वहाँ  पर  बिजली  नहीं
 है  ।  इस  स्थिति  को  देसते  हुये  भी  जो
 हमारा  मिछडा  हुआ  इलाका  है  उसके  लिये
 बिजली  की  सुविधा  नहीं  &  भेरा  यह
 सुझाव  है  कि  अगर  कोथना  प्रोजेक्ट  की  बिजली

 बीजापुर  तक  जा  सकती  है  जो  कि  ४००
 या  yoo  मील  दूर  है  तो  क्‍या  रत्नागिरि

 डिस्ट्रिक्ट  को  जो  कि  कुल  ६०  या  ७०  मील
 की  दूरी  पर  है  बिजली  मिलना  ठीक  नहीं  है  1
 इस  पर  मंत्री  महोदय  ध्यान  द  मौर  यह  घोषणा
 करेकि  रत्तागिरि  डिस्ट्रिफ्ट  को  बिजली
 मिलेगी  Y  में  यहा  पर  कहना  चाहता  हू  कि
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 इतना  ही  नहीं  कि  जहा  हैं  लाइंन  जा  है
 वहां  के  शहरों  में  ही  विजली  लगे  बल्कि  बहा
 के बांव  गाव को  बिजली  देने  की  व्यवस्वा

 होनी  चाहिये  1 इंस  चीज  पर  बहुत  गम्मीरता
 से  क्वार  करन  की  भॉरवियकता  है  ।

 सेबदान  ५  के  सब-सेक्शन  के  भ्नुसार
 जब  कोई  कर्तन  स्टेंट  गवनंमेट  होती  हैतो
 मेंनें  उस  की  कीसत  के  बारे  मे  विरोध  किया

 है  क्योकि  बिल मे  जिखा  है

 “Shall  be  the  market  value  of
 the  undertaking  at  the  time  of
 purchase”

 मेरी  दृष्टि  से यह गलत बात है ।  इस  का
 लाभ  कसन  वाले  उठायगे  |  + इतना  ही
 सही,  कसने  की  जो  ओरिजिनल  कीमत

 होगो  उसे  कीसत  से  भी  बहुत  ज्यादा

 दुगनी,  तिगूनी  कीमत  ली  जाती  है  ,
 इस  बारे  बे  मेरा  विरोध  है  बौर  मे  समझता

 ह्कि  यह  मावा  बेल्पू  नहीं  होती  है  ।
 उस  की  जो  कास्ट  प्राइस  है  उस  पर  डिप्रि-
 सिएदान  कम  करने  के  बाद  जो  बुक  बैल्यु
 शाये,  उसके  अनुसार  कीमत  दी  जानी

 आहिये  नहीं  तो  करप्शन  ज्यादा  होगा  दौर
 ज्यादा  कीमत  दी  जायेगी  ।  इस  का
 प्रभाव  उद्योग  घरों  पर  षहगा  और  उन  को
 बिजनी  महगी  पड़ेगी  ।  इस  पर  श्रव्य
 व्यान  दिया  जाता  चाहिय  t  जितने
 सदस्य  यहा  पर  बोले  है  लगभग  सभो  में
 यह  सुझाव  रक्खा  है  कि  माकंट  बैल्पू  न  दे
 कर  डिप्रिसिएशन  बगेरह  कम  कर  के  बुक
 वैल्यू  देने  की  झ्ावयकता  है  ।  मेरा  भी

 यही  विचार  है  कि  यही  ठीक  रहेगा  1

 हमारे  सुपकार  जी  ने  कहा  कि  स्टेंट

 एलेक्ट्रिसटी  बोई  उपभोकक्‍ताम्रो  पर  अच्छी
 तरह  से  ध्यान  नहीं  देता  -  कई  भाई  ऐसे
 हैं  जओ  कि  छिकायतें  करते  हे,  लेकिन  उस
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 दिकायत  का  जनाब  देने  या  दस  शिकामत
 को  दूर,  करने  का  प्रवत्त  स्टेट  एंलेक्ट्रिसिटी
 (1)! अ  को  तरफ  से  नहीं  किया  जाता  |  इस
 का  एक  उदाहरण  तो  बेलगांव  में  ही  पाया
 जाता  है  ।  बेलगाव  में  झाज  तीन  चार
 यर्षों  से  झगड़ा  चल  रहा  है,  भ्रनेक  ऐप्लिकेशन्स
 भेजी  गईं,  बहुत  लिखा  पढ़ी  की  गई,  तो

 पहले  तो  स्टेट  एलेक्ट्रिसिटी  बोई  ने  जवाब

 नही  दिया,  पाच  छ  पत्र  लिखने  के  बाद
 उसने  कहा  कि  भाप  का  पत्र  ही  नहीं  मिला  ।
 उस  के  बाद  एक  और  पत्र  लिखा  गया  तो  चउव
 पर  यह  उत्तर  आया  कि  हम  इस  मामले  में
 इररफिअर  नहीं  करता  काहते  मे  ऋस्‍शतदा
 हु  कि  जब  एक  बार  दो  बार,  तीन  बार

 एलेक्ट्रिसिटी  के  दाम  बढ़ा  दिये  जाते  है
 तो  उसके  बाद  अगर  उसके  दाम  बढाने  हों
 तो  उस  के  लिये  स्ट  एलेविद्रसिटों  बोर्ड  की
 ने  बढ़ाने  दे  कर  एक  रेटिंग  कमेटी  नियुक्त
 की  जाय  और  बह  कोई  फैसला  करे  7  अनी

 यह  चीज़  लाइसेसी  पर  छोड़  दी  जाती  है,
 इस  का  परिणाम  यह  होता  है  कि  लाइसेसी
 हेर  मामले  में  जीत  जाता  है  श्रौ-  उपनोकताश्रों
 के  परेशानी  होती  है।  इस  बारे  मे  चास
 तौर  ये  ब्यान  देने  की  आवश्यकता  है  ।

 जो  स्टट  एलेक्ट्रिसिटी  बोर्ड  बने  हुये
 ह्  हर  एक  बोई  में  'उपनोकायधो  का
 प्रतिनिधि-व  होना  चाहिये  दम  बारे  में
 इस  बिल  म  कोई  सुविवा  नहीं  है।  इस
 दुष्टि  से  भी  विचार  करना  बहुत  आवश्यक
 है।  इस  के  बाद  मेरा  यह  सुनाव  है  कि
 स्टेट  एलेनिटूखिटी  बोई  के  भ्रन्दर  उपभोक्ताओं
 की  ओर  से  एक  था  दो  प्रतिनिधि  ऐसे  होने
 चाहिये  जो  कि  उपभोक्‍लाओों  को  शिकायतों
 को  अपने  सामने  कके ।  ।  इन  तीन  ग्ब्फ्र
 बोतों  पर  विद्यार  करके  मनी  जी  जो  प्रावध्यक
 समझे  उसे  करे

 भी  श्रअराज  सिह  (फिरोजाबाद)  :
 झप्यक्ष  महोदय,  जब  दूसरे  कानून  में  संक्षोमण
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 हो  रहा  था  उस  बक्‍क्त  चाहिये  था  कि  सरकार
 सारे  देश  में  किस  श्र  कर  बिजली  फैलायेगी.
 खास  तौर  से  पिछड़े  हुये  एरिय|ज  में,  इस
 पर  भी  विचार  किया  जाता  और  एऐसे
 कदम  उठाये  जाते  जिस  से  उन  लोगों  को
 बिजली  मिल  सकती  जिन  के  लिये  सारी

 पृंच्रवर्षीय  योजना  चलाई  जाती  बताई  जाती  है  |

 कहा  जाता  है  कि  पंचवर्षीय  योजना  चल  रही  है
 जनता  के  लियें,  लेकिन  बिजली  की  जो
 दैदावार  हो  रही  है,  उस  का  जो  विनरण

 होता  है  वह  कुछ  थोडे  से  ग्रादमियों  के  लिये
 कर  दिया  जाता  है  और  सदन  में  बार  बार

 यह  बात  उठाई  गई  है  कि  जो  लोग  अन्न
 बढ़ा  करते  हे  उन  लोगों  के  लिये  या  जो

 छो८  उद्योग  वर्ष  चलाते  हें  उनके  लिये  बिजली
 देने  के  सम्बन्ध  में  सरकार  की  तरफ  से  कोई
 विशेष  सुविधा  दी  जानी  चाहिये  ।  बार
 बार  यह  बात  कहां  जाती  है  सदन  में,  और

 बाहर  भी,  लेकिन  जब  भी  सरकार  द्वारा
 बिजली  देने  का  प्रश्न  आता  है  तो  बडे  पैमाने
 चर  बिजली  देने  वाले  कुछ  ऐसे  लोगों  को
 देते  हे  जो  बड़े  बड़े  उद्योगपति  हे,  उद्योग
 लाने  वाले  हे  उतर  प्रदेश  में  रिहन्द
 बाध  से  बिजली  बेदा  की  जाने  वाली  है
 यहा  एक  बहुत  बहे  उद्योगपति  को  बट्त  सी
 बिजली  देने  का  झभी  से  करार  कर  लिया
 गया  है  और  जो  चीज  आम  जनता  को  जानी

 चाहिये  थी  उसके  पास  उसके  जाने  का
 भ्रश्न  उठेगा  ही  नहीं।  इसी  तरह  से  देश
 के  दूसरे  भागों  में  इस  तरह  को  बाते  चल

 रही  हे

 में  निवेदन  करना  चाहूगा  कि  सरकार
 इस  बात  का  ध्यान  रक्खे  कि  जो  हमारे
 यहां  बिजली  पैदा  हो  रही  है  उस  बिजली  को
 उन  लोगों  के  लिये  सुलभ  करने  के  लिये  कदम
 उठाये  जो  कि  देदा  में  नये  उन्‍धादन  कार्य
 आरम्भ  करना  चाहते  हे--जो-  कि
 देश  का  भ्रौद्योगीकरण  करना  चाहते  हे  प्रौर
 देश  के  खाद्याज्ञ  की  पैदावार  बढ़ाना  चाहते
 है  a  मंत्री  महोदय  की  तरफ  से  यह

 SRAVANA  14,  1881  (SAKA)  Electricity
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 भेाइवासन  कि  बहू  राज्  सरकारों  से  खेती

 के  लिये  बिजली  सुलभ  करने  के  लिये  कह
 24  काफी  नहीं  होगा  1  उसके  लिये
 सो  निश्चित  रूप  से  कोई  कानन  बनाना
 नाहिपे  जिसमे  व्यवस्था  हो  कि  किसी  उक
 केस  रेट  से  ऊपर  खेती  के  कामों  के  लिये
 बजली  पर  शाजे  ही  नहीं  किया  जायंगा।
 पहले  के  नियम  के  झनुसार  जब  ६  भादमी
 पिलकर  बिजली  के  लिये  प्रार्थना  पत्र  देते
 थे  तो  किसी  एक  नई  जगह  के  लिये  बिजली
 भिल  सकती  थी  i  अब  ६  की  जगह  पर  दो
 शादमियों  द्वारा  बिजनी  कनेक्शन  के
 लिये  एप्लाई  करने  की  व्यवस्था  कर
 की  गई  है  लिकर  ०.  कोई  फ्क्  न्हीं  पड़ा  +

 १५  परसेट  तक  का  खर्चा  उनको  ही  उठाना

 होगा  शौर  दो  साल  की  गारन्टी  रहेगी  ।

 एसी  हालत  में  उसका  कोई  शय  नही  रह
 जाता  ।  पहले  ६  आदमी  १५  परमसेट  देते
 4  और  अत्र  जो  २  ही  ग्रादमी  कर  दिये

 है  तो  अब  उन  दो  ही  आदमियों  को  यह  १५
 प्रसेट  का  खर्चा  उठाना  पड़ेगा  i  दो:
 साल  तक  उन्हें  और  अभ्रधिक  रुपया  देना
 पड़ेगा  ।  वास्तव  में  अगर  इसको  देखा
 जाय  तो  पता  लगेगा  कि  जो  बिजली  के

 स्वतीबाड़ी  करने  वाले  उपभोक्ता  हे,  छोटे
 छोटे  उद्योगपति  अथवा  छोटे  छोटे  धंधे
 चलाने  वाले  लोग  हं  उनको  उससे  कुछ
 फायदा  नहीं  पहुचेया  श्र  दो  साल  तक  १५
 परसेट  तक  की  भारन्टी  करनी  पड़ेगी  ।
 जो  पहले  से  बिजली  सस्थान  चले  भा  रहे  हूँ
 उन  बिजली  सस्थानों  को  उनका  ठेके  का
 वक्‍त  खत्म  होने  पर  यदि  सरकार  लेना  चाहे
 तो  उसको  बाजार  की  कीमत  पर  लेना
 पड़ेगा,  व्यवस्था  यहा  तक  की  गई  है
 बाजार  की  कीमत  के  ऊपर  भी  ०  परसेट
 लक  का  अतिरिक्त  मूल्य  दिसा  जा  सकता  है
 अगर  झाप  उन  प्राइवेंट  किजली  संस्थानों
 को  देखें  तो  झापको  मालूम  हो  जावेगा.  कि
 जितनी  पूजी  लेकर  उन्होंने  काम  आरम्भ
 किया  था  उससे  कहीं  अधिक  ये  कमा  ज्के
 है  -  इसके  अलावा  यह  भी  ध्यान  रखना
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 चाहिये  कि  जिस  ष््क्स  उन्होंने  पूंजी  सगाई
 थी  खस  पूंजी  की  डैप्रीशिएदन  लगाने  के
 बाद  ब  वह  कितनी  रह  जाती  है।  भाज
 बाजार  मूल्य  की  वात  कही  जाय  भौर  यह
 कहां  जाय  कि  उस  पर  २०  फीसदी  झतिरिक्त

 अल्य  दिया  जायगा  तो  इसके  साफ  माने

 यह  हैं  कि  एक  तरफ  तो  बिजली  उपभोक्ता

 है,  छोटे  किसान  झथवा  उद्योगपति  हें
 उनको  बिजली  देने  के  लिये  १५  परसेंट
 की  दो  साल  तक  की  गारम्टी  दी  जायगी
 झौर  दूसरी  तरफ  उन  प्राइवेट  बिजली
 कम्पनियों  को  यदि  सरकार  अपने  हाथ  में
 लेना  ष्बाहे  तो  उसके  लिये  हमे  भ्राज  की  बाजार
 की  कीमत  देनी'  होगो  शौर  २०  फीसदी
 झौर  अतिरिक्त  मूल्य  देना  पडेंग।।  इंससे
 साफ  प्रकट  हो  जाता  है  कि  सरकार  किसी
 भी  सूरत  में  जो  प्राइवेट  बिजली  सस्थानों
 के  मालिक  हे  उनको  कोई  किसी  तरह  का

 नुकसान  नहीं  पहुचाना  चाहती  ।  उनको
 सो  सरकार  अप्रत्यक्ष  रुप  से  लाभ  पहुचाना
 थाहती  है।  लेकिन  में  सरकार  मे  कहना
 चाहता  हूं  कि  यह  तरीका  मल्क  को  बनाने
 झौर  उसमे  विद्युतकरण  करने  का  नहीं  है
 बिजली  झाज  पंखों,  रोजनी,  गरम  पानी
 झौर  38  पानी  के  लिये  इतनी  महत्वपूर्ण
 महीं  है  जितनी  कि  देश  में  खाद्यान्न  का
 उत्पादन  बढ़ाने  में  वह  सहायक  हो  सकती  है  1
 झाज  बिजली  की  सहायता  से  देश  में  श्रौद्यो-
 मीकरणं  किया  जा  सकता  है  शौर  देश  में
 झन  की  पैदाबार  बढ़ागी  जा  सकती  है  ।
 इसलिगे  झापको  इस  तरह  की  दलीले  देना
 कि  हमारे  पास  उन  प्राइवेट  बिजली  कम्पनियों
 का  राष्ट्रीयकरण  करने  के  लिये  पर्याप्त
 हाथन  प्रथवा  रुपया  नहीं  है,  ठीक  नहीं  है  t
 में  बेंढ़े  विन  शब्दों  में  यह  कहना  चाहूंगा
 कि  यह  सब  थोषी  दलीले  हे  क्योंकि  सवाल
 बाजार  कीमत  का  नहीं  है  ।  भाज  हम
 जानते  हैं  कि  इनफ्लेशन  का  जोर  है,  मुद्रा-
 स्फीतों का  जोर  हैं,  भौर  ग्राज  के  जमाने
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 है...

 में  पहले  ओ  कीसतें  होती  थीं  उनकी  ४  यूगौ
 शौर"  ५-गुगी  हो  गई  है  ।  ह  गुगी  तक

 हो  गई  हें  |  बाजार  मुल्य  के  ऊपर  २०
 फीसदी  का  झतिरिग्त  मूल्य  देना  तो  किसी

 तरह  न्यायसंगत  नहीं  है  1  इसके  तो
 साफ  माने  यह  हो  जाते  हे  कि  हम  उन

 प्राइवेट  बिजली  संस्थानों  को  अपने  हाथ
 में  लेना  नहीं  चाहते  है।  में  निवेदन  करूंगा
 कि  सरकार  ्स  पर  पुनविचार  करे  अभी

 श्य्कि  यह  संशोधन  विधेयक  ही  है  शौर

 हो  सकता  है  कि  इस  पर  विचार  न  किया
 जा  सके  लेकिन  में  चाहूंगा  कि  सरकार  प्रागे
 के  लिये  ध्यान  रव्खे  कि  यदि  मुल्क  को  नये
 सिरे  से  बनाना  है  झौर  पंचवर्षीय  योजना  को
 सफल  बनाना  है  तो  झ्रापको  बिजली  के  सर्वा-
 घिक  महत्व  को  ध्यान  में  र्वना  होगा
 बिजली  का  इस  मामले  में  बहुत  महत्व  है
 झौर  हमें  इस  बात  के  लिये  प्रवत्नशील

 होना  पड़ेगा  कि  बिजली  गांवों  में,  किसानो
 के  पास  झौर  छोटे  छोटे  उद्योग  चची
 के  चलाने  वालों  को  सुलभ  हो  सके  भौर
 सस्ती  दर  पर  सुलभ  हो  सके  ।  हमें  यह
 देखना  होगा  कि  बिजली  ग्बाली  बड़ी  बडी
 कोठियों,  दफ्तरों  श्रादि  में  रोशनी,  फ्यों
 शौर  बगलों  को  ठंडा  और  गर्म  करने  के  लिये

 ही  इस्तेमाल  में  न  शाये  बल्कि  यह  हमारे
 देहात  के  किसानों  और  सर्वसाघारण  को
 जनोपयोगी  कार्यों  के  लिये  सस्ती  दर  पर
 मिल  सके  बड़े  बडे  दाहरों  में  बिजली
 का  इस्तेमाल  हमेशा  दिवाली  मनाने  के  सिमें
 कर  के  देश  का  निर्माण  नहीं  हो  सकता

 और  देश  प्रगति  नहीं  कर  सकता।  बिजली

 बो  भ्राराम  की  चीज  बन  कर  मे  रह  जाय  ।
 बिजली  का  सदी  उपयोग  तभी  हो  सकता  है
 जब  हम  इससे  कुछ  मौलिक  परिवर्तन  करें।

 हमें  देखना  होगा  कि  मांवों  के  भ्रन्दर

 ट्यूबबैल  शादि  चलाने  के  लिये  लोगों  को
 सस्ती  वे  मुमासिंग  दर  पर  बिजली  मिले

 ore  जब  हम  मिनिस्टर  मंहीदय  के  मुंह  से

 यह  सुनते  हे  कि  प्राइवेट  बिंजली  कम्पनियों
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 का  राष्ट्रीयरण  करने  को  उनमें  सामथ्य

 मही  है  तो  थोडा  श्रफतोतत  होता  है  बयोंकि

 इस  लर  की  निराक्षापूर्ण  बातें  कह  कर  हम
 ॥  प्राइवेट  बिजली  कम्पर्तिथों  को  और

 मनमानी  झौर  मुनाफा  उठाते  जाने  के  लिए

 प्रोत्साहित  करते  हें  ।  एक  जमाना  था  जब

 कुछ  इसी  तरह  को  बातें  हमारे  लिये  भग्रेज
 शासक  कहा  करते  थे  |  अ्रप्रज  कहा  करते  थे

 कि  हिन्दुस्तानियों  थे  भाजाद  होकर  पझपने  देश
 का  कामकाज  जलाने  को  क्षमता  नहीं  ३  किन
 समय  a  सिद्ध  कर  द्विया  कि  उनका  एसा  कहना
 कितना  गलत  या।  ठाक  वही  अय्रेजा  वाली
 बात  हमारी  भारताय  सरकार  द्वारा  कही  जा

 शही  हे  ड्  बिजली  के  काहइट  सस्थानों  का

 राष्ट्रायकरण  करन  को  हम  में  सामर्थ्य  नहीं

 हूं  iy  मेरा  कहना  यह  हूँ  कि  शब  वक्‍त  आ  गया

 हूँ  जब  हम  मेरा  समस्या  पर  पूरो  तरह  से  साचना
 पढेंगा।  अास्विर  कब  तक  हम  हात  पर

 हाथ  धरे  बंठ  रह  सकते  है  सरकार  को

 बिजली  सस्ता  दर  पर  जनता  का  किसानों  को

 और  सवमायारण  का  सलभ  करन  का  सक्रिय
 प्रयत्न  करना  चाहिए  |  अगर  इस  वक्‍त  कुछ
 जही  किया  जा  सकता  ता  जल्दी  से  सन्‌
 १६४८  के  कानून  का  लेते  हुए  ओर  इस  कानून

 को  भी  लेत  हुए  पुनविचार  करके  एक  दूसरा
 कानन  लाय  ।जसम  सारी  व्यवस्था  पर  पूरे
 तरीके  से  विचार  किया  जाय  ।  और  यह  सांचा

 जाय  कि  हम  जा  कुद्स्‍  कर  रहें  हं  उससे  बया
 देश  के  उत्पादका  को  फायदा  हान  वाला  है  या

 बिजर्ल।  सस्थना  को  फायदा  हान  वाला  है  ।
 आज  हकोकत  यह  है  कि  प्राइवट  बिजली

 कम्पनिया  एक  इच  भी  पीछ  दबने  को  तैयार

 नही  है  ।  आज  वक्‍त  की  पुकार  है  कि  हम
 उन  प्राइवट  कम्पनियों  को  मुनाफाखोरो
 को  रोक  ।  मुझ  विश्वास  है  कि  झगर,  उन

 कम्पनियों  के  बारे  में  जाच  को  जायगी  तो
 पता  चल  जायगा  कि  जितनी  पूजो  से  उन्होंने
 झपना  काम  शुरू  किया  था  उससे  कही  ज्यादा

 थे धव  तक  कमा  चुकी  हूं  ।  में  मानता  हू  कि

 खारे  देश  भर  के  लिए  हम  एक  यूनिफार्स
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 बिजली  की  दर  नहीं  तंय  कर  सकते  क्योंकि

 जाहिर  है  कि  जिस  स्थान  में  बिजली  पैदा

 होती  है  वहां  पर  बिजली  सस्ती  मिलेगी
 बनिस्वत  उस  जगहँ- के  जो  २००  मील  की

 दूरी  पर  हूँ  क्योंकि  जाहिर  है  कि  वहा  तक

 लाइन  डालनी  पड़ेगी  और  खर्चा  आयेगा  और

 दूरी  के  स्थान  पर  बिजली  की  दर  कुछ  ऊची

 होगी  ।  लेकिन  इसके  लिए  भी  मेरा  कहना  है
 कि  सरकार  इसका  ठौक  से  हिसाब  लगा  करे
 देखे  कि  जिस  स्थान  पर  बिजली  बट  रही  है
 झौर  वहा  जो  बिजली  की  दर  है  उसको  देखते

 हुए  वहा  मे  २००  मील  की  दूरी  पर  जहा  कि

 पाइप  लाइन  के  जरिये  बिजली  पहुचायी
 क रही  है  शह  प्र  किजली  2  द्रव  9
 रक्‍वी  जाय  ।  आजकल  देखने  में  आता  है
 कि  बहुत  सा  खर्चा  डाहरेक्टरों  की  सम्बी-लग्बी

 तनख्याहों,  सो  और  उनके  दफ्तरों  को
 ठडा  गम  करन  में  हो  जाता  है  और  उसका  भार
 उपभोक्‍तों  को  उठाना  पडता  है।  इसलिए
 हिसाब  लगाकर  यह  निश्चित  किया  जा  सकेता

 है  कि  उस  स्थान  पर  जहा  कि  लाइन  ले  जाई
 गई  हैं  उसमे  दोनें  वाले  खर्च  को  देख  कर

 एक  निश्चित  माप  से  अधिक  वहा  पर  बिजली
 की  दर  नहीं  होगी  ।  एक  खास  मुनाफा  लिया
 जायगा  गौर  प्रशासन  का  ज्यादा  होने  बाला

 खर्चा
 उसमे  शामिल  नहीं  किया  जावगा  t

 rare  यह  की  जानी  चाहिए  कि  वितरण  की
 जो  दरे  हो  व  कम  हों  ।  जो  भी  हिसाब  लगाकर
 दर  बिजली  की  निर्ब्चित  को  जाय  उससे
 बिजली  की  ज्यादा  क॑  मत  उपभोकताझों  से

 लेन  का  कोई  सवाल  नही  होना  चाहिए

 मुझे  भाशा  है  कि  मेने  जो  कुछ  नित्रेदन

 किया  हैं  सरकार  उस  पर  बथीरता  से  विचार

 करेगी  झझौर  धंगर  भ्रभी  उसके  लिए  कुछ
 करना  सम्भव  न  हो  तो  वह  शीघ्र  ही  सदन  के

 सामने  कोई  एक  हंकेरा  बिल  लायेसी  जिसमें  कि

 वह  इस  कानून  और  सम  ४८  के  कानून  को

 सम्मिलित  कर  देगी  भौर  उस  पर  इस  सदन  में

 विदयार  किया  जाकमा  कि  कंझे  सूल्क  के  जो
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 असली  उत्पादक  हूं  चाहे  खेती  के  क्षेत्र  में  हों
 चाहे  उद्योग  के  क्षेत्र  में  हों  उनको  हम  कैसे
 फायदा  पहुचा  सके  और  सस्ती  दर  पर  पर्याप्त
 बिजली  सुलभ  कर  सके

 को  जाथब  (मालेगाव)  माननीय  प्रध्यक्ष
 महोदय,  जिस  समय  पहले  यह  बिल  सदन  के
 सामने  झाया  था  पौर  इसको  ज्वाइट  सिलेक्ट
 कमेटी  को  सौंपा  गया  था,  उस  वक्‍त  यह  चाहा
 गया  था  कि  उसे  बिल  में  बहुत  परिवर्तन
 हों,  लेकिन  दुख  के  साथ  कहना  पडता है

 कि  इस  बिल  का  जो  प्रिएम्बिल  है,  उस  प्रिएम्बिल
 में  यह  बिल  बनाने  का  हमारा  मकसद  क्या  है,
 इसको  अच्छी  तरह  से  नही  बताया  गया  है  ।
 जैसे  शिपिंग  के  बारे  में  मकसद  बताया  गया,
 एटामिक  पावर  के  बारे  में  हमारा  मकसद
 बताया  गया,  बंसे  ही  इस  बारे  में  हमारे

 कानून  बनाने  का  मकसद  क्‍या  है  यह  बताया
 जाता  तो  बहुत  अच्छा  होता  ।

 लेनिन  ने  अपने  देश  को  बनाते  वक्‍त  कहा  था
 Democracy  and  electricity  ig  socialism

 we  बात  अलग  है  कि  रूस  में
 डिमाक्रेसी  नही  रही  इलेक्ट्रिसिटी  है  ।  लेक्नि
 में  कहना  चाहता  हु  कि  एक  देश  के  बनान  मे

 इलेक्ट्रिसिटी  कितनी  भ्रहमियत  रखती  है  ।
 किसी  देश  में  भौधोगिक  तरक्की  कितनी  है
 यह  जानने  के  लिये  उस  देदा  में  बिजनी  का
 कितना  इस्तेमाल  किया  जाता  है  यह  देखा
 जाता  है।  जवाहरलाल  जी  ने  कहा  है  कि
 और  दुनिया  प्रभुयुग  में  है,  लेकिन  हम  गोबर
 की  कीमत  भी  नहीं  जानते  है  t  मे  कहना
 चाहता  हु  कि  हमारी  गवन मेट  गोबर  की
 कौमत  भी  नहीं  जानती  और  बिजली  की
 कीमत  भी  नहीं  जानती  ।  हम  ने  पहली
 प्रवर्षीय  योजना  बनाई,  दूसरों  पत्रवर्षीय
 योजना  बनाई  शौर  भ्रव  तीसरो  पथ्रवर्षीय

 योजना  बनाने  जा  रहे  है  पर  हम  यह  ते  वहीं
 कर  सके  कि  ओ  बिजली  बेदा  होती  है  इसका

 प्ह्म  राष्ट्रीकरण  था  समाजीकरण  कथ  करने
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 जा  रहे  है  ।  मे  कहना  चाहत!  हूं  कि  इस  बारे  में
 गबर्नंमेंट  को  ठोस  कचम  उठाना  चाहिये  था
 शौर  चाहिए  था  कि  इसी  बिल  के  प्रिएम्बिल
 में  गबर्नमेट  हमारा  यह  मकसद  जाहिर  कर
 देती  |  यह  बात  माननीय  मत्री  जी  झाफ्के
 सामने  रखेंगे  ऐसा  में  कहना  चाहता  हू  ।

 भाज  गवनंमेट  वडे-बढ़े  डेम  बना  रही  है
 उनमे  से  जो  हाइड़ो  इल्छे  क्ट्रेसिटी  पैदा  होती  है
 उसका  इस्तेमाल  कहा  होना  चाहिए  इसके
 बारे  में  गवनंमेट  से  कुछ  अपनी  नीति  नहीं
 बनाई  है।  अभी  झभी  श्री  प्लासर  जी  ने  कहा
 कि  कोयना  स  जो  बिजली  पदा  होने  वाली  है
 उसका  इस्तैमाल  उस  डिस्ट्रिक्ट  के  किसानो

 के  लिए  शौर  छोटे  उशोग  चलाने  वालो  के

 लिये  होता  जहा  से  वह  गुजरने  वाली  हूँ,  तो

 उचित  होता  ।  मे  मानता  @  ि  कछ  लोगों

 को  भी  वह  बिजली  दी  जायेगी,  लेकिन  ज्यादा

 से  ज्यादा  उस  बिजली  का  इस्तेमाल  अम्बई

 के  जो  करोड़पति  हैँ  उनके  धन्धों  के  नये

 उनको  फायदा  मद  चाने  के  लिए  हो  वाला  है  t

 इसके  बारे  में  गवर्नमेंट  को  अपना  खास

 घोरण  ते  करना  चाहिए  ।  इतना  ही  नही,

 हमारे  हिन्दुस्तान  मे  जो  बड़ी  बडी  नदिया  हूं
 उन  नदियों  में  कितती  बिजली  पैदा  करने  की

 ताकत  है,  इसका  सर्वे  होना  चाहिए  भौर  बह

 में  करने  के  बाद  इस  बात  को  उठाना  चाहिए

 कि  ज्यादा  मं  ज्यादा  बिजली  हम  हाइडल
 पायर  स  पैदा  करे  ताकि  उसका  इस्तेमाल

 हम  अपने  किसानों  के  फायदे  के  लिए  कर  सके  ।

 श्राप  जानने  हैँ  कि  किसान  को  प्ननाज  फदा

 करने  के  लिए  कितना  परिश्रम  करना  पड़ता

 है,  रात  दिन  मेहनत  करनी  पड़ती  है  ।  यहे

 पूरा  प्रनाज  तभी  पैदा  कर  सकते  है  जब  हम

 उनकी  सारी  जरूरतों  को  पूरा  करे  1

 कई  माननीय  सदस्यों  ने  बहुत  कहा  है  कि

 इर्रोगेशन  के  लिए  हमें  बिजली  देती  चाहिए  ।

 उन्नीसबी  सदी  को  हम  बाष्प  की  लदी  कहे
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 सकते  हैं,  छेकिन  बीसबीं  सदी  हमारे  हिन्दुस्तान
 में  छिजजी  को  सदी  बचनी  चाहिए  t  हमको

 ज्यादा  से  ज्यादा  पावर  किसानों  को'  देनी

 हिए  t  जो.  छोड़े  .छोटे-  इंजिन  डीजल  ग्रे

 चलने  बाले  हैं  उनका  इस्तेमाल  बहुत  लोग

 नहीं  जानते  हूँ  शौर  उनको  उसका  बहुत  दाम

 गमी  देना  पढता  है  |  लेकिन  भ्रगर  हम  किसानों

 को  बिजली  दे  सके  तो  उनको  उससे  बहुत
 फायदा  होगा  |  भगर  गवरनंमेट  यह  बात  झपने

 सामने  रखेगी  तो  बहुत  अच्छा  होगा  ।

 दूसरी  बात  में  यह  कहना  चाहता  हूं  कि

 जितनी  जल्दी  स्टेट  इलेक्ट्रिसिटी  बोस  सब

 स्टेट्स  में  बनने  चाहिए  थ॑  वे  नहीं  बने  t  जेसा

 मैंने  कहा,  प्रौर  जेसा  कि  दूसरे  माननीय
 सदस्यों  ने  कहा  है  सरकार  को  किसानो  को
 झौर  छोटे  धन्धों  को  बिजली  देने  की  नरफ
 जल्द  ध्यान  देता  चाहिए  q  ara  देखत  हैँ  कि
 ज्यादा  से  ज्यादा  लोग  शहरा  में  एकत्र  हो  रहे

 है  t  वे  लोग  वहा  क्‍यों  जाते  है  ?  इसका  कारण

 यह  है  कि  देहात  में  उनके  पास  पूरे  नाल  भर
 खेती  मे  काम  करने  को  नहीं  होता  ।  वह

 -तीन  चार  महीने  खेती  पर  काम  करते  हूँ,  बाकी
 दिन  उनके  पास  काम  नेहीं  रहता  इसलिए
 @  काम  की  तलाश  मे  देहात  को  छोड़  छोड़
 कर  बढ़े  शहरों  मे  चले  जात॑  हूँ  ।  उत्तर  प्रदेश
 से  लोग  बम्बई  प्रपती  रोजी  रोटी  कमाने  के

 लिए  जाते  हैँ  v  वह  वहा  क्‍यों  जाते  है
 ?  इसका

 कारण  यही  है  कि  उनको  अपनी  खेती  मे

 ज्यादा  फायदा  नहीं  होता,  झाफी  पैसा  नहीं
 मिलता  ।  इसलिए  वे  चले  जाते  हुँ  ।  भ्रगर
 उनके  लिए  देहात  में  खेती  के  काम  के  बाद

 छोटे  छोटे  धन्धे  करने  के  लिए  ह्ों  तो  ये  वहा
 ठहर  सकते  हूं  भौर  पने  माव  का  नक्का  बदल
 दे  सकते  है  ।  में  मालेगाव  से  झाता  हू  ।  वह
 एक  मणहूर  गाव  है  1  मेने  वहा  के  बुनकरों  की

 हालत  सन्‌  १६२९-२०  में  देखी  थी  जब  वें

 हाय  से  लूम  चलाने  का  काम  करते  थे  प्रौर

 हां  बिजली  नहीं  थी।  भाज  वहा  के  लोगों
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 कौ  बिजली  मिलने  लगी  है  T  और  वह  फावर

 का  इस्तेमाल  करते  हूँ  श्रब  गांव  का  नक्शा
 हीं  बदल  गया  है  |  उन  लोगों  को  जिन्दगी
 ही  बदल  गई  है  ।  हर  घर  का  हर  आदमी

 छोटे  बच्चे  से  लेकर  बड़ा  तक  काम  करता  है
 और  श्रपनी  रोजी  रोटी  अच्छी  तरह  कमाता"

 है  ।  इसके  मानी  यह  हूँ  कि  भगर  लोगों  को
 मोटिव  पावर  मिल  जाती  है  तो  वह  अपनी
 जिन्दगी कौ  मुधार  सकते  हैं  ।  इसलिए  में

 कहना  चाहता  ह  कि  किसानों  को  श्रौर  देहात

 में  छीटे  चन्पे  करने  वालो  को  बिजली  मिलनी

 चाहिए  t  इसकी  तरफ  सरकार  को  ध्यान
 देना  चाहिए  ।

 १9.26  काड,

 है.  4  मे  Deputy  SPEAKER  tn  the  Chair}

 दूसरी  बात में  यह  कहना  चाहता  हू  कि
 मरकार  को  कज्यूमर्स  के  हितों  का  भी  संरक्षण
 करना  चाहिए  ।  इलेक्ट्रिक  कम्पनिया  जिस
 प्रकार  बिजली  का  वितरण  करती  हैं  उसको
 सरकार  नहीं  देखती  है  ।  मुझे  मालूम  है  कि

 इगतपुरी  में  रेलवे  की  सरप्लस्‌  इलेक्ट्रिसिटी
 ढक्शन  के  लिए  दी  गई  थी  t  उसमे  से  कम्पनी
 को  बिजली  डाई  आने  प्रति  स्पूनिसिपलिटी  के

 हिसाब  से  दी  गई  लेकिन  डिस्ट्रिब्यूटिंग  कम्पनी
 जनता  को  बिजली  झाऊ  शाने  यूनिट  पर  दे

 रही  है  1  श्राप  देखे  कि  इस  तरह  से  कितना
 काला  बाजार  द्वोता  है,  कितनी  मुनाफाखोरी
 होती  है  यह  गव्नमेट  को  देखनी  चाहिए  t
 अगर  इस  कीज  को  रोकना  है  तो  हमको  यह
 काम  पबलिक  सेक्टर  में  लेना  होगा  ।  भगर

 यह  पबलिक  सेक्टर  में  हो  तो  इस  पर  कुछ
 रोक  लगायी  जा  सकती  है  |  इसलिये  में

 चाहना  हूँ  कि  गवनंमेट  इस  तरफ  ध्यान  दे  ।

 दूसरी  बात  में.  यह  कहना  चाहता  हु  कि
 कम्पनियों  से  कालर  हाउस  लेने  के  लिए  जो
 गवर्नमेट  ने  दाम  देने  का  फारमूला  बनाया  है

 बह  मेरी  समझ  में-गलत  है  |  उनकी  डिप्रिस्यिशन:

 बुक  बेल्यू  को  देखकर  कोमत  ते  करनी  चाहिये  ।
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 we  मेरी  सम  में  नहीं  भाया  है  ।  almost  to  the  rate  structure  of  hydel
 power,  still  so  far  as  supply  to  the

 Dr.  Malkote  (Raichur):  Mr.  Deputy-
 Speaker,  Sir........

 Mr,  Deputy-Speaker:  I  hope  he
 would  be  very  brief.  There  are  other
 fon.  Members  who  want  to  speak  and
 we  have  already  spent  the  tume  that
 we  had.  We  are  struggling  for  time.

 Dr.  Melkote:  I  shall  not  touch  upon
 any  point  that  has  already  been  dealt
 with.

 I  welcome  the  amendment  that  has
 been  brought  about  today.  I  expected
 @hat  it  would  be  far-reaching.  But  t
 is  not  so.  Even  so,  I  welcome  it,

 A  good  deal  of  debate  has  taken
 place  here  and  I  have  felt  that  during
 the  debate  discussion  went  on  in  &
 manner  which  was  not  quite  logical
 from  the  scientific  point  of  view  It
 may  be  due  to  lack  of  information.
 "Therefore  I  would  place  this  before  the
 hon.  Minster  for  his  consideration
 whether  it  would  not  be  advisable  in
 the  public  interest  to  publish  litera-
 ture  in  a  manner  which  the  common
 man  could  understand  with  regard  to
 the  different  aspects  of  generation  of
 electricity,  its  transmission,  its  supply
 to  the  consumers  and  to  the  big  manu-
 facturing  concerns  as  well  as  the  rate
 atructure  These  things  are  of  an
 entirely  technical  nature  which,  unless
 it  is  placed  before  the  public  in  a
 clear  manner,  the  public  would  not
 understand  and  that  is  why  debates  of
 this  nature  take  place  in  a  House  of
 Parliament.

 There  is  one  aspect  of  the  question
 which  one  has  to  take  up  verv  serious.
 fy.  That  is  with  regard  to  the  generi-
 tion  of  electricity  At  present  elec-
 tricity  fs  being  gé¢nerated  by  water
 power,  by  coal  and  by  die«e!  all  These
 are  the  three  main  tvpec  of  electri-
 city  that  are  being  generated  but  their
 cost  structure  in  ‘India  is  ‘  varying
 extremelv.  The  cost.  of,  diesel  oil
 being  heavy  the  rate  per  unit  goes  up

 to  a  big  manufacturer  or  to  a  small
 unit,  it  ig  uniform  in  some  places  and
 is  high  in  certain  other  places.

 We  are  nationalising  the  generation
 and  supply  of  electricity,  which  is  s
 welcome  feature.  But  keeping  a  unt-
 form  rate  all  over  India  hag  still  nos
 taken  place.  Unless  this  is  done  the
 competition  in  the  market  between  a
 person  who  hag  got  to  use  electricity
 generated  through  coal  or  through
 diesel  oil  and  one  who  is  supplied
 with  electricity  generated  with  hyde)
 power  at  a  cheaper  rate  would  vary
 in  the  cost  of  production  of  the
 material  As  such  the  consumer  at
 one  place  has  got  to  pay  a  little  more
 and  at  dhafferent  places  less  for  the
 same  product  Competition  would
 vary,  and  the  business  community
 alwavs  puts  up  a  fight  with  the  Gov-
 ernment  whenever  the  rete  of  elec.
 tricity  goes  up  This  is  only  one  as-
 pect  of  the  question.

 There  is  the  other  aspect  of  the
 question  which  particularly  is  relevant
 to  India  in  mixed  economy  That  is,
 where  matcrials  are  produced  by  e@
 small  man  in  the  village  sector  and
 the  same  material  is  produced  by  @
 big  industnalist,  where  the  big  indus-
 trialist  is  supplied  with  power  at  a
 cheap  rate  whereas  the  rate  of  supply
 of  power  to  the  smal]  man  for  the
 production  of  the  same  material,  like
 cloth,  varies  greatly;  there  the  com-
 petition  between  the  smal)  man  and
 the  big  man  becomes  80  enormous  that
 the  «mall  man  has  to  go  extinct.
 Thic  is  an  aspect  which  many  people
 have  pressed  here.  Therefore  it
 would  he  necescary.  {f  we  have  to  in-
 crease  the  emnoloyment  potential.  that
 the  rate  structure  of  the  materia?
 which  is  produced  in  a  big  industry
 and  a  smal!  industry  must  be  compa-
 rable.  and  that  rate  structure  should
 be  uniform.  If  that  facility  is  given
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 79  @  small  consumer  and  the  rate  is
 ह...  down  he  can  certainly  compete
 with  the  big  industrialist.

 The  second  aspect  is  with  regard  to
 the  big  industrialist  himself,  as  bet-
 ween  the  different  types  of  electricity
 produced,  whether  by  coal  or  by  hydel
 power.  Unless  these  rates  are  also
 made  uniform,  the  competition  bet-
 ween  these  two  types  of  commercial
 people  will  vary,  and  the  consumer
 eat  one  place  has  to  pay  much  more
 than  what  has  to  be  paid  by  another.
 If  uniformity  in  the  rate  structure  35
 brought  about,  Mf  a  little  more  rate  is
 added  to  the  power  generated  by
 hyde]  power  and  a  little  lower  rate
 fixed  for  the  power  generated  by

 scoal,  the  same  rate  structure  would
 follow  suit  to  the  benefit  of  the
 manufacturer  as  well  as  the  consumer.
 This  35  an  aspect  of  the  question
 which  has  got  to  be  looked  into  by  the
 Ministry-

 Then,  with  regard  to  the  domestic
 ‘eonsumption,  it  ig  left  to  the  Electri-
 city  Boards  to  arrange  for  licensing
 for  wirmgs  and  other  things  for
 domestic  consumption  In  many  States
 the  licensing  is  so  arranged  that  there
 is  a  separate  licence  for  lighting,  a
 licence  for  power,  and  a  licence  for
 ordmary  power  for  fans  and  other
 things.  These  three  kinds  of  lines
 have  got  to  be  put  in.  In  each  case
 the  domestic  consumer  has  to  pay
 geparately,  he  has  to  purchase  wires,
 he  has  to  pay  for  the  different  meters
 If  only  one  wire  and  only  one  hcence
 is  introduced,  as  in  Andhra  Pradesh
 today,  the  amount  of  wiring  that  we
 purchase  from  foreign  countries
 would  be  diminished  and  we  will  be
 saving  crores  of  rupees  in  the  purchase
 of  these  materials.  Even  so  with
 regard  to  the  meters  ac  well  To  the
 consumer  it  would  be  a  matter  cf
 ‘benefit  that  he  his  to  purchase  only
 one  kind  of  wiring  and  onlv  one
 meter.  And  if  the  rate  structure  for

 ‘all  these  three  tvpes  of  power  i<  made
 uniform  it  will  be  to  his  great  benefit.
 This  will  help  manv  consumers  in
 many  parts  of  the  countrv.  It  is  a
 ‘matter  which  is  left  to  be  decided  upon

 Electricity
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 by  the  different  Electricity  Boards,
 This  25  a  feature  which  could  have
 been  brought  in  by  this  amendment
 today,  and  I  hope  this  is  within  the
 purview  of  the  Ministry.

 Thirdly,  so  far  as  agriculture  is  con-
 cerned,  many  of  the  hydel  schemes
 give  water  for  irngation,  but  they
 also  generate  electricity.  I  have  said
 ut  several  times  in  thos  House  and  I
 would  repeat  it  again:  wutcr  flows
 down,  it  cannot  flow  up,  but  clectri-
 city  could  be  made  to  flow  up.  In
 the  same  village  where  thc  river
 flows,  the  advantage  or  bencfit  of  a
 dam,  over  which  the  national  cxche-
 Quer  spends  crores  of  rupecs,  is
 dermved  by  the  agnculturni.t  lower
 down  the  dam,  as  well  as  the  elcc-
 tricity.  The  electricity  to  a  large
 extent  should  be  given  to  thosr  people
 who  are  deprived  of  these  water  faci-
 lities,  so  that  they  could  use  it  for
 agricultural  purposes,  for  pumping
 water.  This  will  give  added  fnod-
 stuffs  to  the  country,  because  water  is
 one  of  the  means  for  increased  pro-
 duction,  apart  from  manure  and  good
 seed  It  is  said  that  manure,  sufficient
 manure,  would  by  itself  give  fifty
 per  cent  more  foodstuffs,  and  better
 seed  would  give  ten  per  cent  more.
 But  if  there  35  adequacy  of  water  it
 will  be  200  to  300  per  cent  If  electri-
 city  is  made  to  flow  up  where  the  तेष्चा
 water  cannot  go,  much  more  कतले
 could  be  brought  under  irrigation  And
 if  the  rate  structure  for  agriculture
 and  cottage  industries  is  lowered  it
 would  help  the  agriculturist  to  stav
 in  his  place  instead  of  running  to  the
 town.

 These  are  the  three  main  aspects
 which  I  wanted  to  place  before  the
 House  as  thev  have  not  been  plorcd
 by  others.  And  with  this  I  end  my
 speech.

 Shri  Ajit  Singh  Sarhadi  (Ludhiana):
 I  will  confine  mv  observations  to  two
 aspects  onlv,  namely,  the  policv  with
 regard  to  the  eenerating  and  distrihu-
 tion  of  electrictvy  as  set  out  in  the
 Bill  and,  secondly,  the  price  structure.
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 [Sbri  Ajit  Singh  Sarhadi)
 It  is  correct  that  India  has  made

 tremendous  progress  in  the  matter  of
 generating  electricity  as  is  borne  out
 by  the  figures  given  by  the  hon.
 Minister,  and  it  is  also  correct  that
 there  is  a  great  potential  for  genera-
 ting  electricity  in  the  country.  But
 it  is  also  equally  correct  that  electri-
 city  is  the  most  important  industry,
 or  if  I  may  put  it  differently,  the  most
 important  industrial  raw  material
 for  both  the  agricultural  sector  as
 well  88  the  industria]  scctor,  and  the
 Government  should  have  a  set  policy
 about  this  industry,  namely  generating
 of  electricity.

 When  this  very  Bill  was  to  be  refer-
 red  to  the  Joint  Committee  last
 November,  this  point  was  definitely
 taken  up  as  to  what  is  the  policy  of
 the  Government  pertaining  to  nation-
 alisation.  At  that  time  it  was  thought
 that  the  Government  had  yct  not  come
 to  a  decision  as  to  what  is  the  policy
 of  the  Government  with  regard  to
 nationalisation,  and  we  expected  that
 Government  will  be  able  to  come  to
 a  definite  decision  during  the  course
 of  the  proceedings  of  the  Joint  Com.
 mittee.  But  unfortunately,  in  the  Bill
 as  it  has  emerged  from  the  Joint  Com-
 mittee  we  have  yet  to  come  across
 what  the  policy  of  the  Government  is.

 Unfortunately,  the  hon.  Minister  has
 rejected  outright  the  question  of
 nationalisation,  not  on  the  plea  that
 that  is  not  the  policy  of  the  Govern-
 ment,  but  on  the  plea  that  it  would
 cost  a  very  large  amount  for  acquir-
 ing  the  electricity  undertakings.  The
 Policy  of  the  Government  should  have
 been  in  consonance  with  the  Indus-
 trial  Policy  Resolution  laid  down  in
 3986  which  gives  out  that  the  pattern
 should  be  that  the  basic  industries
 should  be  in  the  public  sector.  J
 would  say  that  electricity  is  certainly
 a  basic  industry,  a  key  industry  to
 the  other  industries  as  well  as  to  the
 agricultural  sector.  Therefore  it  is
 very  unfortunate  that  nationalisation
 has  not  been  adopted.

 AUGUST:5,  L090  Rieetrictty
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 And  while  bringing  jn  a  provision  in

 clause  6  where  an  option  hag  been
 given  for  the  acquisition,  first  to  the
 State  Electricity  Board,  secondly  te
 the  State  Government,  and  thirdly  to
 the  local  body,  it  has  not.  been  provi-
 ded  that  whenever  a  licence  is  re-
 voked  or  it  expires  the  concegn  should:
 be  taken  over  by  the  State  Electri-
 city  Board.  That  should  have  been
 there.

 As  to  the  purchase  or  acquisition  of
 the  undertaking,  a  very  relevant.
 suggestion  was  made  in  the  last  dis--
 cussion  by  Shri  Bharucha  that  com-
 pensation  could  be  given  by  bonds.
 redeemable  after  twenty  years  or
 such  period.  That  too  has  not  been.
 considered  by  the  Government.  There
 would  not  be  so  many  undertakings
 requiring  acquisition  at  one  time  en-
 tailing  such  a  heavy  amount.  Because,
 the  licences  expiring  at  any  one  time
 would  be  a  few  and  it  would  be  pro-
 gressive  acquisition.  Therefore,  bf
 would  request  the  hon.  Minister  and.
 the  Government  and  beseech  them  to
 consider  this  again.  It  is  very  import--
 ant  that  generation  of  electricity  as
 well  as  its  distribution  should  be  8
 function  of  the  Government,  particu-
 larly  in  view  of  the  developmental
 economy  through  which  we  2९
 passing.

 I  could  only  give  the  case  of  Punjab
 to  which  I  draw  the  attention  of  the
 hon.  Minister.  Punjab  has  mainly
 an  agricultural  economy.  It  has  also
 got  the  biggest  concentration  of  small-
 seale  industries.  Bhakra  js  situated
 there.  Unfortunately,  to  some  extent,
 this  point  has  not  been  stressed  so
 far,  but  it  is  a  matter  which  I  would
 emphasise.  There  is  no  heavy  indus-
 try  in  the  Punjab.  The  Punjab  State
 Government  has  approached  the
 Centre  for  the  installation  of  more
 power  houses  for  the  purpose  of  gene-
 ration  of  electricity  because  Punjab
 is  starved  out  of  electricity.  I  come
 from  a  Constituency  Ludhiana  which
 hag  the  biggest  concentration  of  small-
 scale  industries.  When  the  hon.  Minis-
 ter  of  Commerce  and  Industry  was_
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 there,  he  was  approached  by  the  indus-
 trialists  who  have,  on  their  own  ini-
 tiative  set  up  the  small-scale  indus-
 ties,  for  which  Punab  could  justifi-
 ably  take  credit  The  reply  that  was
 given  by  the  Mumuster  was  that  he  is
 helpless  and  it  is  the  concern  of  the
 Ministry  of  Irrigation  and  Power  It
 js  also  a  sad  aspect  that  whereas
 Punjab  has  got  so  many  power  stations
 at  the  Bhakra  dam,  but  40,000  to
 60,000  च्  have  been  allocated  to
 Delhi  and  more  than  !  lakh  kw  to
 Nangal  Firtailizer  Factory—this  2s
 subject  to  correction—-,  and  Punjab  35
 absolutely  starved  out  therefore
 Punjab  Government  should  approach
 the  Centre  that  it  be  assisted  to
 instal  new  power  houses  My  res.
 pectful  submission  to  this  hon  House
 and  through  you  to  the  Government
 is  this.  These  undertakings  should  be
 nationalised  for  this  reason  The
 Government  should  take  over  genera-
 tion  and  distribution  of  power  simply
 for  the  reason  that  these  backward
 areas  which  require  assistance  in  the
 supply  of  electric  energy  should  be
 given  such  assistance  I  am  very  glad
 and  I  am  also  grateful  that  the  hon
 Minister  has  said  that  he  has  got
 certain  proposals  in  mind  that  certain
 concerns  would  be  subsidised  We
 have  no  clear  picture  Nor  one  has
 been  given  I  would  certainly  stress
 that  this  point  should  be  kept  in  view
 and  these  backward  areas  which  need
 further  development  and  which  need
 further  assistance  should  be  given
 certain  priorities  Certamn  pnomnties
 should  be  fixed  For  that  reason,  I
 say—I  do  not  say  exactly  now;  that
 can  be  taken  up  later  also  if  amend-
 ment  cannot  be  made  now  but  there
 should  be  a  set  policy  as  to  how  we
 are  going  to  give  assistance  to  the
 backward  areas  Everyday  we  are
 not  having  legislation  on  this  subject
 This  Bill  has  come  after  a  long  time
 in  order  to  substitute  an  out  moded
 Act  of  9I0.  It  was  in  the  fitness  of
 things  that  it  should  come  with  a  set
 policy  pertaining  to  the  generating  and
 distribution  of  electricity

 I  will  not  take  much  time,  I  thank
 you  for  the  time  given  The  next
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 point  that  I  would  take  pertains  to:
 the  price  structure  Again,  I  am
 not  aware  of  the  conditions  prevailing
 in  other  States.  I  can  only  speak  of
 my  own  State,  Punjab  As  !  said,
 it  depends  on  an  agricultural  economy.
 The  canal  system  that  has  come  recen-
 tly—-we  are  grateful  for  that—has
 led  to  waterlogging.  The  water  level
 in  the  wells  has  risen  up  The  soakage
 capacity  of  earth  has  decreased  and
 any  time  heavy  rains  create  floods
 It  has  begun  to  be  increasingly  appre-
 ciated  that  lift  irrigation  is  one  thing
 which  is  successful  in  the  Punjab
 That  cannot  be  succcssful  unless  there
 is  electricity  and  at  a  cheap  rate  At
 five  annas,  you  will  appreciate,  how
 @  poor  agriculturist  could  afford  to-
 utilise  it  It  is  not  being  utilised  Of
 course,  as  my  hon  friend  the  previous
 speaker  said,  it  s  a  point  which  needs
 thinking  and  investigation  by  experts
 also  There  should  be  a  uniform  rate
 In  the  agricultural  sector,  in  the
 small-scale  industry  sector  ahd  in  the-
 village  and  cottage-industry  sector,
 it  is  for  the  Government  to  see  and
 guarantee  that  cheap  electricity  is
 supphed  I  hope  these  pomts  which
 I  respectfully  submitted  before  the
 hon.  Minister  will  be  considered

 Mr.  Deputy-Speaker:  I  must  repeat
 my  request  that  hon  Members  shal!
 be  very  brief

 Shri  Harish  Chandra  Mathur  (Pali):
 I  am  afraid  I  will  have  to  take  a
 little  time

 In  this  amending  Bill.  we  have  cer-
 tain  provisions  which  are  beneficial
 to  the  consumer  and  there  are  certain
 other  provisions  which  give  a  certain
 power  to  the  Government  for  better
 regulation  We  appremate  them  and
 we  welcome  those  provisions  But,  I
 venture  to  submit  that  I  am  deeply
 disappointed  and  dissatisfied  because  P
 feel  that  this  amending  Bil!  has  been
 brought  forward  without  taking  into
 consideration  the  changed  needs  and
 circumstances  obtaining  in  the  coun-
 try

 This  amending  Bill  is  unsatisfactory
 and  disappointing  because  it  has  no
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 goundahon  whatsoever.  It  is  just  in
 thin  air.  I  say  it  has  no  foundation
 because  there  33  no  bass  which  has
 been  taken  into  consideration  I  do
 not  know  if  the  Electricity  depart.
 ment  or  the  Ministry  of  Irrigation  and
 Power  have  formulated  any  national
 policy  even  to  this  day  We  all  know
 in  this  House,  we  have  a  tertain  policy
 an  respect  of  Industry  The  Industrial
 Policy  statement  has  been  there  It
 has  been  discussed  on  the  floor  of  the
 House  It  has  undergone  certain
 amendments  again  7  43956  The  Prime
 Minister  made  here  on  the  floor  of
 the  House  the  other  day  a  policy  state-
 ment  regarding  scientific  development
 But  much  more  important  than  both
 these  policy  statements  would  have
 been  a  policy  statement  regarding
 generation  and  supply  of  power  Be-
 cause  both  industry  and  science  would
 advance  with  generation  of  power  It
 must  be  clearly  realised  even  at  this
 stage  what  our  national  policy  35  in
 respect  of  generation  and  supply  of
 power

 I  have  before  me  the  948  Electri-
 eity  Supply  Act  In  this  Act,  2n  clause
 3,  an  authority  has  been  constituted
 which  35  called  the  Central  Electricity
 Authority  Further  down,  provision
 has  been  made  that  the  function  of
 this  Centrat  Electricity  Authority  35
 to  develop  a  sound,  adequate,  uniform
 national  power  pohcy  and  particularly
 to  co  ordinate  the  activities  of  the
 planning  agencies  Quite  a  few  days
 back,  I  wrote  to  the  hon  Munster
 asking  him  certain  information  and
 asking  him  particularly  whether  the
 Central  Electricity  Authorfty  has  for.
 mulated  any  national  policy  as  envi-
 saged  in  this  provision  of  the  Act
 which  was  enacted  in  948  They  are
 collecting  certain  information  and  they
 will  forward  that  information  to  me
 in  due  course  I  am  a  bit  amazed  to
 know  that  information  regarding  the
 policy  which  they  have  themselves
 formulated  has  got  to  be  collected
 from  somewhere  I  think  particularly
 that  information..regarding  the  policy
 which  they  have  formulated  and
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 which  they  want  to  be  adopted  should
 be  readily  available  and  it  should
 have  been  made  available  to  me
 immediately.  Because  we  have  not
 got  a  really  sound  national  policy  all
 our  difficulties  arise  That  is  why  I
 say  that  this  enactment  is  in  the  air
 If  we  had  a  sound  national  policy,  the
 amendments  and  the  provisions  of
 this  Bill  would  have  been  entirely
 different  They  would  have  been  re
 lated  to  that  policy

 I  go  a  step  further  and  submit  thet
 I  do  not  consider  that  the  Central
 Electricity  Authority  would  be  able  te
 formulate  a  real  national  pohcy  What
 js  the  composition  o?  the  Electricity
 Authority,  I  would  hke  to  know  A
 few  officials  of  the  Irrigation  Ministry:
 not  even  the  Minister  himself  I  think
 a  national)  policy  for  generation  and
 distribution  of  electricity  should,  as
 a  matter  of  fact,  be  formulated  by  the
 Cabinet,  should  be  submitted  before
 Parliament  and  only  after  due  deli-
 beration,  that  should  be  Adopted  as
 the  national  policy  for  generation  and
 distmbution  of  power  All  these  enact-
 ments  would  then  beentirely  different
 and  will  bear  some  reference  to  the
 present  needs  of  the  country  We  hava
 heard  criticism  coming  forth  from  all
 quarters  that  this  factor  has  not  been
 taken  into  consideration,  that  there  38
 no  provision  379  this  Bill  There  can-
 not,  naturally,  be  any  provision  be-
 cause  we  have  not  got  any  policy,  be.
 cause  we  have  not  given  proper
 thought  to  this  matter,  this  most  im-
 portant  matter

 As  my  hon  friend  there  pointed
 out,  the  entire  progress  of  the  Soviet
 Union  was  based  particularly  on  one
 aspect,  the  aspect  which  was  high-
 lighted  and  which  was  given  the  ut
 most  ymportance,  and  that  was  the  as-
 pect  of  generation  of  electricity
 Their  entire  programme  and  plan  ह अ
 basically  based  on  it,  and  the  major
 yardstick  with  which  they  assess  their
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 progress  and  advancement  is  naturally
 the  generation  of  power  Even  at  pre-
 sent  we  judge  any  country  by  how
 much  power  it  generates,  how  that
 power  is  distributed,  how  it  is  being
 utilised  Until  and  unless  this  nation
 has  got  a  clear  national  policy,  a
 pohey  which  3s  adopted  and  approved
 by  Parhament,  all  these  enactments
 would  just  be  fragmentary  and  of  no
 real  value  It  is  therefore  that  I  would
 most  respectfully  urge  he  hon  Mhn-
 ister  for  Irrigatio?  and  Power  to  ask
 the  Central  Electricity  Authonty  to
 take  into  consideration  the  demands
 and  needs  of  the  time,  to  collaborate
 with  other  non-officials  and  to
 formulate  a  policy,  and  I  would
 request  the  Minister  to  take  that  policy
 statement  to  the  Cabinet  and  place
 that  policy  regarding  ihe  generation
 and  distribution  of  power  before  this
 House  I  hope  this  will  be  done

 The  hon  Minister  made  a  statement
 as  to  what  they  are  doing  about  small-
 scale  industries,  and  I  was  a  hittle
 surprised  and  a  little  amused  to  find
 headlines  being  struck  in  some  papers
 regarding  the  subsidy  which  3  being
 given  to  the  small-scale  industnes

 The  Minister  of  [Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 Not  at  my  request

 Shri  Harish  Chandra  Mathur:  This
 statement  is  bemg  made  all  the  time
 by  the  Mimster  of  Industmes  and  I
 have  been  asking  them  at  every  meet-
 ing  whenever  this  point  3s  raised  to
 let  me  know  the  figure,  the  amount,
 which  has  been  given  in  subsidy  dur-
 ing  all  these  five  years  to  all  the
 small-scale  industries  in  all  the  various
 States  ‘You  will  be  surprised  that  it
 fs  a  few  thousand  rupees  I  say  it  is
 a  huge  joke  against  that  industry,  the
 small.scale  industry  It  has  given  the
 country  a  very  false  impression  that
 80  much  is  being  done  for  the  small-
 scale  industry  when,  as  a  matter  of
 fact,  during  all  this  time  you  will  find
 only  a  few  thousand  rupees  have  been
 given  by  way  of  subsidy  Is

 5  shat
 the

 satisfactory  way  of  solving  the  prob-

 (Amendment)  Bill
 lem?  Is  this  how  we  are  gong  to
 implement  our  national  policies?  Is
 thig  how  we  are  going  to  give  xmpetus
 and  initiative  to  the  small-scale  indus.
 try?  We  will  have  tb  decide  what  is
 going  to  be  our  treatment  of  the
 varlous  places

 We  do  not  know,  even  after  ttiee
 ll  years,  when  we  are  in  the  midst
 of  the  Second  Five  Year  Plan,  what
 are  the  rates  of  electricity  in  different
 parts  of  the  country  We  have,  as  »
 matter  of  fact,  made  cement  as  wel]
 as  steel  available  to  all  the  parts  of
 the  country  at  a  uniform  rate  The
 ste@l  which  is  imported  and  the  steel
 which  38  manufactured  in  the  coun-
 try  3s  available  at  Rs  600  per  ton  in
 Calcutta  as  also  at  Jaipur  “Why?
 because,  otherwise  there  cannot  be  #
 dispersal  of  industries,  otherwise,
 there  cannot  be  a  development  of
 mndustries  all  over  the  country,  it
 would  be  only  lopsided  But  power
 is  Much  more  important  than  _  steel.
 Steel  is  required  only  in  a  particular
 sector  of  industry,  steel  5६  required
 only  to  a  smaller  extent,  but  power
 ig  hecessary  in  every  hittle  mdustry.
 We  have  not  taken  this  smportant  step
 so  far  as  power  is  concerned

 There  are  certain  places  where  even
 to  the  small-scale  mdustry  power  ig
 available  only  at  eight  annas  a  umit.
 Do  you  think  any  industry  can  develop
 an  that  area,  when  power  is  available
 at  $  annas  or  at  a  cheaper  price  else-
 wrpere?

 All  these  anomalies  are  there  simply because  we  have  not  got  any  reat
 pobcy  which  has  got  to  be  imple- mented  I  need  not  go  into  3६  further
 This  lack  of  policy  has  resulted  in  so
 many  anomalies,  so  many  difficulties
 and  has  handicapped  the  growth  and
 development  of  the  various  parts  of
 the  country  in  different  ways  The
 policy  statement  should  also  take  into
 consideration  nationalisation  and  alt
 other  factors

 Another  matter  which  was  teferred’ to  was  the  Electricity  Boards.  We
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 (Shri  Harish  Chandra  Mathur)

 ‘have  given  certain  preferences  to  the
 Electricity  Boards  in  this  particular
 enactment.  I  should  like  to  have  from
 the  hon.  Minister  a  little  appraisal
 about  the  working  of  these  Electricity
 Boards  This  very  enactment  tells  us
 that  they  stand  for  the  Electricity
 Boards,  this  very  enactment  tells  us
 ‘that  they  want  to  give  a  certam  pre-
 ference  to  the  Electricity  Boards.  May
 I  ask  the  hon  Minister  what  his  ex-
 perience  is  of  the  Electricity  Board
 here  in  Delhi  itself?  Is  it  not  now  in-
 tended  to  wind  up  the  Electricity
 Board  and  run  it  departmentally  or
 try  some  other  ways?

 These  Electricity  Boards  have  deen
 hardly  a  success  anywhere.  Instead  of
 going  by  certain  fads  and  going  in
 that  particular  direction,  I  think,  be-
 fore  this  enactment  was  made,  a  sur-
 vey  and  assessment  should  have  been
 made  and  material  made  available
 to  this  House  as  to  whether  these
 Electricity  Boards  have  been  a  success
 and  whether  we  should  pursue  that
 policy  and  give  this  preferential  treat-
 ment  to  the  Electricity  Boards

 Even  this  very  enactment  envisages
 that  the  State  Government  will  giv2
 first  preference  to  the  Electricity
 Board,  and  if  the  Board  does  not  take
 up  the  concern,  the  State  Gove-n-
 ment  itself  will  take  it  up,  which
 means  that  certain  concerns  will  be
 cun  by  the  Electricity  Board  and  cer-
 tain  concerns  will  be  run  by  the  State
 Government.  I¢  we  have  come  to  a
 certain  conclusion,  then  we  must  feel
 that  at  least  in  a  particular  State  ‘ul
 the  power  generation  and  distribution
 should  be  in  the  hands  of  the  Flectri-
 city  Board.  There  is  no  question  +f
 the  State  taking  it  over.  Otherwise,
 we  will  have  two  parallel!  b-dies,  cer-
 tain  sections  being  run  by  the  State
 departmentally  and  part  of  the  gene-
 ration  and  distribution  being  done  by
 the  Electricity  Board  which  would  be
 a  highly  unsatisfactory  state  of  affairs.
 And  this  highly  unsatisfactory  state  of

 AUGUST  Yeso
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 affairs  is  envisaged  and  encouraged
 this  enactment,  Even  if  they  wan’
 to  continue  these  Electricity  Boards  in
 their  scheme  of  things,  even  if  they
 wanted  first  preforence  to  be  given  ‘o
 Electricity  Boards,  at  least  it  should
 have  been  provided  that  the  State
 will  not  take  over,  the  State  will  not
 be  given  any  prcference.  Le!  there  be
 cither  of  the  two,  the  Electricity  Board
 and  the  private  entrepreneur  or  the
 State  Government  itself.  Otherwise,
 we  will  create  sc  many  complications
 and  so  many  difficulties

 Then,  the  question  of  the  associa-
 tion  of  MPs  was  referred  to  by  cer-
 tain  Members.  Y  dv  not  kuow  whe-
 ther  the  association  of  MI’s  in  the
 Central  Electricity  Board  is  ot  all  use-
 ful  |  do  not  understand  what  v  ew.
 voint  35  going  to  be  brought  uy  by  the
 MPs  I  can  understand  the  association
 of  the  MPs  in  ‘he  Central  kicctrieity
 Authority  where  policies  are  to  be
 formulated,  and  I  wouid  strongly  urge
 १५९  hon  Munster  to  revise  the  com-
 position  and  the  structure  of  the  Cen.
 ‘ral  Electricity  Authority  acd  asso-
 tiate  not  only  c.rtain  MPs  bur  certain
 other  non-officrals  who  wou'c  be  a‘Je
 to  assist  the  Goverrment  -  formulat-
 ing  @  correct  pohcy  Actually  if  you
 gc  through  the  provisons  of  this  Bill,
 you  will  find  that  MPs  and  MLAs  are
 Farticularly  disqualified  f-.m  being Members  of  any  of  these  State  Electri-
 City  Boards  As  a  matter  of  frct,  so
 far  as  l  am  concerned  ny  personal \iews  are  very  clear  i  t-..,  matter
 that  the  MPs  should  never  be  asso-
 ciated  on  any  of  the  directorates  af
 these  public  enterprises.  But  if  M.Ps.
 are  to  be  associated  with  ~ther  public
 enterprises—we  are  havizyt  sc  many of  them  now—!  do  not  see  what  justi- fication  there  is  to  debar  Government
 from  having  MPs  on  the  State  Elec-
 tricity  Boards  My  objecticn  and  a
 very  strong  objection,  is  based  on  the
 fact  that  these  bodies  are  executive
 bodies;  they  take  executive  decisions;
 they  take  executive  responsibilities, and,  therefore,  no  MP.  or  MLA.
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 should  be  amociated  with  it  But  how
 are  these  bodies  different  from  other
 public  enterprises?  They  are  also
 executive  bodies;  they  take  executive
 decisions  I  think  it  38  time  that  the
 tion  Munster,  in  consuzation  with
 his  Cabinet  friends,  comes  to  a  defi-
 nite  decision  as  to  how  these  boards
 are  to  be  constituted  for  the  public
 enterprises  If  on  the  boards  in  the
 public  enterprises  in  other  sectors,
 they  are  going  to  associate  MP.s  and
 non-officials,  then  he  cannot  make  an
 exception  in  this  case

 4  hrs.

 Here,  in  the  case  of  these  boards,
 Government  have  gone  a  step  forward
 mis  not  merely  a  sitting  FP  or
 MLA  who  cannot  be  a  member  of
 these  boards  but  even  one  who  3३  not
 a  sitting  MP  or  MLA  but  who  had
 been  an  MP  or  MLA  six  months
 varher  cannot  be  a  member  of  these
 dSoards,  unless  and  until  he  has  left
 the  legislature  for  one  year,  he  is  dis-
 qualified  from  becoming  a  member  I
 do  not  very  much  appreciate  why  this
 particular  distinction  has  been  made
 80  far  as  the  State  Electricity  Boards
 are  concerned,  which  have  been  re-
 ferred  to  m  this  particular  enact-
 ment

 Then  4  want  to  invite  the  attention
 of  the  hon  Munster  to  the  very  lop
 sided  development  of  electric  genera-
 tion  There  are  certam  areas  which
 are  saturated  while  there  are  certain
 other  areas  which  are  complctely
 starved,  and  for  which  m  the  First
 Plan,  there  were  no  schemes,  and  mn
 the  Second  Plan  also,  there  are  no
 achemes  The  result  is  that  the  entire
 development  is  absolutely  lop-sided

 We  wou'd  like  to  know  from  the
 hon  Munster  whether  Government
 have  at  least  got  anv  scheme  in  this
 regard,  whether  they  have  given  any
 consideration  or  thought  to  this  matter,
 as  to  whether  we  are  to  proceed  in
 the  same  old  manner  and  have  a  lop-
 sided  development  m  this  country,  or
 whether  they  have  got  anything  in
 their  view,  saymg  that  in  the  Third

 Electricity  722
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 Five  Year  Plan,  any  partscular  district
 Which  is  not  served  by  any  of  the  big
 Projects  will  have  a  10,000  ह 2 2  set,  so
 that  the  needs  of  that  particular  dis-
 toct  are  satisfied  to  a  certain  extent
 At  present,  there  are  entre  districts
 With  five  hundred  to  six  hundred  vil
 lages.  which  are  completely  starved,
 and  no  development  is  taking  place
 th  those  areas  So,  Government  must
 &volve  a  certain  pohcy  to  see  that  at
 ‘east  those  places  where  there  are  no
 hig  projects  coming  up  are  given  some
 Sonsideration,  and  some  scheme  is
 Svolved  for  those  places

 I  would  now  wind  up  by  saying  that
 this  amending  Bill  which  has  only
 taken  into  consideration  certain  very
 thsignificant  matters  should  5९  recon-
 Sidered  after  a  real  national  policy  for
 the  generation  and  supply  of  electric
 Rower  has  been  formulated  We
 Should  have  a  clear  picture  of  the
 Whole  posstion;  at  least,  we  expect  the
 hon  Manister  to  place  before  this

 ouse  a  policy  statement  m  the  first
 Instance  and  then  we  shall  see  what
 further  amendments  should  be  made

 sh  gem  द... ल  (जलेसर)  डिप्टी  स्पीकर

 महोदय,  इस  बिल  के  सम्बन्ध  में  बहुते  सी  बाते

 कही  जा  चुकी  हैँ  |  ब  समय  नहीं  रहा  है,
 इसलिए  ज्यादा  बाते  जो  में  कहना  चाहता  था

 वह  में  अब  नहीं  कहूगा  ।  चन्द  बात  सिर्फ
 मिनिस्टर  साहब  की  खिदमत  में  अज  करूंगा  ।

 पहली  बात  तो  यह  है  कि  इस  बिल  में  दो

 तरह  की  बातें  की  गई  है  ।  लाइसेस  देते  वक्‍त
 लोकल  आधारिटी  और  स्टेट  इलेक्ट्रिसिटी
 बोर्ड  का  उतना  ध्यान  नहीं  रखा  गया  जितना
 कि  लाइसेस  रिवोक  करने  के  वक्‍त  रर्स्वा  गया

 है।  यह  सही  भी  है  क्योकि  जब  नये  लाइसेंस
 दिये  जायेगे,  जेसा  कि  माथुर  सरहब  ने  कहः  है
 झौर  दूसरे  सदस्यों  ने  भी  कहा  है,  गवर्नमेंट
 की  एक  पालिसी  होनी  चाहिए  कि  भागे  से  जो
 लाइसेंस  दिये  जायें  वे  जहा  तक  हो  सके
 पबलिक  सेक्टर  में  दिये  जाय,  क्योकि  बिजली
 का  उद्योग  एक  बडा  मोलिफ  उद्योग  है  |  इसके
 ऊपर  सारी  दस्तकारियों  का,  पौरे  चचन्दों  को
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 [at  कृष्ण  बचना]
 दारोमदार  है  t  इस  बास्ते  इस  उदयोग  का

 प्बलिक  शेक्टर  में  ही  रहना  ज्यादा  भच्छा  |

 दूसरी  बात  यह  है  कि  यह  मानापली  का
 था  है।  किसी  का  इसमें  कम्पिटीशन  नहीं
 है  जिस  क्षेत्र  में  बिजली  का  लाइसेंसदार
 बिजली  का  वितरण  करता  है  उस  क्षेत्र  के
 तमाम  कज्यूमर  चाहे  वे  छोटे  हों  था  बड़े  हों
 सब  झपनी  जिन्दगो  की  मुख्य  मुख्य  जरूरतों  के

 लिए  उसके  मोहताज  होते  हैँ  जैसे  रोशनी  है,
 एंला  है  ।  झगर  बिजलो  का  फ्यूज  चला  जाता

 है,  बिजली  की  लाइन  चलो  जाती  है,  भौर

 लाइसेंसी  भ्गर  उसकी  सुनवाई  न  करे  तो
 बेचारे  कज्यूमर  को  कोई  रास्ता  नहीं  हैं  सिवाव
 इसके  कि  वह  इहन्तिजार  करे  कि  बिजली
 कम्पनी  का  भादमी  कब  भाता  है  शौर  प्यूज
 को  लगाता  है  ।  रब  उसको  रोशनो  मिल
 सकेगी  ।  मोजूदा  कानूद  में  इस  सम्बन्ध  में

 बहु  व्यवस्था  थी  कि  झगर  ४८  घटे  में  लाइसेंसी
 इस  काम  को  नहीं  करता  नोटिस  पहुचनें  के
 बाद,  तो  कज्यूमर  को  यह  झ्लल्तियार  होगा
 कि  वह  झगर  चाहे  तो  मीटर  को  खुद  तोड़
 सकता  है  धौर  फ्यूज  को  लगा  सकता  है  ।
 लेकिन  शब  जो  यह  मौजूदा  बिल  लाया  गया  है,
 मेरी  समझ  में  नहों  झाता,  उसमे  से  कज्यूमर
 के  मामूली  अधिकार  को  भी  क्‍यों  निकालने
 की  कोशिश  की  गई  है  1  भब  केवल  यह  रास्ता
 पण्ल्ा  गया  है  कि  लाइस सी  का  यह  फर्ज  होगा

 कि  agXe wz & घटे  के  झ दर  उस  फ्यूज  को
 दुरुस्त  कर  दे  झगर  वह  न  करे  तो  क  ज्यूमर
 के  लिए  यहीं  रास्ता  है  कि  वह  इलेक्ट्रिक
 इंस्पेक्टर  को  दरखास्त  दे  या  गवर्नमेंट  को

 शिकायत  करे।  प्रोर  कोई  रास्ता  उसके  पास
 खुला  नहीं  है  ष्नो  मेरा  भापसे  यह  कहने  का
 बतलबव  बेह  है  कि  जो  सहूलियत  पहले  कज्यूमर
 को  थीं  वे  भी  कहीं  कहीं  इस  बिल  के  द्वारा
 घटाई  जा  रही  हैं  ।

 चरी  बात  में  यह  भर्ज  करूगा--भं  वही
 बात  कडा  जो  कि  झभी  तक  नहीं  कही  गई

 मै.एफावव'  s  i999
 Reena  Anan)
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 ईं--हि  दगर  भामूली  कंव्यूमर  का  भौदश”
 गलत  हो  जाय  तो  उसको  बहुत  पैसा  देगा

 पड़ता है  पौर  बशाबर  देना  पड़ता  है|  नई  दिल्‍ली
 में  हम  लोगों को  कई  दका  यह  परेशाती  होती

 है  कि  मीटर  गलत हो  जाता  है  हमने  देखा हैं
 कि  हमारी  कोठी  मं  कोई  भादमी  नहीं  रहा
 या  बहुत  कम  धादमी  रहे  फिर  भी  बिजली

 का  बिल  उस  महीने  में  बहुत  ज्यादा भा  यया  t

 दूसरे  महीने  में  जब  ज्यादा  भादमी  रहे  तो  विश
 कम  झाया  |

 उपाध्यक्ष  भमहोदद  :  मीटर  प्रादमियों  की
 ह...  पर  हो  झन्द्ाका  1...  ह... अ  )  बह  हो
 जितनी  बिजली  भाती  है  वही  बतलाता  है

 थी  कृष्ण  चना  :  जब  भादमी  कम  रहने  हैं
 शिब  तो  बिजली  भी  कम  ही  लर्  होती  है  ।
 जहा  बेट्स  एड  मेजस  का  सवाल  भ्राता  है  तो

 पवन  मेट  उसे  रेष्युलेट  करती  है  भ्रगर  किसी

 का  वेट  कम  होता  है  तो  उसे  सजा  देती  है  t
 किसी  को  गलत  बाट  से  तोलने  की  इजाजत
 नही  देती  +  इसी  तरह  से  गवनंमेट  का  महू
 फर्ज  होना  चाहिए  कि  इन  सीटस  की  बराबर
 देखभाल  करे  धौर  जो  मीटर  गलत  हों  उनको

 दुरसस्‍्त  कराये  |  क्षय  अगर  किसी  का  मीटर
 भ्रलत  होता  है  भोर  बहू  शिकायत  करता  है
 तो  वह  बेक  करते  हें,  एक  स्टेन्डड  मीटर
 लगाया  जाता  है  प्रगर  इससे  भी  किसी

 कज्यूमर  को  सतोष  न  हो  तो  उसे  झल्तियार
 है  कि  वह  इलेक्ट्रिक  इंस्पेक्टर  को  भपौल  करे

 और  जो  भी  केसला  इस्पेक्टर  कर  देगा  बह
 कज्यूमर  को  देना  होगा  ।  में  10 4  करना
 चाहता  हूं  कि  ऐसी  ऐसी  छोटी  छोटी  दिकक्‍्कर्ते
 है  कि  उन  का  हस  नहीं  हो  सकता  है  ।  उन  का
 एक  ही  हल  है  कि  उन  को  पब्लिक  सेक्टर  में
 हे  लिया  जाये  ौर  पब्सिक  सैक्टर  में  भी
 लोकल  झथारिटी  को  म्थादा  भ्रषिकार  दें-..
 भगर  बहू  लेना  चाहे,  तो  उस  को  मौका  देना

 चाहिये,  क्योंकि  भोफकल  प्रधारिटी  पर  बहां
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 के  रहने  वाले  लोगों  का  जितना  कंट्रोल  रह
 सकता  है,  वहां  उन  की  जितनी  बायथ  होती  है,
 उत्तती  कहीं  नहीं  होती  है  1  भगर  हम  ये

 शिकायतें  द्र  करना  चाहते  हैं,  तो  एक  ही  तरीका

 है  कि  शुरू  में  लाइसेंस  देने  में  भ्रौर  फिर

 लाइसेंस  रिवोक  करने  पर  उस  को  खरीदने

 का  झाप्शन  देने  में  लोकल  अथारिटी  को

 शेफरेंस  दिया  जाय  ।

 ह | औ  सरजू  पांडे  (रसडा)  उपाध्यक्ष

 महोदय,  इस  बिल  को  लाने  में  जो  मशा  थी,
 में  समझता  ह्  कि  बहू  मजा  तो  पूरी  हुई  नही,
 बल्कि  एक  उलटी  बात  हुई  ।  माननीय  मत्री
 ने  यह  बिल  सदन  के  सामने  रखते  हुए  यह
 फ़रमाया  था  कि  हम  इस  बिल  के  द्वारा
 उपभोकक्‍्ताधो  की  सुविधाओं  को  बढ़ाना  चाहते
 है  ।  साथ  ही  जन्हों  ने  यह  भी  कहा  कि  तमाम
 उपभोक्ताओं  को,  चाहे  वे  प्राइवेट  कम्पनियों
 से  बिजली  लेते  हो  शौर  चाहे  सरकार  से,
 समान  अवसर  दिलाना  चाहते  है  और  साथ

 ही  साथ  जो  लाहसेसी  है,  उन  के  ऊपर  केन्द्रीय
 सरकार  की  मदाखलत  के  लिये  यह  बिल
 लाया  गया  है  1  मगर  हुआ  उस  का  उलटो  ।

 हमारी  सरकार  आर  बार  समाजवाद  का
 नाम  तेती  है  और  कहती  है  कि  हम  समाजवाद
 की  और  बढ़  72  है  ।  मगर  जैसाकि  हर  बार
 देखा  जाता  है,  वह  समाजवाद  का  नाम  तो
 लेती  है,  लेकिन  काम  ऐसा  करती  है  कि

 हिन्दुस्तान  के  पृ  जीपतियों  को  अधिक  से
 अधिक  फायदा  हो,  जोकि  अब  तक  करोड़ो
 रुपये  कमा  चके  है  1  इस  कानून  में  यह  व्यवस्था

 होनी  चाहिये  थी  कि  हम  कदम-ब-कदम

 राष्ट्रीयकटरण  की  शोर  बढ़ते,  लेकिन  इस  के
 बजाय  यह  कहा  गया  कि  राष्ट्रीयकरण  नहीं
 किया  जा  सकता  और  जंसाकि  भ्भी  एक
 मातततीय  सदस्य  ने  कहा  है,  वह  इसलिये  नहीं
 कि  सरकार  की  नीति  नही  है,  बल्कि  इसलिये
 कि  उस  के  लिये  बहुत  झपधिक  मुभावज्ष  का
 रुपया  देना  पड़ेगा  ।  मैं  नहीं  समझता  कि

 ३42  LSD—?
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 यह  पालिसी  कहां  तक  उचित  कही  जा  सकती

 है  कि  जिस  कम्पनियो ंने  मुल्क  का  बहुत  सारा
 रुपया  कमाया  है,  हम  लोग  उन  को  फिर
 शौर  ब्पया  कमाने  का  मौका  दें  औौर  यह  भी

 कहें  कि  जब  कभी  सरकार  सोचेगी,  तो  उस
 को  कब्डे  में  लिया  जावेगा,  मगर  साथ  ही
 साथ  उन  को  जो  मुआवजा  दिया  जायेगा
 बाजार-माव  से  भी  अधिक  ।  में  नहीं  समझता
 कि  यह  कौन  सी  समाजवादी  पालिसी  है  t

 कानून  में  यह  व्यवस्था  होनी  चाहिये  थी  कि
 अगर  सरकार  महसूस  करती  है--अ्रव्वल  तो
 सवाल  यह  है  कि  सरकार  का  महसूस  करना
 ही  मूदिकल  है--वह  कब्र  महसूस  करेगी,

 यह  कहना  ही  मुश्किल  है--कि  किसी  कम्पनी
 को  लेना  देश  के  हित  में  है, तो  फिर उस  को
 कब्जे  में  ले  लेना  चाहिये  |  हम  खुद  प्राइवेट
 कम्पनियों  से  बिजली  लेते  है  ।  वें  बहुत  ज्यादा

 मुनाफा  कमाती  हैं  ।  हम  ने  बार  बार  प्रांतीय
 सरकार  से  प्रार्थना  की.  लेकिन  उस  ने  इस  में

 कोई  मदाखलत  नहीं  की  और  ये  कज्ज्यूमर्ज
 को  मजब्र  कर  के  ज्यादा  में  ज्यादा  पैसा
 कमाती  हैं  a  हस  बिल  में  यह  व्यवस्था  होनी
 चाहिये  थी  कि  अगर  सरकार  को  इत्मीनान

 हो  जाये  ता  वह  कम्पनी  को  ले  ले  और

 मुझावजे  की  जो  व्यवस्था  की  गई  है,  वहु
 नही  होनी  चाहिये  थी  ।  मुझ्नावज्ञा  कम  होना
 चाहिये  था  t

 wat  एक  माननीय  सदस्य  ने  कहा  कि
 विजली  के  देने  के  बारे  में  इस  बिल  में  कुछ
 परमेटेज  फिक्स  होनी  चाहिये  थी  कि  कितनो
 बिजली  ख्वेतीआादी  के  लिये  दी  जायेगी,
 कितनी  उद्योग-घधों  के  लिये  दी  जायेगी  और
 कितनी  दसरे  कामो  के  लिये  दी  जायेगी  t
 दिल्ली  में  हम  देखने  हे  कि  सारे  आफिसेज

 एयरकडिशन्ड  बने  हैं  ।  दूसरी  तरफ  गावों
 में  जा  कर  देखिये  ।  एक  तो  बिजली  मिलती
 नही  है  और  जो  मिलती  है,  यह  इतनी  महंगी
 है  कि  साधारण  प्रादमी  उस  को  इस्तेमाल

 नहीं  कर  सकता  है  ।  थोड  दिन  पहले  में

 बिहार  के  एक  गाव  मे  गया  था।  वहां  बिजली
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 लगाई  गई  थी  ।  जिस  झादमी  के  यहा  में

 ढ्हरा  था,  उस  ने  बल्थ  निकाल  लिया  था  t
 मै  ने  उस  से  पूछा  कि  यहा  बिजली  लगी  है,
 झाप  उस  को  इस्तेमाल  क्‍यों  नहीं  करते  हैं  !
 उस  ने  कहा  कि  साल  भर  की  जितनी  हमारी
 झामदनी  है,  वह  बिजली  के  टैक्स  के  बराबर

 होती  है,  वह  हम  कंसे  दे  सकते  है,  इसलिये
 में  इस्तेमाल  नहीं  कर  सकता  t

 कोशिश  तो  यह  होनी  चाहिये  थी  कि
 सस्ती  से  सस्ती  बिजली  खेंती-बाडी  भौर

 छोटे  छोटे  उद्योग-घ्धों  के  लिये  दी  जाती  t
 लेकिन  उस  के  लिये  कोई  व्यवस्था  नहीं  की

 गई  है  ।  रिहृद  डैम  की  बिजली  के  बारे  मरे
 सरकार  की  तरफ  से  पहले  यह  कहा  गया  था
 कि  प्रे  पूर्वी  उत्तर  प्रशण  को  नए  उस  फो

 बूनिट  के  हिसाब  से  बिजली  दी  जायेगी  1
 झभी  मालूम  हुआ  है  कि  झाषी  बिजली  बिडला
 को  किसी  कम्पनी  को  दी  जा  रही  है  शौर

 पहली  व्यवस्था  को  बदल  दिया  गया  है  ।  इस
 बिल  में  यह  व्यवस्था  होनी  चाहिये  थी  कि
 कितनी  बिजली  एयरकडिशनिग  के  लिये
 था  दूसरी  चीज़ां  के  लिय  दी  जायेगी  भौर
 कितनी  खेती-बाडी  मे  दी  जायेगी  |  इस  बिल
 में  इस  की  कोई  व्यवस्था  नहीं  की  गई  है  t

 झगर  सचम्‌च  हमारा  उद्देश्य  समाजवाद

 है  भौर  हम  चाहते  है  कि  मुल्क  में  मुनाफाखोरी
 ने  बढे  झौर  साधारण  भादमी  बिजली  का  उप-

 योग  कर  सके,  तो  फिर  उस  का  नेंशनेलाहइजेशन

 होता  जरूरी  है  t  यह  कहा  गया  है  कि  प्रगर

 कही  गड़बडी  हो,  तो  हस्पेक्टर  जा  कर  जाच
 करे  t  हम  जानते  हूँ  कि  हमारे  देश  में  सरकारी
 अधिकारियों  की  क्‍या  अवस्था  है  ।  गाव  के

 खोग--पैसे  वाले  लोग  दबाव  डाल  कर  झपना

 काम  करवा  लेते  है  शौर  वह  लोग  उन  के  हक
 में  पैसला  दे  देने  है  ।

 भी  एक  माननीय  सदस्य  ने  कहा  कि

 एम०  वीज ०  का  बोर्ड  बसा  दिया  जाये  |  में
 समझता  हूं  कि  यह  गलत  है  यह  अरूरी  है  कि

 AUGUST  8,  2800  Klectriciag  (Amendment).  ”  728

 बाहर  के  जो  लोभ  इस  काम  को  जानते  हैं,  उन
 का  बोडे  बनाया  जाय,  तो  ज्या  है  t  एम०
 पीज़०  और  एम०  एल०  एज०  को  भी  प्रैशर  में
 झाना  पडता  है  शौर  गलत  काम  करने  बढते  हैं  t

 हमारी  पार्टी  के  सदस्यों  ने  झपने  मिनट
 झाफ  डिसेंट  में  कुछ  सुझाव  दिये  थे,  जिन
 को  दोहरा  कर  में  समाप्त  करता  हु  ।  पहली
 बात  तो  यह  है  कि  बिजली  को  सस्ता  बनाने
 का  प्रयत्न  करना  चाहिये  ।  कोशिश  यह
 होती  कि  हम  कदम-ब-कदम  नेशनेलाइजेशन
 की  झोर  जानें  और  इस  सरह  का  कानून
 बनाते  t  हम  चाहत  थे  कि  इस  बारे  में  एक
 काम्प्रहेंसित  बिल  लाया  जाता  और  उस
 में  परसेंटेज  फिक्स  की  जाती  कि  कितनी
 बिजली  सेनी-बाड़ी  और  उद्योग-घषा  को
 दी  जायेगी  और  कितनी  एयरकडिशनिंग
 और  दूसरे  इस  किस्म  के  कामों  के  लिये  दी
 जायगी  t  प्रगर  यह  व्यवस्था  होती,  तो  ज्यादा
 अच्छा  होता  में  उस  घारा  का  विरोध  करता

 हू,  जिस  के  मुताबिक  यह  व्हा  गया  है  कि
 झगर  सरकार  का  इत्मीनान  हो  जाय  शौर  वह
 किसी  कम्पनी  को  लेना  चाहे,  जिस  का  ठेका
 समाप्त  हो  गया  है,  तो  बाजार  भाव  से  पद्रह
 परमेट  ज्यादा  दिया  जायेगा  ।  यह  कतई  तौर

 पर  गलत  है  शौर  में  माननीय  मत्री  जी  से

 झपील  करूगा  कि  वह  कम  से  कम  इस  पारा

 को  वापस  ल  ले  t  इससे  देश  में  मुनाफाखारी
 बढ़ेगी  शौर  देश  की  सम्पलि  उन  लोगा  के

 हाथा में  जायेगी,  जोकि  दश  को  लूट  लूठ  कर

 बरबाद  कर  रहे  हूं  ।

 Hafiz  Mohammad  Ibrahim:  Mr.
 Deputy-Speaker,  since  yesterday  uptill
 now  we  have  been  discussing  the  Bill
 which  was  introduced  in  connection
 with  the  amendment  of  the  Indian
 Electricity  Act  of  1910.  I  am  giad  to
 say  that  so  many  speeches  made  dur-
 ing  the  discussion  were  very  construc-
 tive.  The  speakers  made  good  sugges-
 tions  and  I  am  very  thankful  to  all  of
 them.
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 I¢  is  clear  now  that  within  the  short
 compass  of  time  available  to  me  at
 present  it  will  not  be  possible  for  me
 to  cover  the  entire  field  which  has
 been  traversed  here  during  the  dis-
 eussion.  I  will  only  try  to  deal  with
 certain  points  which  have  been  raised
 during  the  discussion  in  order  that  TY
 may  be  able  to  tell  the  House  through
 you  about  the  intentions  and  polities
 of  Government  in  regard  thereto,

 My  hon.  friend,  Shri  Harish  Chandra
 Mathur,  raised  a  very  important  ques-
 tion—l  am  very  thankful  to  him  for
 that.  Of  course,  there  should  be  a
 formulation  of  policy;  in  regard  to
 that,  the  Electricity  Act  of  1948,  as
 sea  ook  here,  vas  EOL  a  clear  provi-
 sion.  But  at  the  same  time,  he  already
 knows,  as  he  indicated  when  he
 wrote  me  a  letter  and  I  replied,  that
 we  are  taking  certain  steps.  I  hope
 that  in  the  near  future  we  will  be  able
 to  do  something  in_this  connection.

 Sir.  yesterday  in  my  speech  I  refer-
 red—rather  hinted  at  it—-that  we  are
 intending  to  amend  this  Act  of  948
 also.  It  will  be  examined  and  where-
 ever  it  is  found  necessary,  in  order
 that  the  provisions  may  cope  with  the
 present  day  needs,  amendments  will
 be  introduced  and  the  improvements
 suggested  by  the  hon.  Members  of
 this  House  will  also  be  taken  into
 consideration.

 During  the  discussion  one  of  the
 points  raised  relates  to  nationalisation.
 In  my  opening  speech  I  said  some-
 thing  about  that.  On  hearing’  the
 speeches  which  have  been  made  on  this
 question  I  have  come  to  the  conclu-
 sion  that  the  opinion  of  the  hon.
 Members  in  regard  to  nationalisation
 is  the  same  as  I  expressed  myself.
 What  I  expressed  was  that  electricity
 being  an  essential  service  is  a  fit
 subject  to  be  nationalised.  I  pointed
 out  only  that  on  account  of  the
 paucity  of  funds  required  for  all  sorts
 of  expenditure  in  regard  to  the
 development  of  this  country  it  would
 not  be  possible  to  provide  as  much
 money  as  may  be  required  for  this
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 pérpose.  Therefore,  this  sort  of  policy
 e#n  be  started  and  continued  at  a  slow

 Wherever  and  whenever  it  is
 pessible  it  will  be  done.  Wherever  it
 ह  seen  that  a  certain  licensee  is  not
 stpplying  as  he  ought  to  do,  then
 nationalisation  will  come.  I  wish  that
 tHe  day  may  come  soon  when  we
 nationalise  it  entirely  and  the  whole
 thing  will  be  in  the  hands  of  Govern-
 ment  for  the  benefit  of  the  public
 nere.

 Another  point  which  has  been
 raised  relates  to  the  cheap  supply  of
 electricity  for  agriculture  and  small-
 scale  industry.  I  said  yesterday  that
 J  quite  agree  with  that.  There  have
 pet:  cammunieatians  hatweaen  tha
 centre  and  the  States  at  present  on
 this  subject.  In  that  connection  I
 sgid  that  as  far  as  the  formula
 embodied  in  the  Act  of  4948  standing
 in  the  way  of  doing  something  is
 concerned,  I  am  going  to  examine
 that  position.  If  it  is  found  possible
 then  we  will  be  able  to  do  something
 a]s0  for  that.  As  far  as  the  help  of
 the  State  is  concerned,  we  are  pre-
 pered  to  do  that.  I  said  yesterday
 that  the  Centre  will  participate  in
 the  subsidy  which  shall  have  to  be
 given  for  the  purpose  of  reducing  the
 prices  of  electricity  for  small-scale
 industries  and  for  agriculture.
 (interruptions).

 Shri  ९.  R.  Patel  (Mehsana):  How
 many  States  have  implemented  this?

 filafiz  Mohammad  Ibrahim:  The
 question  of  implementation  by  the
 states  does  not  arise  at  present
 because  we  have  written  to  them
 only  recently.  This  offer  had  been
 mgde  to  them  in  the  month  of  june
 only.

 An  hon.  Member:  Why  so  late?

 fiafiz  Mohammad  Ibrahim:  There-
 fore  the  question  of  implementation
 does  not  arise  now.  One  thing  is
 certain;  that  is,  it  will  be  implement-
 ed  without  the  interference  of  the
 Central  Government  or  anybody  else.
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 {Hafiz  Mohammad  Ibrahim]

 If  you  examine  the  schedule  of
 prices  of  electricity  In  each  State  you
 ‘will  come  to  the  conclusion  that  each
 State  is  chargmg  much  leds  in  the
 ease  of  agmculture  and  small-scale
 industry  than  in  the  case  of  domestic
 use  I  have  the  list  with  me  and  if
 I  read  it  it  will  take  time  I  do  not
 think  3६  338  necessary  for  me  to  read
 ३६  out  If  any  hon  Member  wants  it
 I  wall  furnish  a  copy  of  3  to  hum

 Shri  Nagi  Reddy  (Anantapur)  It
 is  better  to  circulate  3t

 Hafiz  Mohammad  Ibrahim:  At
 present  I  am  presenting  it  only  for
 the  purpose  of  showmg  that  as  far  as

 the  small-scale  industry  and  agricul-
 ture  are  concerned,  the  consideration
 that  is  being  asked  for  in  this  House
 3s  already  being  paid  by  the  States
 or  by  the  Centre

 Shri  Harish  Chandra  Mathar.  |
 think  there  is  some  mnusunderstand-
 ang  ‘The  question  is  that  the  small-
 scale  industry  is  not  getting  even  the
 treatment  which  the  big  industries
 are  getting  Power  is  being  supphed
 to  big  industries  at  a  much  lower
 rate  than  for  the  small-scale  indus-
 tmes  So  far  as  home  consumption
 38  concerned  it  is  quite  clear

 Hafis  Mohammad  Ibrahim:  Therc
 is  no  question  of  home  consumption
 By  reading  this  schedule  I  have  come
 to  the  conclusion  I  have  expressed  I
 will  ask  my  hon  friend  Shri  Mathur
 to  sit  with  me  and  discuss  it  with  me
 If  at  is  wrong  I  will  correct  at  I  do
 not  deny  that  prices  have  to  be
 reduced  for  small-scale  industries
 and  for  agriculture

 Shri  Harish  Chandra  Mathur.  We
 are  satisfied

 Hafiz  Mohammad  Ibrahim  think
 this  is  enough  to  satisfy  the  House

 Shri  P.  BR.  Patel:  Is  the  price  of
 electricity  the  same  or  less  for  big
 mdustnes  as  for  domestic  purposes?

 Mr  Deputy-Speaker:  The  hon
 Member  wants  ६0  know  whether  the
 price  of  electricity  supplied  to  big

 a

 AUGUST  5,  i950  Electricity  (Amendment)  732,
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 industries  is  less  than  the  price  that
 4s  charged  for  domestic  purposes.

 Hafs  Mohammad  Ibrahim:  It  may
 be  so,  I  do  not*deny  because  I  have
 not  examined  that.

 Shri  Naushir  Bharucha:  It  i,  not
 50

 Hafiz  Mohammad  Ibrahim:  But  I
 will  examine  the  whole  question
 After  examination  whatever  is  poss-
 ble  will  be  done

 Shri  Harish  Chandra  Mathur:  That
 ३5  right

 Wafiz  Mohammad  TIbrahim:  Then
 thcre  was  a  complaint  in  some

 speeches  that  the  rural  area  has  been
 neglected  I  can  say  that  prior  to  the
 First  Plan  no  thought  was  ever
 bestowed  by  any  Government  any-
 where  in  India  on  the  electrificahon
 of  the  rural  areas—I  mean  the
 villages  But,  in  the  First  Plan  the
 idea  was  entertained  and  preliminary
 steps  were  taken  in  order  to  decide
 what  hus  to  be  done,  how  itis  to
 be  done  and  how  far  it  can  be  done
 All  these  questions  were  considered
 During  the  Second  Plan  there  has
 been  electrification  of  7,985  villages
 so  far  I  do  not  say  that  it  as  satis-
 factorv  I  do  not  say  it  is  much  But
 what  I  mean  :s  this  Steps  have  been
 taken  and  we  have  gone  towards  that
 side  in  order  that  villages  may  be
 provided  (Interruptions)

 Shn  P  R.  Patel.  When  he  sass
 that  the  rural  areas  are  looked  after,
 I  want  to  know  from  him  why  the
 project  that  was  to  be  implemented
 in  the  First  Plan  was  not  implement-
 ed  That  is  the  rural  area

 Mr  Deputy-Speaker:  He  himself
 has  admitted  that  not  much  attention
 was  paid  durmg  the  First  Five  Year
 Plan

 Shri  P  R  Patel.  That  was  put  by
 this  Government,  why  was  it  not
 umplemented?

 Hafiz  Mohammad  TIbrahie:  I
 conceded  that  during  the  First  Five
 Year  शिक्षा  not  much  attention  to  this
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 aspect  was  paid.  I  am  not  saying
 that  that  is  a  satisfactory  thing.  I
 seid  only  that  a  beginning  has  been
 made,  The  hon,  Member  made  a
 suggestion  that  so  far  nothing  has
 been  done.  We  have  to  make  a  start.
 I  am  pointing  out  that  the  start  has
 been  made  Let  us  make  an_  effort
 that  we  develop  it  as  expeditiously
 as  possible.  (Interruption).

 From  one  speech  at  least  at  appear-
 ed  that  this  amending  Bul  has
 favourable  provisions  for  licences,  I
 want  to  point  out  this  I  will  draw
 the  attention  of  the  hon,  Members  to
 a  few  provisions  in  it  from  which  it
 will  appear  that  no  provisions  detri-
 mental  as  far  as  the  personal

 jmterests  of  the  licensees  are  concern-
 ed  are  emboded  in  this  They  are
 embodied  in  this  Bill  I  requested  the
 hon.  Members  not  to  view  these
 matters  from  this  point  of  view  and
 think  that  the  Government  is  pro-
 licensees  or  pro-anybody  or  against
 anybody,  Government  has  to  serve
 every  citizen  and  has  to  take  interest
 m  every  citizen;  it  should  be  impar-
 tial  whatever  it  may  be  deemed  to
 be.  Now,  the  period  of  the  licence
 has  been  reduced  Is  that  provision
 m  favour  of  the  licensee?  So  far  the
 licence  could  not  be  amended  with-
 out  his  consent  Now  :t  can  be  done
 without  his  consent  Other  control
 measures  are  provided  here  and  they
 may  be  used  against  him.  His
 security  can  be  forfeited  if  certain
 things  happened  There  is  also  a
 new  provision.  Whatever  was  paid
 by  the  consumer  will  be  deducted
 out  of  the  compensation  which  will
 be  paid  to  the  lcensee.  The  required
 number  of  consumers  has  also  been
 reduced  from  6  to  2.  Much  has  been
 said  about  this  yesterday  and  today;
 it  hag  been  said  that  one  person
 should  be  allowed  to  apply  for  it.
 Yesterday,  I  have  pointed  out  that
 in  the  non-compulsory  area  a
 licensee  is  forced  to  supply  if  two
 persons  will  apply.  He  will  ask  the
 people  there  and  give  notice  and
 ascertain  whether  anyone  else
 wants  supply.  If  he  receives

 SRAVANA  14  488  (SAKA)  Electricity  734
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 t\o  applications,  he  will  supply. If  an  area  is  potential  why
 Should  not  two  people  be  there?  If
 .  a  potential  ares,  one  man  is

 Ving  and  if  he  wants  electricity,  it
 Will  never  be  impossible  to  find  out
 ®Xother  person.  There  will  be  no
 Gimicuity.  It  will  be  easier  than

 ore

 Shri  Braj  Raj  Singh  (Firozabad):
 y  not

 en?
 accept  my  amendment

 Hafiz  Mohammad  _  Ibrahim:  Do
 these  arguments  lead  to  the  conclu-
 Sion  that  the  amendment  as  neces
 S\ry?  It  does  not  mean  that  the
 ®endment  should  be  accepted.

 As  regards  the  5  per  cent  which
 Will  be  allowed  to  the  licensee,  much
 has  been  said  about  it  But  this  5  per
 C€nt  is  only  in  name.  If  calculation  is
 Made,  it  will  probably  be  reduced  to

 per  cent  net  Therefore,  it  is  not
 9  thing  which  should  be  objected  to.

 Shri  Panigrahi:  How  does  this  5  per
 “Gnt  come  to  2  per  cent?

 Mr.  Deputy-Speaker:  It  would  be
 Clear  to  the  hon  Member  य  he  waits.

 Hafiz  Mohammad  Ibrahim:  Two
 things  were  said  ahout  UP  I  do  not
 think  that  I  should  say  much  about

 em  because  the  persons  who  said
 them  are  not  here  and  so  I  leave  them
 0५६

 Shri  Harish  Chandra  Mathur:  The
 UP  Chief  Minster  has  explained  it

 4lly  an  the  Assembly  the  other  day.
 Hafiz  Mohammad  Ibrahim:  Not  that

 thing  It  has  been  said  that  a  tenant
 May  not  be  able  to  avail  the  convenie-
 Nbe  that  is  going  to  be  provided  by  this
 Bil.  At  the  time  of  vacating  the
 House,  the  electricty  installation  may
 be  there  The  owner  may  not  pay

 Sr  it  and  take  it  over.  The  tenget
 May  not  also  be  allowed  go  take,  it
 @away.  That  was  the  explanation
 Elven.  I  think  we,shoyld  not  agneern
 Ourselves  with,  oe  renter  p>
 dy  will  know  the  consequences  स्
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 taking  electricity:  what  may  happen  or
 what  may  not  happen  One  will  take
 action  in  regard  to  this  matter  with
 open  eyes  He  is  not  the  owner  of  the
 house  When  he  vacates  the  house
 owner  would  rather  force  him  to
 restore  the  house  to  the  same  condi.
 tion  im  which  १६  was  found  when  he
 eccupied  it  He  may  take  it  away  or
 there  may  be  some  compromuse
 between  the  two  On  this  ground  it
 should  not  be  said  that  the  tenant
 should  not  be  allowed  tc  take
 electricity  So  many  are  engaged  in
 industry,  they  are  earning  their  income
 out  of  industry,  they  are  helping  the
 country  with  that  industry  They  are
 laving  m  the  house  of  others  For  the
 industry,  electricity  33  required  but  the
 owner  does  not  allow  that  I  came
 across  several  such  cases  in  UP  where
 the  tenants  were  not  allowed  by  the
 owners  to  take  electricity  So,  I  think
 it  is  very  necessary  and  in  the  interest
 of  the  development  also  this  provision
 should  be  there  It  should  not  be
 opposed

 Shri  Harish  Chandra  Mathur  spoke
 about  the  Members  of  Parlament
 being  members  of  the  electricity  board,
 provided  under  the  Act  of  948  The
 only  function  assigned  to  that  board  35
 to  make  rules  and  the  rules  framed  by
 that  board  will  be  placed  before  this
 House.  That  wll]  be  considered  by  the
 Members  of  Parhament  and  in  that
 way  Parhament  will  have  the  supreme
 authority  (Interruption.)

 An  Hon.  Member-
 always  supreme

 Parhament  1७

 Hafiz  Mohammad  Ibrahim.  Then
 why  25  it  degrading  itself?  Why  are
 amendments  proposed  that  the  Mem-
 bers  of  Parliament  should  be  given  a
 place  among  the  members  of  the
 electricity  board  (Interruptions)
 There  should  be  no  such  amendment
 I  do  not  accept  them

 Shri  Narayanankutty  Menon
 (Mukundapuram)  Regarding  the
 UP.  affair,  he  has  said  that  the  hon

 AUGUST  5,  950  Slectricity  (Amendment)  736

 wembers  who  raised  it  are  not
 present  here.  The  U.P.  question  was
 rgised  by  Shri  Pamgrahi  and  he  is
 tyere.  He  referred  to  the  loans
 advanced  to  Martin  Burns  Ltd.  If
 there  is  time,  the  hon  Minister  may
 apswer  that

 हाफिज  भुहर्मद  इश्नाहीम  :  यह  बहुत
 सोडा  बोले  ।  उन्हों  ने  सिर्फ  इतना  कहा  था

 कि  उत्तर  प्रदेश  गवर्नेसेंट  ने  मार्टन  कम्पनी
 की  इसलिये  नहीं  खरीदा  कि  उन  को  बहुत
 हपया  देना  पडता  ।  मे  ने  जो  कहा  वह  दूसरे
 साहिबान  के  जवाब  में  था  जिन्‍्हो  ने  कि  रिहन्द
 डम  भर  दूसरी  चीजो  के  बारे  में  कहा  था  ।

 Be  spoke  only  about  a  very  small
 point  I  did  not  think  it  necessary
 even  to  contradict  that,  although  I
 yxnmew  what  was  the  position  His  m-
 formation  on  that  point  is  not  correct
 tpat  they  refrained  from  purchasing
 pecause  they  have  to  make  heavy  pay-
 ments  There  may  be  so  many  things
 of  account  of  which  one  may  refrain
 from  doing  something  I  do  not  think
 qpat  I  should  disclose  a  UP  matter  in
 tes  House  That  was  not  the  position
 y  was  saying  about  electricity  com-

 piaints  One  hon  Member  raised  a

 question  about  Rihand  Dam

 Shri  Braj  Raj  Singh:  It  was  I  who
 raised  the  question  about  Rihand  Dam,
 ard  I  am  here  to  hear  from  him  some-
 tping  about  that

 Hafiz  Mohammad  Ibrahim:  I  am
 afraid  my  hon  friend's  information  is
 ofly  hearsay,  received  from  others  I
 yas  trying  to  contradict  only  those
 who  had  got  firsthand  knowledge  But
 fer  the  benefit  of  my  hon  friend  If
 my  point  out  that  today  the  entire
 area  which  was  going  to  be  served  by
 pihand  Dam  35  served  by  electricity
 puring  my  stay  there  three  or  four

 power  stations  have  been  constructed
 afd  they  are  going  to  supply  power  to
 egch  and  every  district  That  area
 js  not  suffering  now.  The  idea  of
 Rihand  Dam  was  entertained  in  the

 yer  1946,  twelve  years  ago.  At  that
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 time  an  area  was  fixed  in  regard  to
 that  project,  to  which  area  that  elec-
 tricity  will  be  taken  in  order  to  benefit
 those  people.  But  now  the  position  has
 changed.  So  far  U.P.  has  got  no  big
 andustry  If  it  is  advantageous  for
 a  State  to  have  a  big  :ndustry  and  a
 small  mndustry—both—-and  U.P.  tried
 to  have  a  big  industry  there  and  for
 that  purpose  it  gives  any  part  of  its
 generation  work,  I  do  not  thmk  it  can
 be  objected  to  As  far  as  the  suffering
 of  those  people  in  regard  to  electri-
 city  s  concerned,  I  was  going  to  point
 out—in  my  face  he  should  have  said
 that  that  i,  the  part  which  ts  not
 served  today  by  electricity  and  which
 was  going  to  be  served  by  Ruihand
 Dam—that  the  Rihand  Dam  area  is
 sere’  ‘vy  thetinmty  Sobay.

 श्री  wo  मा०  सिह  (चन्दौली)  मैं
 जानकारी  के  तौर  पर  यह  जानना  चाहता
 हैं  कि  पूर्वी  उत्तर  प्रदेश  में  कितने  गावों  को
 कार्टेज  इंडस्ट्रीज  के  लिये  बिजली  मिल  रही
 है

 हाकिश  मुहम्मद  इब्राहीम  मुझ  को  तो

 यह  बात  मालूस  नहीं  है  कि  कितने  यावों  को
 दी  गई  है  |  में  तो  सौल  डेड  साल  से  वहा  नहीं

 हू  ।  लेकिन  मे  ग्रज्ञं  करता  ह  यकीन  से  कि

 वहा  कोई  दो  सौ  या  डे३  सी  गावो  को  बिजली
 दी  गई  है  ।

 शी  सरज  पांडे  उत्तर  प्रदेश  भरकार
 मे  बिडला  स  समझौता  किया  है  कि  इस  पे  से
 आधी  बिजली  बिडला  कम्पनी  को  दी  जायगी
 झ्ौर  आधी  में  से भर  लोगा  को  दी  जायेगी,
 क्या  यह  सही  है  ”

 हाफिश  मुहम्मद  इब्ाहोम  यह  मुद्दा
 मेरे  यहा  झाने  के  बाद  का  है  ।  मुझ  को  उस
 के  बारे  मे  खबर  नहीं  है  ।

 Mr.  Deputy-Speaker:  The  question
 ia:

 ‘That  the  Bull  further  to  amend
 the  Indian  Electricity  Act,  1910,
 as  reported  by  the  Jomt  Commuit-
 tee,  be  taken  into  consideration”

 The  motion  was  adopted,

 SRAVANA  व,  88]  (SAKA)  Electricity  738
 (Amendment)  Bill

 mr.  Deputy-Speaker:  We  shall
 now  take  up  the  Bill  clause  by
 clause  The  Question  is:

 “That  clause  2  stand  part  of
 tne  Bill”

 The  motion  was  adopted,

 Clause  2  was  added  to  the  Bill
 Clause  $

 Mr.  Deputy-Speaker:  Are  there
 an¥  amendments  to  clause  3?

 shri  P.  R.  Patel:  Suir,  I  beg  to
 meve’

 Page  3,—

 after  line  5,  add—

 RIAD  ‘anal.  seala  conduits
 gaeans  an  imdustry  worked  by
 electrical  energy  on  a  motor  ef
 not  more  than  0  HP.”  (54)

 Sir,  this  amendment  38  meant  only
 to  define  a  small  scale  industry  The
 intention  33  that  cheap  electricity  be
 given  only  to  very  small  industries.
 I  do  not  want  to  say  anything  more
 on  this  point

 Mr.  Deputy-Speaker:
 p¢en  said

 Enough  has

 Shri  Naushir  Bharucha:  Sir,  I
 a¢sire  to  move  an  amendment

 Mr.  Deputy-Speaker:  When  was
 the  notice  given?

 Shri  Naushir  Bharucha:  It  is
 amendment  No  16,  Sir,  but  I  want  to
 move  it  in  a  slightly  modified  form.

 Mr  Deputy-Speaker:  I  am  told
 that  the  Government  33  prepared  to
 accept  it  with  a  little  modification.
 He  may  move  it

 hri  Naushir  Bharncha:  I  am
 moving  it  in  the  modified  form,  I
 beg  tO  move.

 Page  3,  hne  8,—
 add  at  the  end—

 “and  includes  any  Board  which
 functions  in  that  State  under
 sections  6  and  7  of  the  said  Act.”
 (18).
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 Mr.  Deputy-Speaker:  Is  the  Gov-
 ernment  accepting  this?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  Yes

 Mr.  Deputy-Speaker:  Then  I  shall
 put  that  first  The  question  is.

 Page  3,  line  8,—

 add  at  the  end—

 “and  includes  any  Board  which
 functions  mm  that  State  under
 sections  6  and  7  of  the  said  Act”
 (16)

 The  motion  was  adopted

 Mr.  Deputy-Speaker:  I  shall  now
 put  amendment  No  54  The  question
 is:

 Page  3,—

 after  line  5,  add—

 १११  ‘small  scale  industry’
 means  an  industry  worked  by
 electrical  energy  on  a  motor  of
 not  more  than  30  HP”  (54)

 The  motion  was  negatived.

 :
 Mr,  Depaty-Speaker.  The  question

 “That  clause  3,  as  amended,
 stand  part  of  the  Bll”

 The  motion  was  adopted

 Clause  3,  as  amended,  was  added  to
 the  Bull,

 Clause  4

 Mr.  Deputy-Speaker:  What  are  the
 amendments  to  clause  47

 Shri  Panigrahi
 te  move

 Page  3,—

 omst  lines  30  to  32  (I)

 (Puri)  Sir,  ]  beg

 Shri  Supakar:  My  amendment  No
 5]  is  the  same  as  amendment  No  }.

 AUGUST  5,  1  Electricity
 (Amendment)

 mw

 Ghri  P.  BR.  Patel:  I  beg  to  move:

 Page  3,—

 for  lines  30  to  $2,  घ: .

 qa)  था  item  Q),  after  the  words  “Ww
 respect  of  the  supply  of  energy”,  the
 following  shal!  be  mserted,  namely

 “which  in  case  of  supply  of
 energy  for  agriculture  and  its
 allied  works  and  also  for  small?
 scale  industry  shall  not  exceed  40
 naye  paise  per  unit”  (55)

 Shri  Panigrahi:  Sir,  I  }ust  wanted  to
 submit  that  the  provision  for  ate
 regulation  existed  in  terms  of  clause  १3
 and  the  Schedule  to  the  Indian  Elec-
 tneity  Act,  9I0  After  the  passing  of
 the  Act  of  1948,  a  clear  profit  or  rea-
 sonable  return  of  6  per  cent  was
 allowed  So,  it  was  decided  to  forego
 this  provision  in  clause  ll  and  the
 Schedule  to  the  Indian  Electricity  Act
 of  90  But  Sir,  I  would  lke  to  sub-
 mut  that  this  6  per  cent  net  profit  is
 enabling  the  electricity  undertakings
 which  are  worked  privately  to  mani-
 pulate  their  accounts  to  such  an  extent
 that,  even  if  it  35  possible  for  the
 State  Governments  or  their  inspectors
 to  check  their  books  of  accounts,  what-
 evel  profits  they  earn  always  come
 within  the  margin  of  6  per  cent  with
 the  result  that  the  rate  charged  per
 unit  of  electricity  can  nevcr  be  reduc-
 ध्ठ  I-can  just  cite  one  instance  The
 rates  which  are  being  charged  for  the
 Jast  40  yeas  by  the  Octavius  Company
 in  Cuttack—it  has  got  two  power  sta-
 taons  one  at  Cuttack  in  Orissa  and  the
 other  m  Bihar—are  six  annas  per  unit.
 For  so  many  years,  at  has  been  eiving
 more  and  more  dividends  and  earning
 more  profits,  but  their  books  show
 that  they  are  earning  a  profit  within  6
 per  cent  Therefore,  they  charge  six
 annas  per  unit  in  Cuttack  It  is  now
 getting  the  bulk  of  :ts  supply  of  eler-
 tne:ty  from  Hirakud  at  a  very  cheap
 rate  of  0  naye  pawe  per  unit  But
 after  getting  electric  supply  for  49
 nP  per  unit  from  Hirakud,  it  still  goes
 on  charging  six  annas  per  unit  at
 Cuttack  So,  I  would  submit  that  the
 old  provision  should  also  be  zetained,
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 that  is,  the  provision  about  fixing  a
 maximum  price  limit.  So,  with  a  view
 to  this  aspect  of  the  matter,  I  have
 moved  this  amendment.

 Shri  Supakar:  I  shall  be  very  brief
 in  view  of  the  fact  that  I  have  append-
 ed  rather  a  long  Minute  of  Dissent  on
 this  particular  point.  Apart  from  those
 arguments  in  the  Minute  of  Dissent,  I
 may  say  that  after  the  948  Act  was

 paysed,  the  Advisory  Board  was  formed
 mn  the  year  953  to  go  into  both  the
 Acts  of  90  and  948  and  :t  must  have
 gone  into  the  action  and  reaction  of
 thig  partacler  section,  section  3,  and
 clauses  X  and  XIA  in  the  Schedule  in
 the  9I0  Act  and  also  section  57  and
 Schedules  VI  and  VII  of  the  948  Act.
 Even  after  a  thorough  study  of  these
 two  apparently  conflicting  standards,
 as  is  suggested  by  the  Government,
 they  did  not  suggest  any  amendment  to
 the  Act  of  1910.

 Now,  we  are  told  that  unless  we  do
 away  with  the  clause  regarding  the
 limits  of  price  there  will  be  an  incon-
 sistency.  But  I  would  submit,  as  I  have
 submitted  earlier,  that  there  will  be
 no  inconsistency,  and  we  should  see
 that  the  present  clause  prevails
 masmuch  as,  whenever  there  is  a  con-
 flict,  this  clause  gives  the  consumer  tne
 rule  of  thumb  or  a  ready  reference  as
 to  the  amount  and  the  rate  that  28
 payable  by  him

 On  the  other  hand,  the  formulae  that
 are  mentioned  in  Schedules  चहु  and
 VII  and  section  57  of  the  948  Act  are
 rather  compleated  and  it  is  not  pos-
 sible  even  for  the  Government  to
 know,  385  ४७  Our  experience,  on  what
 besis  these  rates  are  calculated.  There-
 fore,  I  would  submit  that  rather  than
 domg  away  with  the  limits  of  price,
 as  is  suggested  in  the  present  clause,
 they  should  so  adjust  the  provisions
 under  the  948  Act  so  as  to  conform  to
 the  needs  of  fixing  a  maximum.  I
 believe  that  it  will  be  a  great  progress
 in  the  development  of  electricity  if  we
 retain  this  clause  relating  to  the  fixing
 of  the  maximum  limit  in  the  body  of
 the  licence  itself  so  that  it  could  give
 a  firm  mdication  to  the  consumer  as
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 to  the  limit  up  to  which  he  is  liable  to
 pay.

 Shri  P.  है,  Patel:  I  have  moved  my
 amendment  I  have  been  very  glad  to
 hear  from  the  hon.  Minister  that  the
 Government  intends  to  supply  electri-
 city  at  a  cheap  rate  to  the  ugricul-
 turists  for  agricultural  use.  He  also
 said  that  electricity  ७  supplied  at  a
 lower  rate  for  agricultural  purposes
 than  for  domestic  purposes.  I  think
 that  s  always  the  case  everywhere,
 and  eclectrie:ity  35  supplied  to  bigger
 industries  at  a  lower  rate  than  for
 agriculture  or  small  industries.  But,
 for  the  Minister’s  knowledge,  )  want
 to  say  one  thing.  When  electricity  is
 supphed  for  agricultural  use,  there  is
 a  minimum  charge  and  even  though
 electricity  is  not  used  an  the  monsoon
 season,  the  agriculturists  are  charged.
 That  works  up  to  the  maximum  charge
 and  thus  the  agriculturists  have  to  pay
 more  than  that  which  is  charged  for
 domestic  purposes.

 At  the  same  time,  the  Minister  said
 that  the  Government  is  thinking  of
 supplying  electnicity  for  agricultural
 uses  at  a  cheaper  rate  29  withdraw
 my  amendment  if  the  assurance  comes
 from  the  hon  Minster  that  the  Gor-
 ernment  wi)l  take  action  within  six
 months  I  do  not  think  the  hon.  Min-
 ister  considers  the  matter,  but  if  he
 considers  the  matter  and  promises  on
 the  floor  of  the  House  that  the  Gov-
 ernment  will  take  action  within  six
 months  or  say  one  year  and  supply
 vlectricity  to  agriculture  and  small
 industries  at  a  cheap  rate  not  exceed-
 ing  30  nP  per  unt,  I  will  be  very
 happy  to  withdraw  this  amendment.

 Mr.  Deputy-Speaker:  It  is  better
 that  he  sticks  to  his  amendment!

 Shri  ह  द,  Patel:  But  the  Minster
 said  the  other  day  that  if  necessary  he
 will  amend  the  Act  of  1948.  For  this
 purpose,  if  it  could  be  necessary  to
 amend  the  Act  of  1948,  what  is  the
 sense  in  amending  the  present  law
 which  authorises  the  Government  to
 fix  the  rate  of  supply  for  agriculture
 or  any  other  purpose?  I  only  desire



 943  Indian

 {Shri  P.  R.  Patel]
 that  the  Government  should  have
 authority  to  fix  the  rate  of  electrical
 energy  supplied  in  the  case  of  agri-
 culture  and  small  industries  I  hope
 the  hon.  Minister  will  be  good  enough
 to  accept  this  amendment

 Shri  Krishna  Chandra  rose—

 उपाध्यक्ष  महोदय  क्या  माननीय  सदस्य
 भी  बोलना  चाहते  &  ?

 शी  कृष्ण  कना  :  मेरे  दो  प्रमेडमेट्स

 हब

 Mr,  Depnuty-Speaker:  There  are  4$
 Clauses  that  ought  to  be  gone  through
 within  one  hour  which  has  been  fixed
 by  the  House  The  maximum  that  I
 could  allow  in  addition  to  that  one
 hour  has  also  been  exhausted  There-
 fore,  I  shall  have  to  put  to  the  vote
 at  345  all  the  clauses  that  may  be  left.
 If  hon  Member,  want  that  all  clauses
 should  be  discussed  they  should  pro-
 ceed  at  a  quicker  pace  That  is  my
 request

 Shri  Krishna  Chandra.  I  beg  to
 move

 Page  3,  after  lhne  28,  msert

 “(aa)  for  clause  (c),  substitute—

 “(c)  A  local  authority  if  it  is
 an  applicant  for  the  hcence  shall
 be  given  preference  over  any
 other  person”  (40)

 Page  8,  for  lines  30  to  32,  substitute—

 “a)  an  item  Q),  after  the
 words  “in  respect  of  the  sup-
 ply  of  energy”,  the  words
 “which  hmut  shall  be  kept  lower
 ayn  case  of  supply  of  energy  for
 agriculture  and  also  for  small-
 scale  industries”,  shall  be  tnsert-
 ed”  (4l)

 र्मेडमेट  नम्बर  ४०  में  में  ने  यह  प्रोपोज
 किया  है  कि  जब  बिजली  के  लाइसेंस  के  लिये

 दरल्वास्ते  झायें,  उन  में  भ्गर  लोकल  भ्रथारिटी
 की  दरश्वास्त  है,  तो  उस  को  भ्रौर  किसो
 झादमी  के  मुकाबले  में  प्रेफ़रेंस  दिया  जाये  |

 AUGUST  5,  3989  Stectricity  (Amendment)
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 हाफिज  मुहस्मद  इब्न :  यही  कानून
 ॥

 शमी  कृष्ण  चना  नही  है  ।  जब  लाइसेंस
 रिवोक  किया  जाता  है,  था  उस  की  मियाद
 खत्म  हो  जाती  है,  तब  तो  कानून  में  लोकल
 अ्थारिटी  को  यह  झाप्णन  और  किसी  ह: अ
 के  मुकाबले  में  दिया  गया  है,  लेकिन  जैब
 लाइसेस  पग्राट  किया  जाता  है,  तो  लोकल
 अ्रथारिटी  की  एप्लीकेशन  को  किसी  दूसरे
 मामूली  शख्स  के  मुकाबले  में  भी  प्रेफरेंस  नहीं
 दिया  जाता  है  t  मेरा  प्रमेडमेंट  यह  है  कि
 अगर  कोई  लोकल  प्रधारिटी  लाइसेंस  के
 लिये  दरख्वास्त  दे,  तो  उस  को  किसी  मामूली
 आदमी  पर  प्रेफरेस  दिया  जाये  |

 कानून  में  लाइसन्स  देने  के  बारे  में  एक

 यह  धार  है  कि  लाइसेस  में  लिमिट  फिक्स  कर

 दी  जायगी  कि  उसी  लिमिट  में--उसी  सीमा

 में  लाइसेन्सी  बिजली  का  चार्ज  लगा  सकेगा,
 उस  से  श्ागे  नहीं  बढ  सकेगा  ।  श्र्ब  यह  धारा
 निकाल  दी  गई  है  ।  म॑  चाहता  ह्  कि  गवनंमट
 का  यह  जो  श्रधिकार  है,  उस  भ्रधिकार  को

 बदस्तूर  रखा  जाय,  बल्कि  उस  में  ओर  इज़ाफा
 किया  जाय  भौर  यह  दत  रख  दी  जाय  कि

 यह  सीमा  खेती  मौर  छोटे  छोटे  उद्योग-

 धधा  के  लिये  अ्रपक्षतया  कम  रबी  जायेगी  ।

 5  hrs.

 The  Deputy  Minister  of  Irrigation
 and  power  (Shri  Hathi):  With  regard
 to  the  amendments  of  Shri  Panigrah.,
 it  as  known  that  in  the  2940  Act,  this
 provision  of  fixing  the  maximum  rate
 was  kept  But  subsequently  after  the
 passing  of  the  3948  Act,  the  profit  of
 the  hcensee  has  been  restricted  by  the
 provision  that  it  should  not  be  more
 than  2  per  cent.  above  the  Bank  rate,
 which  is  termed  as  a  reasonable  return
 In  no  case  can  he  charge  more  than
 that.  So,  whatever  the  maximum  the
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 profit  should  be  restricted  only  to  that
 much.  In  the  3990  Act,  this  provision
 did  not  exist,  but  now  with  this  pro-
 vision  which  5  restricting  the  profit,
 that  maximum  prescribed  limit  is  not
 necessary

 Regarding  the  other  point  raised  by
 Shri  Patel  about  the  agricultural  rates,
 I  think  the  hon  Mnunister  bas  amply
 clarified  the  intentions  of  the  Mins-
 tres  of  Food  and  Agriculture  and
 Commerce  and  Industry  Up  to  now,
 no  subsidy  was  given  by  the  Centre
 for  small-scale  industries,  but  now
 they  have  said  that  50  per  cent  of  the
 subsidy  will  be  borne  by  the  Central
 Government,  provided  the  rate  35  more
 than  l4  annas  per  unit  In  that  case,
 the  Centre  will  bear  50  per  cent
 for  small-scale  and  cottage  industries
 Up  to  now,  there  was  no  mention  of
 subsidy,  but  now  we  have  prescribed
 the  rate  It  should  not  exceed  Bry
 annas  per  unit  for  small-scale  indus-
 tries  If  it  exceeds  that  subsidy  may
 be  given  and  in  the  subsidy,  the
 Centre  will  share  half

 So  far  as  the  Ministry  of  Commerce
 and  Industry  are  concerned,  they  have
 mentioned  the  rate  and  this  question
 of  sharing  the  subsidy  But  afta  all,
 we  know  that  agriculture  ॥५  mors
 important  and  there  should  not  be  any
 difficulty  for  the  State  Governmcnts  ta
 give  electricity  to  agneculturists  at  a
 lower  rate  In  fact,  nm  manv  cases,  it
 is  given  at  a  lower  rate  As  the  hon
 Minister  mentioned,  the  rate  for  agri-
 culture  is  Andhra  4३  annas  Bihar  24
 annas,  Madras  9/i0  anna,  Mysore  3/4.
 Onssa  I4  annas

 Shri  P.  R.  Patel:  What  about
 Bombay?

 Shri  Hathi:  For  Bombay,  I  will  give
 all  the  three  rates  5}  annas  for  domes-
 tic  consumption,  2  23  annas  for  :ndus-
 try  and  5nP  for  agriculture.

 Then,  so  far  as  the  loca)  authorities
 are  concerned,  when  an  individual
 ficence  has  to  be  given,  there  is  a  pro-
 vision  in  the  1910  Act  that  the  State
 Government  will  consult  the  local
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 authorities,  if  they  have  any  objection.
 That  objection  will  be  considered,
 rersons  will  be  recorded  and  then  only
 the  licence  will  be  grven.  There  ms
 ample  provision  for  consulting  the
 lo¢al  authorities

 For  these  reasons,  I  am  not  accepting
 any  of  the  amendments

 Shri  ्.  है.  Patel:  He  said  that  so  far
 as  energy  used  for  small-scale  indus
 tries  is  concerned,  there  iS  sonmk
 scheme  But  is  there  any  scheme
 regarding  energy  supplied  for  agri-
 culture?

 Mr  Deputy-Speaker:  That  he  has
 made  clear  by  saying  that  it  would  not
 be  difficult  for  the  States  to  supply  it
 at  a  lower  rate

 Shri  P  R  Patel:  Within  what  tame
 and  how?

 Mr.  Deputy-Speaker:  If  that  does  not
 satisfy  him,  it  cannot  be  helped.

 Shri  Panigrahi:  I  quite  appreciate
 what  the  hon  Deputy  Minister  has  said
 with  regard  to  my  amendment  But  I
 would  bring  to  his  notice  the  report  of
 the  Bombay  Electncity  Board  for
 (1956-57  They  have  clearly  observed
 that  even  after  fixing  this  reasonable
 yate  of  return  of  2  per  cent.  above  the
 market  rate,  which  comes  to  6  per
 cent  the  Board  was  sagisfied  that  the
 rates  charged  were  higher  So,  they
 wanted  to  revise  the  rates,  but  the
 licensee  did  not  agree.

 Shri  Hathi:  We  can  appoint  a  rating
 committee

 Shri  Panigrahi:  The  ratang  commit-
 tee  Was  appointed  and  it  was  satisfied
 that  the  profits  were  higher  They
 wanted  to  revise  the  rates,  but  the
 licensees  went  to  the  courts  and  got
 decisions  in  their  favour  for  higher
 profit,  So  even  with  the  6  per  cent
 we  are  giving,  they  are  getting  scope
 for  getting  higher  profits  and  the  con-
 gumers  are  being  fleeced  I  would  only
 request  the  hon.  Deputy  Minster,  who
 38  very  much  accommodating,  to  see
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 [Shyi  Panigrah:]
 whether  he  can  be  sccommodating  in
 this  matter  also

 Shri  Hath}:  I  have  nothing  to  add
 except  that  the  rating  committee  is
 there  which  considers  the  question  On
 the  questz:on  whether  the  profit  is  more
 or  less,  sf  the  courts  come  to  a
 different  decision,  १६  cannot  be  helped

 Mr,  Deputy-Speaker:  3  will  put  all
 the  amendments  to  clause  4  to  the
 House

 Amendment  Nos  4  55,  40  and  £ 1६
 were  put  and  negatived

 Mr.  Deputy-Speaker:  The  question
 is

 “That  clause  4  stand  part  of  the
 Bul”.

 The  motion  was  adopted

 Clause  4  was  added  to  the  Buil

 Clause  5  was  added  to  the  Bull.

 Clause  €—  (Insertion  of  new  section
 4A)

 Shri  Panigrahi.  I  beg  to  move

 Page  5,  omit  lines  5  to  8  (2)

 This  relates  to  the  provision  which
 says  that—

 “the  consent  of  the  licensee
 should  be  taken  before  the  under-
 taking  Js  taken  over”

 Ths  really  gives  a  power  of  veto  to
 the  licensee  and  the  redeeming  feature
 embodied  in  new  section  4A  35  nulli-
 fied  by  this  provision  I  would,  there-
 fore,  submit  that  this  may  be  deleted

 Shri  Hath:  If  the  licensee  is  unrea-
 sonable,  then  the  State  Government
 can  go  ahead  and  take  over  the  under-
 taking

 Mr,  Deputy-Speaker:  The  licensee  35
 to  be  consulted  first  and  an  attempt
 made  to  secure  his  consent  But  if  he
 refuses  to  give  his  consent  and  is

 AUGUST  Se  l989.  Rleptrigity
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 unreasonable,  then  the  State  Govern-
 ment  can  go  ahead  without  his  consent
 even,

 Mr.  Depaty-Speaker:  The  question
 35

 Page  5,  omtt  lines  5  ४०७०  8  (2)
 The  motion  was  negatived.

 Mr  Deputy-Speaker:  The  question
 8

 “That  clause  6  stand  part  of  the
 Bu”

 The  motion  was  adopted.

 Clause  6  was  added  to  the  छा

 Clause  we  (Vesting  of  the  under-
 taking  im  the  purchaser)

 Shri  Naushir  Bharucha.  I  move
 amendments  Nos  19,  20,  2]  and  22  One
 amendment  is  the  same  as  a  Govern-
 ment  amendment  4  beg  to  move

 (l)  Page  7.—

 after  line  M4,  add—

 “Provided  that  where  —  the
 heensee  35  required  to  delavcr  the
 undertaking  pending  the  detcimi-
 ration  and  payment  of  the  pur-
 chase  price  of  the  undertaking,  the
 State  Government  shall,  in  issuing
 such  notice  unde:  above  sub-
 section,  also  specify  therein—

 (a)  the  reference  to  arbitra-
 tion  of  the  question  of  valuation
 of  the  undertaking  and  any
 difference  of  dispute  relating
 thereto,  and  the  time,  not
 exceeding  four  months,  for  the
 completion  of  the  arbitration
 proceedings,

 (b)  the  amount  by  way  of
 interim  payment  which  the  pu-
 chaser  shall  pay  to  the  licensee
 within  one  month  of  the  delivery
 of  the  undertaking;

 (९)  the  period,  not  exceeding
 six  months  from  the  date  of
 delivery  of  the  undertaking
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 within  which  the  balance  of  the
 purchase  price  shall  be  paid;

 (a)  payment  of  interest  after
 the  expiry  of  the  above  period
 of  six  months  at  the  rate  of  three
 per  cent.  per  annum  above  the
 current  Bank  rate”  (19)

 (2)  Page,  7,  line  24,—

 after  “the  aforesaid  date”  insert—

 “or  such  further  time  as  the
 State  Government  may  choose  to
 extend”  (20)

 (3)  Page  9,  lines  8  and  2i,—

 omu  “reduced  in  either  case  by
 the  value  of  contributions  made  by
 consumers  towards  the  cost  of  con-
 struction  of  service  lines  or  other
 capital  works”  (21)

 (4)  Page  9.—

 after  line  23,  add—~

 “Provided  that  the  value  of  the
 assets  shall  be  increased  by  an
 amount  cquivalent  to  the  tax,  if
 any,  which  the  undertaking  would
 be  lable  to  pay  under  section  10,
 sub-section  (2),  clause  (vu)  of  the
 Indian  Income-tax  Act,  922  after
 taking  into  account  the  balance,  if
 any,  nthe  Tariff  and  Dividend
 Control  Reserve  created  under  the
 छाल  पाला  (Supply)  Act,  1948".
 (22)

 Shri  Panigrahi:  I  beg  to  move

 Page  6,—

 for  lines  29  to  40  substitute—

 “(d)  af  the  State  Electricity
 Board  is  not  willing  to  purchase
 the  undertaking,  the  State  Gov-
 ernment  in  any  case  where  the
 local  authorty  referred  to  in
 clause  (9)  38  willing  to  purchase
 the  undertaking  shall  by  notice
 in  writing  require  the  heensee  to
 sell  and  thereupon  the  licensee
 shall  sell]  the  undertaking  to  that
 local  authority;

 SRAVANA  i4,  86]  (SAKA)  Electricity
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 1९ ) इ  if  the  State  Electricity
 Board  28  not  willing  to  purchase
 the  undertaking  and  the  local
 authority  Is  not  willing  to  pur-
 Chase  the  State  Government
 Shall  have  the  option  of  pur-
 Chasing  the  undertaking;”  (4)

 Shri  Hathi:  I  beg  to  move:

 €l)  Page  6,—

 Jor  lunes  to  8,  substitute—

 “5  (l)  Where  the  State  Gov-
 ernment  revokes,  under  section
 4,  sub-section  QQ,  the  licence  of
 4  licensee”  (36)
 (2)  Page  7,—
 Gfter  line  4  add—

 “Provided  that  in  any  such
 Case,  the  purchaser  shall  pay  to
 the  licensee,  interest  at  the  Re-
 Serve  Bank  rate  ruling  at  the
 time  of  delivery  of  the  under-
 taking  plus  one  per  centum,  on
 the  purchase  price  of  the  under-
 taking  for  the  period  from  the
 date  of  delivery  of  the  wunder-
 taking  to  the  date  of  payment  of
 the  purchase  price”  (37)
 (3)  Page  9,  lines  8  to  2,—

 vnut  “reduced  in  either  case
 by  the  value  of  contnbutions
 made  by  consumers  towards  the
 tost  of  construction  of  service
 lines  or  other  capital  works”  (38)
 (4)  Page  i
 for  lnes,  28  and  29,  substitute—

 “other  than  (3)  a  generating
 Station  declared  by  the  licence
 hot  to  form  part  of  the  under-
 taking  for  the  purpose  of  pur-
 Chase,  and  (n)  service  lines  or
 Gther  capital  works  or  any  part
 thereof  which  have  been  cons-
 tructed  at  the  expense  of  consu-
 ™ers,  due  regard”  (39)

 Shri  Krishna  Chandra:  I  beg  to
 move

 (i)  Page  6,  lme  22,—

 Jor  “whole”  substitute  “major
 Portion”  (42)
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 Shri  Krishena  Chandra}
 (2)  Page  7,  line  ”

 for  “twenty”  substitute  “ten”.  (48).

 @)  Page  10.~—

 omtt  lines  3  to  6,—(44),

 (4)  Page  10,  line  4,—
 for  “twenty’  substitute  “ten”  (45)

 Mr  Deputy-Speaker:  Amendment
 No.  44  39  the  same  as  Amendment
 No.  33

 Shri  Naushir  Bharucha  I  do  not
 desire  to  take  the  tame  of  the  House
 I  have  already  referred  to  my
 amendments  in  the  course  of  my
 speech

 Shri  Saupakar:  Regarding  Govern-
 ment  Amendment  No  36,  during  my
 speech  earlier,  I  have  said  that  this
 is  rather  an  over-simplification  which
 may  lead  to  complications  in  future
 Therefore,  may  I  suggest  to  the  Gov-
 ernment  to  reconsider  :t?  Even  if
 they  do  not  propose  to  drop  it  now,
 will  they  at  least  reconsider  ३3६  and
 see  what  will  be  the  repercussions  of
 the  over-simplification  at  a  later
 stage?

 at  कृष्ण  खन्द्र  माननीय  मिनिस्टर
 नें  बतलाया  है  कि  लोकल  एथास्टी  की
 दरख्यास्त  पर  कसिडर  किया  जायगा  कि
 उसे  कोई  एतराज  तो  नहीं  है  |  मेरी  तजबीज

 यह  थी  कि  उसको  लाइसेंस  देना  चाहिये  ।
 खेर  प्रव  यह  मेरा  अमेडमेट  है  कि  लाइसेंस
 जब  रहू  किया  जाता  है  रिवोक  किया  जाता

 है  या  उसकी  मियाद  खत्म  हो  जाती  है  तब

 इसे  बिल  में  शौर  इस  कातृन  के  शन्दर  यह
 प्राविज़न  है  फि  उस  लोकल  एथाग्टी  को
 च्ौप्यान  होगा  जिसके  क्षेत्र  मे  सप्लाई  का

 पूरा  क्षेत्र  भ्राता  है  भौर  अगर  एरिया  ग्राफ

 सप्लाई  का  कुछ  थोडा  सा  हिस्सा  भी  उस
 लोकल  एपारिटी  के  क्षेत्र  के बाहर  निकल  जाये
 तब  फिर  लोकल  एथारिटी  को  यह  भ्रौष्न

 नहीं  रहेगा।  मेरा  भ्रमंडमंट  यह  है  कि  अगर

 एरिया  भाफ  सप्लाई  का  ग्रधिकाश  माग  लोकल

 AUGUBT  8,  #  Electricity
 et

 753

 एथयारिटी  के  एरिया  के  अस्दर  पड़ता  है  तो
 उस  सोकल  एथारिटी  को  खरीददारी  का
 ौप्शन  होना  चाहिये  ।  मेरे  भ्रमेडमेट  की
 यही  मशा  है  ।

 Shri  Panigrahi:  I  have  already
 moved  my  amendment  No  4  to  sub-
 stitute  lincs  29  to  40  Now  I  am  mov-
 ing  my  amendment  No  7  ४०  that
 clause  I  hope  the  Government  will
 aceept  both  my  amendments.

 I  beg  to  move.

 Page  9,  lines  8  and  9,—

 omit  “or  intending  purchaser”  (7)

 Shri  Hathi.  So  far  as  amendment
 No  7  38  concerned,  I  think  the  omis-
 sion  of  the  woids  “or  intending  pur-
 chaser”  may  be  accepted.

 So  far  as  amendment  No  4  is  con-
 cerned,  we  do  not  accept  the  amend-
 ment  I  think  we  have  very  clearly
 stated  that  the  first  reference  will  be
 to  the  State  Electricity  Board,  then
 the  State  Government  and  then  the
 local  authority  Therefore  we  are  not
 prepared  to  accept  it

 Regarding  Government  amendment
 No  36,  Shr)  Supakar  said  that  over-
 simphfication  might  complicate  mat-
 ters  As  it  0s,  under  section  aq)  (ec)
 some  procedure  is  adopted  and  for  the
 remainder  another  procedure  is  adopt-
 ed  We  want  to  have  the  same  pro-
 cedure  for  all  the  case  Even  if  there
 is  a  default  the  procedure  should  be
 the  same—a  notice  will  be  given  and
 all  that  Therefore,  we  want  to  have
 a  uniform  procedure  I  do  not  think
 there  is  any  complication

 The  previous  one Shri  Supakar:
 was  sampler

 Shri  Hathi:  Previously  there  were
 two  categories  Now  we  have  one
 category  for  all  cases.
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 So  far  as  amendment  Nos.  38  and
 39  are  concerned,  we  are  only  taking
 them  from  the  present  place  and  keep-
 ing  them  elsewhere  That  is  the  only
 thing.

 So  far  as  Shri  Bharucha’s  amend-
 ment  about  giving  3  per  cent  is  con-
 cerned,  we  are  putting  it  at  l  per
 cent  We  cannot  accept  the  amend-
 ment  to  make  it  3  per  cent  We  can
 appreciate  the  difficulty  that  when
 once  the  undertaking  35  sold  the  arbi-
 tration  might  take  some  time  and  the
 man  may  not  get  his  money  for  a
 long  time  He  has  to  wait  for  that

 Shri  Naushir  Bharucha:  The  Gov-
 ernment  is  notorious  for  not  paying
 the  money  in  time

 Shri  Hathi:  No,  but  we  think  we
 should  leave  it  at  l  per  cent

 Mr.  Deputy-Speaker:  The  ques-
 tion  is

 Page  6,—

 for  lines  |  to  8,  subst:tute—

 “5  qa)  Where  the  State  Gov-
 ernment  revokes,  under  section  4,
 sub-section  qa),  the  licence  of  a
 licensee”  (36)

 The  motion  was  adopted.

 Mr.  Deputy-Speaker.
 as.

 The  question

 Page  to

 after  line  Ma  add—

 “Provided  that  in  any  =  such
 case,  the  purchaser  shall  pay  to
 the  hcensee,  interest  at  the  Re-
 serve  Bank  rate  ruling  at  the
 tame  of  delivery  of  the  under-
 taking  plus  one  per  centum,  on
 the  purchase  price  of  the  under-
 taking  for  the  period  from  the
 date  of  delivery  of  the  under-
 taking  to  the  date  of  payment  of
 the  purchase  price”  (87).

 The  motion  was  adopted.

 SRAVANA  4,  88]  (SAKA)  Electricity
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 Mr.  Deputy-Speaker:  The  question
 is:

 Page  9,  lines  38  to  2I,—
 omit  “reduced  in  either  case

 by  the  value  of  contributions
 made  by  consumers  towards  the
 cost  of  construction  of  service
 lines  or  other  capital  works”
 (38).

 The  motion  was  adopted.

 Mr,  Deputy-Speaker:  The  question
 35:

 Page  9,—

 for  lines  28  and  29,  subst:tute—

 “other  than  a)  a  generating
 station  declared  by  the  licence
 not  to  form  part  of  the  under-
 taking  for  the  purchase  of  pur-
 chase,  and  (nm)  service  hnes  or
 other  capital  works  or  any  part
 thereof  which  have  been  construc-
 ted  at  the  expense  of  consumers,
 due  regard”  (39)

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  question

 Page  9,  lines  8  and  9,—

 omit  “or  intending  purchaser”.  (7)
 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  Amendment
 No  2]  35  barr:  d,  because  amendment
 No  38  has  been  accepted  I  will  now
 put  the  rest  of  the  amendments  to
 the  vote  of  the  House

 Amendment  Nos  19,  20,  22,  40,  42,
 48,  44,  and  45  were  put  and  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  7,  as  amended,
 stand  part  of  the  Bull”

 The  motion  was  adopted.

 Clause  7,  as  amended  was  adopted

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clauses  8  and  9......
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 Shri  Panigrahi:  What  about  section  Shei  डवल  Bharuch:  My
 7A?  TI  have  an  amendment  relating  amendments  are  self-explanatory.
 to  section  7A  which  I  want  to  move.

 Mr.  Depaty-Speaker:  I  suppose
 +s  Mr,  Deputy-Speaker:  Section  7A  8  Shri  -Merishna  Chandra'‘w  amendment  is:~

 part  of  clause  7  which  we  have  al-  algo  self-explanatory
 ready  adopted  Now  the  question  is:  Shri  Krishna  Chandra:  I  do  not

 “That  clauses  8  and  9  stand  want  to  say  anything.
 part  of  the  Bill  Me.  Deputy-Speaker:  Does  the  bon.

 The  motion  was  adopted.  Minister  want  to  say  anything?
 =

 Pile
 added  to)  the  Shri  Hathi:  No,  Sir,  we  do  not

 accept  the  amendments
 Clauses  0  to  14

 were
 added  to  the  Mr.  Deputy-Speaker:  I  will  put  all .

 the  amendments  together
 Clause  48  -  (Insertion  of  new  sections

 22A  and  2298)  Amendment  Nos  23,  2A  and  47  were
 put  and  negatived

 Mr  Deputy-Speaker:  The  geus-
 tion  35

 qa)  Page  32.—  “That  clause  5  stand  part  of  the
 i

 after  line  33,  add—
 a

 The  imotion  was  adopted.
 “Provided  that  the  arbitration

 Shri  Naushir  Bharucha:  I  beg  to
 move

 proceedings  shal]  conclude  within  Clause  45  was  added  to  the  Biull.
 six  months  and  that  pending  such
 proceedings  the  establishment  Clauses  6  to  26  were  added  to  the
 referred  to  39  sub-section  (2)  .«  Bill
 continues  to  pay  for  the  energy
 at  the  usual  rates  of  the  licensee  Clanse  27—  (Amendment  of  section
 for  such  category  of  consumer”  368  )

 (23)  Shri  Panigrahi:  Sir  I  beg  to  move

 (2)  Page  2,—  Page  8,—
 after  line  41,  add—  after  line  8,  add—

 “Provided  that  m  caSe  of  diffe-
 rence  or  dispute  as  to  the  rate
 at  which  or  the  terms  =  and

 “Q)  two  members  to  be  nomins-
 ted  by  the  employees  organi-

 conditions  on  which  the  supply  vation,
 of  energy  35  to  be  continued  after  (k)  three  members  of  Parlia-
 the  termination  of  any  agreement  ment”  (2)
 between  the  licensee  and  the  said

 a establishment  such  difference  or  With  regard  to  the  representation
 dispute  shall  be  determined  by  or  taking  m  of  Members  of  Parhament
 arbitration  and  the  proviso  to  the  hon  Munaster  had  rephed  but  with
 sub-section  (2)  shall  apply  to  such  icegard  to  q,  that  .s,  regarding  my
 arbitration  proceedings”  (24)  suggestion  that  two  members  from

 the  employees  working  in  the  elec-
 Shri  Krishna  Chandra:  Suir,  I  beg  tricity  undertakings  throughout  the

 to  move  country  should  also  be  represented  on

 Page  3,-—  this  Board,  there  was  no  reply  given. १  [  think  the  hon  Minister  may  accept
 omst  lines  25  to  28.  (47).  it
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 Shri  Hathi:.  The  hon.  Minister  had
 explained  the  position  that  on  this
 Board,  which  is  merely  a  technical  rule
 making  body,  it  is  not  necessary  that
 hdn,  Members  should  be  represented

 Mr,  Deputy-Speaker:  Not  hon
 Members.  He  says  about  labourers
 and  workers,

 Shri  Hathi:  There  also  :t  would  not
 be  proper  because  this  Board  is  to
 frame  rules  with  regard  to  safety  etc
 Therefore  I  oppose  the  amendment

 Ghri  Panigrahi:  I  wanted  to  know
 about  the  employees

 Mr.  Deputy-Speaker:  There  is  only
 difference  of  opinion  Both  have
 understood  each  other

 The  question  35९

 Page  18,—

 after  line  8,  add—

 “qQ)  two  members  to  be  nomi
 nated  by  the  employees  organ:-
 sation,  and

 (k)  three  members  of  Par-
 lhhaament”  (12)

 The  motion  was  negatved

 Mr.  Deputy-Speaker:  The  question
 3s

 “That  clause  27  stand  part  of  the
 Bul”

 The  motion  was  adopted

 Clause  27  was  added  to  the  Bill.

 Clauses  28  to  30  were  added  to  the
 Bill

 Clause  $i-=(Subststunion  of  new  sec-
 tion  for  section  42)

 Shri  Krishna  Chandra:  Sir,  [  beg  to
 move:

 qa)  Page  9,—

 after  hne  7,  ad@d—

 “(f)  makes  default  in  carry-
 ing  out  any  habulities  umposed

 42  LS.D—8

 on  the  licensee  under  the  pro-
 visions  of  this  Act  or  the  rules
 made  thereunder;”  (27)

 Page  19,  line  cn
 for  “one  thousand”  subststute

 “three  thousand”  (28)

 (3)  Page  19,  line  0,—

 for  “one  hundred”  substitute
 “three  hundred”  (29)

 (4)  Page  9,—

 after  line  10,  add—

 “Provided  that  out  of  the  fines
 imposed  the  court  shall  direct  to
 be  peid  to  the  complainant  such
 sum  as  it  may  deem  adequate
 to  compensate  him  for  the  ex-
 Ppenses  incurred  by  him.”  (30)

 इस  में  एक  व्यवस्था  है  कि  कानून  या
 क्त्स  के  अन्दर  लाइसेंसी  पर  जो  झावलिगयेशस
 डाले  गये  हूँ  अगर  वह  उनको  पूरा  नहीं
 करता  तो  कज्पूमर  को  उस  के  खिलाफ

 प्रास'क्यूशन  का  अख्तियार  नहीं  है  |  लेकिन
 अगर  कज्यूमर  अपनी  जिम्मेवारी  को  जरा
 भी  पूरा  नहीं  करता  तो  लाइसेंसो  को  उसे

 प्रासक्यूट  करने  का  अधिकार  है  a  झगर
 लाइसेसी  झपनी  जिम्मेवारी  पूरी  नहीं  करता
 तो  कज्यूमर  को  उसके  खिलाफ  भ्रदालत  में
 जाने  का  अधिकार  नही  है  '

 उपाध्यक्ष  महोदय  वह  सीधा  गर्वनमेंट
 के  पास  जा  सकता  है  और  उसका  लाइसेंस
 कैंसिल  करवा  सकता  है  1

 श्री  क्ष्स  द... द  कज्यूमर  इलेक्ट्रिसिटी
 इस्वैक्‍्टर  के  पास  जा  सकता  है  लेकिन  उस
 के  ऊपर  लाइसेंसी  का  ज्यादा  भसर  होता  है
 बनिस्थत  कज्यूमर  के  ।  तो  मेरा  सशोघन  बह
 है  कि  जिस  तरह  से  लाइसेंसी  को  कज्यूमर
 को  प्रासीक्यूट  करने  का  अधिकार  दिया  गया

 है  उसी  तरह  से  कज्यूमर  को  भी  लाइसेंसी
 को  प्रासीक्यूट  करने  का  भ्रधिकार  दिया
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 जाना  चाहिये,  झगर  वह  अपने  भ्रावलिगेदन्स
 को  पूरा  नहीं  करता  है  जोकि  कामून  ने  शौर
 कलस मे  उसके  ऊपर  डाले  है।  भ्रभी  दोनों  में
 फर्क  रखा  गया  है।  लाइसेंसी  का  प्रासीक्यूशन
 सभी  हो  सकता  है  जब  वहु  गवर्नेमेंट  की  बात

 "यही  सानता  भौर,उम्त  सूरत  में  भी  त्राइसेंसी
 को  सिर्फ  एक'  हज़ार  रुपया  जुर्माना देना  होगा
 झौर  झगर  वह  लगातार  सरकार  की  बात
 को  ध्रयहेलना  करता  रहे  तो  उसे  सौ  रुपया
 रोज  देना  होगा  लेकिन  झगर  कंज्यूमर  कोई

 शुभ  करे  शो  उसको  ३,०००  जुरमाना  देना

 होगा  और  अगर  वह  झागे भी  वैसा  करता  रहे

 ह.  उबको  तीत  सौ  झपया  रोड़  देना  होगा  +

 आाइलेंसी  एक  बड़ा  झादमी  होता  है  उसके
 लिंलाफ  कैंज्यूमर  के  लिये  जाराजोई  करना

 निहायत  मुश्किल  होता  है  1  लेकिन  लाइसेंसी
 जब  बवनेमेत  की  थी  हिदायत  नहीं  मानता
 सो  उसको  सिर्फ  एक  हुआर  रुपया  जुरमाना
 कना  पछता  हैं  शोर  अगर  वह  उस  हिदायत
 को  फिर  भी  म  माने  तो  उसे  रोज़ाना  सो

 सबका  देना  होगा  लेकिन  श््गर  बेजारा  कंज्यूमर
 जस  सा  भी  कुत्र  कर  जाय तो  उसको

 we  ००  wait  देना  होया  भौर  भयर  बह

 ्  कास  को  फिर  सी  करता  रहे  तो  उसको

 इल्ण  रुपया  रोजाना  देना  होता  दोनो
 के  ag  तफरीक  न  हो  यही  मेख  अ्रमेंडमेंट
 4  t

 Shei  Hathi:  The  amendment  that
 he  seeks  to  make  is  that  after  line  7
 add  (१)  az  under:—

 “makes  default  in  carrying  out
 any  liabilities  umposed  on  the
 licensee  under  the  provisions  of
 this  Act  or  the  rules  made  there-
 wnder;”

 Secti  ion  42  already  provides  for  the
 various  penalties  that  are  imposed
 upon  the  licensees  for  making  any
 default  in  the  heence.

 It  is  not
 théde.

 AUGUST  8,  पक  Kiectricity  (Amendment)
 (Amendment)  ह ...!' श  76०

 Shri  Hathi:  Now  if  he  reads  sec-
 tion  42  he  will  find  that  there  is  a
 clause,  which  he  actually  wants,  ft
 reads:

 “being  a  licensee  or  a  person
 who  has  obtained  the  sanction  of
 the  State  Government  as  afore-
 said,  in  contravention  of  the  pro-
 visions  of  this  Act  or  of  the  rules
 thereunder,  or  in  breach  of  the
 conditions  of  license  or  of  the
 sanction,”

 That  is  included  ;in  section  42.  So,
 what  he  intended  ig  covered.

 Mr,  Depaty-Speaker:  will  put  all
 these  amendments  together

 Amendment  Nos.  27,  28,  29  and  30
 were  put  and  negatived.

 4
 Mr  Deputy-Speaker:  The  question

 is

 “That  clause  3]  stand  part  of
 the  Bill”

 The  motion  was  adopted

 Clause  8i  was  added  to  the  Bill.

 Clauses  32  to  39  added  to  the
 ai

 Clause  40—(Amendment  of  the  Sche-
 dule)

 Shri  Naushir  Bharnucha:  Sir,  I  beg
 to  move:

 qd)  Page  2!,—

 after  line  25.  add—

 ‘(n)  for  sub-clause  (ce),  the
 following  sub-clause  shall  be
 sabstituted,  namely:—

 “(c)  The  audit  shall  be
 made  and  conducted  by  per-
 songs  with  such  qualifications
 and  in  such  manner  as  the
 State  Government  shall
 direct”'  (25).
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 (2)  Page  22,—

 after  line  2  insert—

 ‘(ua)  to  sub-clause  Q,.  the
 following  proviso  shall  be  added,
 namely.—

 “Provided  that  when  a
 licensee  38  required  by  the  State
 Government  under  section  22A
 of  the  Act  to  supply  energy  to
 an  establishment  under  sub-sec-
 tion  qa  thereof,  or  to  any  new
 industrial  or  commercial  concern
 making  a  requisition  for  supply,
 the  rate  for  supply  of  such
 energy  shall  not  be  such  as  to
 necessitate  an  increase  m_  the
 rates  charged  to  the  exsting
 consumers  of  the  undertaking”’
 (26)

 Shri  Panigrahi.  Sir,  1  beg  to
 move

 (l)  Page  21,  line  32,—

 for  “two  or  more”  substitute  “one
 or  more”  (13)

 (2)  Page  2l,  line  4i,—

 for  “fifteen  per-centum”  subs-
 tetute—

 “five  per  centum  for  agricul-
 tural  purposes  and  ten  per
 centum  for  industrial  and  other
 purposes”  4)

 Shri  Supakar:  Sir,  ]  wish  to  move
 my  amendment  No  52

 Mr.  Deputy-Speaker  It  5  the
 same  as  amendment  No  33

 Shri  Naushir  Bharucha:  Amend-
 ment  No.  25  is  self-explanatory  and
 amendment  No.  26  I  have  already
 referred  to  in  my  speech

 Shri  Panigrahi:  Sir,  with  regard  to
 my  submussion  for  reducing  the  num-
 ver  from  ‘two  or  more’  to  ‘one  or
 more’,  I  would  again  like  to  request
 the  hon  Minister  to  consider  this
 point.  In  a  rural  area  where  the
 agricultunsts  or  a  single  enterprising

 SRAVANA  4,  1881  (SAKA)  Electricity
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 agriculturist  wants  to  take  &  distribu-
 ting  main,  the  private  undertakings
 do  not  hke  to  undertake  any  loss
 They  always  want  to  shift  the  res-
 ponsibility  on  the  State  Electricity
 Boards  so  that  the  private  under-
 takings  can  reap  the  profits  and  any
 loss  that  has  to  be  incurred  will  be
 meurred  by  the  State  Electricity
 Boards  So,  when  the  number  has
 been  reduced  from  six  to  two  of
 more  there  is  no  sanctity  in  the  num-
 ber  and  it  can  be  reduced to  one  or
 more  If  any  mdaividual  enterprising
 agriculturist  in  a  village  wants  to
 take  the  distributing  main  and  xf  he
 applies  he  must  be  given  that  power.

 Now,  the  question  may  be  asked
 that  as  it  35  today  in  India  agriculture
 is  not  very  much  paying.  It  has  also
 been  calculated  that  for  usng  one
 kilowatt  of  power  in  agriculture,  8
 capital  investment  of  about  Rs  1,200
 is  required  So,  when  the  agricul-
 turist  wants  to  take  power  for  the
 purpose  of  producing  more  food-
 grains,  at  least  we  must  have  consi-
 deration  and  even  if  one  agriculturist
 applies  he  must  be  supplied  with
 power

 bri  Krishna  Chandra:
 move

 Page  2l,  hne  4l,~—
 for  “fifteen”  substitute  “eight”

 I  beg  to

 {32)

 जब  कोई  कनज्[मर  किसी  मेन  लाइन
 को  एक्सटेंड  कराना  चाहता  है,  तो  पहले
 छ  या  छ.  से  ज्यादा  की  रियायत  दी  गई
 थी  झौर  धव  उस  रियायत  को  दो  या  दो  से
 ज्यादा  कर  दिया  गया  है,  लेकिन  उन  को
 उस  पर  झाने  वाले  खर्चे  पर  पंब्रह  फो  सदी

 रिटर्न  देने  की  गारटी  करनी  होगी,  उस  का
 झडरटेकिंग  देना  होगा  और  सिक्‍योरिटी  जमा

 करनी  होगी  ।  जैसा कि  माननीय  मत्री  जी  से
 बताया  है,  यह  पद्रह  फोसदी  इस  वजह  से
 लगाया  गया  है  कि  शब  तक  रीजनेबल  रिमे
 लफज  था,  और  ह. ल  तक  रीजनेबल  रिटन
 के  जितने  सवाल  शाये,  सब  में  पंद्रह  फीसदी

 था  इसलिये  पद्रह  फ़ीसदी  रख  दिया  मया है. है  4
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 [Shri  Krishna  Chandra)

 हाकिय  मुहम्लब  इबाहीम  :  ऐरेरेज  ।

 को  छुष्ण ।म  :  हां,  ऐगेरेज है।  इसलिये

 स  कौ  पंद्रह  फ़रोसदी  रख  दिया  गया  है।  मेरी
 कार्ड  | |  है  कि  पंद्रह  फ़ीसदी  बहुत  ज्यादा  है
 जब  'लैक्ट्रिसिटी  (सप्लाई)  ण्क्ट  में  यह
 विशियित  .कर  दिया  गया है  कि  लाइसेंस
 का  इतता  प्राफिट  हो  सकता  है  धौर  झगर
 उतना  प्राफ़िट  उस  को  हो  रहा  है,  तब  फिर

 पंद्रह  परसेंट  दर  बात  में.  वह  ले  ले---जहां
 लाइन  एय्सटेंड  की,  थहां  पंद्रह  परसेंट  ले  छे,
 यह  बिल्कुल  गलते  है  ।  जैसाकि  माननीय
 मिनिस्टर  साहब  ने  बताया  था,  यह  सिफ

 जहां पर  है  कि  जो  उस  का  कम्पलसरी  एरिया
 जहीं  है  बहा  झगर  लाइन  एक्सटेंड  करायगा,
 हो  उस  को  देना  पढ़ेगा  t  लेकिन  झगर  कम्प-
 लसरी  एरिया  में  है,  तो  उस  को  नही  देना

 पढ़ेगा  t  लेकिन  ऐसा  इस  एक्ट  में  नहीं  है  ।
 झगर  कंज्यूमर  लाइन  एक्सटेंड  कराना  चाहे,
 सो!  उस  को  गारंटी  का  झडरटेकिंग  देना

 पड़ेगा,  चाहे, उस  की  लाइन  पड़ी  हो  या  न

 पड़ी  हो  झौर  चाहे  वह  कम्पलसरी एरियद  में
 हो  कारन |  ।

 फिर  यह  भी  प्राविज़न  है  कि  भाहे'लाइन

 पहले  “पड़  चुकी  हो,  थ्याहे  कनज्यूमर  की
 आर्थना  पर  चाहे  लाइसेंसी  स्वय  चाह  गवनेमेंट
 की  हिदायत  पर  लाइन  डलवाई  है;  या  दो

 कंज्यूमर्ज  की  दरस््वास्त  पर  लाइन  डाली  जा

 चुकी  है  शौर  खन्हों  ने  भ्रडरटेकिग  भी  दे
 दिया  कि  इतना  'सुम्हारा  ह्ार्च  लगेगा,  हम
 दो  साल  बराबर  उस  पर  पूरा  कर  पंद्रह  परसेंट

 मुनाफ़ा  देंगे--यह  सब  गारंटी  दे  ढी,  लेकिन
 झगर  कोई  शौर  कंज्यूमर  चाहता  है  कि  मेरे

 यहां  भी  बिजली  शा  जाये,  तो  उस  के  लिये

 भी  फिर  यही  प्राविश्तन  है  कि  उस  को  भी

 पंद्रह  परसेंट  का  भ्रडरटेकिंग  देना  पड़ेगा  1  में

 पूछना  चाहता  हूं  कि  जब  लाइन  पहिले  ही
 पड़  चुकी  है,  मेन  लाइन  पड़  चुकी  है,  भौर  मेन

 लाइन  से  बिजसी  देना  है  उस  एरिया  में,

 द  हो  गया  है  तो  फिर  पंद्रह  परसेंट  की

 Hectrity-(Amendment}  -  784

 शर्ते  क्यों  रखी  बई  है  ।  यह  ad  हटा  देगी

 चाहिये  ।
 Shri  Supekar:  Yesterday  the  hon.

 Minttter  was  distinguishing  between
 the  compulsory  area  and  the  non-
 compulsory  area.  That  was  the  कषत्कुषान
 ment  advanced  by  him  to  negative
 the  suggestion  that  in  the  place  of
 “two  or  more”  there  should  be  “one
 or  more”.  But  you  will  see  that  in
 the  case  of  clause  VII  also  the  Joint
 Committee  had  accepted  in  place  of
 “five  or  more”  the  amendment  “one
 or  more”,  That  is  to  say,  even  one
 person  can  take  advantage  of  clause
 VU,  though  it  is  not  within  the  com-
 pulsory  area.  Then  why  should  the
 same  reason  not  apply  in  the  case  of
 clause  VI  also?

 The  distinction  is  only  regarding
 the  laying  of  mains  and  extension  of
 service  lines.  Since  the  argument
 that  was  advanced  yesterday  by  the
 hon.  Minster  about  the  distinction
 between  compulsory  area  and  non-
 compulsory  area  does  not  hold  good
 in  the  case  of  clause  VII,  there  is  no
 reason  why  the  same  facilities  should
 not  be  extended  in  the  case  of  those
 persons  who  come  under  clause  VI.
 And  I  think  that  Government  should
 consider  extending  it  even  to  the  case
 of  person  where  it  is  only  one.  And
 those  cases  may  be  the  kind  of  cases
 referred  to  by  my  hon.  friend  Shri
 Panigrahi,  that  is  to  say  one  enter-
 prising  person  may  come  forward  and
 he  may  seek  the  benefit  not  only  for
 himself  but  for  other  persons  to  be
 benefited  at  a  later  stage.

 Therefore,  there  is  no  reason  why
 it  should  be  restricted  to  two  or  more
 than  two  persons  Even  one  enterpri-
 sing  person  should  be  enough  to  help
 the  growth  of  electricity  in  a  parti-
 cular  area.  I  therefore  submit  that
 this  amendment  which  has  been
 moved  by  my  hon.  friend  and  which
 as  supported  by  me  is  a  very  reasona-
 ble  amendment  and  should  be  accep-
 ted.

 Hafiz  Mohammad  fberahim:  Sir,  5
 am  on  my  legs  to  remind  hon.  Mem-
 bers  of  this  House  that  yesterday  in
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 my  opening  speech  I  pointed  out
 that  with  the  licensee  there  are  two
 kinds  of  areas,  compulsory  area  and
 non-compulsory  area  In  the  com-
 pulsory  area,  according  to  the  hcence,
 the  licensee  is  under  an  obligation  to
 provide  electricity  and  to  give  elec-
 tricity  to  those  persons  who  apply  for
 at  there  As  far  as  the  non-licenring
 area  is  concerned  it  is  optional  My
 hon  fmend  Shri  Krishna  Chandra  35
 under  a  wrong  impression  that  this
 apphes  to  both  It  does  not  apply  to
 that  area  which  23s  a  compulsory  area,
 this  rule  does  not  apply  there,  its  ap-
 plication  is  confined  only  to  the  area
 which  is  non-compulsory,  which  38
 optional  There  this  convemence
 has  been  provided  for  the  members
 that  instead  of  six—under  the  present
 law  it  is  provided  that  unless  there
 are  six  persons  applying  for  connec-
 tion,  the  connection  wil]  not  be
 given  to  the  person  who  has  applied
 —that  has  been  reduced  to  two  So,
 it  35  the  utmost  possible  convenience
 which  can  be  provided  there,  and  if
 it  38  reduced  to  one,  then  that  dis-
 tinction  which  is  basic  and  which  is
 provided  under  the  agreement  goes
 away

 There  is  a  compulsory  area  and  a
 non-compulsory  area,  and  the  basic
 difference  between  the  two  is  this
 that  in  the  non-compulsory  area  the
 consumers  cannot  ask  so  freely  and
 with  that  freedom  with  which  they
 can  ask  for  electricity  in  the  com-
 pulsory  area  Therefore  I  maintain
 that  according  to  the  contract  which
 igs  embodied  in  the  heence  it  has  to
 be  continued  m  this  way  So  the
 number  has  been  reduced  from  six
 to  two,  and  it  is  never  too  difficult
 to  find  out

 Shri  Supakar.  What  about  the
 distinction  between  clause  VI  and
 clause  VII?  That  way  my  point

 Shri  Hathi:  May  I  reply  to  that,
 Sir,  regarding  the  distinchon  between
 clause  6  and  clause  7?  Clause  6
 actually  answers  the  point  raised  by
 the  hon  Member  there  He  wanted
 to  know  if  there  is  any  provision  un-
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 der  whch,  where  the  mains  are  laid
 down,  even  one  person  can  apply
 and  the  licensee  35  obliged  to  do  it

 Clause  VI  of  the  Schedule  says
 Where  after  distributing  mams  have

 been  laid  down  under  the  provisions
 of  c’ause  IV  or  clause  V  and  the  sup-
 ply  of  energy  through  those  mams  or
 any  of  them  has  commenced,  a  requi-
 sition  is  made  by  the  owner  or  occu-
 pier"—please  note,  it  38  the  singular
 number—“of  any  premises  situate
 within  the  area  of  supply  requiring
 the  licensee  to  supply  energy  for  such
 premises,  the  licensee  shall,  within  one
 month  from  the  making  of  the  requisi-
 tion”  supply  the  energy

 That  is,  where  the  mains  have  actu-
 ally  been  laid,  any  one  persons  can  do
 it,  because  that  35  the  compulsory  area
 where  the  licensee  is  required  to  com-
 Plete  his  work  and  lay  down  the  maing
 within  two  years  The  other  area  sug-
 gested  was  voluntary  where  he  3  not
 obhged  to  lay  down  the  mains  It
 may  be  ten  mies  beyond  the  populat-
 ed  area,  where  it  33  not  obligatory  for
 him.  If  a  man  wants  it  in  an  area  not
 included  im  the  heence,  then  only  this
 question  comes

 The  distinction  between  clause  7
 and  clause  है  75  this  [In  clause  7  what
 ls  provided  is  that  where  @  new  main
 or  a  new  hne  75  going  to  be  laid,  the
 licensee  wi)]  give  a  notice  and  say  “if
 anybody  wants  let  him  apply,  we  shall
 lay  the  mams”  It  as  not  a  question
 after  the  mains  have  been  laid  down
 it  १४  while  they  are  being  lad  This
 ७  after  it  has  been  laid  That  3३  the
 distinction

 भी  कृष्ण  खग *  माननीय  मिनिस्टर

 साहब  ने  झभी  बतलाया  कि  बलाश  ६  के

 अन्दर  अब  लाइन्स  पड़  गईं  झौर  सप्लाई  शूर
 हो  गई  तो  वह  कम्पल्सरी  एरिया  हो  रा  ia
 लेकिन इस  क्लाड के झन्दर है कि के  झन्दर  है  कि  उस  कम्प-
 ल्सरी  एरिया  में  भी,  जिसे  माग  हय  पिनिस्टर

 साहब  ने  भ्रभी  बतसाया कि  शह  कम्पल्सरी

 एरिया  होगी,  उस  में  भी  शाहसेंसी को  वह
 १४५  भतिषात  मुप्रावजे  ge  ४  सासने  का  अधिकार
 होगा  ।  बह  क्यो  ?
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 one
 Mebatmad  Ibrahim:  No;  not

 at

 sh  कृष्ण  कन:  यह  जो  इस  में  है  :

 Where  after  distributing  mains  have
 deen  laid  down  under  the  provisions  of
 clause  IV  or  clause  V,  when  any  con-
 sumer  spplies,  he  will  have  to  give  an
 undertaking—“within  fourteen  days
 after  the  service  on  him  by  the  licen-
 see  of  a  notice  in  writing  in  this  behalf,
 he  tenders  to  the  licensee  a  written
 contract,  in  a  form  approved  by  the
 State  Government,  duly  executed  and
 with  sufficient  security,  binding  him-
 eelf  to  take  a  supply  of  energy  for
 not  less  than  two  years  to  such  amount
 as  will  produce,  at  current  rates  charg-
 ed  by  the  licensee,  a  reasonable
 return—now  5  per  cent.

 इस  के  झम्दर  जिसे  धाप  ने  कम्पल्सरी

 दरिया  कहा  है  ag  ax  fee  ५  शोर  ६  में
 कम्पल्सरी  एरिया  है,  तो  उस  एरिया  में  भी

 यह  १५  परसेंट  की  शर्ते  लागू है  है।  लेकिन  नना

 ४  में  भी  जैसा  में  न ेबतलाया  है  कहीं  कम्पल्सरी

 एरिया  का  जिक्र  नही  है  |  में  ब्लाज़  ५  पह

 रहा हूं :

 Clause  5

 “Where,  after  the  expiration  of
 two  years  and  six  months  from  the
 commencement  of  the  hcence,  a
 requisition  is  made  by  six  or  more
 owners  or  occupiers  of  premises  in
 or  upon  any  street  or  part  of  a
 street  within  the  area  of  supply—

 Not  area  of  compulsory  supply.  It  is
 only  “within  the  area  of  supply”

 इस  में  कही  भी  कम्पत्सरी  एरिया  का  जिक्र

 नहीं  है  ।
 Mr.  Deputy-Speaker:  Area  of  sup-

 ply  is  mterpreted  by  the  Minister  hke
 that

 Shri  Hathi:  The  difficulty  is,  rule
 323  (day  mentions  what  is  compulsory
 The  rules  made  under  the  Act  deal

 ,
 Bharacha

 ‘
 ‘Area  of

 suppty’  has  been  defined  '

 AUGUST  5,  909  Dowry  Prohibition  BUI  708

 Mr.  Doputy-Spenker:  ‘Yes;  that  has
 peed  defined.

 }  shall  now  put  all  the  amendments
 to  the  vote  of  the  HM&lse.

 Agiendments  Nos.  25,  26,  i3,  4  and  32
 were  put  and  negatived.

 Mir.  Deputy-Speaker:  The  question
 as:

 “That  clause  40  stand  part  of  the
 Bill”

 The  motion  was  adopted.

 clause  40  was  added  to  the  Bill.

 Clause  4l  was  added  to  the  Bil.

 wr.  Deputy-Speaker:  The  question
 ‘sw.

 “That  clause  i,  the  Enacting
 formula  and  the  Title  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clouse  1,  Enacting  Formula  and  the
 Tstle  were  added  to  the  Biull

 gbri  Hathi:  I  move:

 “That  the  Bill,  as  amended,  be

 pagsed
 co

 wir.  Deputy-Speaker:  The  question
 as:

 “That  the  Bill,  as  amended,  be

 passed
 =

 The  motion  was  adopted.

 25  45  hrs.

 DOWRY  PROHIBITION  BILL

 ghe  Minister  of  Law  (Shri  A.  K.
 Sep):  Mr  Deputy-Speaker  Sir.  I
 beg  to  move

 “That  the  Bill  to  probit  the

 g’ving  or  taking  of  dowry,  be  ree
 erred  to  a  Joint  Committee  of  the

 Houses  consisting  of  45  members
 30  from  this  House,  namely:—Shri
 J.  M  Mohamed  Imam,  Dr.  K
 ptchamamba,  Shri  Niberan  Chan

 hesker,  Shri  Onkar  Lal,
 youti  Jayaben  Vajydhai  Shah,  Shri



 Devi,  Shri  Sinhasan  Singh,  Shri-
 mati  Uma  Nehru,  Shri  J.  B.  Bist,
 Shri  Hifzur  Rahman,  Shrimati
 Renuka  Ray,  Shri  Tekur  Subrah-
 manyam,  Dr.  M.  छ  Gangadhara
 Siva,  Shri  द  Eacharan,  Shrimati
 Sahodra  Bai  Rai,  Pandit  Babu  Lal
 Tiwari,  Shri  s.  BR.  Arumugham,
 Shri  Radha  Charan  Sharma,  Shri
 है,  M.  Hajarnavis,  Shrimati  Renu
 Chakravartty,  Shri  P.  T.  Punnoose,
 Shri  Subiman  Ghose,  Shri  Uttam-
 rao  L,  Patil,  Shri  Braj  Raj  Singh,
 Shri  Ignace  Beck,  Shrimati  Khush-
 waqt  Rai—I  am  sorry—

 Shri  Braj  Raj  Singh  (Ferozabad):
 88  it  a  Committee  of  Shrimatis?

 Shri  A.  K.  Sen:  I  am  very  sorry

 Shri  Khushwaqt  Rai  and  Shn
 Asoka  K.  Sen,  and  5  members  from
 Rajya  Sabha;

 that  in  order  to  constitute  a  sit-
 ting  of  the  Joint  Committee,  the
 quorum  shall  be  one-third  of  the
 total  number  of  Members  of  the
 Joint  Committee;

 that  the  Committee  shal]  make  a
 report  to  this  House  by  the  end  of
 the  first  week  of  the  next  session;

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relating
 to  Parliamentary  Committees  wil!
 apply  with  such  variations  and
 modifications  as  the  Speaker  may
 make;  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the
 names  of  Members  to  be  appointed
 by  Rajya  Sabhu  to  the  Joint  Com-
 mittee  "

 Thais  Bul  was  mtroduced  in  the  last
 session.  Hon.  Members  are  well
 aware  of  the  circumstances  under
 Which  this  ‘Bit  has  been  introduced

 “Sind  is  Sought  ‘to  Be  passed.”  ‘Apart
 tom  veriota  airurancer  given  by  the
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 Government  from  time  to  time,  pub-
 lic  opinion,  by  and  large,  has  been
 insisting  for  many,  many  years  that  a
 Bill  of  this  nature  be  at  least  intro-
 duced  and  passed,  go  that  the  law  of
 this  country  condemns  a  practice
 which  is  not  only  antequated,  but
 may  be  described  as  pernicious,  a
 system  which  has  caused  untold
 suffering  in  the  past  and  still  conti-
 nues  to  subject  to  suffering  a  large
 number  of  impoverished  people  who
 find  it  impossible  to  marry  their
 daughters  to  suitable  bridegrooms
 unless  the  proper  price  may  be  paid
 by  them.

 It  is  not  necessary  to  deal  with  the
 history  or  try  to  analyse  the  causes
 which  have  led  to  this  pernicious
 social  evil.  It  is  enough  to  take  note
 of  it  as  an  evil  which  needs  complete
 eradication.  I  do  not  claim  at  all  that
 a@  law  passed  by  this  Parliament
 would  completely  eradicate  this  evil.
 In  fact,  law  never  does  -  eradicate
 evils.  It  is  the  social  conscience  of
 the  people  which  ultimately  sanctions
 the  prevention  of  crimes  and  evils.
 The  law  only  expresses  that

 first  step,  namely,  express  in  no
 equivocal  terms  the  conscience  of  the
 people  which  regards  this  practice  as
 pernicious  and  which  regards  it  es  an
 evil.  I  can  tell  you,  Sir,  that  singe
 the  introduction  of  this  Bill,  I  do  not
 remember  how  many  hundreds  of
 letters  of  congratulation  I  have  per
 sonally  received  apparently  from  peo-
 ple  who  have  been  feeling  the  oppres-
 sion  of  this  system.  Coming  from  the
 part  of  the  country  where  I  come
 from,  I  can  testify  myself  how  espee
 cially  the  poorer  sections  and  the
 middle  class  have  suffered  in  the  past
 and  are  still  suffering  when  their
 girls  come  of  age  and  they  have  to
 find  suitable  bridegrooms  for  them

 It  38  true  that  a  system  which  pro-
 vides  for  parents’  finding  out  bride-
 grooms  for  their  daughters  naturally
 supplies  the  cause  for  auch  a  system

 .  Byt  I  cannot  see  in  the  near  कैपाप्यूइ
 substantial  relaxation  of  that  prg¢-
 tice  T  am  not  very  much  enamoured
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 myself  of  a  jarge-scale  freedom  to
 daughters  to  find  bridegrooms  for
 themselves,  but  whatever  my  per-
 sonal  feelings  may  be,  taking  into
 account  all  the  social  circumstances
 which  confront  us,  we  oan  foresee
 quite  a  long  period  of  time  to  elapse
 before  this  obligation  of  perents  to
 find  bridegrooms  for  their  daughters
 ह...)  ह. ... 3  an  end,

 Therefore,  so  long  as  this  obligation
 lasta,  the  price  that  this  obligation
 necessarily  involves  becomes  felt  by
 those  people  from  whom  the  price  is
 demanded,  and  it  is  for  those  that
 this  Bill  is  meant,  to  relieve  their
 suffering,  a  suffering  from  थ  system
 which  I  de  not  think  anybody  here  or
 outside  woulg  be  prepared  to  support.

 As  I  said,  we  do  not  claim,  I  do  not
 think  anybody  would  claim  either
 here  or  outside,  that  this  law  alone
 would  bring  ebout  an  end  of  the

 fact,  when  Shrimati

 All  of  us  know  that  child  marriage
 @s  such  has  been  prohibited  a  long,
 long  time  ago,  and  yet,  unfortunately,
 they  take  place  every  day.

 Shri  Raghubir  Sabai  (Budaun)  In

 Shri  A.  K.  Sen:  In  towns  too  Let
 us  not  be  so  proud  of  our  towns.  I
 have  seen  child  marriages  being  per-
 formed  in  towns  myself,  in  cities  like
 Calcutta.  After  all,  our  social  systems
 do  not  vary  very  much  in  towns  and
 villages.  We  carry  our  rural  bias
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 the  people  which  must  ultimately
 sanction  the  sanctity  of  every  law.
 After  all,  the  Penal  Code  has  not

 sanction  behind  the  Penal  Code.
 Same  here  as  in  other  branches  of
 our  jegal  system.  The  people  must
 determine  for  themselves  that  an  evil
 which  the  law  has  prohibited  should
 not  be  perpetrated  and  those  who
 seek  to  perpetrate  it  are  punished  ac-
 cording  to  the  provisions  laid  down
 in  the  law,

 It  2s  our  duty,  therefore,  as  I  said,
 our  paramount  duty,  to  express
 through  ourselves  the  social  cons-
 cience  of  the  country  which  frowns
 upon  this  evil,  and  we  are  actually
 doing  it  now  in  proposing  to  pass  this
 law.  About  the  enforcement  of  it,  we
 must  build  up  solid  public  opinion
 against  this  system,  a  public  opinion
 which  will  come  forward  to  see  that
 the  law  is  obeyed  and  that  those  who
 infringe  it  are  punished.

 I  am  aware  myself,  and  I  have  also
 expressed  it  here  and  outside,  that  a
 long  time  will  elapse  before  this  evil
 is  completely  eradicated  by  this  law,
 Dut  this  law  will  at  least  bring  to  the
 forefront  the  rising  public  opinion  of
 this  country  against  ail  evils,  in  this
 particular  case  the  evil  of  dowry.  I
 am  therefore  proposing  that
 House  should  pass  this  Bill  as  an  ex-
 pression  of  a  solemn  duty  we
 perform  in  the  matter  of
 forms,  in  expressing  the  voice  af
 people  in  unmistakable  terms
 evils  which  afflict  our  society

 R
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 निन
 One  of  the  evila  we  are  trying  to
 tackle  today.  Others  we  have  tried
 to  tackle  in  the  past,  end  there  will
 be  more  which  we  will  be  cal
 to  tackle  in  the  future

 :  i

 I  do  not  want  to  add  very  much,  I
 think  the  Bill  recommends
 recommendations  for  the

 i
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 Bill,  but  on  the  history  of  our  society
 of  the  last  few  decades,  especially
 after  early  British  e@ucation  and  the
 creation  of  a  class  of  people  which
 became  desirable  in  the  eyes  of  pros-
 pective  parents-in-lew.  It  is  only
 because  or  that  class  of  people  was
 eagerly  sought  after  by  prospective
 parents-in-law  that  prices  started
 being  demanded.  That  privileged
 class  is  fast  disappearing.  It  will  take
 some  more  time  for  all  such  privi-
 leges  being  destroyed,  but  so  long  as
 they  last,  so  long  as  other  privileges
 are  attached  to  prospective  bride-
 grooms,  this  evil  will  continue  unless
 the  law  makes  it  illegal.  Therefore,  as
 I  said,  the  recommendation  for  the
 Bil)  is  writ  large  on  the  Bill  itself,
 in  our  society,  in  our  history  and  in
 the  needs  which  have  impelled  us  to
 bring  this  legislation.  I  therefore
 submit  that  this  motion  may  be  pass-
 ed,

 Shri  Narayanankntty  Menon
 (Mukandapuram):  May  I  point  out
 to  the  hon.  Law  Minister  that  when
 the  Bill  is  passed  and  when  it  is  noti-

 ‘fied  that  it  comes  into  force,  it  will
 affect  certain  communities  in  the
 State  of  Kerala  unless  some  conse-
 quential  Bilis  are  introduced  and
 passed?  Now  that  Parliament  has
 got  jurisdiction  over  Kerala,  may  I
 know  whether  the  Government  will
 introduce  those  consequential  Bilis?

 Mr.  Deputy-Speaker:  That  can  be
 raised  when  we  discuss  the  Bill.

 Shri  Narayanankutty
 I  am  just  putting  it  to  him.

 Mr,  Depuaty-Speaker:  Motion  made:

 “That  the  Bill  to  prohibit  the
 giving  or  taking  of  dowry,  be  refer-
 red  to  a  Joint  Committee  of  the

 ह...  Shri  Mahendra  Nath  Singh,
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 Shrimati  Satyabhama  Devi,  Shri
 Sinhasan  Singh,  Shrimati  Uma
 Nehru,  Shri  J.  B.  S.  Bist,  Shri
 Yifzur  Rahman,  Shrimati  Renuka
 Ray.  Shri  Tekur  Subrahamanyan,
 Dr.  M.  V.  Gangadhera  Siva,  Shri  V.
 Eacharan,  Shrimati  Sahodra  Bai
 Rai,  Pandit  Babu  Lal  Tiwari,  Shri
 5.  R.  Arumugham,  Shri  Radha
 Cheran  Sharma,  Shri  R.  M.  Hajar-
 navis,  Shrimati  Renu  Chakravartty,
 Shri  P.  T.  Punncose,  Shri  Subiman
 Ghose,  Shri  Uttamrao  lL.  Patil,
 Shri  Braj  Raj  Singh,  Shri  Ignace
 Beck,  Shri  Khushwaqt  Rai  and
 Shri  Asoka  K.  Sen,  and  15  members
 from  Rajya  Sabha;

 that  in  order  to  constitute  a  ait-
 ting  of  the  Joint  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  Members  of  the
 Joint  Committee;

 that  the  Committee  shall  make  a
 report  to  this  House  by  the  end  of
 the  first  week  of  the  next  session;

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relat-
 ing  to  Parliamentary  Committees
 will  apply  with  such  variations
 and  modifications  as  the  Speaker
 may  make;  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Shabha
 do  join  the  said  Joint  Committee
 and  communicate  to  this  House
 the  names  of  Members  to  be
 appointed  by  Rajya  Sabha  to  the
 Joint  Committee.”

 Shrimati  Parvathi  Krishnan.

 Shri  Vajpayee  (Balrampur):  There
 ig  an  amendment.

 Mr.  Deputy-Speaker:  He  may  move
 x,

 Shri  Vajpayee:  I  beg  to  move:

 a)  “That  the  Bill  be  circulated
 for  the  purpose  of  eliciting
 opinion  thereon  by  the  first  day  of
 the  next  session.”  *s



 (Colmbatore):  I  welcome  this  Bill
 and  I  extend  full  support  to  it.  The
 only  disappointing  aspect  that  I  felt
 when  the  hon.  Minister  was  speaking
 was  that  he  starts  off  with  a  sense  of
 Gefeatism,  he  talks  of  the  great  diffi.
 culties  that  are  going  to  be  there,  he
 talks  of  how  it  is  going  to  take  a
 very  long  time  to  educate  public
 opinion  and  ao  on.

 As  long  ago  as  i953,  a  Private
 Member's  Bill  was  introduced  in  this
 House  by  my  hon.  friend  Shrimati
 Uma  Nehru,  and  at  that  time  what

 did  the  Government  say?  They  said:
 give  us  time,  we  should  not  be  too
 hasty,  we  will  bring  a  comprehensive
 measure.  Six  years  later,  with  great
 aifidence  our  Law  Minister  puts  this
 measure  before  us  for  discussion.

 This  is  a  most  disappointing  thing
 because  when  he  is  there  represent-
 ing  the  Government  to  bring  forward
 a  measure  which  is  for  jolting  the
 social  conscience  of  our  country,  at
 that  time  one  would  think  that  his
 very  speech  should  give  the  initial
 jolt,  rather  than  that  he  should  start
 off  by  throwing  cold  water,  in  the
 manner  in  which  he  did.  We  know
 and  he  himself  said  to  begin  with
 that  he  had  received  hundreds  of
 letters  of  congratulations,  messages
 and  80  on,  and  having  given  us  this
 very  happy  information,  he  goes  on  to
 be  so  gloomy  about  it.

 36  hrs.

 We  are  all  aware  of  the  fact  that
 there  is  going  to  be  much  opposition
 to  this  Bill,  or  to  this  Act  when  it  is
 passed,  in  this  country,  and  equally
 those  of  us  on  this  side  of  the  House
 afe  aware  that  much  of  the  solid
 opposition  will  be  inspired  from
 among  the  ranks  of  the  ruling  party.
 ‘We  have  had  the  experience  of  that
 Oppitition  in  Keralp,  where  it  was
 those  .from  amongst  ‘the  ‘ranks  of  the
 Congress  that  cppewed  the:  dowry.
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 (interruption)  I  did  not  say,  ‘ruling
 Party’,  I  am  careful  enough  te

 tiste,  and  I  know  that  thers
 ate  many  amongst  the  ruling  party
 Who  are  as  keen  on  this  measure  as
 We  are.  But  we  cannot  forget  the
 CXperience  in  Kerala  where  it  was
 from  the  Congress  ranks  that  the
 °Pyosition  to  the  Dowry  Prohibition
 Bil)  was  voiced.

 Shri  C.  K.  Bhattacharya  (West
 Dinajpur):  May  I  make  a  submis-
 si0n?  Should  Kerala  be  dragged  in
 €Ven  in  the  Dowry  Prohibition  Bill?

 Mr.  Deputy-Speaker:  Because  the
 dowry  question  was  also  there.

 Shrimati  Parvathi  Krishnan:  It  is
 always  very  uncomfortable  to  be
 Tethinded  of  one’s  misdeeds,  and
 therefore,  no  wonder  we  find  the  hon.
 Member  so  sensitive  even  on  a  ques-
 tio,  like  prohibition  of  dowry.  So,
 YOU  see  that  the  opposition  has  started
 very  early.

 What  are  the  points  that  the  oppo-
 Sition  usually  wields?  One  is  that  we
 Must  give  our  daughters  someth'ng
 ४०  Yall  back  upon,  that  dowry  is  what
 we  give  to  the  daughters  so  that  they
 go  into  the  new  household  that  they
 enter,  the  father-in-law’s  household,
 with  the  social  and  economic  status
 that  will  enable  them  and  help  them
 tO  be  respected  there  This  is  the
 8TZument  that  is  advanced,  but  what
 sctually  happens  in  practice?  In
 Practice,  once  a  girl  with  her  dowry
 &0€s  there,  the  dowry  is  snatched
 89५५  from  her,  and  she  really  has
 absolutely  no  claim  to  it  at  all.  There
 are  hundreds  of  cases  or  rather
 thousands  of  cases  which  one  can
 Ate,  where  when  a  girl  is  widowed
 at  a  very  early  age,  she  is  thrown
 out  on  the  streets,  because  there  is  no
 One  there  to  support  her,  and  because
 ONCe  the  dowry  which  she  brought  has
 8०7९  into  the  hands  of  the  father-in.
 laws  people,  they  have  no  further  use
 for  her  There  have  ‘been’  cases  even
 When  ‘the  phrenty  bave  Bid  to  rescue
 thely  widowed  déughters:  >:  from
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 maltreatment,  and  have  had  to  take
 ‘them  back  into  their  houses,  and
 then,  these  widowed  daughters  in
 many  families  have  become  drudges
 even  in  their  own  houses,  once  their
 mothers  and  their  elders  have  died
 Such  cases  are  there  in  plenty.

 The  hon.  Minister  when  he  was
 introducing  tbe  Bill,  said  that  this
 Bill  was  being  introduced  in  order  to
 eradicate  the  suffering  of  impoverish-
 ed  people.  I  think  these  were  the
 words  he  used.  Unfortunately,  it  is
 not  the  impoversished  people  who
 suffer  because  of  the  dowry  system
 %t  is  more  those  who  have  got  the
 wherewithal,  and  who  are  able  to  give
 the  dowry;  and  I  think  the  suffer.
 ings,  as  far  as  the  dowry  system  is
 concerned,  and  the  evils  of  the
 dowry  system  are  there  in  every
 section  and  every  stratum  of  society,
 more  so  where  the  dowry  entails  a
 larger  amount

 Then,  we  also  have  the  other
 argument  that  is  always  being
 advanced,  the  argument  of  religious
 practices,  the  argument  of  our  old
 Hindu  heritage,  of  our  culture  and
 so  on  and  so  forth.  This  is  one  of  the
 favourite  arguments  to  point  out  that
 one  should  not  interfere  with  the
 sanctity  of  dowry.  They  do  not  care
 at  all  about  the  sanctity  of  marr:age;
 it  is  sanctity  of  dowry  that  these
 people  usually  talk  about  70  seyson
 and  out  of  season

 Always,  we  find  that  reactiunary
 sections,  throughout  history,  whenever
 they  want  to  hold  back  the  march  of
 progress,  whenever  they  want  to  keep
 up  al]  traditions  that  help  them  to
 remain  in  power,  bring  forward  this
 sort  of  arguments  in  trying  to  side-
 track  issues

 One  cannot  forget  that  a  learned
 judge,  some  years  ago,  in  a  yudgment
 in  a  case  about  dowry,  said  ६७८३२
 words:

 “When  ‘the  bridegroom  is  being
 offered  as:  a  marketable  commo-
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 dity,  the  high  standards  of  the
 scriptural  marriages  ig  ccnta:mi-
 nated  by  sordid  considerations  of
 immediate  monetary  gain”.

 No  more  effective  reply  could  be
 given  to  those  who  talk  in  terms  of
 the  sanctity  of  dowry  than  these
 telling  words  of  a  judge

 Now,  coming  to  the  Bill  itself,  the
 first  thing  that  I  would  lke  to  draw
 the  attention  of  the  House,  and  the
 attention  of  those  Members  who  sre
 going  into  the  Joint  Committee,  is
 with  regard  to  the  defininon.  Not
 being  a  lawyer  myself,  I  am  not  sure
 how  far  this  definition  will  really
 cover  dowry  or  how  far  this  defini-
 tion  will  be  such  as  to  prevent  the
 misuse  or  prevent  the  contravention
 of  the  giving  of  dowry  by  some
 means  or  the  other.

 The  definition  reads  thus:

 “In  this  Act,  ‘dowry’  means
 any  property  or  valuable  security
 given  or  agreed  to  be  given  to
 one  party  to  a  marriage  or  to  any
 other  person  on  behalf  of  such
 party  by  the  other  party  to  the
 marriage  or  by  any  other  person
 on  behalf  of  such  other  party
 either  at  the  marriage  or  before
 or  after  the  marriage.”.

 But  I  wonder  whether  this  defini-
 tron  would  cover  whatever  the  father
 wishes  to  give  to  his  daughter,  or
 whatever  a  father  is  called  upon  to
 give  to  his  daughter  at  the  time  of
 marriage  by  private  agreement
 between  the  parties,  that  is,  the  bride-
 groom’s  family  and  the  bride’s
 family  For,  here,  he  talks  of  one
 Party  to  the  marriage  giving  to
 another  party  to  the  marriage;  I  am
 apprehensive  whether  there  might  not
 be  the  danger  of  an  understanding
 that  a  certain  amount  should  be
 settled  on  the  bride  and  ater,
 knowing  as  we  do  what  the  social
 status  of  our  women  38  today,  know-
 ing  as  we  do  the  difficulties  that
 women  have  ९०  faite  ग्फ

 पक  न. whether  that’  wih  ‘not  'aftelwaxds
 *

 got.  away  |  from  “her  -By  ‘inetheds  Or
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 (Shmmati  Parvathi  Krishnan}
 bullying  Is  this  ai  water-tight
 definition  or  not?  Or  should  the
 defininon  be  something  more;  should
 the  definition  be  more  precise,  and
 more  detailed  in  order  to  cover  also
 the  possibility  of  gifts  being  given  by
 the  father  to  the  bride  at  the  time  of
 marniage?

 Then,  in  the  same  clause,  the  limit
 that  is  set  upon  the  dowry  33  Rs  2000
 I  feel  that  this  is  much  too  large  a
 figure,  because  in  these  days,  we
 know  what  a  great  deal  of  :ndebted-
 megs  35  arising  because  of  this  system
 of  giving  dowry  People  have  to
 borrow,  they  have  to  mortgage  what-
 ever  httle  property  they  have,  and
 once  the  marriage  is  over,  they  find
 that  it  takes  years  and  years  for
 them  to  pay  off  these  loans  that  they
 took  in  order  to  pay  the  dowry

 That  35  why  in  our  country  the
 minute  a  daughtcr  38  born,  there  38  no
 jubilation  in  a  house,  she  is  con-
 sidered  to  be  a  liability  whereas  a
 son  is  considered  to  be  an  asset  Only
 two  days  ago,  I  met  a  friend  of  mine
 who  happens  to  be  the  third  child  in
 the  family,  and  she  is  a  daughter,
 she  :s  a  girl  She  was  telling  me  how
 from  her  childhood  onwards,  one
 story  was  being  repeated  to  her  all
 the  time  by  her  mother,  how  when  he:
 brother  was  born,—the  first  child,—
 the  grand-mother  came  with
 scales  and  had  the  child
 weighed  in  gold  and  presented  her
 mother  with  all  that  gold,  when  the
 second  child  was  born,  it  was  a
 daughter,  and  they  received  some
 silver  ornaments  and  so  on  When  she
 was  born,  as  the  third  child,  the
 grand-parents  were  80  disappointed
 that  they  just  sent  a  postcard,  not  even
 a  greetings  telegram  Now,  this  is
 a  very  telling  instance

 Mr.  Depaty-Speaker:  By  that  time,
 they  might  have  lost  that  gold  and
 silver

 Shrimati  Parvathi  Krishnan:  No,
 Sir,  they  had  no  dauhgter  to  give  in
 mastiage  The  first  was  only  a  son
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 Be  that  as  it  may,  the  point  is  thet
 when  a  daughter  is  born,  the  first
 thing  that  strikes  the  parents  is:  what
 are  we  going  to  do  about  the  dowry’
 Therefore,  I  think  this  hmit  should  be
 brought  down.  I  would  suggest  to  the
 Members  of  the  Joint  Committee  that
 Rs  500  would  be  a  far  more  reason-
 able  amount  If  parents  do  wish  to
 give  their  daughters  ornaments,
 because  they  like  to  see  them  dressed
 up  at  the  time  of  the  marirage  and
 so  on,  there  are  al}  the  years  preced-
 ing  the  marnage  and  they  can  certain~-
 ly  give  their  daughter  these  gifts  even
 after  their  marriage,  but  as  part  of
 the  marriage  expenses,  the  jewellery,
 clothing  and  so  on  at  the  time  of  the
 marriage,  the  figure  should  be  kept  a>
 Jow  as  possible,  because  only  then
 will  it  be  possible  to  educate  public
 epinion  and  to  see  to  it  that  people
 do  become  conscious  of  the  fact  that
 marriage  expenses  should  be  restricted
 to  the  minimum

 With  regard  to  clause  3,  I  feel  that
 the  fine  of  Rs  5,000  which  has  been
 put  down  ३38  rather  exorbitant  This
 might  be  considered  strange,  opposing
 the  institution  of  dowry  as  I  do,  but
 t  feel  that  it  38  not  by  these  monetary
 penalties  that  you  are  going  to  rouse
 gocial  conscience  in  this  country,
 much  more  are  you  going  to  rouse  it
 by  sending  them  to  jail,  by  seeing
 that  they  are  pointed  out  to  society  as
 enemies  of  society  because  they
 contribute  to  a  custom  and  an  insti-
 tution  that  उब  an  evil  m  society  It
 4s  not  money  penalty  that  35  going  ta
 rouse  them,  because  those  who  have
 money  will  say,  ‘All  right  We  pay  the
 fine  and,  at  the  same  time,  we  do
 this’  You  may  even  have  an  agree-
 ment,  an  immer  understanding,
 whereby  the  fine  will  be  covered  by
 the  amount  that  23  decided  upon  for
 dowry

 Therefore,  3६  25  a  social  penalty  that
 has  to  be  inflicted  on  those  who  are
 enemies  of  society  and  that  2  why  I
 do  not  think  that  this  fine  is  going  to
 help  in  any  significant  way,  on  the
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 other  hand,  it  ig  the  imprisonment  that
 is  far  more  important  and  that  is  what
 we  should  concentrate  upon.

 Now,  I  come  to  clauses  5  and  6.
 Clause  5  says  that  any  agreement  for
 the  giving  or  taking  of  dowry  shall
 be  void.  Then  clause  6  goes  on  to
 create  a  loophole  for  contravention.
 What  are  they  told?  They  are  told
 that  they  should  not  receive  dowry
 above,  as  the  Bill  stands  today,
 Ra,  2,000.  Then  they  are  told:  “if  you
 teceive  a  dowry  above  Rs.  2,000,  you
 have  to  go  to  jail,  you  have  to  pay  a
 fine;  and  make  sure  that  that  dowry
 is  finally  transferred  to  the  bride.”
 This  is  the  loophole  that  you  are
 providing.

 16.13  hrs.

 {Suri  BarMan  ह  the  Chair)

 Im  clause  5,  you  say  that  the  agree-
 ment  will  be  and  void.  I  think
 according  to  section  65  of  the  Contract
 Act,  when  an  agreement  is  nul)  and
 void,  whatever  is  paid  according  to
 the  agreement  has  to  be  paid  back  to
 the  person  who  paid  it.  I  am  not
 clear  about  this.  I  would  like  the  Law
 Minister  to  clarify  this  point.

 Shri  A.  K.  Sen:  The  hon  lady
 Member  is  perfect  on  that  point.

 Shrimati  Parvathi  Krishnan:  I  thank
 him.  But  there  is  something  that
 really  alarms  me  in  regard  to  this
 particular  clause.  As  is  ugual  with
 many  of  the  measures,  particularly
 social  reform  measures,  that  are
 brought  forward  by  Government,  my
 experience  has  been  that  there  are
 always  these  loopholes  which  enable
 people  to  contravene  the  law  and  get
 off  very  lightly.  Therefore,  I  feel  that
 this  penalty  should  be  much  more.
 This  provision  for  contravention,  this
 loophole,  must  be  looked  irlto  by  the
 Joint  Committee.  They  should  make
 provision  for  avoiding  any  such
 contingency,

 Coming  to  the  last  point,  in  elause
 a  the  offence  is  made  non-cognisable
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 This  means  that  Government  are
 expecting  the  initiative  for  action  to
 come  either  from  the  aggrieved
 parties  or  social  reformers.  They  do
 not  want  to  take  any  responsibility  on
 themselves,  They  want  to  say:  ‘We
 have  brought  a  social  reform  measure.
 We  are  a  very  progressive  Govern.
 ment.  See  what  we  have  done.  We
 have  bowed  down  to  public  opinion’.
 But  they  do  not  want  to  go  that  one
 step  further  and  take  on  executive
 Tesponsibility  for  seeing  that  the  law
 is  finally  implemented.  If  it  is  left  to
 the  aggrieved  parties,  if  it  is  left  to
 social  reformers,  I  do  not  think  it  is
 going  to  be  quite  so  successful  as  it
 would  be  if  the  executive  authority
 itself  had  to  take  cognisance  of
 breaches  of  this  law.  Therefore,  I  feel
 that  this  offence  should  be  made
 cognizable  and  not  left  non-cogni-
 sable.

 These  are  really  the  points  ६७
 which  I  would  hke  to  draw  the
 attention  of  the  House  as  far  as  this
 Bill  goes.  In  conclusion,  I  would
 like  to  say  that  while  the  measure  is
 a  very  important  one  and  will  give  a
 fillip  to  the  social  reform
 movement  in  this  country—e
 fillip  to  the  eradication  of  one  of  the
 worst  social  evils  that  has  grown  up
 in  our  country—at  the  same  time,
 unless  the  women  of  our  country  are
 given  basically  equal  status  with
 men  in  every  sphere  of  life,  you  are
 not  going  to  be  able  to  eradicate  this
 evil.  It  is  no  good  being  complacent
 and  saying,  ‘Now  we  are  having  our
 civil  code.  We  have  jntroduced  one
 measure  after  another’.  We  have  on
 the  statute-book  today  the  Marriage
 Act,  the  Succession  Act  and  so  on.
 We  have  to  go  much  faster  than  that.
 Side  by  side  with  the  social  measures
 that  are  undertaken,  we  will  also  have
 to  see  that  economically  women  are
 enabled  to  have  an  independent
 existence  and  not  continue  as  they
 are  today,  in  the  dependence  that
 they  have  been  forced  into.

 As  I  seid,  the  ruling  Party  hae  8
 particular  responsibility  in  thi
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 eonnection,  because  to  every  measure
 of  this  type  that  is  being  brought
 forward,  opposition  has  come  much
 more  from  the  side  of  the  Congress
 Benches  than  from  the  side  of  the
 Opposition  (Interruptions).  That  is
 why  I  would  say  that  we  should  be
 aware  of  this  fact  that  the  fight  is
 there  not  only  outside  Parliament,
 not  only  against  certain  parties  or
 certain  communal  groups  who  may  be
 shouting  in  an  organised  manner,  but
 even  inside  the  Congress  Party  itself.
 In  the  name  of  old  customs  which  are
 a  festering  sore  in  our  country,  we
 are  told  that  we  should  go  very
 slow.  But  it  is  very  necessary,  when
 there  is  a  festering  sore,  to  have  a
 very  quick  and  major  surgical  opera-
 tion.  In  this  case,  the  surgical
 operation  needs  the  co-operation  of  all
 parties  and  al)  sections  The  law
 should  operate  in  such  a  manner  that
 this  co-operation  can  be  mobilised  and
 thig  evil  can  be  eradicated.

 The  Minister  himself  has  admitted
 that  it  is  not  the  Act  that  is  going  to
 eradicate  the  custom  but  it  3s  the
 building  up  of  solid  public  opinion
 that  is  going  to  root  out  this  custom

 Therefore,  I  hope  that  this  Bull
 when  it  emerges  from  the  Joint  Com-
 mittee,  will  be  a  much  improved
 measure,  particularly  these  loopholes
 will  be  removed,  and  it  will  pave  the
 way  for  the  eradication  of  the  dowry
 system

 श्री  बाजपेथी  सभापति  जी,  जिस  भावना

 से  भ्रनुप्राणित  हो  कर  यह  विवेशक  लोक-सभा
 के  शमक  उपस्थित  किया  गया  है,  मैं  उसका

 स्वागत  करता  हुं  ।  कोई  भी  विवेक-शील

 व्यक्ति  दहेज  प्रथा  का  समर्थन  नहीं  कर  सकता  ।

 इहेम  प्रथा  हमारे  लिये  एक  भ्रमिशाप  बन  गई  है।
 भारतीय  समाज  में  नारी  की  कितती  दीन  दशा

 है,  इसका  यह  सूचक  है  पुरुष  कितनी

 स्वार्यबृद्धि  से  प्रेरित  हो  कर  काम  करता  है।
 इस  का  यह  थोतक  है  |  बह  हमारे  सामाजिक
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 पिछड़ेपन  का  परिचायक  §  भौर  सब  इस  बात

 के  सहमत  होगे  कि  वर  बबू  के  क्रय-विक्रद
 की  जो  यह  श्वा  है,  उस  का  मूलोण्वेदन
 होना  चाहिये  ।

 किन्तु  है. (:. ह  यह  है  कि  इस  दूषित  प्रथा

 का,  कासक्रम  से  हमारी  संस्क्ृति  में  जो  यह
 विकृति  उत्पन्न  हो  गई  है,  उस  के  तिराकरण
 का  सही  रास्ता  कसा  है  ?  विधि  मंत्री  ने  अपने
 भाषण  में  इस  बात  को  स्वीकार  किया  है  कि
 सामाजिक  बुराइया  केबल  कानून  से  दूर
 नहीं  हो  सकतीं,  भौर  समाजिक  बुराइयों  की

 दूर  करने  से  लिये  झमी  तक  जो  कानून  बने  है,
 यदि  हम  उन  के  अ्तुखक  के  प्रकार  में  देखे
 तो  इस  निष्क्ड  पर  पहुचेगे  कि  यदि  जनता

 जागत  नहीं  है,  जनमत  के  जागरण  का
 प्रकरीकरण  नहीं  हुआ  भर  सामाजिक  चेतना
 उत्पन्न  नही  की  गई  तो  सामाजिक  सुधार  के
 लिये  बनाये  गये  कानून  प्रल्मारियों  की  शोभा

 बढ़ाते  है,  समाज  के  ढाचे  i  जिस  मूल
 परिवर्तन  को  करने  के  लिये  हम  प्रयत्नशील  हैं
 उस  के  उह्ेग्य  की  पूति  नहीं  कर  पाते  t

 इस  सम्बन्ध  में  विधि  मंत्री  ने  बाल  विवाह
 भधिनियम  का  उल्लेख  किया  है।  जिस
 निवेदन  है  कि  एक  बार  बाल  विवाह  के  प्रपराधी
 को  पकड़ा  जा  सकता  है  विवाह  करते  हुए,
 लेकिन  दहेज  को  लेत-देत  समय  पकड़ना,
 जब  तक  देने  या  लेने  वालो  में  से कोई  शिकायत
 न  करे,  कंसे  व्यावहारिक  होगा,  यहु  में  जानना

 चाहता  हु  |  भौर  प्रगर  वह  खुद  देना
 या  लेना  चाहता  है  तो  शिकायत  नहीं  करेगा  t

 यदि  कोई  तीसरा  व्यक्ति  शिकायत  करेगा
 तो  उसके  लिये  गवाह  जुटाना  एक  बड़ी
 समस्या  हो  जायेशी  ।  तो  इस  बात  को  धाततला
 पड़ेगा  कि  इस  कानून  का  पालन  कराने  में

 व्यावहारिक  कठिनाइया  खड़ी  होंगी,
 उनका  निराकरण  कंसे  किया  जाय?

 Ghri  Tyagi  (Dehra  Dun):  Boys  will
 go  into  black-market,
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 oft  बाजपेवी  :  एक  दूसरी  भरापत्ति  भी  है  ?

 में  जानता  हूं  कि  ब्राह्मणों  का  एक  ऐसा  वर्ग

 है  जिसमें  लड़कियां  कम  हैं,  लड़के  प्रभिक  है  ,

 बहां  चिवाह  करने  के  लिये  लड़की  वाले  को

 दहेज  गहीं  देना  पड़ता,  जो  लड़का  है  या  लड़के
 का  पिता  हैं  यह  उसका  विवाह  हो  जाय  या

 उसके  लड़के  का  विवाह  हो  जाय  इसलिये
 उल्टा  लड़की  वाले  को  कुछ  दक्षिणा  देता  है  ।

 धीमती  रेगु  शचाथतों  (बसीरहाट)
 यह  बिल  तो  उसे  भी  कवर  करेगा  ।

 शी  बाजपेपी  :  मेरी  ग्रापत्ति  यह  है  कि

 यह  बिल  इस  पर  लागू  होगा  लेकिन  परिणाम
 बह  होगा  कि  बहुत  से  लड़के  बिना  ब्याहे  रह
 जायेंगे

 श्रीमती  सहोदरा  बाई  राय  (सागर-रक्षित

 भनुसूजित  जातिया)  :  जिनके  अन्दर  कलंक

 है  वे  ही  ऐसा  लेन-देन  करते  है,  दूसरे  नहीं  करते-

 श्यो  बाजपेदो  :  भ्रगर  हम  समझे  कि  यह

 कानून  सवंव्यापक  होगा  तो  फिर  इस  कानून  की
 जाराहों  के  प्स्तगंत  केवल  विवाह  के  समय
 आादान-प्रदान  मले  ही  रुक  जाये,  मगर  चोर-
 दरवाजे  से  भेंट  देने  की  प्रथा  चालू  होगी  ।
 झगर  शाप  मुह  से  न  कहें  तो  फिर  जब  शादी
 ही  जायेगी  तो  यह  देखा  जायेंगा  कि  लड़की

 शी  श्यागी  :  सोया!  जायेगा  कि  बाप  खितनी
 देर  में  मरेगा  ।

 शी  धाजपेवी  :  कई  बातें  देखी  जाएेंगी
 शोर  प्रयत्त  किया  जायेगा  कि  इस  विधेयक  की
 बारायें  कानून  का  रूप  ले  कर  भी  निषः्प्रभावी
 हो  जायें,  भौदर  घन  शौर  सम्पत्ति  का  झादान
 कल्सन  चलता  रहे  ।  किन्तु  मेरे,  कहने  का  अर्च
 यह  वे  सवाया  जाये  कि  मे  देज  श्वा  का
 समर्थक  हू  qa  में  ने  आप  से  पहले  निवेदन  किग्रा
 कि  इस  प्रथा  wt  निर्मूलन  होना  चाहिये,

 किन्तु  इसके  लिये  पहे  कानून  का  निर्माण

 नहीं,सामाजिक  गेता  को  जागृति  की  मावश्य-

 कफ़ा है  t  मेरा यह  बारोप  है  किजो  भी

 ह.  नवा की  निर्दा  करते हें  गे  अपने
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 सामाजिक  जीवन  मं  पारिवारिक  जीवन  में
 जब  कमी  जनमत  करें  बदलने का  समय  झातां

 है  उस  समय  इस  सम्बन्ध  में  मौन  रहते
 है  उनकी  सारी  गतिविवियां
 राजनीति  तक  केन्द्रित  रहती  है,  सत्ता  की  प्राप्सि
 के  लिये  प्रय्नशील  भौर  जिन्हें  सता  मिल  गई  है
 ये  उसे  बनाये  रखने  के  लिये  उत्सुक  I  लेकिन
 जब  कभी  लोक-सभा  में  सामाजिक  सुधारों
 का  ब्रदन  खढा  होता  है,  हम  सामाजिक

 सुधारों  के  प्रहरो  के  जागरूक  समर्थक  के  रूप  में
 सड़े  हो  जाते  हैं।  मेरा  निवेदन  है  कि सामाजिक

 सुधार  के  लिये  देश  में  जैसा  वातावरण  उत्पन्न
 करना  चाहिये,  और  उसका  दायित्व  झाज  सभी

 शजनीतिक  दलों  पर,  जनता  के  प्रतिनिधियों

 पर  है  पौर  सरकार  पर  भी  है,  उस  दायित्व
 का  अमी  तक  पालन  नहीं  किया  गया  ।

 हमारा  सूचना  मंत्रालय  दहेज  प्रथा  के  विरुद्ध

 एक  फिल्‍म  तैयार  कर  सकता  था,  जो  श्रौर
 गैर-सरकारो  संगठन  है,  सरकार  से  सहायता
 पाते  है,  मारत  सेवक  समाज  है,  युवक  समाज

 है  या  विद्यार्थोयों  को  अनेक  संस्थायें  है,
 उनको  भी  इकट्ठा  करके  इस  बात  के
 लिये  प्रेरित  किया  जासकता  है  कि
 ये  दहेज  प्रथा  &  विस्द्ध  एक  आन्दोलन  शारम्भ
 करें  ।  लेकिन  यह  काम  हमने  नहीं  किया  शौर

 हम  कानून  ले  भाये  ।  मेरा  निवेदन  है  कि  बह
 चोडे  के  आगे  गाड़ी  जोतने  के  समान  है ।

 कानून  बनाने  से  एक  भौर  भावना  उत्पन्न

 होती  है  1  हम  समझते  हैं  कि  हमारा  कतेंब्ब

 पूरा  हो  गया,  उसकी  इतिशभ्री  हो  गई,  भव

 हमें  इस  मामले  में  कुछ  नहीं  करना  है  t

 छुभाछुत  के  भेद  को  सिटाने  के  लिये जो
 कानून बने  है  उनके  सम्बन्ध में  में  देखता  हूं
 कि  कानून बन  जाने  से  पहले  इस  सस्यन्ध  के
 सम्गज  में  जागृति  पैदा  करने  का  प्रयरन  होता
 था  वह  भव  नहीं  होता  भौर  सामाजिक  कार्ये-
 कर्ता  समझते  हैं  कि  झ  तो  कानून  बन  यम
 शौर  वह  काम्विजेब्ल  भोफेन्स  है,  पुलिस
 करेंगी, [; है  क्या  पढ़ी  हैँ  -  अबर  बिना  सामा-
 निकि  चेतना  के  सामाजिक  हबार  के  कानू
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 बनते  हैं  तो  थे  सामाजिक  सुधार  करने  के

 अयत्थों  में  शिथिब्रता लाते  है।  जो  हयाज
 सुधार की  संस्थायें  है  वे  इस  सम्बन्ध में  समझती

 हैं  कि  हमारा  काम  पूरा  हो  गया,  कामून  बन

 शया,  ।  हम  क्या  कर  सकते  हैं।  में  समझता

 हूँ.  कि  यह  स्थिति  कोई  हमारे  देश  के  लिये
 अच्छी  नहीं  है।  यदि  कानून  बन  भी  गया  तो
 शनी  उसके  पालन  के  लिये  जब  तक  समाज
 झौर  हर  एक  व्यक्ति  जागरूक  नहीं  होगा  तब
 शक  उस  का  पालन  सम्भव  नहीं  ।  मैं  तो

 थाहता था कि विधि मंत्री था  कि  विधि  मंत्री  इस  बात  पर  प्रकाश
 हालते  कि  जिन  दो  घ्राम्तों  में  बहेज  प्रथा  के
 विरुद्ध  कानून  बने  थे  वहां  उन  का  पालम
 किस  तरह  से  हुआ,  उन  का  भनुभव  कसा  है।

 विहार  में  झौर  मां  में  कानून  बने  थे,  भव
 इस  विधेयक  के  कानून  बन  जाने  के  बाद  दे

 कानून  निरस्त्र  कर  दिये  जायेंगे  ।  मैं  जानना

 ब्राहता  हूं  कि  इन  दो  प्रान्तों  का  भ्रनुभव  क्‍या

 है,  क्‍या  सचमुच  कानून  से  दहेज  प्रथा  में
 श्कावट  भाई  है  !  अगर  कानून  बना  रहा
 और  सुधारों  की  सार  चलती  रही  भौर  दहेज
 श्रथा  भी  चलती  रही  तो  मैं  समझता  ह  कि  यह
 कोई  स्वस्थ  परम्परा  नहीं  है।  समाज  सुधार
 की  कसौटी  कानूनो  की  बढ़ती  हुई  सख्या  नही
 हो  सकती  कि  हम  कानून  बना  कर  समझें  कि

 हमारा  समाज  प्रगति  कर  रहा  है  n  इसके
 लिये  सरकार  को  और  सरकार  की  प्रेरणा
 से  गैर  सरकारी  सस्थाझों  को  प्रयत्नदवील

 होना  चाहिये  ।

 इस  दृष्टि  से  मेरा  निवेदन  यह  है  कि  हस
 विधेयक  को  जनमत  के  जागरण  के  लिये
 अ्रयारित  किया  जापे  ।  इस  विधेयक  को  हम
 जनता  तक  ले  जायें,  इसलिये  नहीं  कि  हम
 बह  पता  लगाना  चाहते  है  कि  जनता  इस  के
 पक्ष  में  है  या  नही,  भ्रपितु  इसलिये  कि  एक  बार

 थह  विधेयक  कानून  बन  जाये  तो  जनता  इसके
 पालन  में  सहयोग  दे  भ्रगर  हमने  यह  स्वीकार
 किया  है  कि  महू  कानून  तब  तक  प्रभावी  नहीं
 होगा  ह |  तक  कि  लोग  स्वयं  आकर  इस  कानून
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 के  परिषालभ के  लिये  प्रवतभशील  नहीं  होंगे  t
 मैं  आनना  चाहता  हूं  कि  सामाजिक  जागृति
 झौर  चेतना  को  उत्पन्न  करने  के  लिये  हम  या
 सरकार  कौन  से  ॥  उठा  रहे  हैं  t

 बरी  orto  भदुटाचार्थ :  चेतना  उत्पन्न

 हो  गई  1

 हरी  बाजपेपी  :  झभमी  एक  महिला  सदस्या

 ने  कहा  कि  २,०००  ९० की  रकम जो  रखी

 गई  हैं  पह  बहुत  भ्रधिक  है।  यह  कम  कर  देना

 चाहिए  मगर  मैं  समझता  हूं  कि  २  हजार  की
 रकम  अगर  किसी  के  लिए  भणिक  है  तो  किसी

 के  लिए  कम  भी  हो  सकती  है  ।  मुझे  पत्ति
 इस  बात  पर  नहीं  है  कि  कन्या  को  क्‍या  दिया
 जाता  है  1  झगर  पिता  भौर  माता  कन्यादान
 के  रूप  में  भपनी  कन्या  के  भविष्य  के  सुल  के

 लिए  कुछ  देना  चाहते  हैं  तो  एक  बार  समझ
 में  झा  सकता  है  लेकिन  श्राजकल  विवाह  के
 साथ  ऊपर  से  जो  खर्चे  होते  हैं  अगर  उसकी
 कटौती  के  लिये  कोई  प्रयत्न  नहीं  होता  तो
 मैं  समझता  हूं  कि  यह  दूसरे  रूप  में  दहेज  की
 प्रथा  चालू  हो  जायगी  ।  बारात  में  कितने
 व्यक्ति  आये  ?  अगर  झाप  २  हजार  रुपये से
 झधिक  न  लेने  पर  तो  रोक  लगा  दें  मगर  इस
 बात  की  छूट  हो  कि  बारात  में  ५००  से  भ्रधिक
 व्यक्ति  आ  जाय  धौर  उनके  रेल  झादि  का
 सर्जा  दिया  जाय,  उन्हें  १०,  १०  रुपये  बतौर
 दक्षिणा  के  दिये  आय  भ्रौर  चलते  हुए  साथ  में

 एक  एक  दुशाला  भी  दिया  जाय  तो  में  समझता

 हैं  कि  लडकी  वाले  का  कचूमर  ही  निकल
 जायेगा  भौर  झापका  कानून  दखल  नहीं  दे
 सकेगा  ।  इसलिये  यह  बात  इतनी  सरल  नहीं
 है  जितना  कि  इसको  बना  कर  रखा  जा  रहा
 है  |  भाखिर  यह  समाज  के  सुधार  का  झरन  1

 समाज  के  ढांचे  में  जटिलताएं  हें  और  उन

 जटिलताप्रों  का  जहां  तक  में  समझता  हूं  यह

 कानून  सामना  नहीं  करता,  उसको  मीट  नहीं
 करता  ।  यह  तो  ऊपर  की  लीपापोती  करता

 है  ।  शायद  सरकार  महू  कानून  बना  कर

 साथुवाद  ग्रहण  करना  चाहती  है  कि  हम
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 समाज  के  सुधार  के  लिये  भागे  कदम  बढ़ा  रहे
 हैं  भौर  हमसे  दहेज  प्रथा  का  कातून पास  कर
 दिया  |  मेदा  निवेदन  है  कि  ऐसा  करना  इसे
 बम्भीर  समस्‍या  को  दृष्टि  से  झोझस  करना  है
 झौर  उसकी  गश्मीरता  को  पूरी  तरह  भाका

 नहीं  गया  है  ।  ध्रगर  हम  इस  कानन  में  केवल

 दादी  के  श्वसर  पर  दिये  भौर  लिये  जाने  वाले
 दहेज  पर  रोक  लगाते  हैं  भौर  शादी  के  बाद
 आदान  प्रदान  चलता है  तो  मैं  नहीं  समझता
 कि  इस  कानून  का  कोई  बहुत  बडा

 उपयोग हो  सकता  है

 झभी  कहा  गया  कि  पुलिस  हसमे  दस्ल
 दे  इसे  कागनेज़ेबुल  धोफेंस  कर  दिया  जाय  |
 बात  सुनने  में  श्रन्छी  मालूम  होती  है  मगर  में
 इस  सम्बन्ध  में  सरकार  की  कठिनाइयों  को
 अच्छी  तरह  समझता  हू  -  सरकार  भगर  दख्ल
 दे  और  उसे  कोई  गवाह  नहीं  मिले  झौर  मुक-
 हमा  खारिज  हो  जाय  तब  क्या  बनेगा  ?  इसी-
 लिए  मैं  जानना  चाहता  हू  कि  इन  दो  राज्यो
 के  अनुभव  इस  सम्बन्ध  में  क्‍या  हैं  ?  लेकिन

 हमारे  विधि  मत्री  ने  एक  भावुकता  प्रधान
 भआजषण  दिया  है  |  उनकी  भावनाओो  से  हम
 सहमत  है  कि  यह  दहेज  की  कुप्रथा  हमारे  राष्ट्र
 के  माथे  पर  एक  कलक  हैं  मगर  सवाल  तो  यह
 होता  है  कि  यह  कलक  मिटेगा  कैसे  ?  इस
 विधेयक  की  धाराए  इस  कलक  का  पूरी  तरह
 से  निर्मूलन  नहीं  कर  सकती  हैं

 एक  माननीय  सदस्य  :  थोडा  कर  सकती

 है  t

 शो  बाजपेयो  :  थोडा  कर  सकती  है
 इससे  मैं  सहमत  हू  मंगर  मेरा  निवेदन  है
 कि  अगर  आप  थोडे  का  कानून  बना  देंगे  तो
 अधिक  करने  में  शिथिलता  भायेगी  भोर  हम
 समझेंगे  कि  सब  हमें  कुछ  करने  को  बाकी  नहीं
 &  इसलिसे  मेरा  निवेदन  है  कि  इस  विभेयक
 को  जनमत  जानने  के  लिये  प्रचारित  किया
 जाय  ।  इस  बीच  में  सरकार  झौर  गैर-सरकारी

 अस्थाएं  शौर  इस  सदन  में  विधेयक  का  समर्थन
 करने  बाले  जो  राजनेतिक  दल  बैठे  है  उनके
 सदस्य  जनता  में  जाकर  इस  विधेयक  ही
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 विभिन्न  भाराशों  को  समझायें  ni  विशेष  कर

 संसद्‌ के  सदस्यगण  झपने  अपने  निर्वाचन  क्षेत्रों
 में  जाकर  इस  विधेयक  की  थाराशों  को  जनता
 को  समझायें  शौर  लोगो से  भ्रपीस  करें  कि  न  तो

 तुम  दहेज  लो  शौर  न  दहेज  दो  मगर  मुझे हर
 है  कि  जो  यहां  समर्थन  करते हैं,  वे  अपने  निर्वाचन
 क्षेत्र  में  इस  के  बारे  में  कुछ  नहीं  कहेंगे भौर
 इतना हो  नहीं  बल्कि भगर  अपने  पुत्र  के  विवाह
 का  समय  जाये  तो  कह  देंगे  कि  मैं  तो  दहेज  नहीं
 लेता  मगर  क्या  करू  लड़के  का  मामा  नहीं
 मानता  या  लडके  का  नाना  नहीं  मानता,  में

 कसा  कर  सकता  हू  तो  इस  तरह  बीच  में

 मामा  नाना  प्रा  जायेंगे  भौर  दहेज  से  लिया

 जापेणा  श््णर  कुण शानुल  की  हुसी  नहीं
 बनाना  चाहते  तो  गम्भीरता  के  साथ  हमें  इस

 प्रश्न  को  उठाना  चाहिये  |  सरकार  से  मी

 में  निवेदन  करूगा  कि  यह  कोई  मतभेद  की

 बात  नहीं है  सारा  देश  इस  सम्बन्ध  में  एक-
 मत  है  भौर  धर्म  का  झाखय  लेकर,  परम्परा
 का  भाजय  लेकर  देश  में  कोई  भी  दहेज  प्रथा
 का  समर्थन  नहीं  कर  सकता  ।  मेरी  कब्युनिस्ट
 बहिन  ने  जो  कहा  वह  शायद  इसलिये  कहा  कि

 उन्हें  हमारे  धर्म  भौर  परम्परा  का  ज्ञान  नहीं
 है  ।  दहेज  प्रथा  का  समर्थन  कोई  नहीं  करता

 जौर  जो  भी  दहेज  देता  है  वह  विवश  होकर  देता
 है  i  जब  घर  में  जवान  लडकी  बैठी  हो  भौर
 उसके  बाप  के  दिल  पर  पत्थर  रखा  होता
 है  भझौर  जब  उसको  बिना  दहेज  दिये  कोई
 लड्का  भ्रपनी  लडकी  के  लिये  नहीं  मिलता  है
 तो  झस्व  मार  कर  उसे  दहेज  देनी  पढ़ती  है
 क्योकि  जैसे  भी  हो  उसको  तो  अपनी  लडकी
 के  हाथ  पीले  करने  होते  है।  खुशी  से  कोई  भो

 दहेज  देना  नहीं  चाहता।  इस  आज  को
 परिस्थिति  को  हू;  इस  तरह  का  एक  कानून
 पास  करके  बदल  नहीं  सकते  |  समाज  में  एक
 क्रार्ि  को  भावना  उत्पन्न  करने  की  आव-
 इयकता  हैं  1  मेरा  निवेदन  है  कि  कानून  आया

 चाहिए  मगर  सामाजिक  चेतना  झौर  जागृति
 के  बाद  गाना  चाहिये,  उसके  पहले  नहीं

 पहले  हम  समाज  में  जायूति  करे  ौर  फिर

 हेम  कानून  से  उस  पर  सुहर  लगायें  ।
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 प्फ्बो  बाजपेंगी]

 मेरा  निबेदस  है  कि  सदन  मेरे  इस  संशो-
 जम  पर  गम्भीरता  से  विभार  करे  और  इसको
 जनमत  जानने  के  हेतु  प्रसारित  किया  जाय  भौर
 जनता  को  एक  बार  जाग्रत  कर  लें  तो  भ्रगले
 अ्रधिवेशन  में  हम  इस  पर  कानून  की  मुहर
 लगा  सकते  हैं  -  इस  बीच  में  हम  जनता  की
 शिक्षित  करने  का  काम  करे  |

 Shri  Tyagi:  I  am  opposed  to  this
 Bill

 Some  Hon.  Members:  Why?

 Shri  Tyagi:  For  the  simple  :eason
 that  these  small  measures

 एक  समानभीय  सदस्थ  :  हिन्दी में  बोलिये  |

 क्री  स्थार्ग!  4  ह्म  बिल  का  विरोध

 इसलिये  करता  हू  कि  यह  छोटी  छोटो  चीजे
 जो  कि  गवनेमेंट  झ्पना  बक्त  गुज़ारने  के  लिये

 करट  रही  है  यह  कोई  बहुत  गहरी  जगह  पर

 नही  जा  रही  है  ओर  न  कोई  बड़े  झहम  काम
 को  ले  रही  है।  प्राजकन  के  ज़माने  में  में
 गबर्नेमेट  से  यह  उम्मीद  करता  भा  कि  मुल्क  के

 उद्धार  के  लिये  बह  कोई  म्वास  काम  अपने  हाथ
 में  खठाबेगी  शौर  उसमें  बह  नेशन  को  लगाती  ।

 इन  छोटी  छोटी  चीजों  में  कि  दहेज मत  दो
 बहेज  मत  लो,  इस  तरह  की  छोटी  छोटो  बातों
 में  अपना  बव्त  लगाने  के  मायने  यह  है  कि

 झावद  दिसाम  इस  हालत  भे  पहच  गये  हे  कि

 मुल्क  को  उठाने  के  लिये  कोई  बद  काम  नहीं
 रह  हैं  1

 मेरा  ख्याल  है  कि  हर  सोसाइटी  का

 एक  कल्चर  होता  है  जो  कि  जरा  गवर्नमेंट
 से  भाजाद  रहना  वाहिये  ।  ला  मिनिस्टर

 साहब  यह  एक  ऐसा  बिल  लाये  है  जो  कि

 सामुकस्सिल  है  भौर  इस  शक्ल  में  भी  इसमें

 बहुत  सी  खामिया  है,  बहुत  सी  कमज़ोरिया

 हैं  भौर  जिनका  कि  शिकर  हमारी  बहिन
 श्रीमती  पाबेती  कृष्णन  ने  किया  t  काफी
 कभजोरियां  हलमे  हैं  :  जो  हम  चाहते  हैं  बह

 # १: +  हे  =  Prohibition  BTL  श्ग्य

 मेरे  भाई  श्री  वाजपेसी  ने  बडे  भ्रस्छे  ढंग
 से  कहा  कि  इस  वक्‍त  गवर्नमेंट  का  यह  फर्ज
 था  कि  जो  भी  देश  के  झन्दर  लीडरशिप  है,
 अंपोजीदन  के  लीडर  है,  काफी  श्रच्छा  असर
 उनका  झावाम  पर  है  भौर  महज  इसलिये  कि
 ये  कृम्यूनिस्ट  ख्याल  रखते  है  या  कोई  श्रौर
 इयाल  रखते  है  मेरे  दिल  में  उनके  लिये  कम
 इज्जत  नहीं  है  ।  हालांकि  वह  मेरे  से  झलग

 एक  अपनी  झाइडियाजाजी  रखते  है  भौर  मेरा
 उनसे  एस्तलाफ  भी  है  तो  भी  में  समझता  ह
 कि  म्‌ग्जजिज्ज  लीडरणिप  उनके  पास  है  शौर

 उनका  कुछ  लोगों  पर  शअ्रमर  है  ।  क्‍यों  मही
 वह  अपने  असर  का  इस्तेमाल  करते  इन  छोटी
 छोटी  कुरीतियों  को  दूर  करने  में  ”?  महात्मा

 गाधी  ने  हरिजनों  और  शेडथरूड  कास्ट  वालो
 के  लिये  बहुत  कुछ  कर  दिया  और  बे  ब्राह्मण
 जी  कि  हरिजनो  के  साथ  पानी  तक  पीना  पसन्द
 नही  करते  थे,  गाधी  जी  के  प्रयत्नों  से  ब्राह्मण
 हरिजनो  के  साथ  बे5  कर  खाना  खाने  लगे.

 हरिजनों  के  साथ  बैठ  कर  पानी  पीने  लगे  ।

 उन्होने  मुसलमानों  के  साथ  भी  खाना  पीना

 झुरू  कर  दिया  |  भ्राह्मण  शर  हरिजन  एक
 साथ  बैंठ  कर  सहमोज  करने  लगे  मेरा

 इसको  बतलाने  का  मना  यह  है  कि  एक

 मूंवरमेंट  को  चलाने  के  लिये  कानून  से  उसका
 श्रीगणेश  करना  अच्छा  नही  है,  टसबा  सोसाइटी
 पर  खराब  अखर  पड़ता  है  !  झब  यह  कहना
 कि  दहेज  मन  दो,  ध्गर  दहेज  दी  तो  ६  महीने
 की  सजा  होगी,  ई  लगता  है  कि  एक  एम्पोटेंसी
 सी  or  गई  है  सौर  इसने  तो  ऐसा  मालूम  पड़ता

 है  मोया  कोई  ताकत  न  रही  हो,  शक्ति  न

 रही  हो  शौर  कोई  श्सर  न  रहा  हो  शेसा
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 ere  करना  कि  जेलखाने  के  डर  की

 सजहू  से  हमारा  ऐसा  वर्जेब्रमल  बनेया,  हमारी
 सोसाइटी  का  कल्चर  सारा  का  सास  जेलखानो
 के  दर  से  बनेगा  और  भ्रगर  हमने  ऐसा  लेजिस्ले-
 बन  नहीं  किया  तो  हमारा  सामाजिक  ढांचा

 चकमाचुर  हो  जायेगा,  इस  तरह  से  खाल

 करना  तो  ऐसा  मालूम  देता  है  गोया  किसी
 नब्ये  भ्रादमी  की  तलवार  मिल  गई  हो  और

 शोर  वह  उस  तलवार  को  जगह  जगह  घुमाये
 फिरे  ।  मुझे  तो  ला  मिनिस्टर  साहब  का

 यह  बिल  लाना  कृछ  इसी  तरह  का  मालूम
 देता  है  ख्वामख्वाह  के  लिये  हर  जगह

 कानूक  लगाया  जाना  ठीक  नहीं  qd  तो  मेरे

 कहने  का  मतलब  यह  है  कि  सोसाइटी  की
 डोमेस्टिक  लाइफ  में  मत  घ॒सो  ।  अभी  नई
 शादी  हो  कर  भाई  है,  बच्चों  के  बेड  रूम  में
 मत  झाकों  कि  कया  हया  बया  नहीं  हमा  ।
 सोसाइटी  में,  फैमिली  में  कुछ  प्राइवसी  रहने
 दो  आप  हर  बात  को  जानना  चाहते  हूँ
 कि  क्‍या  दिया,  क्या  नहीं  दिया  ।  में  कहता  हू
 कि  और  तरह  से  भी  इस  पर  गौर  कीजिये  ।

 हमारी  बहने  जो  कि  दहेज  ले  चच्की  है--

 मुझे  साफ  करे--वही  भाज  उसके  छिलाफ

 है  ।  हमारी  उमा  भाभी  दहेज  की  मम्वालिफत
 करती  है,  लेकिन  वे  खद  दहेज  ले  चकी  है,
 ह 4  दूसरो  को  रोकती  हैं  ।

 झोसतो  द्भु  सकऋबतों  :  आप  ले  चके  हैं
 झौर  दूसरों  के  लिये  कहते  है  ।

 शी त्यागी :  शाप  भी  ले  चकी  हैं  ।
 अब  बेचारी  मेरी  लडकी  को  रोक  देना  चाहती
 ।आ।

 ह उ  सवाल  यह  है  कि  दो  हज़ार  से
 स्यादा  का  जेवर  न  हो  ।  झगर  कोई  लडकी
 बडे  1)  से  पली  हुई  हो  वो  हो  सकता  है  कि
 उसके  हीरे  के  बन्दे  था  हीरे  को  झगूठी  ही
 दो  हज़ार  से  ज्यादा  की  हो  t  भ्रव  जादी  के

 क्त  उस  लड़की  के  ये  जेवर  उतारने  होगे
 कि  अगर  दो  हजार  से  स्यादा  हो  गये  तो  कही

 SRAVANA,  i,  3088  (SAKA)  Prohibition  Bill  794

 बाप  को  गिरफ्तार  हो  कर  जेल  न  जाना  पढ़े  ।

 फ्  कीजिये  कि  प्रजेंट  श्ति  हैं  भौर  भाते  झ्ते
 दो  हज़ार  के  हो  जाते  हैं।  पब  भ्रगर  इसके
 बाद  प्रेसीडेट  साहब  या  प्राइम  मिनिस्टर  साहब
 एक  छल्‍्ला  भी  देना  चाहें  तो  नहीं  दे  सकेंगे
 क्योंकि  उस  हालत  में  बहू  दो  हजार  से  ज्यादा
 हो  जायेगा  तो  उनको  गिरफ्नार  होना  पड़ेगा
 और  सजा  भुगतनी  होगी  t

 बड्धिन  ठाकुर  दास  भाव  (हिसार)  :

 यह  उसको  टच  नहीं  करता  ।

 श्री  त्यागी  :  अगर  यह  उसको  टच

 नहीं  करता  तो  शादी  में  दस  हजार के  प्रेजेंट
 दिये  जा  सकते  हे  ।

 अब  एक  बात  पर  शौर  गौर  कीजिये  t

 कहां  जा  रहा  है  कि  लड़के  बाजार  में  झा  गये
 हैं  a  उनकी  शादी  का  बडा  सौदा  हो  रहा  है  ।

 अच्छे  लडके  नही  मिलते  ।  मेरा  रूयाल  है
 कि  खूबसूरत  लडकियों  को  तो  अच्छे  लडके
 आसानी  से  मिल  जाते  हूं  ।  लेकिन  श्रगर
 कोई  बेचारा  गरीब  आदमी  है  |  उम्रकी
 लडकी  भी  खूबसूरत  नहीं  है,  लड़की  को
 ज्यादा  तालीम  भी  नही  मिलो  है।  ऐसा  ही
 नही  है  कि  लोग  सिर्फ  रुपये  को  ही  देखते  हो
 और  मी  बहुत  सी  बात  देखते  हैँ  ।  यह  देखने

 है  कि  लडकी  तन्दुरुसत  है  या  नहीं,  उसका
 खानदान  कसा  है  ।  सिर्फ  रुपये  के  ख्याल  से

 ही  सारी  ज्ञादिया  नहीं  हो  रही  हे  ।

 तो  में  यह  कह  रहा  था  कि  अगर  किसी  गरीब
 की  लडकी  है  जो  कि  ज्यादा  खूबसूरत  नहीं  है
 उसको  कुछे  रुपया  देकर  ग्रच्छी  जगह  मिल

 सकती  है  |

 हमने  हिन्दू  कोड  बना  दिया  है  जिसके

 मुताबिक  लडकी  को  बाप  के  मरने  पर  उसकी
 जायदाद  म  हिस्सा  मिल  सकता  है  1  में

 कहता  ह  कि  आप  दहेज  को  छोड  दीजिये  ।

 फिर  भी  यह  हो  सकता  है  कि  शादी  करते  वक्‍त

 आदमी  इस  बात  पर  निगाह  रखेगा  कि  इस

 आदमी  के  पास  कार्फी  जायदाद  है,  जब  यह
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 जरैगा  तो  इसको  लड़की को को  उसमें  के  हस्ति
 मिलेगा  t  दहेज  न  सही,  लाखों  रुपये  की
 चायदाद  मिल  जायेगी  ।  झगर  श्राप  वह
 कानून बना  दें  कि  लड़की  को  न  दहेज  मिलेगा
 शौर न न  ध्रपनी  बाप  की  जायदाद में  से  हिस्सा
 सिलेगा  तब  तो  में  समझ  सकता  हुं  कि  यह
 बात  ठीक  है।  लेकिन  जब  लड़की  को  बाप
 की  जायदाद  में  हिस्सा  मिल  सकता  है  तब
 फिर इस  बिल  का  सारा  मंशा  ही  खत्म  हो
 जाता  है  1  लड़के  का  बाप  यह  रास्ता  देखता
 रहेगा कि  कब  इस  लड़की  का  आप  भरे

 भीर  क  उसे  हिस्सा  मिले  ।  इस  गजह  से
 एक  रईस  की  लड़की की  शादी  ज्यादा  अच्छी
 जगह हो  जायेगी  |  तो  इस  तरह यह  चीज
 नहीं  रुक  सकती  |  तो  फिर  इसका  इलाज
 क्या  है?  में  कहता  ह  कि  सोसाइटी  को

 इतना  ऊंचा  उठाया  जाये  कि  वह  इस  तरह  का
 काम  करना  टेबू  समझा  जाये  |  जो  ऐसा
 करे  समाज  में  उसको  नीची  निगाह  से  देखा
 जाये  ।  इस  तरह  के  कानून  बना  कर  तो

 सोसाइटी  का  सुधार  नहीं  किया  जा  सकता  |
 झाप  किसे  किस  बात  के  लिये  कानून  बतायेगे  ।

 बहुत  सी  बिरादरियों  में  लोग  एक  दूसरे
 का  जूठा  हुक्का  पीते  हे  ।  मुसलमान  लोग

 हक  दूसरे  का  जूठा  पानी  पोते  है,  हुक्का  पीते

 हैं।  जाहिर  है  कि  ये  भोजें  प्रनहाइजीनिक  हे  t

 हाइजीन  के  हिसाब  में  यह  काम  नहीं  करना

 आहिये  fl  मुसलमान  लोग  जो  एक  दस्तरखान
 पर  बैठ  कर  एक  तश्तरी  में  से  खाना  ा  लेते

 है  मह  ध्नहाइजीनिक  है  ।  अ्रव  प्रगर  हमारे
 करमरकर  साहब  चाहे  तो  इसक  लिये  कानून
 बना  सकते  है  कि  भगर  कोई  किसी  का  जूठा
 खाना  खायेगा  या  पानी  पियेगा  या  हुक्का
 पीयेगा  तो  उसको  ६  महीने  की  सजा  की

 जायेभी  ।  भाप  इस  तरह  सें  सोस।इटी  का

 रिफार्म  कंसे  कर  सकें ?  इसके  लिये  तो

 मही  जरूरी  है  कि  सौसाइटी  को  एजूकट  किया

 जाये  बौर  लोग  समझें  कि  यह  काम  करना

 AUGUST  8,  290  Prohibition  miu  m6

 दौफ  नहीं  है।  जब  सोसाइटी  एक  ब्बीज  को

 बुरा  समसेगी  तो  उसको  नहीं  करेगी  ।

 क्या  धाप  समझते  हैं  कि  लखने  के  डर  से
 चौरियां  पौर  दूसरे  जुमे  द्के  हुये  हैं  ?  ये
 चीजें  इसलिये  ष्की  हुई  है  कि  सोसाइटी
 इन  कामों  को  बुरा  समझती  है  धौर  इत  कामों
 के  करने  बालो  को  कंडेस  करती  है।  इस  डर
 से  लोग  शक  हुये  है।  सआ  के  ढर  से  लोग

 नहीं  रुके  हुए  हें  ।  इसलिये  प्रगर  सोसाइटी
 दहेज  को  तेजी  से  कंडेम  करे  तो  लोग  रुक
 सकते  है  क्योंकि  वह  समझेंगे  कि  सोसाइटी
 उनको  बुरा  समझेगी  ।  झगर  भाप  इस

 तरह  का  कानून  बनायेंगे  तो  नतीजा  यह  होगा
 कि  सोसाइटी  सें  शादियां  भी  ब्लैक  मारकेट
 में  झा  जायेगी  ।

 इसके  झलावा  झाप  इसके  लप्जों  पर
 गौर  कीजिये  ।  भ्रभी  बहन  पाबंती  जी  ने
 बताया  कि  जो  चीज  एक  पार्टी  दूसरी  पार्टी
 को  देती  है  यह  इस  कानून  मे  दहेज  माना

 जायेगा  ।  इसके  मानी  यह  हुये  कि  भगर  में

 प्रपनी  लड़की  की  शादी  कर  रहा  हू  तो  जो  में

 झपने  दामाद  को  दूया  वह  तो  दहेज  माना

 जायगा  लेकिन  जो  में  अपनी  लड़की  को

 दगा  वह  दहेज  नहीं  माना  जायेगा

 क्योकि  चह  तो  मेरी  पार्टी  की  है।
 प्रगर  भे॑  अपनी  लड़की  को  दस  हंजार  रुपये

 दे  दूगा  तो  वह  दहेज  नहीं  मात्रा  जायेगा  t

 पंडित  ठाकुर  बास  मागंव :  इसमें  है--
 पार्टीज  टू  मेरिज  जिसका  सतलब  है  लाविन्द
 a  बीवी  1

 शओ  त्पायी  :  मै  पंडित  जी  की  राय  की

 बहुत  कद  करता  हू  t  कांस्टीटयूटट  भरसेम्बली  में

 में  बराबर  धाप  से  ही सलाह  लिया  करता  वा

 लेकिन  जाप  देखें  तो  इसमें  क्या  लिखा  है  ।

 मुझे  ताज्जुब  होता  है  कि  पाप  क्‍या  फरमा

 रहे  हैं  |  इसमें  लिखा  है  :

 “In  this  Act,  ‘dowry’  means  any
 property  or  valuable  security  given
 or  agreed  to  be  given  to  one  party
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 to  8  marriage  or  to  any  other  per-
 son  om  behalf  of  such  party...”

 Therefore,  it  is  either  that  party  or  any
 other  cousin  or  anybody  on  behalf  of
 that  party.  For  the  sake  of  distinction
 we  may  call  it  party  No,  l’.  Then  it
 says:

 “oy  to  be  given  to  ome  party
 to  a  marriage  or  to  any  other  per-
 son  on  behalf  of  such  party  by  the
 other  party  to  the  marriage  or  by
 any  other  person  on  behalf  of  such
 other  party  Fal

 Therefore,  it  will  be  dowry  only
 when  it  is  given  to  this  party,  say,  for
 instance,  to  the  boy  from  the  side  of
 the  girl.  If  anything  is  given  from
 the  side  of  the  girl  to  the  boy  then
 only  it  will  be  considered  as  dowry.
 It  must  go  from  one  party  to  the  oppo-
 site  party  to  be  called  a  dowry.

 Pandit  Thakur  Das  Bhargava:  Party
 to  the  marriage  which  can  only  mean
 wife  or  husband  and  nobody  else.

 Shri  Tyagi:  Of  course,  party  to  the
 marriage;  there  is  no  doubt  about  that,
 It  means  that  either  the  daughter  her-
 self  must  give  to  the  bridegroom  or
 anybody  on  her  behalf  must  give  to
 the  other  party  or  anybody  on  behalf
 of  that  party.  There  are  two  parties
 in  the  marriage.  If  any  person  on
 behalf  of  one  party  transfers  money
 to  any  person  on  behalf  of  the  other
 party,  that  becomes  a  dowry.  If  two
 parties  are-not  involved  in  the  tran-
 saction  and  a  father  gives  something  to
 his  daughter,  that  will  not  be  a  dowry.
 That  is  what  the  law  says.  If  you  read
 the  provisions  here  you  will  find  it  to
 be  so.  I  want  the  lawyers  to  contra-
 dict  me;  I  am  a  layman.  That  is  the
 meaning  of  the  provisions  here,  as  far
 es  I  am  able  to  make  out,  that  dowry
 will  only  come  in  when  two  parties
 are  involved.  One  party  is  the  reci-
 pient  and  the  other  party  is  the  giver
 of  the  dowry;  either  they  can  directly
 conclude  the  transaction,  the  principal
 parties  themselves,  or  anybody  on
 behalf  of  one  party  can  give  some-
 thing  to  any  other  person  on  behalf  of
 the  other  party,  but  it  must  pass  from
 one  side  to  the  other.  If  the  father
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 gives  something  to  his  daughter  it  will
 not  be  a  dowry.

 According  to  this,  Sir,  wnere  are  we?
 How  is  the  dowry  system  going  to  be
 stopped?  Under  this  provision  you
 can  give  Rs.  5000,  but  the  only  condi-
 tion  is  that  you  should  not  give  it  to
 your  son-in-law,  you  should  give  it
 to  your  daughter.  In  that  case  it  is
 all  right.  I  suggest,  Sir,  for  1०... ह
 sake  do  not  come  out  with  measures
 which  are  a  laughing-stock  before  the
 public.  What  will  people  think  about
 us,  when  we,  Members  of  Parliament,
 pass  such  an  Act  which  hag  no  mean-
 ing?  Even  the  objective  of  the  Bill  is
 not  achieved  by  this  wording.

 Then  there  is  something  said  about
 presents.  If  the  present  exceeds
 Rs.  2000,  the  father  or  the  parents
 concerned  will  immediately  be  sent  to
 jail  for  six  months.  Is  that  the  man-
 ner  in  which  such  a_  relationship
 should  be  controlled?  Marriage  is  the
 only  occasion  in  the  country,  in  India,
 where  a  house  is  happy,  where  every-
 body  is  in  his  happy  mood.  It  is  on
 that  occasion  that  you  want  to  bring
 the  bombshell  of  this  law.  What  is  aN
 this?

 Then  about  the  security  and  the
 money.  You  can  give  any  money  to
 anybody.  For  instance,  you  can  give
 a  gift  to  anybody  in  the  world  but  not
 to  one’s  own  relation!  That  is  what  it
 comes  to.  Then  why  not  stop  the  gift
 to  others  also?  I  can  give  any  amount
 to  anybody,  gifts  to  anybody,  but  not
 to  my  kith  and  kin!  That  is  what  it
 comes  to.  I  can  understand  that  mar-
 riages  should  not  be  performed  or
 subsist  merely  on  the  basis  of  ex-
 change  of  money.  That  is  objection-
 able  to  me.  Wherever  there  is  any
 marriage,  any  agreement  or  settlement
 between  the  two  parties  on  the  basis
 of  money  being  exchanged,  J  think
 that  is  criminal.  I  can  understand
 that  it  should  be  stopped,  but  if  wil-
 ling  offers  are  made,  for  instance,  by
 a  father  to  his  daughter,  what  is  the
 matter?  For  instance,  I  have  no  san.
 If  I  have  any  money,  to  whom  shall
 give  it?  Shall  I  give  it  to  your  om

 iat
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 for  nothing?  After  all,  some  money
 must  go  to  my  daughter.  But  you
 send  me  to  jail;  because  my  daughter
 was  married  and  I  gave  her  some
 money  I  must  go  to  jail.  There  must
 be  some  timit  on  passing  laws.  I  sug-
 gest  and  I  appeal  to  the  Government
 not  to  indulge  in  such  smal}  matters
 because  they  are  popular  and  because
 there  is  demand  for  such  measures.

 Somehow  or  other,  we  seem  to  be
 feminine-ridden.  Somehow  or  other,
 we  have  given  so  much  hft  to  the
 ladies  that  whenever  any  demand
 comes  from  ladies  we  surrender  to
 them  immediately,  reason  or  no  reason
 That  seems  to  be  the  law  Whatever
 their  demand,  that  35  considered  to  be
 a  reformist  demand  because  the  de-
 mand  is  made  by  the  ladies  After  all,
 I  think  it  38  all  right  that  dowries  go
 to  the  ladies

 In  the  circumstances,  I  request  my
 friends  that  they  should  not  be  :mpa-
 tient.  Such  things  can  be  brought
 about  by  means  of  real  education  It
 is  wrong  for  the  Law  Minister  to  say
 that  a  penal  measure  will  be  an  educa-
 txve  measure.  This  is  something  con-
 tradictory.  Its  a  law  of  penalty  and
 a  penal  law,  it  is  expected,  will  edu-
 cate  society,  as  if  education  38  penal
 and  penal  actions  are  educative
 actions.  This  :s  something  contradic-
 tory  which  I  cannot  understand

 I  therefore  oppose  the  Bill.  I  suggest
 we  should  not  indulge  in  these
 smaller  matters  Let  us  leave  this
 matter  to  society,  and  take  up  some
 other  serious  affairs  for  the  develop-
 ment  and  progress  of  the  country

 16358  hes.

 {Sanmrar:  Renu  CHAkravarrty  in  the
 Chair)

 Shrimati  Manjula  Devi  (Goalpara):
 4  am  very  happy  te  welcome  this  long-
 awaited  Bill  and  I  am  happy  to  see
 that  at  least  an  opening  is  made  for
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 elicting  public  opinion  and  effort  in
 eradicating  this  social  evil.  Many
 of  our  women's  organisations  are
 working  in  this  field  to  remove  this
 evil  from  our  society.  But  they  find
 7  an  uphill  task.  When  great
 speakers  like  our  hon  friend  Shn
 Tyagi  are  there,  I  am  afraid  it  is  rather
 difficult  for  us  to  achieve  our  aim.

 An  Hon.  Member:  He  spoke  in  a
 lighter  vein

 Shrimati  Manjula  Devi:  Yes;  now
 I  do  hope  that  the  House  will  take
 this  matter  in  a  serious  way  and  see
 that  the  tragedy  of  our  society  is
 removed

 T  shall  narrate  to  you  a  few  unhappy
 events  in  our  society,  when  we  try  to
 eradicate  this  evil  from  the  midst  of
 Indians  and  raise  the  standards  and
 morale  of  the  citizens  of  India  and
 Indian  culture  There  was  a  marriage
 party  that  came  to  perform  the  marri-
 age  The  father  of  the  daughter  was
 unable  to  meet  the  demands  of  the
 bridegroom's  party  Asa  result  the
 daughter,  unable  to  face  the  insult  to
 her  parents,  put  an  end  to  her  hfe  by
 committing  suicide

 Therc  has  been  another  such  occur-
 rence  When  the  bridegroom's  party
 arrived  and  the  relations  were  assem-
 abled  and  the  priest  was  waiting  to
 perform  the  ceremony  the  bridegroom
 refused  to  arrive  because  he  did  not
 get  the  required  amount  As  a  result
 the  bridegroom’s  party  returned  and
 the  oride  was  left  alone  According  to
 the  social  custom,  after  the  betrothal
 is  over,  the  bride  becomes  a  vagdatte
 and  for  her  life  she  could  not  be
 married

 There  are  many  such  occurrences
 that  are  happening  in  our  society.
 There  are  also  some  girls  whose  stories
 came  to  our  notice,  namely,  that  they
 committed  suicide  to  save  the  predi-
 lection  of  their  father  because  the
 fathers  had  to  sell  the  entire  property
 to  give  their  daughters  in  marriage.  All
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 thiy’  tragedy  of  life  could  be  avoided
 if  thas  social  evil  could  bé  removed
 and  the  system  of  dowry  could  be
 eradicated  from  our  midst

 But  the  measure  that  we  take
 should  be  effective  It  should  net  be
 just  like  the  Sarada  Act,  a  mere  scrap
 of  paper  The  people  should  be  rous-
 ed  to  co-operate  with  us  This  measure
 should  be  a  sort  of  opening  to  get  the
 co-operation  of  the  people  The  pre
 sent  situation  in  India,  especially  the
 economic  situation  is  such  that  very
 few  can  give  the  required  amount
 either  for  their  expenses  for  the  marri
 age  or  as  dowry  for  their  daughters

 Next,  I  come  to  stridhan  Clause  2
 vi  the  Bott  says

 In  this  Act  dowry’  means  any
 property  or  valuable  security  given
 or  agreed  to  be  given  to  one  party
 to  @  marriage  or  to  any  other  person
 on  behalf  of  such  party  by  the  other
 party  to  the  marriage  or  by  any
 other  person  on  behalf  of  such
 other  party  either  at  the  marnage
 before  or  after  the  marriage  as
 consideration  for  the  betrothal  or
 marriage  of  the  said  parties  but  does
 not  include’

 a)  dower  or  mahar  in  the  casc
 of  persons  to  whom  the  Muslim
 Personal  Law  (Shariat)  apphes

 And  then  comes  =  sub-clause  (n)
 which  says

 “any  presents  made  at  the  time  of
 the  marriage  to  either  party  to  the
 marriage  in  the  form  of  ornaments,
 clothes  and  other  articles  not  ex-
 ceeding  two  thousand  rupees  in
 value  in  the  aggregate”

 For  many  people  this  Rs  2,000  itself
 may  be  beyond  ther  capacity  to  pay,
 and  in  some  cases  it  may  be  too  httle
 This  Billi  should  be  made  clear  There
 38  no  clarifieation  as  it  is  In  the  Bihar
 Bil]  there  :s  a  clear  definition  It  says

 “stridhan  or  anv  other  _  religious
 obligations  enjomed  by  the  Hindu

 Bolan:  Ores  802
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 yaw  or  the  personal  law  applicable
 $०  the  parties”

 [१  «Res.

 This  should  be  incorporated  after  :tem
 (i)  in  clause  2  I  specially  stress  for
 its  INclusion,  because  under  the  Hindu
 Succession  Act,  the  daughters  are
 supPosed  to  get  a  part  of  the  property
 of  the  father  It  38  just  an  eye-wash
 In  actual  fact  they  don’t  The  father
 hag  the  option  to  give  away  the
 preperty  to  his  sons  by  a  will,  be-
 cause  in  India,  there  is  partiality  to-
 wards  the  sons  The  daughters  do
 not  actually  get  any  part  of  the
 father’s  property  Hence,  stmdhan
 should  not  be  included  in  this  term
 Saowry  =o  So  “tte  Jaren  ‘rum  *सार
 Bipar  Act  which  I  have  quoted  should
 bc  added  after  stem  ay  in  clause  2

 Mr  Chairman  Does  the  hon  Mem-
 he;  have  much  more  to  say?

 ghrimati  Manjula  Devi  Yes

 mir  Chairman  She  can  continue  to-
 moTTow

 Ww  62  hrs.

 *BOLANI  ORES  PRIVATE  LIMITED

 Mr.  Chairman:  The  House  will
 now  take  up  the  half  an-hour  discus-
 sion  on  Bolan:  Ores  Private  Limited
 I  will  fix  the  time  Who  are  _  the
 other  Members  apart  from  =  Shri
 Sukla  who  have  intimated  their  mten-
 tion  to  participate  in  this  discussion”
 I  see  none  How  much  time  does  the
 hor  Minister  want?

 ghe  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh)  The
 time  May  be  divided  half  and  half
 15  minutes  may  be  given  for  each

 pie  Chairman  Shri  Shukla  may
 try  to  finish  in  32  minutes  so  that
 sore  other  Members  may  be  permit-
 ted  to  put  questions  if  they  so  desre,
 and  then  the  hon  Mhnister  can  reply

 me *Half-an-bour  discussion
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 Shri  Vidya  Charan  Shukla  (Raloda
 Bazar):  Mr.  Chairman,  the  Members
 of  this  House  do  not  generally  know
 that  whereas  Government  have  made
 arrangement  for  supply  of  iron  ore
 for  two  steel  plants  in  the  public  sec-
 tor,  in  one  of  the  steel  plants,  viz.
 Durgepur,  the  contract  for  supply  of
 fron  ore  has  been  given  to  a  very
 dominant  foreign  mining  interest,  in
 complete  disregard  of  our  national
 policy  and  national  interest.

 The  supplies  of  iron  ore  to  Durga-
 pur  steel  plant  will  be  made  by  the
 company  known  as  Bolani  Ores  Private
 Limited.  49°5  per  cent  of  the  shares  of
 this  concern  are  owned  by  a  company
 known  as  the  Orissa  Mineral  Develop-
 ment  Company,  which  is  another  name
 for  Bird  and  Company,  Calcutta.  The
 Government  of  India  have  kept  50°8
 per  cent.  of  the  shares,  but  the  entire
 financial  and  managerial  control  of
 this  concern,  Bolani  Ores  Private  Limi-
 ted,  has  been  given  to  Bird  and  Com-
 pany  as  Secretaries  and  Treasurers  of
 this  Company.  We  fail  to  understand
 why  departmental  mining  could  not  be
 arranged  in  Durgapur  on  the  same
 pattern  which  has  been  arranged  in
 Bhilai  and  as  it  is  being  arranged  in
 Rourkela.  When  I  enquired  about  the
 reasons  through  the  Reference  Branch
 of  the  Lok  Sabha  Secretariat,  the
 Ministry  submitted  two  reasong  for
 giving  the  contract  for  supply  of  iron
 ore  to  Bolani  Ores  (Private)  Limited
 instead  of  working  it  departmentally.
 The  first  reason  given  was  that  in  the
 Gua  region,  from  where  supply  is  to
 be  derived  by  the  Durgapur  Steel
 Plant,  the  private  mining  interests  had
 most  of  the  mines  in  their  hands.  It
 further  says  that  the  Gua  region  nas
 got  practically  inexhaustible  reserves
 of  iorn  ore  both  in  quantity  ag  well  as
 in  quality.  The  second  reason  given
 is  that  the  limited  resources  of  the
 Government  already  committed  for
 the  development
 Rajaura  and  Barsua  in  Rourkela  and
 Bhilai,  it  was  considered  desirable  to
 Gevelop  the  mines  in  Bolani  in  colle-
 boration  with  the  existing  firms.  Now
 what  we  cannot  understand  is  that  the
 Gua  region,  if  it  has  got  practically  in-

 of  the  two  mines
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 exhaustible  resources  of  iron  ores  why
 could  not’  the  Government  of  ipdia
 take  it  up  and  develop  the  under-
 developed  area  for  supplies  to  the
 Durgapur  steel  plant.

 As  you  know,  steel  plants  are  vital
 and  they  are  strategic  to  our  national
 life  an@  so  none  of  those  functions,
 particularly  the  function  of  supplying
 raw  materials  can  be  entrusted  to  any
 private  enterprise.  That  by  itself  will
 defeat  our  policy  of  keeping  all  these
 basic  industries  in  the  public  sector.
 This  is  being  done  so  that  the  private
 individuals  and  private  companies  have
 no  say  in  the  running  of  these  impor-
 tant  steel  plant.

 It  was  also  envisaged  in  our  Indus-
 trial  Policy  Resolution  that  in  future
 all  major  mining  in  iron  ore,  Schedule
 A  minerals,  will  be  done  entirely  in
 the  public  sector  and  no  mining  pro-
 ject  will  be  given  to  the  private  hands.
 But  in  utter  disregard  to  the  declared
 policy  of  the  Government  this  mining
 in  the  Gua  region  has  been  given  to
 Bolani  Ores  (Private)  Limited,  where
 only  a  nominal  and  symbolical  con-
 trol  has  been  retained  by  the  Govern-
 ment,  and  in  fact  the  whole  thing  is
 operated  and  run  by  a  British  mining
 company  here.

 The  argument  about  the  limited
 resources  of  the  Government  do  not
 appeal  and  we  do  not  see  any  reason
 in  it,  because  the  iron  ore  areas  of
 Bhilai  are  being  run  by  the  Govern-
 ment  by  help  of  the  raising  contrac-
 tors.  These  raising  contractors  are
 more  or  less  labour  contractors  who
 supply  unskilled  as  well  as  skilled
 labourers  for  the  running  of  mines,
 whereas  the  control  of  the  mines  is
 completely  in  the  hands  of  the  plant
 authorities.  They  put  up  the  machi-
 nery  and  they  suprvise  the  running  of
 the  mines  whereas  the  day  to  day
 operations  and  the  supply  of  skilled
 and  unskilled  labourers  is  done  by  the
 raising  contractors  who  are  paid  at
 some  rates,  The  same  laudable  practice
 could  have  been  followed  in  the  Gua
 region  also.  But  we  do  not  know  the
 teason  why  it  was  discarded  -and
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 “a  completely  new  private  company
 was  formed  for  supplying  iron  ore  to
 Durgapur.

 Another  thing  which  I  would  like
 the  Minister  to  clarify  is  this.  When
 they  were  entering  into  the  contract
 with  Bird  and  Company  and  the
 Orissa  Mineral  Development  Compnay
 did  they  also  try  to  negotiate  with
 other  mining  interests  in  the  Gua
 region  and,  if  s0,  who  were  such  major
 companies  who  were  operating  the
 iron  ore  mines  in  the  Gua  region  with
 whom  the  Ministry  of  Iron  and  Steel
 eonducted  negotiationg  before  they
 Gnalized  their  arrangement  with
 Bird  and  Company  for  formation  of
 Bolani  Ores  (Private)  Limited?

 In  Orissa,  as  the  House  might  be
 aware,  there  is  one  Orissa  Mining
 Corporation  in  which  the  Government
 of  India  and  the  Government  of  Orissa
 are  equal  partners.  This  company
 could  have  very  easily  taken  over  the
 work  of  producing  iron  ore  for  the
 Durgapur  steel  works.  I  do  not  know
 whether  this  company  was  ever  appro-
 ached  or  whether  the  Government  of
 Orissa  was  ever  consulted  about  this
 matter  before  the  Government  of
 India  finalised  this  arrangement  with
 Bird  and  Company  for  the  formation
 of  Bolani  Ores  (Private)  Limited

 Now,  finally  I  come  to  the  question
 of  prices  and  the  length  of  contract  of
 Bolani  Ores  (Private)  Limited  with
 Durgapur  Steel  Plant.  I  would  like
 to  know  how  the  prices  which  have
 been  settled  with  Bolani  Ores  (Pri-
 vate)  Limited,  compare  with  the
 prices  at  which  we  are  getting  the
 iron  ore  at  Bhilai,  that  is,  the  per  ton
 price  of  iron  ore  at  the  nit  mouth.  I!
 hope  the  hon.  Minister  will  clarify
 whether  we  have  gained  any  advan-
 tage  by  entering  into  an  contract  with
 Bolani  Ores  (Private)  Limited  or
 whether  it  could  have  been  more
 advantageous  to  work  the  iron  ore
 mines  ourselves.

 I  would  also  like  to  know  the  length
 of  the  contract.  How  Jong  ere  going
 to  depend  on  the  management  of
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 Bird  and  Company  to  get  the  vital
 supplies  of  raw  iron  ore  for  running
 the  Durgapur  steel  plants?

 These  are  the  only  four  points  which
 I  want  the  hon.  Minister  to  clarify
 and  I  hope  he  will  be  able  to  satisfy
 us  on  this  score.

 Mr.  Chairman:  I  have  received  a
 request  from  Shri  Panigrahi,  that  he
 should  be  allowed  to  speak,  He  had
 not  given  the  intimation  earlier  and  as
 such  I  think  the  only  thing  that  can
 be  done  at  this  stage  ig  that  he  can
 ask  a  few  questions  for  clarification.
 Then  I  will  call  upon  the  hon.  Minister
 to  reply.

 Shri  Panigrahi  (Puri):  Mr.  Chair-
 man,  I  would  like  to  be  informed
 about  the  following  points  by  the  hon.
 Minister.  Previous  to  the  formation
 of  or  entering  into  an  agreement  with
 Orissa  Minerals  Development  Com-
 pany  whether  the  Government  of
 India  invested  Rs,  5  lakhs  or  not  and
 started  an  Orissa  Mining  Corporation
 in  Orissa  and  whether  it  was  not
 started  in  the  year  956  whereas  the
 agreement  with  Orissa  Minerals
 Development  Company  was  signed  on
 the  5th  June,  1957.  Prior  to  the  agre-
 ement  with  the  Orissa  Minerals  Deve-
 lopment  Company  on  the  Sth  June,

 pr".
 an  idea  of  forming  the  National

 eral  Development  Company  was
 also  there  and  it  had  also  been  formed
 to  develop  the  area.  I  would  also  like
 to  know  whether  the  iron  ore  deposits
 in  the  Kiriburu  area  of  Orissa  are  not
 quite  sufficient  to  meet  the  require-
 ments  of  Durgapur  for  which  the
 Government  of  India  have  started  this
 National  Mineral  Company.

 With  regard  to  the  appointment  of
 Bird  and  Company  as  Secretary  and
 Treasurers,  I  would  like  to  be  infor-
 ed  by  the  hon.  Minister  as  to  what
 made  it  necessary  that  they  should  be
 appointed  as  Secretary  and  Treasurers
 and  what  is  the  remuneration  fer  their
 services.  What  the  Government  of
 India  is  going  to  pay  or  is  there  any-
 thing  in  that  agreement  to  that  effect?
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 I  was  going  through  the  articles  of

 association  It  really  covers  a  wide
 field  than  what  we  are  given  to  under-
 stand  The  Bolani  Ores  (Private)
 Limited  has  about  4]  objects  I  do
 not  want  to  enumerate  all  that,  but  it
 goes  against  the  very  industrial  policy
 of  the  Government  of  India  How  AS.
 it  possible  that  the  Government  has
 gone  into  an  agreement  with  this
 Orissa  Mineral  Development  Com-
 pany?

 Sardar  Swaran  Singh:  He  i+  con-
 verting  the  questions  into  a  speech

 Shri  Panigrahi  No,  I  am  not  con-
 verting  the  questions  into  a  speech

 Mr,  Chairman.  What  is  the  part:
 cular  issue  in  which  he  finds  that  the
 industrial  policy  is  subverted?  He  may
 ask  that  particular  question

 Shri  Panigrahi  This  company  has
 been  formed  with  the  object  of  pur
 chasing  ships  and  purchasing  boats
 and  with  the  object  of  running  diffei-
 ent  industries  How  is  it  that  Gov-
 ernment  can  enter  into  an  agreement
 with  the  Orissa  Mineral  Development
 Company  with  the  sole  object  of  sup-
 plying  iron  ore  to  Durgapur  but
 covering  all  aspects  of  industrial
 activity?  How  can  Government  gd
 into  partnership  with  an  individual
 company,  that  is  Bird  &  Company
 which  is  very  famous  and  whose  cap)-
 tal  is  owned  by  British  interests?  So
 my  apprehension  is  whether  it  is
 true  that  the  British  financial  interests
 have  prevailed  upon  the  Government
 of  India  to  go  into  partnership  with
 the  Orissa  Mineral  Development
 Company  so  as  to  supply  iron  ore
 to  Durgapur  I  think  this  apprehcn-
 Sion  should  be  cleared

 Mr.  Chairman:  Is  it  your  point  that
 it  is  not  only  on  this  particular  point
 of  supplying  ore  to  Durgapur  but  it
 is  a  much  more  comprehensive  agree-
 tmaent  which  covers  many  other  as-
 pects  of  industrialisation?
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 Shri  Panigrahl:  Exactly  so.  And
 when  it  covers  a  wide  scope  of  acti-
 vities  in  the  industrial  sector  I  want
 to  know  how  Parliament  was  not  con-
 sulted

 Shri  Supakar:  May  I  know  when
 this  Bird  &  Company  got  the  lease  of
 this  area  and  what  ig  the  period  of
 ther  lease’

 Shri  T.  8,  Vittal  Rao  (Khammam)
 And  the  extent  of  lease

 Shri  Supakar:  The  area  and  the
 persod  of  lease

 Sardar  Swaran  Singh:  Mr  Chair-
 man,  there  is  really  not  much  to
 reply,  because  the  points  that  have
 been  raised  have  come  up  before  this
 honourable  House  on  two  earher
 occasions  once  in  April  when  the  hon
 Member  from  Orissa,  Shri  Panigrah,
 tabled  a  starred  question,  and  this
 morning  again  in  reply  to  supplemen-
 taries  to  a  starred  question  when  I
 threw  some  light  on  this  Bolan:  Ores
 Limited

 In  the  first  place  it  will  not  be
 correct  to  say  that  Bolan:  Ores  33  in
 any  way  a  British  concern  The  cons-
 titution  of  it  i5  quite  clear  Govern-
 ment  own  a  majority  share,  that  is
 50  5  per  cent,  and  the  Orissa  Mineral
 Development  Company  own  49  5  per
 eent  According  to  the  information
 in  my  possession  the  Orissa  Mineral
 Development  Company  is  an  Indian
 company,  incorporated  in  India,  and
 I  think  the  majority  of  the  shares  छा
 the  Orissa  Mineral  Development
 Company  are  owned  by  Indians
 Therefore  the  basic  thing  which  is
 the  subject  matter  of  this  controversy
 does  not  appear  to  be  correct.

 Shri  Panigrahi.  May  I  just  correct
 him?

 Shri  Vidya  Charan  Shukla:  Bird  &
 Company  are  the  managing  agents

 Sardar  Swaran  Singh  So,  all  that
 it  boils  down  to  is  this,  namely,  for
 this  joint  venture,  in  which  Govern-
 ment  hold  a  majority  of  shares  and
 in  the  minorrty  part  also  the  majo-
 rity  of  tee  shares  8  owned  by  Indian
 nationals,  why  has  the  ह... /. ह
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 agency  been  given  to  Bird  &  Com-
 pany.

 Ry.  Chaleman:  The  pomt  whoch
 the  hon.  Member  made  was  that  the
 majority  of  sheres  are  held  by  Bird  &
 Cempany  which  is  the  managing
 agency,  and  their  contention  is  that
 the  majority  of  the  shares  in  Bird  &
 Company  are  foreign

 Sardar  Swaran  Singh:  That  Mr
 Chairman,  we  not  correct  factually,
 because  in  the  Orissa  Mineral  Deve-
 lopment  Corporation  the  majority  of
 shares  are  not  owned  by  Bird  &  Com-
 pany.

 Shri  Panigrahi:  They  are  owned

 Sardar  Swaran  Singh:  When  you
 check  up  the  register  you  will  find
 that  you  are  not  correct

 The  point,  therefore,  As,  for  this
 venture,  as  you  have  rightly  pointed
 out,  why  has  the  managing  agency
 been  given  to  Bird  &  Company  And
 the  objection  75  that  this  beng  a
 foreign  company,  in  the  sense  that
 the  majority  of  the  shareholders  in
 Bird  &  Company  may  be  foreigners,
 why  has  the  managing  agency  for  this
 Bolani  Ores  been  given  to  them.

 So  far  as  this  aspects  of  the  matter
 ig  concerned,  ain  a  venture  where  the
 majority  is  owned  by  Government
 and  only  a  minority  is  owned  by  the
 other  party,  and  where  out  of  the  five
 directors  two  are  appointed  by  the
 Government,  two  by  the  Orissa  Mine-
 ral  Development  Company  and  the
 Chairman  also  is  appomted  by  the
 Government—though  after  consulting
 the  other  partner——,  we  cannot  say
 that  the  structure  of  the  company  is
 In  any  way  wrong  or  erroneous,  or
 that  the  interests  of  the  Government
 have  not  been  sufficiently  safeguard-
 ed  That  cannot  be  an  objection
 against  this,

 Other  points  have  been  raised  that
 there  are  other  companies,  and  in  this
 particular  connection,  mention  hes
 been  made  that  the  Orissa  Mining
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 Corporation  which  is  a  joint  venture
 of  the  Government  of  India  and  the
 Orissa  Government  to  the  tune  of  50
 per  cent  each,  and  it  has  been  asked
 why  has  this  work  not  been  entrusted
 to  the  0७858  Mining  Cerporation?  I
 hope  the  Orissa  Mining  Corporation  is
 developing  and  would  be  able  to  raise
 more  iron  ore,  because  our  require-
 ments  not  only  for  this  Plan,  but  for
 the  next  Plan  are  hkely  to  be  quite
 considerable  and  the  Orissa  Mining
 Corporation  will  have  enough  to  do
 During  the  last  year,  1958,  the  Orissa
 Mmuing  Corporation  wes  able  to  raue
 about  47,450  tons  in  the  whole  of  the
 year.  All  this  was  sold  to  the  S.  तुष  ८
 for  the  purpose  of  export.  They  are
 working  nm  two  or  three  mines  Let
 us  hope  that  they  work  more.  But,
 the  quantum  of  work  that  is  required
 to  be  completed  for  the  production  of
 iron  ore  for  supply  to  Durgapur  Steel
 plant  35  much  larger  in  quantum  and
 is  of  a  highly  mechanised  character.
 [  am  afraid,  the  Orissa  Mining  Cor-
 poration,  if  they  had  been  entrusted
 with  this  work,  would  have  not  founds
 it  easy  with  their  resources  both  of
 men  as  well  as  equipment  to  handle
 this  work

 Government  have  taken  a  very
 deliberate  decision  to  expand  the  pub-
 lac  sector  so  far  as  mining  of  iron  ore
 3  concerned.  The  House  is_  fully
 aware  that  for  Bhila:  we  are  deve-
 loping  the  Rajhara  mines,  highly
 mechamsed  For  Rourkela,  Barsua
 mines  are  developed,  again  highly
 mechanised  It  is  our  intention  that
 Bolan:  would  also  be  highly  mecha-
 nised  so  that  the  requirements  not
 only  of  the  existing  capacity  of  Dur-
 gapur,  but  in  case  of  expansion,  even
 more  might  be  supplied  from  Bolan:
 Besides  these,  as  is  known,  the  Kiri-
 buru  mine  45  being  developed  in  the
 public  sector  so  that  it  may  be  able
 to  export  2  million  tons  annually  and
 for  that  a  contract  with  Japan  has
 already  been  entered  into.  I  am
 mentionmg  this  ali  to  show  that  the
 Government  have  not  hesitated  to
 enter  in  this  mining  iron  ore  in  the
 public  sector  and  to  the  maxhnum
 exten?  all  the  resources  that  could  be



 the  Government  is  the  majority  part-
 ner  and  the  other  participant  is  only
 a  minority  partner.  Actually,  if  3
 might  recall,  even  the  Estimates  Com-
 mittee  have  pointed  out  that  in  other
 State  undertakings  which  are  at  the
 moment  wholly  sta  Gevern-
 ment  might  start  thinking  in  terms  of
 associating  others  in  the  form  of  giv-
 ang  equity  capital  to  others.  There-
 fore,  in  principle,  there  is  nothing
 wrong  in  entering  into  a  partnership,
 perticularly  in  a  partnership  of  this
 type  where  the  Government  holds
 the  majority  Therefore,  the  only
 point  which  is  objected  to  is  the  giv-
 fing  of  managing  agency  to  Bird  &
 Co  I  would  hke  to  say  that
 Bird  &  Co  also  an  Indian  com-
 pany  May  be  that  its  shares  are
 owned  by  outsiders  I  think,  as  a
 matter  of  policy,  we  have  not  adopted
 any  such  policy  that  there  should  be
 any  discrimination  between  one  Indian
 incorporated  company  as  against  an-
 other  We  always  talk  of  the
 coming  mn  of  foreign  capital  in  a
 variety  of  directions,  we  are  always
 thinking  in  terms  of  incentves  and
 the  lke,  the  creation  of  a  climate  pro-
 per  for  foreign  investments  etc  Hence
 an  cases  where  there  is  participaton
 in  equity  capital  there  should  not  be
 any  objection  whatsoever

 With  regard  to  the  giving  of  the
 managing  agency,  this  point  was  gone
 into  with  great  care

 Shri  Panigrahi:  They  have  been
 appointed  for  28  years

 you  impatient  over  a  small  thing?

 proving  the  deposits,  undertaking
 preliminary  work  and  also  in

 pyre the

 ore,  also  entirely  in  the  public  sector,
 if,  with  regard  to  the  third,  another
 experiment  was  tried  and  a  partner-
 ship  was  entered  into,  and  the  ex-
 perience,  knowledge,  know-how  and
 the  managerial  skill  of  a  well-known
 firm,  a  firm  of  repute  who  had  func-
 tioned  in  that  area,  who  had  experi-
 ence  of  work  in  that  area,  was  taken,
 there  345  nothing  wrong  in  principie,
 because  we  had  been  taking  advantage
 of  such  arrangements  before  also  In
 other  directions  also  I  think  we  can-
 not  rule  out  the  association  of  private
 firms  or  private  individuals  with  the
 public  sector,  provided  of  course  that
 the  terms  are  appropriate  in  entering
 into  arrangements  or  partnerships  of
 this  type

 A  point  was  raised  by  Shri  Vidya
 Charan  Shukla  that  in  the  mattter  of
 the  supply  of  raw  materials  to  steel
 plants  we  should  not  tie  ourselv
 down  to  any  foreign  interest.  I  think
 it  ३38  wrong  to  say  that  in  this  case
 we  are  in  any  way  trying  ourselves
 to  any  foreign  interest  merely  because

 have  got  a  predominant  voice,  and  no
 fear  of  any  such  thing  need  be  enter-
 tamed  But  I  would  also  like  to  add
 that  this  type  of  suspicion  is  not  good,
 because,  to  say  that  every  littl
 that  is  ह. ! 0... ह  for  the
 should  have  nothing  to  do  wi

 tion  which



 all  the  coal,  I  am  afraid,  as  we
 etand  today,  will  not  be  available
 fsom  State  collieries.  We  will  have

 coal  for  the  steel  plants
 the  public  sector  as  well  as  in  the

 Private  sector  on  sources  outside

 will  be  a  very  desirable  thing  if  we
 can  evolve  a  picture  where  we  are
 not  dependant  for  anything  whatso-
 ever  on  any  foreign  interest  but  I  do
 not  suppose  that  we  are  particularly
 isolationistg  in  our  approach  with  re-
 gerd  to  matters  of  this  nature,  and
 we  should  not  lose  our  confidence  in
 the  ultimate  capacity  of  any  particular
 project  to  produce  results  merely  be-
 cause  of  this  idea  that  with  regard  to
 the  supply  of  this  or  that  part  we  are
 dependent  upon  a  source  which  38  not
 entirely  withm  our  control.  I  thmk
 so  far  ag  the  over-all  regulation  of
 supply  or  the  like  in  all  these  mat-
 ters  is  concerned,  Government  is  not
 without  authority  or  power,  and  no
 such  fear  need  be  entertained  on  that
 score.

 Then,  one  or  two  questions  were
 put,  about  which  I  might  hke  to
 clarify  the  position.  It  is  true  that
 the  Orissa  Mining  Corporation  had
 been  started  in  1956,  and  :t  is  a  part-
 nership  between  the  Government  of
 India  and  the  Orissa  State;  but  it  was
 considered  that  it  will  not  be  able  to
 undertake  the  highly  mechanised  form
 of  mining  on  this  scale;  and,  there-
 fore,  a  separate  company  was  floated
 to  undertake  mining  for  this

 So  far  as  the  Kiriburu  deposits  are
 concerned,  I  have  already  said  that
 we  are  developing  them  in  the  public
 sector  for  a  different  purpose,  namely
 that  of  export  to  Japan

 Then,  a  question  has  been  put  as  to
 the  necessity  of  Messrs.  Bird  &  Co
 being  given  the  managing  agency  and
 the  treasurership  {  have  attempted
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 to  explain  that  with  our  hands  full,
 st  was  considered  that  their  ह...
 ence  and  their  business  acumen  and
 managerial  capacity  should  be  utilis-
 ed.  So  far  as  the  remuneration  is
 concerned,  the  terms  were  negotiated;
 and  Government  were  satisfied  that
 the  terms  were  not  in  any  way  one-
 rous.  It  hag  always  to  be  remember-
 ed  that  in  the  ultimate  profits  that
 the  Bolan:  ores  produce,  Government
 will  be  entitled  to  more  than  half.
 So  far  as  the  remuneration  ig  concern-
 ed,  it  is  at  the  following  rates,  on  the
 net  profits  of  the  company.  In  respect
 of  each  financial  year  of  the  company,
 for  services  rendered  by  them  as
 secretaries  and  treasurers,  the  figures
 are  7  per  cent  on  the  first  Re.  38
 lakhs—that  is,  7  per  cent  of  the  net
 profits—6  per  cent  on  the  next  Rs.  40
 lakhs,  and  5  per  cent  on  the  net
 profits  over  Rs  25  lakhs

 Then,  another  question  was  put
 about  the  duration  The  initial  dura-
 tion  is  for  a  period  of  fifteen  years,
 and,  thereafter,  it  can  again  be  nego-
 tiated  These  points  were  gone  info.
 This  remuneration  that  Government
 have  agreed  to  pay  compares  quite
 favourably  with  remuneration  that  is
 normally  paid  for  similar  services  in
 other  spheres

 Reference  has  been  meade  by  Shri
 Panigrahi  to  the  rather  elaborate  arti-
 cles  of  association  or  the  memoran-
 dum  which  he  says  appears  to  be
 covering  a_  large  number  of  things.
 I  am  afraid  that  on  that  score,  I
 share  his  concern.  But  it  is  not  un-
 usual  for  companies  to  put  down  a
 Jarge  number  of  things  m  their  memo
 randa  or  articles  of  association;  sa
 we  need  not  be  frightened.  The  m-
 tention  75  that  this  is  meant  only  for
 this  specific  purpose,  notwithstanding
 the  mention  of  any  other  things  in
 the  articles  of  association  If  hon
 Members  try  to  scan  some  of  the
 memoranda  or  articles  of  assomation
 of  even  our  State  undertakings,  they
 will  see  that  they  also  try  to  cover  a
 large  field;  probably  in  the  off  chance
 of  some  little  thing  coming  within
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 their  scope  and  then  in  order  not  to
 be  dependent  on  any  extraneous
 source,  by  way  of  abundant  precau-
 tion,  they  give  it  in  the  form  of  a
 particular  item  m  the  articles  of
 association,  or  in  the  memoranda.  But
 it  is  not  the  intention  that  this  Bolani
 Ores  Private  Ltd.  would  do  anything
 outside  this.  Nor  is  there  any  risk
 either,  because  the  Industries  (Deve-
 lopment  and  Regulation)  Act  can
 always  be  used  to  stOp  the  industrial
 activity  m  any  direction,  if  we  do  not
 like.  And  Government  being  the
 majority  pertner,  there  need  not  be
 any  fear  on  that  score  that  they  will
 do  anything  which  is  not  consistent
 with  the  industrial  policy

 I  would  lke  to  assure  the  House
 that  there  is  no  truth  in  the  sugges-
 tion  that  was  made  that  any  British
 interests  or  like  prevailed  upon  Gov-
 ernment  to  enter  into  this  arrange-
 ment  with  Messrs.  Bird  &  Co  It
 was  considered,  negotiated  and  discus-
 sed  purely  On  its  own  merits,  and
 Government  came  to  the  conclusion
 that  this  was  the  best  arrangement

 So  far  as  the  area  of  lease  is  con-
 cerned,  I  think  it  :s  about  l4  square
 miles  or  so;  I  am_  speaking  from
 memory;  I  have  not  got  the  exact
 figure  with  me  at  the  moment

 About  the  period  of  lease  also,  I
 mught  say  that  it  is  the  usual  period
 of  lease  which  is  permitted  under  the
 Mineral  Concession  Rules.  So,  I
 submit  that  there  is  nothing  :n  this
 about  which  the  House  need  have  any
 fears  whatsoever

 The  working  of  this  company  wil]
 be  watched  with  very  great  care  and
 control,  and  ff  there  is

 Mr.  Chairman:  But  there  is  one
 question  which  has  been  left,  and  that
 78  the  question  of  the  price  of  the  ore
 to  Durgapur  and  the  price  of  the  ores
 to  Rourkela  and  Bhila.

 Sardar  Swaran  Singh:  I  am  afraid
 T  have  not  really  been  able  to  lay  my
 fingers  on  that  But  if  }  may  say  so,
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 that  is  not  very  material  because  wa,
 the  Government,  ere  the  majority
 partner  and  on  that  score,  we  will  get
 more  than  half  of  whatever  is  the
 prefit  gained.

 As  regards  the  price,  I  think  it  is
 also  mentioned,  that  it  will  not  be
 more  than  Rs.  5  or  so.  I  think  some
 ceiling  has  been  fixed  but  I  am  afraid
 I  eannot  give  any  precise  answer  on
 that,  because  I  do  not  think  any  fixed
 price  as  such  has  been  mentioned
 there—My  colleague  now  tells  me  thet
 the  price  is  likely  to  work  out  at  less
 than  Rs  70  per  ton  I  think  it  is
 quite  attractive

 Shri  Vidya  Charan  Shokla:  Is
 there  no  mention  of  the  price  m  the
 agreement  concluded  between  the
 Hindustan  Steel  (Private)  Limited
 and  Bolan:  Ores  (Private)  Limited”

 Sardar  Swaran  Singh:  It  is  not  at
 all  necessary  because  Government  are
 the  part  owners  and  that  also  m  a
 majority  way  I  think  it  will  not  be
 in  the  interest  of  Government  to  enter
 into  that  kind  of  agreement,  because
 we  can  always  control  the  profits
 There  3९  nothing  to  prevent  us  from
 negotiating  8  price,  and  I  am  sure
 that  the  interests  of  the  steel  plant
 will  be  kept  fully  5  view  when  nego-
 trating  the  price.

 Shri  Vidya  Charan  Shukla:  There
 are  one  or  two  questions  I  have  to
 ask

 Mr  Chairman:  I  think  we  have  al-
 ready  exceeded  the  time-limit.

 Shri  Vidya  Charan  Shukla:  We  will
 be  very  happy—we  would  not  mind
 at  all—if  the  price  38  equal  to  what
 we  pay  in  the  case  of  Bhilai.  But
 here  the  hon.  Minister  has  not  said
 why  a  departure  was  made  from  the
 earlier  system  of  raising  the  iron  ore
 from  the  mines  of  Hindustan  Steel(Pri-
 vate)  Limited  through  the  contractor
 system  which  they  have  followed  in
 Bhilai.  Why  they  departed  from  this
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 usual  system  and  given  over  the
 mining  operations  to  a  completely  new
 voncern?

 Mr,  Chairman:  I  think  the  hon.
 Minister  need  not  reply  to  that.  He
 has  already  said  that  Government
 considered  that  the  beat  persons
 available  were  Bird  and  Company
 That,  I  think,  is  the  only  answer  he

 Prwate  Limited  8

 can  give.  We  need  not  press  that
 pomt  any  further.  Also,  we  have
 already  exceeded  the  time-limit.

 1738  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,
 August  6,  989/Sravana  ‘15,  8]
 (Saka)
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 ministrative  set-up  in
 Himachal  Pradesh

 Re-organisation  of  De.hi
 Police

 Indian  Art  Exhibition  at
 Essen

 Industrial  Management
 Pool

 Grants  to  educational  ins
 titutions

 Basic  Education  Litera-
 ture  Committee

 Aerodrome  at  Chin

 Electro-logging
 Teachers  in  Delhi
 Life  Insurance  Corpora-

 tion
 Fallin  standards  of  educa-

 tion

 Central  Basic  School  in
 Delhi

 Hind:  Encyclopacdie
 Hobby  workshops  ant

 wpiversit

 CoLumns

 59०0

 597

 $91-92

 592-93,

 593-94
 $94
 594
 595

 595-96

 $96

 598-599
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 WRITTEN  ANSWERS  TO  WRITTEN  ANSWERS  TO

 QUESTIONS  —contd,  QUESTIONS  —conid,

 U.SQ.  Subject  Convacns  U  SQ.  Subsect  Corona No,  Ne
 1s9  Teaching  of  Hindi  (०

 I9!  Itahan  scholarships  to
 pene  ew  ment  599  Indian  students  617-18
 Emp  I  T  t92  Mihtary  personnel  func- 360  Pending  ncome  ७७  toning  outside  India  6r8 cases  in  Punjab  599-600  :  Buddha  P  ana  Tavart  6 161  Excavations  in  Punjab  600

 =  Rice  ston
 a  Jayanti  T9

 762
 Land  pevenue

 of  Himachal
 :

 94  colleges
 ©  engineering

 — s  00
 363  National  Discipline  Scheme  600-07  795

 तक  Ele  623 764  Foreign  mine  owners  60r-02  196  Ou  drilling  near  Cambay 365  Ancient  monuments  5  and  Baroda  62I-22
 Bombay  f

 602  197,  Corruption  cases  622-23 66  Chitorgarh  Fort  602-03  198  Prisons  in  Himachal  Pra- ‘167  Military  Engincering  desh  623
 Senvites  603-04  I99  Ergineerirg  Services  Fxa- 368  Tobacco  Cu  tation  in  muinatuons  623-24 Orissa  604  200  Retired  officials  in  private 769  Tramrg:fsieclergizcers  605-06  firms  624-25

 इ7.  Di  aplinary  action  against  20  Legal  Termino  ogy  in  Hinds  625 Government  Empl:  yees  606  202  Grants  to  Punjab  Uni-
 372  Landless  Zuma  in  ह द  versity  635

 pura  606-07  203  Ehmuration  of  contract
 373  Quarters  in  Zuma  colories  system  in  MES  625-26 in  Tripura

 aaa  607  204  Oil  Industry  626—28
 774  Junior  basic  schools  in

 ‘Dell  1  607-08  205  Salser  production
 r  ones

 628
 उड  Basic  schools  in  Delt:  608-09  205

 a  Gee  saad  628-29 776  Prlue  Housirg  Schemes  609  207  Expenditure  Tax  Act  629 ॥77  Livirg  conditicns  cf  uri
 versi  y  students  609  208  —s

 Ramktet  Canton-
 630 १78  Se

 0
 Ips  fer  studies

 46  209  White  cement  630
 79  Three  vears  degree  course  210  Training  abroad  630-33

 in  Punjab  :  63r0  2i:  Museums  in  Punbe  632-32
 i80  Claims  of  persons  migrated  232  Polytechnics  in  Punjab  632-32 from  Pakistan  ‘610-11  (213  Aid  to  educatyonal  insti-
 8r  Indian  students  abroad  6Ir  tutors  in  Punjab  633
 ‘182,  Indian  High  Cc  mm  sion,  234  Munirg  Institutes  at  Kotha-

 U  K  611-12  gudam  and  Gudur
 383  Committee  on  Custems  25  Educated  unemployment  in

 Procedures  and  Organi-  Bombay  634-35
 sations

 Sie  226  Sultargan)  finds  635
 84  Audit  of  income-tax  receipts  612-13  (217  Aid  to  Yogashramas  635
 85  Report  of  the  Social  Welfare

 Projects  Team  633  278
 Mysterious  on

 of  we
 635-36 386  India  Security  Press,  hacological  museum, Nasik  64  279

 Aha  636-37 उहन  Central  Committee  —  on
 Prohibition  6I4-35  220  VG

 ee  Nevo  War
 67

 388  Water  Supply  in  Delhi  65  (221  Grants  for  educational
 389  Indian  air  force  accidents  615-16  stituuons,  Orissa  637-38
 390  Educational  tour,  of  teachers  6ा7  222  Steel  re-rolirg  muils  638-39

 42  (Ay)  LSD—0
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 WRITTEN  ANSWERS  TO  WRITTEN  ANSWERS  TO
 QUESTIONS  -contd.  QUESTIONS—contd

 USQ  Subject  Cotunars  USQ  Subject  Conunwa

 No,
 No

 223  Hind:  and  E  252  Eng  neer  ng  College, 3
 nation

 nglisH  steno
 ——  Gulburga  657

 253  Lmestone  Quarries  in

 2  —-  bed  640  Purnapam  637

 Tnpure
 ona  an

 Gar  as4  Pensions  657-58
 226  Mica  Gara

 255  Talkad  Temptes  658

 227  Northern  Mineral  Zonal
 ?  256  Small  Savings  Scheme  658-60

 Counal  642-43  257  Construction  of  houses  for
 228  Works  of  Amir  Khusro  642  foneauled

 Castes  in
 660

 229  Government  servants  under
 Manipur  Admunistration  643-44  PAPERS  LAID  ON  THE  TABLE  673—-79

 2  30
 oa

 officials  going  (a)  Acopy  ofthe  Actuary’s
 Report  on  the  financial

 23:  Small  Savings  644-45  conditon  of  the  business
 232  Duastrict  Opium  Officers,  of  the  Life  Insurance

 adhya  Pradesh  645  Corpermion
 of

 al  india
 Vv  including  a  =  valuation  0

 233
 eae?

 force  for
 6  the  habilines  —  of  the

 .  46  Corporation  as  on  the  3rst
 334  Mineral  survey  of  Iiuma-  Deceember  1987)

 f
 under

 chal  Pradesh  646-47  sec  ion  29  of  the  Lift  Insur-
 235  Industral  loars  in  Himachal  ance  Corporation  Act,  7956

 Pradesh  547-48  (2)  A  copy  of  a  Statemcnt
 236  Open  cast  mining  of  lignite  regardirg  the  Flood

 at  Palana  in  Bikaner  648  a  Bi  creed
 and

 237  Deposits  of  iron  ore  in  the  Hood
 =

 situation  in
 Andhra  Pradesh  648  49  the  country

 238  Land  acquisition  for  oil  (3)  Ac  py  of  cach<«f  the
 dniling  in  Punjab  650-55  ध

 il
 owing

 .
 ‘Not

 a ndcr  sub  section  1  ०
 239  Judges  of  Punjab  High

 6  Section  28  of  the  Mines
 Court  Si  and  Minerals  (Rgulatron

 Hostel  for  tribal  girls  in  and  Devclopment)  Act,
 Imphal  651  9§7-—

 44r  Wealth  Tax  65  (s)  GS  ह: उ  No  ३१7  dated
 242  Report  of  the  Commis-  the  4th  April  3959

 sioner  for  Scheduled  making  Ctrtain  amiend-
 Castes  and  Schcduled  ments  ta  the  Minerals
 Tribes  652  Conservation  and  De-

 243  IAS  and  IPS  Officers  velopment  Rules  7958
 mm  Punjab  652  (४)  5  ५  R  No  ३88  dated

 244  Gazetted  holidays  652-53  the  4th  April,  7959
 Extensions  and  re- 45

 employments  of  Central  Os)  GSR  No  road Government  Officers  653-54
 6)  G  5  R  No  862  dated

 eserv  te  0  863  da
 246  R  €  Bank  of  India  654  the  sth  July,  7959
 247  Vacancies  for  Uppe.  making  ccriain  amend-

 Division  Clerks  Posts  mcnt  to  the  Minera)
 under  the  Central  Sec-  Conservation  and  Dcvelop-
 retariat  Clerical  Scheme  654-55  ment  Rules,  7958

 248  Defence  Services  Orga-  A  copy  of  each  of  the
 nisation

 655-56  a
 following  notifications,

 ago  Repealing  of  old  laws  in  under  sub-section  (2)  of
 Tripura  656  Section  3  of  the  All-

 ast  Jhumie  rehabilitavon  656  India  Services,  Act  £95I-—
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 PAPERS  LAID  ON  TH?  TABL™S—contd PAPERS  LAID  ON  THE  TABLE—contd

 (6)  GS  R_No  652dated
 the  6th  June,  3959  ma-
 king  certam  amend-
 ments  to  the  All  India
 Services  (Provident
 Fund)  Rules,  7955

 (i)  GS  R  No  653  dated
 the  6th  June,  r959  ma-
 king  certain  amendments to  the  Indtan  Civil  Ser-
 vce  Provdent  Fund
 Rules,  7942

 (a8),  (५  R  No  654  dated
 the  6th  June,  959  ma-
 king  certain  amendments
 to  the  Ind  an  C  vil  Ser-
 Service  (Non-European
 Members)  Provident
 Fund  Rulcs  7943

 (wv)  GS  प्र  No  655  dated
 the6th  June,  7959  ma-
 king  certain  amendments
 to  the  Secretary  of  States’
 Services  (General  Provi-
 dent  Fund)  Rules,  7943

 (०)  GSR  No  845  dated the  25th  July,  r959  ~ma-
 king  ccriain  amendment
 to  the  Indian  Adm  nis-
 trative  Service  (Pay)
 Rules,  7954

 (08)  0  5  R  No  846  dated
 the  25th

 Jub
 »  949  ma-

 king  certain  further  amen-
 dment  to  the  Indian
 Police  Service  (Pay)
 Rules,  7954

 (on)G  $  3  No  850  dated
 the  25th  July,  3959  ma-
 king  certain  further
 amedmennts  to  the  All-
 India  Services  (Provident
 Fund)  Rules,  19$8.

 (un3,G  S  R  No  85r  dated
 the  25th  July,  r9s9  ~ma-
 king  certain  further  am-
 endments  to  the  Indian
 Civil  Service  Provident
 Fund  Rules,  7942

 ax)  0  5  R  No  862  dated
 the  2sth  Julv,  3r959  ma-
 king  certain  amendments
 to  the  Secretarv  of  State
 Services  (General  Pro-
 vident  Fund)  Rules,  7943

 (5s)  A  copy  of  Notification
 No  22/2/59—  Delhi  dated
 the  36th  July,  ‘19595
 under  sub-section  (2)
 of  Section  479  of  the

 Co.umMnNs

 (6)

 (7)

 Delhi  Municipal  Cor-
 poration  §  Act,  39575
 making  certain  amend-
 ment  tothe  Delhi  Mu-
 nicipal  Corporation
 (Fkectton  of  Councillors)
 Rules,  1958,  published,
 in  Delhi  Gazette

 Acopv  of  Not‘fication
 N>  GSR_  592  dated
 the  r6th  May,  1959;
 under  sub-section  (2)
 of  Section  ry  of  the
 Salaries  and  Allowances
 of  Momisters  Act,  1982,
 making  certain  further
 amendments  to  the  Mi-
 nisters  (Allowances,
 Medical  Treatment  and
 other  Privileges)  Rules,
 7957
 A  copy  of  each  of  the

 following  Notifications
 under  sub-section  (4)
 of  Section  9  of  —  the
 Medicinal  and  Torlet
 Preparations  (Excise
 Duties)  Act,  I955S5
 making  certain  further
 amendments  to  the  Me-
 dicinal  and  =  Tonlet
 Preparatons  (Excise  Du-
 ties)  Rules,  7956

 (3)  GSR  No  हैइग  dated the  ३०7  May,  7959

 Gi)  GSR  No  754  dated
 the  4th  July,  7959

 (8)  A  copy  of  each  of  the  fol-
 lowing  Notificauons  under
 sub-section  (4)  of  Section
 43B  of  the  Sea  Customs
 Act,  3878
 (3)  GSR  No  579  dated

 the  2nd  May,  3959
 (४)  GSR  No  §20  dated

 the  2nd  May,  7959  mak-
 ing  certain  further  amend-
 ment  to  the  Customs
 Duties  Drawback  (Brand
 Rates)  Rules,  7958

 (m1)  GSR  No  540  dated
 the  9th  Mav,  3959  mak-
 ing  certain  further  amend-
 ment  to  the  Customs
 Duties  Drawhback  (Fixed
 Rates)  Rules,  7958

 (wv)  GSR  No.  543  dated
 the  9th  May,  7959

 (७)  GS.R  No  566  dated
 the  r6th  May,  t959  .

 826

 CoLuMNs
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 PAPERS  LAID  ON  THE  TABLE—cen:
 Cotusen’

 PAPERS  LAID  ON  THE  TABLE—  contd.
 CaLumrs

 (७४)  G.S.R.  No.  567  dated
 the  ह... उ  May,  7959  mak-

 further  amend
 ment  to  the  Customs
 Dutes  Drawback  (Fixed
 Rates)  Rules,  ४958

 (ow)
 GSR  No.  $68  dated

 Ys  7959

 (ons)  G.S.R.  No.  569  dated
 the  r6th  May,  7959  mak.

 amendmen
 the  Customs  Duties

 Drawback  (Fixed  Rates)
 Rules,  7954

 (sx)  G.S.R.  No.  570  dated
 the  760  May,  7959  mak.
 ing  certain  amendment

 the  Customs  Duties
 Drawback  (Fixed  Rates)
 Rules,  3958

 (x)  G
 peed  peed

 ‘éar  ach I
 ing  Certain  fats  amend
 ment  to  Customs
 Dunes  Drawback  (Gold
 Jewellery)  Rules,  3957

 (x3)  GS.R  No.  622  dated

 May,  7959  mak.

 ¢
 Rates)  Rules,  3958  and

 toms  Duties  Draw-

 ee
 (Fixed  Rates)  Rules,

 395
 (xs)  G.S.R_  No  626  dated

 goth  May,  7959

 (xwi)  G.S.R  No  627  dated
 the  30th  May,  7959  mak-
 ing  Certain  further  amend-
 ment  to  the  Cus!
 Duues  Drawback  (Fixed
 Rates)  Rules,  7958

 )  A  copy  of  each  of  the
 bs  follow: ag  Notifications

 under  sub-section  (4)
 Section  438  of  the  Sea  Cus-

 and  Section toms  Act,  387
 of  the  Central  Excises  and
 ६  Act,  3944  7

 @©G.SR.  No.  $7t  dated
 3600  May,  I959  mak-

 ing  certain  further  amend
 ment  to  the  Customs  and
 Cemrai  Excse  D
 Refund  (Fizsed  Rates)
 Rules,  7958  .

 (C)  G.S.R.  No.  $72  dated
 the  r6th  May,  7959  mak-
 ing  certain  further  amend-

 ment
 to  the  Customs  and

 (st)  GSR  No,  629  dated
 the  goth  May,  I959  mak-
 ing  certain  further  amend
 ment  to  the  Customs  and
 Central  Excise  Duties
 Refund  (Brand  Rates)
 Rules,  7958  and  Customs
 and  Central  Excise  Duties
 Refund  (Fixed  Retes)
 Rules,  79९9

 Gu)  G  S  है  No.  630  dated
 the  30th  May,  7959  mek-
 ing  certain  further  smend-
 ment  to  the  Customs  and
 Central  Excise  Duties
 Refund  (Fixed  Rates)
 Rules,  7958

 (ae)  A  copy  of  Nonficanon  No
 SR  875  dated  the  24th

 july,  7959  under  sub-sec-
 tion  (3)  of  Section  28  of
 the  Representation  of  the
 People  Act,  7959  making
 certain  further  amend-

 Rules,  7956
 (i)  A  copy  of  the  rt  of

 the  Rehabilitation Report  of
 Admunsrranon  for  the  half

 yer
 ended  the  ३38  Decem

 ber,  9§8,  under  sub-section
 (2)  of  section  78  of  the  Re-
 habihtation  Finance  Ad-
 munistration  Act,  3948

 (12)  A  copy  of  cach  of  the  fol-
 pers  under  sub-

 secnon  a)  of  Section  639
 e  panies  Act,

 37956

 (0)  Report  the  working
 of  the  Tnpura  State
 Bank  Limited  during
 the  year  ended  the  32st
 December,  3957

 Laraited
 the  Auditor's

 Report
 for

 the  year  ended  tat
 December,  957  क
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 PAPERS  LAID  ON  THE  TABLE—contd.

 (si)  Letter  No.  2-Rep.  Il

 fen

 dated  the  sth
 anuary,  7959  from  the
 wrectur  of  Commercial

 Audit,  New  Delhi  to  the
 Generat  Manager,  Tripura
 State  Bank  Limited,

 OPINIONS  ON  BILL  LAID
 ON  THE  TABLE

 A  copy  of  Paper  No  II  con-
 taining  opmion,  un  the
 Sikh  Gurdwaras  Bul  which
 was  circulated  tor  tho  par-
 pose  of  cheung  vpmen
 thereon  by

 th  300  Juk,
 1959),  wae  laid  on  the  Table

 STATEMENTS  BY  MINIS-
 TERS

 (x)  The  Minister  of  Transport
 and  Communications  (shi
 S.K.  Paul)  made  a  stut-
 ment  regarding  the  acetdene
 to  Kalinga  Airhnes’  Dakota
 warcraft  near  Along  =  in
 N.E.F.A,  on  the  3rd  August,
 7959

 (2)  The  Deputy  Munster  ०६
 Finance  (Shiimet:  ar
 keshwart  Sinha)  made  a
 statement  correcting  =  the
 reply  given  on  the  3th
 March,  3959  (७  a  Supple-
 mentary  on  Starred  Question
 No  493  regarding  Indus-
 tual  Finance  Corporation

 REPORT  OF  COMMITTEE
 ON  PRIVAT)  MEMBERS’
 BILLS  AN.)  Ke  SOLUT-
 IONS  PRESENTED  -

 Forty-sixth  Report  was  presen-
 ted

 242  LSD—2I.

 {Dame  Deer]  830

 PAPLRS  LAIDON  THE  TABLE  -~coud.

 Corunns  COLUMNS.
 BILL  PASSED  .  .  683—-768

 680

 680—~82

 683

 further  discussion  on  the
 mation  to  consider  =  the
 Indian  Llectricaty  (Amend-
 ment’  ill,  as  reported  by
 the  Joins  Committee,  con-
 cluded.  After  the  clause-
 by-clause  consideration,
 the  Bill  was  passed

 MOTION  TO  REFER  THE
 BILL  TO  TOINT  COM-
 MITTEE  UNDER  CONSI-
 DERATION  .  .

 The  Minister  of  Law  (Shn
 A.  K.Sen)  moved  that  the
 Dowry  Prohibiuon  =  Lill
 be  referred  to  a  Jaint  (कान
 mutted.  The  discussion
 was  not  concluded,

 HALF-AN-HOUR  DIS-
 CUSSION

 Shn  Vidya  Che  an  Shukla
 raised  a  halt-un-huur  =  dis-
 cussion  on  points  drising
 out  of  the  anweer  given  on
 the  36th  Apnil,  39९9  to
 Starred  Question  No.  2854

 regard!  Bolan.  Ores  एन
 vate  Lt  =

 The  Minister  of  Steel,  Mines
 and  Fuel  (Sardar  Swaran
 Singh)  replied  to  the  debate.

 AGENDA  FOR  THURSDAY,
 AUGUST  6,  19°9;SRAVA-
 NA/I5,  7883  (Sake)

 Further  discussier  on  the
 motion  to  refer  the  Dowry
 Prohubinon  Ul  aut  ts
 adoption  and  alsu  di  cus-
 sion  on  the  Report  of  Life
 Insurance

 708—802

 ‘o2—81  8


